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LOK SABHA DEBATES

LOK SABHA

— —

Tuesday, May 10, 1983] Vaisakha 20.
1905 (Saka)

—_—

The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY SPEAKAR in the Chair]
ORAL ANSWERS TO QUESTIONS

Implentation of Provident Fund Act By
Public Undertakings

*952. SHRI P.M. SAYEED : Will the
Minister of LABOUR AND REHABLITA-
TION be pleased to state :

(a) whether a record number of 437
exempted public sector undertakings out of
a total of 1175 have not complied either
fully or partially with the statutory provi-
sions of the Employees’ Provident Fund Act
and Family Pension and Deposit Linked
Insurance Scheme;

(b) if so, what are the main reasons for
not implementing the Provident Fund Act
by the public sector undertakings; and

(¢c) whether any direction has been
issued by the Union Government, to these

public sector undertakings to implement
the same ?

THE MINISTER OF STATE INITHE
DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.

PATIL) : (a) Yes, Sir. According to availa-
ble information, 437 exempted public sector
units (including a number of departmental
undertakings vnder the Central/State Gover-
nments) had not reported compliance in
respect of certain matters as on 31-2-1982.

2

(b) and (c) : A statement is laid on the
Table of the Sabha.

STAMENT

The non-compliance reported relates to
the establishments, which have been granted
exemption under scction 17 (1) (a) or 17 (1)
(b) of the Employees Provident Funds and
Miscellaneous Provisions Act in respect of
the Employees Provident Fund Scheme.
The exemptions have been granted in con-
sideration of the fact that the employees of
the establishment are in receipt of provident
fund benefits which on the whole are not
less favourable than the benefits provided
under the Act/Scheme or that they are in
receipt of provident fund, pension and
gratuity and such bencfits are not less
favourable than those under the Act/
Scheme. These exemptions are subject to
certain conditions. The exemption in
respect of family pension and Employees”
Deposit Linked Tnsurance Scheme are being
granted separately if the establishments have
comparable schemes.

2. The non-compliance are generally of
the following types: —
(i) Failure to transfer the provident fund
money to the Board of Trustees;

(ii) non-submission of prescribed re-
turns;

(iii) non-payment of inspection charges;

(iv) non-implementation of the Family
Pension Scheme;

(v) non implementation of the EDLI
Scheme;

(vi) non-payment  of administrative

charges under the EDLI Schcme;

3. It is difficult to attribute any specific
reason for (i) and (ii) above, except that
some of the sick mills taken over by the
Government have not transferred the proyj-

dent fund money mainly because of financial
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difficulties. Ttems (iii) to (v) above
generally relate to departmental undertak-
ings under the Central/State Governments.

These undertakings have been of the view
that their employees are already in reciept
of provident fund, pension and other
benefits, which are in no way inferior to the
benefits available under the EPF Act. Their
provident Fund account etc. are audited by
Government auditors and ‘their is hardly
any scope for provident fund money being
mis-utilised. There was, therefore, no point
in first covering them under the EPF
Scheme and then granting them exemption
and recovering inspection charges.

4. The case of departmental undertak-
" ings was considered by a Committee
appointed under the Chairmanship of Shri.
G. Ramanujam to review the working of
the EPF Scheme and they have reccom-
mended exclusion of the departmental under-
takings irom the purview of the EPF Act.
The recommendation of the Committee has
been accepted and the departmental under-
takings under the Central Government,
whose employees are in receipt of provident
fund and pension benefits as admissible
under the Government rules have been
granted exemption, as a class, under Section
16(2) of the EPF & Misc. Provisions Act,
1952. The State Government have also been
requested to consider grant of similar
exemption to departmental undertakings
under them, provided their employees are
in receipt of provident fund and pension
under the Government rules. The question
of grant of similar exemption to autono-
mous bodies and certain other categories of
establishments, whose employees are in
receipt of provident fund, pension as in the
case of Government employees, is under
consideration of the Government.

5. The effect of the exemption granted
under section 16 (2) is that establishment
concerned goes out of purview of the Act
altogether and the question of compliance
with any of the provisions of the Act does
not any longer arise. This being the position,
the non-compliance position reported as on
31st March, 1982 has undergone a change
and the actual number of exempted esta-
blishments still not complying would be
much smaller. So far as non-payment of
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administrative charges for EDLI Scheme
and other type of non-compliance in respect
of public Sector Units are concerned, these
are periodically brought to the notice of
concerned Ministries/Departments and
State Governments with the request to
secure compliance.

SHRI P.M. SAYEED : I have gone
through the hon Minister’s rtatement. It is
a very lengthy statement. In the last sen-
tence in the last paragraph he has men-
tioned :

““So far as non-payment of administrative
charges for EDLT Scheme and other
type of non-compliance in respect of
public sector units are concerned,
these are periodically brought to the
notice of concerned Ministries/Depart-
ments and State Governments with the
request to secure compliance,”

The Study Committee pointed out that
a sum of Rs. 18 crores were in arrcars from
both public and private sector undertakings
in respect of exempted establishments as
on 31st March and also that a sum of Rs. 44
crores was not invested by the Boards of
exempted establishments resulting in a huge
loss of interest. Further 2031 organisations
had paid interest lesser than what is prescri-
bed by the Government.

If one goes through the written statement,
he will have the feeling that everything is
all right. But in the detailed statcment given
in the report these are the factval positions
brought in.

So, in view of the gross negligence on the
part of the defaulting organisations, what
was the action taken by the Government
in the past and what concrete steps Govern-
ment propose to take to check such default-
ing organisations in the future ?

SHRI SHIVRAJ V. PATIL : Sir the
defaults committee by the public undertak-
ings are of a particular nature. If we
examine the nature of the defaults, it be-
comes clear that they are of technical
nature. Most of the public undertakings are
giving the family pension benefits and other
benefits to their workers. What is expected
to be done by them is to give the returns
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and give inspection fees and things like that.
They can beheld as non-compliance for the
defaults of this nature. That also has to be
taken into account. The public undertakings
which have not complied are generally the
public undertakings which were taken over
by the Government because they were sick.
Take, for instance, the textile mills, jute
mills and certain engineering industries also
which have also become sick.

Because of this, the number of non-
compliance by the public undertakings
seems to have been inflated. Government
has now taken a decision not to keep them
under the Act itself but to exclude them
from the purview of the act. Before 1958
they were not under the Act. After 1958 act,
they are also following all previsions and
giving all the facilities to the workers. So,
the Government has taken a decision to
exclude them from this Act. If we take into
account the industries which are excluded,
there are hardly fifteen industries which
have not Complied with requirements under
the Act. Upto now they have taken certain,
steps. They have given notice to them.
Certain prosecutions are also launched
against them and certain penalties have also
been imposed.

MR. DEPUTY-SPEAKER : Yo put your
second supplementary, if any.

SHRI P.M. SAYEED : Sir, the hon.
Minister has already stated that Government
has taken a decision to remove some of the
public undertakings—not the entire public
undertakings—from the purview of this Act.
I have no complaint there. But, Sir, two
cases are mentioned about Punjab and Har.
yana. They have not complied with any of
the provisions of the Provident Fund Act
though they were brought within the purview
from 1959. Does the Government propose to
include these two organisations wiithin the
purview of the Act?

SHRI SHIVRAJ V. PATIL : There is
a dispute whether they would come under
the Act. That dispute itself has to be
decided.

Just now, as I have explained, the Cen-
tral Government public undertakings have
been excluded from the jurisdiction of this

VAISAKHA 20, 1905 (S4KA)

Oral Answers 6

Act and Government is collecting informa-
tion with regard to the public undertakings
under the State Governments also.

Having collected that information, proper
decision would be taken.

SHRI XAVIER ARAKAL : My ques-
tion relates to the functioning of the Com-
missioner which is directly related to this
question. Because of the problem in the
regional offices, many of the claims are not
settled. (Interruptions) I am talking about the
provident fund and I am coming to the point.
It takes me time. There were some attacks
within the department. The Commissioner
for Provident Fund was attacked. It was
brought to the notice of the Government that
due to the illegal attack on the officers of the
department, many of the claims are not
settled.

MR. DEPUTY-SPEAKER : When did it
happen?

SHRI XAVIER ARAKAL : Last week.
(Interruptions).

PROF. P.J. KURIEN : It is a one-sided

version.

MR. DEPUTY-SPEAKER : Come to the
subject.
SHRI XAVIER ARAKAL : I am sur-

rounded by many people. I am not saying
that; it is not a one sided version.

MR. DEPUTY-SPEAKER : You are
surrounded by many hon. Members. You
put your question.

PROF. P.J. KURIEN : Why do you allow
him? This is a talk between the major trade
unions at Trivandrum. That is why these
people are here. This is not relevant to the

question.

MR. DEPUTY-SPEAKER : After all, he
is your friend also.

PROF. P.J. KURIEN : Yes, he is very
much my friend. That is why I am trying to
correct him.

SHRI XAVIER ARAKAL : I am not
interested on this side or that side.

[ am submitting to the House that such
incidents have taken place. You are not
patient enough. Prof.,, You are impatient
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MR. DEPUTY-SPEAKER . He is a Pro-
fessor first.

SHRI XAVIER ARAKAL : Sir, he is
impatient.

PROF. P.J. KURIEN : 1 am not impa-
tient.

SHRI XAVIER ARAKAL : Please don’t
disturb me. I am not yielding. Sir. It has
heppened. I am not saying that this Labour
union or another Labour Union is at fault.
My submission is. what action has the
Government taken in this matter. It is a
serious matter as far as the Provident Fund
its implementation is concerned.

MR. DEPUTY SPEAKER : What has it
got to do with the main question, Mr.
Arakal ?

SHRI XAVIER ARAKAL : It is connec-
ted with the Provident Fund.

SHRI SHIVRAJ V. PATIL : Sir. proba-
bly the Hon. Member wants to know as to
why the incident has taken place and what
has becen done in that respect. Well, the
matter is being investigated by the police
authorities and we will try to know why it
has happened.

#t YHTAIIT ARAT  IYEqALT ST,
wfasy (Afu sfafqgy &1 seqga fasy
HITGIAT & @17 af #d g &, G&EA
FEFAT ¥ W GAFL THFT IodAdT §
W@IE TF AT & €4 H @A gU
AFM-FHTT & I §F IFd59 W S
6 TR U7 fwqgag § SAW K &1 &
qIFL qA1 g |

(i) Failure to transfer the Provident Fund

to the Board of Trustees :

(ii) Non-submission of prescribed returns

and s0 on.

& oA wgar & ¢ adAF ¥ oW
IeuA g1 g £, 9% AF & & fag
AN FYT G FITAG KT qHT AR
e W ag ¥ 5w Ffafqaw
IEHHA T HL 9
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g gIg & ag wrAAr =igar &
Sequd ¥4 J19l & f@ars F@r S(9q
1§ Frgatgl W wY g 7 afs Y g ar
Fq7 ?

st fmaTra @0 mifew : Aw, 9w
qare &1 SaF d gC HY gEATIAn
HIEY & @A w1 wara {zar g 1 #4Y 9g
Fa &t sifas &1 9 fF5 S awwrd
FITAIT & IFFT aF T S AH-FHATI
g% § I9H aFgT Al f#AF9 *qT H A19.-
FAICH g | &1 Feam grfasee
%E, qu afafeeq enfz gak &A1 &
A1 3T &Y &, §F F19T & A4 FT g
AT G SIAT & | S/ & =U9 H  TEHT
SAH ¥ F1A & a3 ¥ fAFE T ag
IFT AT | FT qgd AT HISF  IAHT
axs § gifase wz afa@s & ar z@
Hifwg o @R FUT F1 97 IqF  graed
g gasr aifeas < o€ @ I9F gra
H FIgar.T WY &1 7% 2 1 99 graey §
safe feawgz g &iiv ag 1@ & w§)
f & g0 #1347 W &ra € ar 4gl, ag g9
AR AT & ar AZY 1T ol 9o & @ &
g facge auaT § a1 787, Ul <9 1@
g al SaH SR GWEHE HT A IART
TIE A FTH FIETT F7 GGUT H7 T8 2 )
g8 &gH =19 9 & {5 g9 Ama-seaeeg
§ A NS gg § ouu faw gfqzq &t gear
qga g | ¥ 9ger & IWI H @@ fw
FMEITA TUEEE AR AT gUSE! oY fF
fas §, A% qig dar agi § a9gd
19 37 & fau Sa% svax & o fwar
ST @I | (smae)

o freerdt W sme - § @Al
Al St § SAAT Sngar g QEr feaer
gfazw &, @v1d i @, faad
gagd ¥ dar wie faar Tar § ok oww
Tig sifagse we # sa7 ag) $7aAT T4q71 7
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T 9H1 &1 feadr glaeq § faad wifa-
$FC BT TAI ANF F FIT FH fEqEq~e
H 8T &ET 747 Jf6T 36y a9 as
g g ey ? g g & A
49 ¢ foad aagdq & &9 & fag goarg
frar sf@a sa®wr @ A8 fasr ? gasa
ag & f& st srvaT Mfasz wog &1 faam
&, 9% 7z A1qw g Agf & f& fwaa i
#T Wifasz vz o7 § atx feay «y
F1 A8 & | 90 a1q 4g & 5 faq ey
¥ q9g & 97 F1z fa &, 9F faars
AT ATH dF F15 FITIET T8 IV & |
FHT Q1Y T 9gA HAT WIZT A QAT
& 3% faars gaagaT $T g &1 &
ag A1 =gar § f& g feaT F@

svatager fag g ?

st foaow ato arfew : SOTeAW
qgI3g, WIAAIA §&E 9 qg 9% fwar g
fe o7 a% foad Fa TElagaq feg § ?
§ qqat g9 I H AFF & &HAT g |
oF HI, 1982 AF & H{He AL ATH § |

Cases launched—2,743 :
Cased decided—2,696.
Amount realised—Rs. 250.16 lakhs.

=Y frear e zamw o SR
F qR A H wgawar g TF 91 agh
g g |

SHRI SHIVRAJ V. PATIL : Case laun-
ches between Ist April and 31 1:t December,
1982 for prosecution under Section 106 and
409 of the Indian penal Code were 496,

Cases decided-26.

feqifsize & arfegi & ax & a &
g THe < G®ar g | afg eng gos
2, ar & g9 & @Far g, & & Imer
efa® 9 W@ a1 (=maem)

MR. DEPUTY-SPEAKER : Tam satis-

fied wite the reply.
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Target of Production of Non-Conventional
Sector Duaring 1983-84 and 1984-85

*953. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY to
state :

(a) Whether Government are aware of the
urgent need to supplement the Conventional
sources of production of energy like thermal,
hydel and atomic by non-conventional
sources of energy and if so. what are the
targets fixed by Government for production
of energy in the non-conventional sector
during 1983-84 and 1984-85 ;

(b) Whether Government have considered
the desirability of giving heavy subsidy to
individuals/privite organisations who may
have to buy machinery for this ; and

(c) if so, what is Government’s thinking
in this regard and what are the present faci=
lities available for individual or private
organisation for production of energy in the
non-conventional sector ?

MINISTER OF ENERGY (SHRI P. SHIV
SHANKAR): (a) Yes, Sir, The production of
energy from non-conventional energy sources
is a countrywide decentralised programme
and involves the participation of various orga-
nisations at the Central and State level. Con-
sultations are in progress with the State
Governments and several Central Government
departments and agencies towards the formu-
lation and implementation of thesc program-
mes, The question of fixing targets for wider
application of devices and systems based on
mature technologies will be considered in the
light of the response received in this conpec-
tion. The target of 400,000 family sized
biogas plants has been fixed under the Natio-
nal Project on Biogas Development for the
Sixth Plan. The target for this programme
for 1983-84, is currently under finalisation.

(b) Yes, Sir.
(c) A Statement is laid on the table of the
House.
STATEMENT

(c) Various fiscal ard promotional incen~
tives are already available for industriak

andc ommercial establishments, including
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private sector, for accelerating the pace of

production and utilisation of non-con-
ventional energy devices and systems.
These include enhanced  depreciation

allowance, exemption from excise duty, soft
term loans, refinancing facilities, and exemp-
tions from sales tax in some States and
Union Territories. Subsidies are available
for individuals for family sized biogas plants,
water pumping devices based on non-con-
ventional energv sources, and solar cookers.

SHRI BALASAHEB VIKHE PATIL :

Mr. Deputy-Speaker, Sir I must congratulate
the Hon. Minister for doing verv well in the
field of conventional sources of encrgy. But.
Sir it is necessary that we should draw a
national plan for development of non-con-
ventional alternative sources of energy which
will at once meet the requirement of the rural
economy as also help boost the requirement
in the urban areas. The need for the develop-
ment of this source is great because with the
present pressure on wood and devastation
caused due to felling of trees, upsetting of
ecological balance can never be stopped.
You can achieve this only by the change in
the sources of energy.

Part (b) of the question is whether the
Government have fully explored the possi-
bility of developing bio-mass energy in our
country, We have very big potential for
using the rural bio-mass, which is now being
burnt out, for generation of electricity which
can feed the rural small-scale industries and
also help the growth of the small-scale in-
dustrial based industries as well as agri-
cultural farms May I Know by what time it
can be achieved as a national programme?

And (c) part of my question is. May I
know whether government have made any
headway for popularising solar energy in the
rural areas for agricultural puprposes.
According to my information, excepling
solar cookers and solar 1eflectors which are
mainly confined to urban areas no positive
breakthrough has been achieved for promo-
ting this source of energy for the economy
who need it most but who are getting the
least of it. 1f so, what are the positive plans
that the government have drawn up for
sctting up giant size solar power centres in
rural agricultural centres for the develop-
ment of agro-based small scale industries
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and what are the allocations made for t_he
development of this source of energy during
1983-84 particularly for the rural areas?

SHRI P. SHIV SHANKAR : The hon.
member has raised diverse perceptions of
the question. Firstly, he wanted to know
whether the entire non-conventional Sources
is treated asa national programme. In fact,
the various sources of non-conventional
energy are being taken up on a war footing.
I agrce that many aspects of non-conven-
tional energy are still at the experimental
stage, but some ofthe programmes like bio
gas we have taken up from the utilltarian
point of view and also for the purpose of
seeing that it develops the village economy
to a great extent. Therefore, the first
part of the question which he has asked
is whether we are treating it as a national
programme. It would suffice to say, 1 give
the answer in the affirmative, The second
aspect which he dealt with was with reference
to the forestry, I must submit that large scale
implementation of the forestry progamme has
been taken up during the 6th Plan. This is
with reference to social forestry. The scheme
which includes rural fuel wood, plantations
has the total central grant of Rs. 50 crores in
the 6th Plan itself. It envisages raising the
seedling in 2.6 lakh hectares of area and free
distribution of about Rs. 5.8crore seedlings.
The scheme implemented in 100 districts
during 1980-81 and more districts have been
taken up during 1931-82, Recently, the number
of districts to be covered under the scheme
has been increased from 101 to 157. My hon.
friend has asked about the bio-gas energy. In
this field, they arc quite at an advancedstage.
As 1 submitted in the answer to the main
question, in the 6th Five Year Plan, the
target has been fixed at 4 iakh bio-gas units
to be set up, During 1981-82, we were able to
complete 25, 369 bio-gas plants in differnt
areas; in 1982-83, we could complete 57, 473,
though I have said that so far as 1983-84 1s
concerned, target has not becn fixed, but 1
am estimating on the basis of the present
indication of discussion that we are likely
to fix the target at 75,000-roughly about
that. On the question of solar energy, it is
true, as my hon. friend has said, that our
experiments with reference to cooker etc.
have been successful to a great exteat; an d
his main thrust of the question on this issue
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was with reference to the rural arca, parti-
culary with reference to pumping through
the solar enegry. The whole thing is at the
experimental stage, and I must say that the
Research and Development Division has
been doing a very good work. I am con.
fident, once we complete this experimental
stage, in which we are at the threshold, T am
sure, this will be taken up on a large scale.

This should help the proper development
of the rural economy.

MR. DEPUTY-SPEAKER : Are you not
still satisfied? Do you want to put a second
supplementary? All right put a very short
supplementary.

SHRI BALASAHEB VIKHE PATIL:
As a non-conventional alternative source of
energy, the Government has been conside-
ring polluted water from distilleries and it
can be an additional source of energy. If so
how is the Government going to break
through because the polluted water is
already a very big problem—a very serious
problem from the health point of view—in

the rural areas?

SHRI P. SHIV SHANKAR : It is still
in an experimental stage and our Research &
Development units are looking into it.

SHRI NIREN GHOSH : 1 take it that
synthetic oil is a non-conventional source of
energy. About 20 or 25 years ago the first
report of an expert committee was submitted
and the Government have been sitting over
it. That was in favour of this idea and
suggested that it would be cheaper than the
the imported crude oil.

MR. DEPUTY-SPEAKER : Even twenty-
five ycars back ?

SHRI NIREN GHOSH :
was mentioned in the expert
report and that their recommendation.
There was a second committee, and
that committce also suggested that one
million metric tonnes of crude oil should
be produced from coal and a plant should
be set up. Since then, I had written letters
to the Minister, the Prime Minister and even
to shri S.B. Chavan, but they have not yet
¢ome to a decision so far.

Yes, that,
committee
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MR. DEPUTY SPEAKER : What is
your question? Do you want to know whe-
ther they have received those letters?

SHRI NTREN GHOSH : They have not
yet taken a decision. It means surrendering
the interests of the country, and losing
thousands and thansands of crores of rupees
of foreign exchange—hard earned foreigo
exchange—and sacrificing the interests of the
country. I want to know when the Govern
ment will come to a final decision about this
and set up a synthetic oil plant. It brooks
no further delay.

SHRI P. SHIV SHANKAR : At the out-
set, you will agree with me that this question
cannot be a supplementary to the main ques-
tion. But, none-the-less I will answer. On
this issue there was a discussion in this House
more than once. My friend’s name-sake, Dr.
Ghosh, was appointed in 1955 to head a
comittec to go into it,

PROF. MADHU DANDAVATE : Not
‘Niren’?

SHRI! P. SHIV SHANKAR : I said only
‘Ghosh’; it was the ‘Ghosh Committee’.

Afterwards, this matter was gone into in
detail even in the ‘seventies, the Chakra-
borty Committee has also gone it, and in
fact, after we had discussion in the last
session, an this issue, ] had promised that I
would myself place : on the Table of the
House the result of the investigation, I had
appointed a committee, and I had also laid
it on the Table of the House as to what
exactly is their thinking. Even today the
feeling is that it is not going to be econo-
mically feasible. It is on that ground, again
another committee studied it, and they have
studied the findings of this yet another com-
mittee, which has gone into it. If my friend
has any reports whereby he is of the view
that it is going to be economically feasible,
I welcome him; he can pass it on (o me and
I will consider it.

sto faden swt swEnEw ;. S9I-
oI HElRd, AW W A qEw &Y aga
FHIE AN AR AT ATH §a o1 @ & 1
& AT wAY a”r&mm‘rgf‘m
FT GIHIT GF 1@ & F9C faare vt @
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fr ofsa® qF=T & AATqT ATZAE  qFeT
W ET &F § &1 FT AT qI1 I
yTzdE a7 ardl 7 | g & A q
w1 fasre v@dr & 7

Za7 ¥ wET 4z 2 R amen an-
g & ar ¥ Famar g 2d gaadfg
MSAr F§ 4 919 FIALAE oARE @Ay ar
F w4 wgem & quAr wgdr § {5 agEl
ff weafaeY & AT v v AwrT FEgfAdy
gL ez @ma & a7 faer
I § 7 ATT AT UF TF qqUAT A
fyuore® Feg 2 afag 92 T A
rqrfag w37 &, @Y 3O A I F WA AN
YT &Y Fgd WIAET IT 1 T FIER
THE X A F15 fAFe Edr g ?

oft qYo fva siwT ¢ AAAT HAITAT A
ST AI-Feaeaaa foafas &1 qFe qer
& &tr gg sAar =er g % g qig@de
SFTT AT WY CHRIT FT IF g AT AL,
@t sa awaeg 7 0 AT ag 3w gn
uTEyE HFET A1 Wl UERRT FT @ & |
ey ara agf & qor gawr afsas qFe
3 FY @ W1 | #TT HE NIEAT  qIEf
AT £ ar 39F Ak H qr|r a7 597 2 )
gratls $o UF @ § ST Arq-Heaeaad
fanifas &1 waadY Fd7g: &1 FYRFIT
FT IE § AT IAFT FH FUAT AIHIgT 2
A

szt % &FFfAET amr-ig w1 graey
g, Taw @it # ag fA3gA % fF 9i¥
AT 9L gAT FIfAAY FraY-g K TArIAr
FY & | gL AT 0 Y THET (1A AgTAT AT
gl & | wandfigeea afaw 97 1920 wiay
®OFAT AT § AT AZ 9 FANq9
% | AW AT g I g8y Sagh
& ar ® S |rE AU @ g |
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fasia amw (Tads afafa)

*956. =it @edrg AW {6y ¢

=t Tt aaf -

a1 FAt A gg qAT FY HIT FAA
f& .

(F) Fav @71 & 79 I¢ ¢ faqy
qox (fatw) afufy afsg 1 491 ;

(@) afz gf, @ #ar =@ afafy &
oY fiad FYHIT FT TEqT FT AN §

(7) afz g, ar fard & gea ang
FATE ; AT

(9) 3T qUATHT F FAT FILATS
Y 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH): (a) The long term Standing Linkage
Committee (Special Linkage Committee)
was reconstituted in May, 1982,

(b) to (d) This Committee meets at peri-
odic intervals to consider long term coal
linkages to power, cement and steel plants.
The concerned Departments are represented-
on this Committee.

SHRI SATYENDRA NARAYAN
SINHA : T asked the question : whether a
spccial linkage committee was set up by

Government last year; if so, so, whether the
committee has submitted its report to
Government; if so, the salient features
thercof; and action taken by Government
thereon? That question has not been repelied
to at all.

THE MINISTERY OF ENERGY (SHRI P.
SHIV SHANKAR): My hon. friend has asked
the question with reference to the special link-
age Committee. That is a Committee which
does the work continuously. It is not as thou-
gh this committee will submit the report and
leave the matter there. It has been set up in
1982 so that it continuously works on a long
term basis. Every time it takes into consi-
deration the long term requirments and then
determine the linkages. 1 do not know whet-
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her the hon. Member is referring to yet
another Committee, Fazal Committee, which
was set up.

SHRI SATYENDRA NARAYAN SINHA:
I am only asking whether they have made
any specific reccommendations with regard to
to the supply of coal and fresh investment
in coal mines or fresh linkages to be establi-
shed with regard to the thermal power
stations?

SHRI P. SHIV SHANKAR : Since you
have asked the question with reference to the
special linkage committee, [ submitted that
this does not submit any report. This goes
on rationalising the linkages on a long term
basis. It is a continuous process of this
Committee. Therefore, it is not as though it
it would submit the report and become
functus officio. There is yet another committee
called Fazal Committee, which was set up
in 1982 for the purpose of providing ratio-
nalisation of linkages. That Committce is
still working. It has not submitted its report.

SHRI SATYENDRA NARAYAN
SINHA : Is it a fact that the Committee has
suggested that fresh investment for the
development of coal mines linked with
thermal stations should not be made until a
clearer Picture about the future of the
thermal power stations emerges? Is it not a
fact that there are at least 12 new power
projects and 17 captive plants for which no
adequate allocation of funds have been made
so far? Is it not a fact that (his Committee
has recommended that the special linkages
should be reviewd so that funds could be
allocated to those units which are in the

pipeline?

SHRI P. SHIV SHANKAR : I am sorry

that the supplementary is again on an as-
sumption that the Committee has submitted

its report. I have made the position clear.
1 do not know where 1 am wrong.

PROF. - MADHU DANDAVATE
They must be belonging to some committee.
You can name that committee.

SHRI SATYENDRA NARAYAN
SINHA: My point is whether the Government
aware of any such suggestion, made by any
committee, to which I have referred ?
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SHRI P. SHIV SHANKAR : I have made
the position clear. There seems to be some
communication gap between me and M.
Sinha. I think I have not explained my posi-
tion properly. I submitted that there is a spe-
cial Linkages Committee. This committee,
which continuously goes on working, takes
into consideration the linkages on the long-
term basis. This Committee is headed by the
Secretary of the Department of Coal and the
membership consists of the Adviser (Pro-
jects), Department of Coal. They are all
officials, I will not like to go into the details
thereof. Their work is continuously to go
on adjusting the linkages with the consuming
centres. That is the work of this Committee.
Therefore, the question of submitting a report
and becoming functus officio does not arise. I
have referred to the Fazal Committee. Fazal
Committee has been set up so that it could
rationalise the linkages. That Committee
has not submitted its report as yet.

SHRI SATYENDRA NARAYAN

SINHA : Probably they have,

SHRI P. SHIV SHANKAR : It they have
submitted the report after 10.30 A.M. today
I cannot say but till 10.30 A.M. today
I am aware that this Committce has not sub-
mitted its report.

SHRI SATYENDRA NARAYAN
SINHA : As the hon. Minister has said there
obviously appears to be communication gap
or perhaps [ have not put it properly. May
I know from the Government, even with
regard to the Special Linkages Committee,
has it not suggested that no investment
should be made in those coal mines which
are linked with thermal power stations unless
a clearer picture emerges and is it not a fact
that there are 12 new power projects and 17
captive plants which are suffering for want
of funds ? Has it not come to the notice of

the Government ?

SHRI P. SHIV SHANKAR : There {s no
doubt that we are suffering from the shortage
of funds. There are certain projects which
we could not take up because of the shortage
of funds. But the point is that in spite of
that where we found that for certain types of
coal new mines have to be opened $o that
they could feed either the steel plants or thé
power plants, w¢ bave been taking it up.
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In fact, recently so far as ECL is concerned,
there were some problems that had to be
sorted out and after the problems have been
sorted out, I must say that the Chief Minis-
ter of West Bengal was very helpful as a
result of which we have been able to take up
the new mines in that area because the coal
there is of a higher quality. So, I must sub-
mit that the difficultics were being faced.
1 am not saying that the difficulties were not
being faced. Even this Coal Linkages Com-
mittee has also been finding some difficulty
because of the paucity of funds and also
because of the wrong linkages, I will call it
irrational linkages, but that is being sorted
out.

SHRI M. RAM GOPAL REDDY Mr.
Deputy : Speaker, Sir, it is very good of the
Minister that they established a committee
for linkages. 1 want to know from the Minis-
ter whether he is going to establish
another committee to avoid leakages?

SHR1 P. SHIV SHANKAR : I must say
that there is not only some force but some
basis for the question that has been posed
by my hon. friend. I have conceded in this
House that leakages had becn there. 1 would
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not like to mince matters but I will certainly
consider this matter.

Telephone Exchanges Provided with
S.T.D. Facility

*957 SHRT A. NEELALOHITHADASAN
NADAR : Will the Minister of COMMUNI-
CATIONS be pleased to lay a statement
showing :

(a) how many telephone exchanges are at

present provided with STD facilities and
which are they, with details thereof; and
(b) To how many more exchanges

Government propose to provide this facility,
with details theteof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(VIJAY N. PATIL) : (a) The list of tele-
phone exchanges having STD facilities is
furnished in the Annexure.

(b) It is planned to extend STD facilities
to 253 more stations in the country after
completion of all necessary works subject to
availability of funds and equipment.

Annexure
LLIST OF STATIONS HAVING STD FACILITIES

ANDHRA PRADESH

[_—y
.

Adilabad
Anantpur
Anakapalle
Gundivada
Guntur
Kakinada
Khammam
Machilipatnam
Ongole

. Palakole

. Patancheru
Rajahmundry
. Secunderabad

. Tadepalligudem
. Srikakulam
Tirupathy
Vishakapatnam
. Vizianagaram
. Vijayawada
Mahaboobnagar

SCOYX®NAVLBEWLN
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21. Warangal

22. Kompolli

23, Bhimayaram
24. Renigunta

2 . Prodattur

26. Cuddappan
27. Adoni

28. Chilakaluripet
29. Ibrahimpatnam
30. Chittor

31. Nellore

32. Guntakal

33. Nalgonda

34, Shrikalahasti
35, Gudur

36. Nandyal

37. Tenali

BIHAR

1. Airah
2. Chapra
3. Darbhanga
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Dhanbad
Jamshedpur
Muzaffarpur
Patna
Ranchi

9, Samastipur
10. Sasaram
11. Bokaro

12. Kathiar

13. Motihari

PN s

KARNATAKA

Bangalore
Belgaum
Bellary
Bhadrabathi
Gadag
Hubli
Mangalore
Mercara
Mysore
10. Shimoga
11. Tumkur
12. Udipi

13. Davangere
14. Hassan
15. Puttur

16. Harihar

R T

TAMILNADU

Chidambaram
Chingleput
Coimbatore
Dharmapuri

Erode
Kancheepuram

Kodaikanal
Kovilpatti
Madras
Madurai
Mannargudi
Mayuram
Nagapattinam
Oatacamund
. Pajapalyam
Salem
Theni
Tiruchi

. Tiruppur
Tiruvarur

., Tuticorin

. Udumalpet
. Vellore

. Villupuram °

[
SeNonrLN -

WP NN -t
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25. Viiudhunagar
26. Pudukkottai
27. Sattur

28. Tirumangalam
29. Attur

30. Mecthupulayam
31. Ranipet

32. Dindigul

33. Tiruvellur

34. Nagarcoil

35. Trinuvelli

36. Housr

UTTAR PRADESH

Agra
Aligarh
Allahabad
Bareilly
Bulandshahr
Dehradun
Dcoband
Faizabad
Ghaziabad
Gorakhpur
. Hapur

o], Kunpur

13. Kosikalan
14. Lucknow
15. Mecerut

16. Mirzapur
17. Modinagar
18. Moradabad
19. Mussorie
20. Muzaflarnagar
21. Raibareilly
22. Rampur

23, Saharanpur
24. Saha Jahanpur
25. Unnao

26. Varanasi
27. Sitapur

28. Pilibhit

SP®NaL AW~

(S
—

KERALA

1. Alleppey
Alwaye
Cannanore
Changennur
Ernakulam
Kottayam
Kozhikode
Kunnamkulam
Narakkal

XN s

22
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10. Palghat

11. Quilon

12. Tiruvalla
13. Trichur

14. Trivandrum
15. Neyyatinkara
16. Kottarakara
17. Taliparamba
18. Mavelikara
19. Anagamally
20. Chalakudy
2]1. Palai

22. Chowghat
23. Guruvayur
24. Malapuram
25. Manjeri
26. Adoor

27. Shertalai
28. Badagada
29. Attingal
30. A Kalpeta

ORISSA

Berhampur
Bhubaneswar
Cuttack
Rourkela
Chowdwar

el ol ol L

RAJASTHAN

Alwar
Bharatpur
Dholpur
Jaipur
Jodhpur
Kota
Udaipur
Ajmer

- R S N

SIKKIM
1. Gangtok

MAHARASHTRA

Amraoti
Bhiwandee
Bombay
Jaisinghpur
Jalgaon
Kalyan
Kolhapur
Kolpewadi
9. Kopergaon

b BN S kol

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
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Miraj
Nagpur
Nasik
Pimpri
Poona
Puntamba
Rahata
Sangli
Washi
Yeotmal
Wardha
Telegaon Dabhade
Ahmednagar
Karad
Satara
Aurangabad

HARYANA

1. Ambala
2. Bhiwani
3. Faridabad
4. Gurgaon
5. Hissar

6.
7
8
9
0

Karnal

. Panipat
. Rohtak
. Sonepat
10.

Yamuna Nagar

GUJARAT

VWEeNA R LW~

Ahmedabad
Baroda
Gandhinagar
Jamnagar
Mchasana
Nadiad
Rajkot

Surat

9. Bhavanagar
10.

Bulsar

MADHYA PRADESH

Bhopal

. Indore

Jabalpur
Katni
Raipur
Sehore
Ujjain
Gwalior
Morar

. Khandwa
. Dewas
. Bilaspur

Oral Answers 24
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PUNJAB

Abohar
Amritsar
Bhatinda
Chhaharta
Hoshiarpur
Jullundur
Kapurthala
Ludhiana
Patiala

10. Phagwara
11. Ferozepur
12. Rajpura

0N AR W

WEST BENGAL

Andal
Asansol
Bahula
Barakar
Burdwan
Burnpur

. Calcutta
Durgapur

. Haldia

10. Jamuriahat
11. Kharagpur
12. Neamatpur
13. Raniganj
14. Rup-Narainpur
15. Siliguri

16. Coochbehar
17. Darjeeling
18. Malda

VXA R RN

SHRI A. NEELALOHITHADASAN
NADAR The hon. Minister has given a long
list of telephomne exchanges having STD
facilities. But these are only on paper. Most
of the teephone exchaneges which are
supposed to have STD facilities are not at
all working.

SHRI SHATYASADHAN CHAKRAB-
" ORTY : Itis like the Government, which
does not work.

SHRI A. NEELALOHITHADASAN
NADAR: Have the Government any concrete
plan or scheme to improve the STD system ?
How many complaints have been received
regarding the fault in the STD system?

VAISAKHA 20, 1905 (S4KA)
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19. Kalyani
20. Kalimoong

HIMACHAL PRADESH

1. Sim]a
2. Mandi

JAMMU & KASHMIR

Anantrag
Baramula
Jammu
Sopore
Srinagar
Udhampur

v hwN -

ASSAM & NE STATES

1. Dimapur
2. Gauhati (Dispur)
3. Kohima
4. Shillong

UNION TERR)TORIES

Chandigarh
Delhi

Marago

Papjim
Yasco-De-Gama
Pondicherry
Yenaam

Aizwal

NOTE :-

®Nss N

Multi exchange areas like
Delhi, Bombay, Calcutta,
Madras etc. have been taken as
* one exchange only.

SHRI VIJAY N. PATIL : Generally,
when the subscriber does not get the STD
line on the first attempt, he complains. We
put the STD as working satisfactorily if we
get 60 per cent acceptance on testing i.c.
when we try 100 times and get it 60 times
when be call distant stations. It also depends
upon the traffic jam during busy hours...

(Inzerruptions)

MR. DEPUTY-SPEAKER : Why can't
you hear the Minister ? Then you can put a
supplementary.

SHRI VIJAY N. PATIL : Many subs-
cribers try to put calls during the busy office
hours .between, say, Bombay-Delhi or
Bambay-Pune. At that time, may be the
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failure rate is a little more and the subscriber
is required to try 2 or 3 more times, We are
trying to sort out this difficulty by installing
electronic exchanges in the four metropoli-
tan exchanges with 25,00 0 lines, cut of which
8,000 lines =are alacady commissioned 1u
praba Devi in Bombay. The oth rs in Delhi.
Madras and Calcutta will be commissioned
very shortly. If INSAT-1 had been opera-
tional, we could have got 7,000 channels in
which case it would have been easier to
connect distant stations like Ernakulam and
Jullundur. We are hoping tliat when INSAT-
I1 comes into cperation, the difficulties will
become less in this regard.

SHRI A. NEELALOHITHADASAN
NADAR It is not ccrrect to say thatitis
only during the busy hours it is difficult to get
STD lines. Even when we try continuously for
two days. we may not get through one STD
call. In fact, by that time one could go o
that place and come back. Then, one STD
call made through one telephone is metered
through another telephone. There are so
many complaints of that type. [ have myself
forwarded some such complaints to the hon.
Minister. What is the concrete programme
the Government are proposing o have to
aviod such complaints ?

SHRI VIJAY N. PATIL : To avoid such
complaints we install  single unit line
analyser. Four such analyscers arc already
working in Delhi. Whenever complaints
from subscribers come about over-billing or®
the STD calls of one subscriber being put in
the bill of atother, we put the single line unit
analyser on his line to test whether the
complaint is genuire or not. If we find 1hat
the comp 'aint is genuine, we try 1o give him
rebate.

SHRI KUSUMA KRISHNA MURTHY :
Providing STD [facilities to all State capitals
is a laudable step. But, at the same ume,
there is neglact of rural arear, particularly
divisional hedquarters, which is not in con-
formity with the policy of the Ministry.
There are three or four divisions in a State.
Sometimes they connect even the district
headquarters, neglecting the division. 1
would like to know whether there is any
proposal 1o connect all the divisions.
Because, the way in which the system is
fun.tioning, it is necessary to connecl at
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least all divisional hcdquarters. I wouid like
to know from the hon. Minister whether all
the divisions are being connected by
telephone.

SHRI VIJAY N. PATIL : Sir, first, we
kept the priority of connecting all the district
hedquarters which we have not been able to
complete yet. And then, when the number of
divisional head quarters will come with
the priorty in mind, if the number of
telephones, that is, 1500 telephones, are there
at a particular divisional hedquarters, it is
getting priority after the district headquaters.
For having the STD facility, the first pre-
requisite is to have automatic exchange at the
district headquarters, and that is veay much
required there; and the second is installation
c¢f S equipment at the station; the third is
provision of trunk automatic exchange to
which the station will be connected for
STD/NSD facilities; and the fourth is, ins-
tallation of long distance reliable medium

to connect the stations to the trunk automa-
tic exchange:

All these pre-requisites are required for
connecting the district or the divssional

headquarters as the case may be with STD
facilities.

As far as my friend’s question is concer-
ned, he may be more interested in Andhra
Pradesh.

(Interruptions)

MR. DEPUTY-SPEAKER : When the
Minister replies, you must hear him pariently

so that you may not be put to the trouble of
asking another Supplementary.

SHRI VIJAY N. PATIL : The following
are the additional stations planned for pro-
viding STD facilities : Karimnagar, Sanga-
reddy Nizamabad, Chirala, Eluru, Samalkot,
Rovupalayam, and Kurnool. In Andhra
Pradesh, out of 23 districs headquarters, 19
arc automatic exchanges and four are yet
to be automised.

stwat afaar qwad o IqrERer SN,
# qUT AEAT §, §9 97T ¥ 9gd WY &1
Y 917 ag WaIw 9T 97 fF uHo o
o F1 a9g § faw ag w13 ¢ FifF wgf
4 ®g1 wAlgawd gar g, TEfed ge
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gNEE F far us MeT 71 sggeqr gt
wifgd fad &yl &Y qar s« fF gx
fean #1a FT @ & | o@: 98T 7L qHo
&ro Ero g agi @ITT FT sqa&q £l 779,
FEAT g9 AT 97 AR F qEodloTlo
fadrer T8 & | & qaAT WIgar § (F d0IF
qig F41 QY fasrag &y g (% oF 9
AT Z1ar § FT QT odVoSTo TFIA4 AZN
F@r g, rag o gg o fawgs 3 %
HeHT FT AF4T I AT ¢ IT TA9 4
U oV HFAT Tl FI@T g, AL G497
qeH g1 & arg warfan ge giar 3o
F7 6 fuirag F IRA NT FF ST
FL ? HITHELIN & @7 7 F9
6 sraeqr #3 @ ¢ faga g sifaq
gqq AT ¥ fFaAr w19 F@r § IqFT
qqr ¥ g% #1T IE F garfaw qqAr
fasr & s ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR2I V.N. GADZIL): Sir, as far as the
first part of the question is concerned,
according to the technical experts it is not
possible to instijute a metre at the subscri-
ber’s place. That is nowhere in the world; it
is not technically fcasible. -

As far as the second part of her question
is concerned, 1 will certainly look into it.

(Tnterruptions).

SHRI UTTAM RATHOD : Sir, after
seeing this list, especially the Maharastara
list, 1 find that only three places from
Vidarbha out of the 9 districts and one place

from Marathwada, that is, Aurangabad,
from out of 7 disiricts have been shown in

the list of 25 places which are conected with
STD. May I know whether the hon. Minister
from Western Maharashtra will do justice to
this neglected arca of Vidarbha and Mara-
thwada ?

(Interruptions).

SHRI VIJAY N. PATIL : From the
national point of view we will try to do
justice even to the remotest areas and we do
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assure the hon. Member that Vidarbha and
Marathwada will not be lagging behind. It
is only a question of traffic and the number
of calls. What I am telling is that the station
gets priority if it is a district hedquarters or
if it has 1500 or more lines. subject to avai-
lability of equipment and finances.

(/nterruptions)

st VAF qAE qTEq : STAA oY,
g1 St aamEr & 100 afs g@odiodtoe
FIF T Al 60 TR faaeT &, anar g &
WAL i €9 A7 AT AT ¢ A 5 @F
AFZOFT FId @ma 3, 9fg 98 €97 &3
ar fafasdt § argT g @ IaFr qar
AT

sfl TA7F 9917 qEF  IATEAE
"elzd, A gaE Iz 4av1 & 9 9 F 9
FATEH g F21fF 100 I 0o o Fo
FTAFAT FATAT A9 @l 60 IHH § HI5T
faaar @ ® sgarszar g 5 g am
TIT & | AT AIT T 1L A€ § qF
a f& 100 17 & 100 ar7 AgY fa=ar & )

q fsar gearaai &1 Gedlodlo
dqEF 97 AT AZT £ | H TZ q@l
@z g fF wusa & wfoes & ar
meYosto  ArEd  faaaY agy, foer
gETIAT 0 Al A UFoFToZlo & HTAT
Fgd § A7 TTF! F4T ZIAT AHIT 7

oT TeEia &gl f& feslza fawew
Fza1 Aiga & fawa gfaar g, ag
FAT ¢ 7

sit fasrm nae mifew & TST &
gEOIAT AT FIT 2 TET 411 0T 0 o¥To
100 @17 & arz 6o a7 fa=ar 8, ag
gWITI 257 21 AUT AEA AIFT AT
uits Fadr g1 Al ag BET gl A
forgmr FYE EFTT gIH ALY ATAT §
zat w7 fes AW gar § ar Y weart
gt sirar & 1 Arav femm & fad
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2,4, 5, T TAE &A1 93ar @
gg udo Ao To famar § 1 feF
st q &€ Tad fad gu zifenga & =f9
aqT W@ & | 9% gagET & Fafadr a@qr
W® F1 IAF AT QAo oTlo Tl A
famy wdd 1 FF ey w1 f& gAR
20 % aArafes vaadw ey §
TAFL EH 34 FoToqFTo FIA Sl TG
&) gawr fafedy w@ @@ Q1 AAH
aqoYoYo fae aFAT F |

SHRI K. MAYA THEVAR : Pledsce allow
me to ask question.

MR. DUPTY SPEKER: This question has
already taken more than twenty minutes. So
manyhon. Members want to ask question.
You give notice for dis:ussion under Rule
193. 1 will allcw one more discussion
10-MOrrow.

SHRJI KRISHNA CHANDRA HALDER
1 am on a point of order. You are mislead-

ing the House. To-morrow there is no
session.
(Interruptions).
MR. DEPUTY SPEAKER : You give

notice to the Chair. 1 Will allow one more
discussion under Rule 193, To-morrow I said.
What is misleading there ? T am not mislead
ing. Next question-Shri Panigrahi.

Coal Production in Eastern Coalfields

*058, SHRI CHINTAMANI PANI-
GRAHTI] : Will the Minister of ENERGY be
pleased to state:

(a) whether its is a fact that the overall
prowth rate of coal production of Eastern
Coal fields declined;

(b) if so, the reason of the sharp set
back in production by Eastern Coal Fields;
and

(c) the steps proposed to be .taken to
overcome those bottlenecks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL 1IN THE
MINISTRY OF ENERGY (SHRI DALBIR
‘SINGH) : (a) Yes, Sir.

(b) and (¢) One of the mian reasons for
the decline in production in Eastern Coal-
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fields Limited has been that the Company
could not commence production from a num-
ber of inclines, which have been developed,
due to obstruction by local youth seeking
employment; and, consequently it bas not
been possible to off-set the fall in production
from old mines in which reserves are being
gradually exhausted. Another important fac-
tor responsible for lower production has
been the shortage of power for the mines.

Intervention of the Government of West
Bengal has been sought to overcome the
problem of obstruction by the local popula-
tion in regard to the opening of new inclines.
Constant liaison is being maintained with the
concerned agencies in order to improve the
supply of power and captive generating sets
are also being installed to supplement the
supply from outside sources.

SHRI CHINTAMANI PANIGRAHI :
Sir, as the hon. Minister has stated in his
reply, the Government has admitted that
there is an overall decline in the growth-rate
of coal production in the Eastern Coal-
Fields. I would like to know what were the

targets fixed by the Eastern Coalfields Limi-
ted in 1980-81, 1981-82 and 1982-83 and what

was the real production that was achieved
during these three years ?

SHR1 DALBIR SINGH : Sir, the infor-
mation regarding targets and achievement by
the ECL during the last three years is as
follows :

Year Target (in million production
tonnes)
1980-81 22. 50 22.70
1981-82 24.20 (Revised) 24,22
1982-83 25. 80 22. 72
(provisional)

As I bave explained in the main body of
answer, this is due to the factors of powers
failure, industrial relations etc.

SHRI CHINTAMANI PANIGRAHI :
Sir, from the answer it is claer that the
production of ECL declined from the target
of 25. 80 million tonnes to 22. 72 million ton-
nes only in the year 1982-83. May I know
from the hon. Minister what was the prob-
lem which was created by the unemployed
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youth as the Government itself has said that
the fall in production was because of
the obstruction by the local youth ? The
[ CL could not go into production in the new
inclines, and therefore the production has

suffered.

Secondlv, the Government has said that
because of the powers shortage, the produc-
tion has suffered. I would like to know on
these two counts. Do the local youth not al-
low the production of coal in the ECL? Have
they not cooperated with the Governmeat
to increase production? Was adequate power
not available for the production and if so,
what was the shortage of power 7 Have these
new captive plants been installed ? if so, who
are the different agencies that have promised
to supply power to the Government for

running BCL ?

SHRI DALBIR SINGH: Sir, the obstruc-
tion is created by these people because
8 inclines are read for production but they
arc not being rllowed to bz opzrated by

these workers®

With regard to shortfall of production
due to power failure, in 1981-82, the loss was
14. 90 lakh tonnes due to this power failure.
In 1982-83, the loss due to power failure was
21.93 lakh tonnes. Due to industrial relations
also, the loss was 3. 36 lakh tonnes in 1982-
83. Similarly, there was also some loss of
production due to absentesiem and other
reasons such as rain, non-receipt of equip-
ment, inadequate offtake etc. These are all
factors which are responsible for lower
production in the ECL.

SHRI : SATYASADHAN CHAKRA-
BORTY : Has the attention of the hon.
Minister been drawn to thec new-itern that
appeared in the Sratesmen day before yester-
day that instead of producing coal, the mines
are producing stones ? And that is being
supplied even to different power-houses. If
$0, who are the persons responsible and what
steps the Government coitemplates to do
and when are they going to break that stony-
silence ?

THE MINISTER OF ENERGY (SHRI P-
SHIV SHANKAR : 1 think, this news-item
has come cither on Sunday or Monday in the

-
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Statesmen. 1 have taken note of it. I have
already asked for the report from the conce-
rned BCCL and not ECL. I have asked for

the report.

Apart from the fact that various steps
were taken to strehgthen the vigilance as also
to prevent the shales being put in the
wagons, on the basis of report that might
come with reference to what has appeared in
the newspaper Statesmen, action will be
taken.

SHRI KRISHNA CHANDKA HALDER:
I have written many letters to the hon. Mini.
ster, Mr. Shiv Shankar, regarding corruption
and what are the main reasons for the pro-
duction not coming up to the mark. I want

to know what steps he is going to take,

SHRI P. SHIV SHANKAR : I am getting
his letters investigated. T have also informed
him. They are under investigation.

WRITTEN ANSWERS TO QUESTIONS

Billing of Electricity by DESU and N.D.M.C.

*954, SHRI RAM VILAS PASWAN: Will
the Minister of ENERGY be pleased to refer
to the reply given to Unstarred Question No.
4944 on 10 August, 1932 regarding billing by
DESU and NDMC and state :

(a) whether the information has since
been collected and if so, the details thereof’;

(b) if not, the reasons for delay in

collecting the information; and

(c) by what date the information will be
laid on the Table of the House ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) The
required information has been laid on the
Table of tbe House on 29.4.1983.

Investigations on Indigenous Drug
‘.G“g“.l"

*g55. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state ;

(a) whether pharmacological investiga-
tions on a indigenous drug ‘Guggal’ have
been carried out ;
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(b) if so, the details thereof ; and

(c) whether any steps have been taken
for planned protection of this herb with a
vast potential by the pharmeceutical
industry ?

The Minister o° CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b) Pharmacological investizations
on Guggul (Commiphora mukul) have been
carried out under the auspices of Indian
Council of Medical Research and Central
Council for Research in Ayurveda and
Siddha at various places as also by the
Central Drug Rescarch Institute, Luknow.
These investigations have revealed that
Guggul possesses anti-inflammatory and anti-
arthritic properties and lowers the level of
Cholesterol and other lipids in the serum and
prevents atheroscelerosis.

(c) The Central Council for Research in
Ayurveda and Siddha is developing a medi-
cinal plants garden of Guggul in 140 acres of
land at Mangaliawas near Ajmer in Raja-

sthan State.

Poor Reception of T.V. Programme in
Bangalore

*959. SHRI G.Y. KRISHNAN : Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state :

(a) whether Government have received
any complaints from the viewers of Banga-
Jore (Karnataka) about the poor reception of
television programmes there; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI HK L.
BHAGAT) : (a) and (b) T.V. Relay Centre

at Bangalore is located on the Delhi-
Bombay-Madras microwave link which
passes through as many as fifteen

major microwave centres, Inspite of this
lengthy route, the technical quality of TV
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programmes telecast by the TV Relay Centre,
Bangalore has been generally fair. However,
occasionally some deterioration is noticed
due to deficiencies in performance of
microwave links. These dificiencies are recti-
fied with the cooperation of the P&T Degart-
ment from time to time.

Soviet Assistance for Thermal Power
Station in Kahalgaon in Dhagalpur

*960. SHRIMATI MADHURI SINGH :
Will the Minister of ENERGY be pleased tQ
state :

(a) whether the subject of the additional
thermal power stations in Kahalgaon in
Bhagalpur in Bih ir was discussed during the
Indo-Soviet talks on new projects; and

(b) if so, the outcome thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a)and (b) : Ther.
was, preliminary discussion in the Second
meeting of the Indo-Soviet Working Group
on Power held in December, 1982 about the
pos ibility of cooperation between USSR and
Ind'a about a new thermal project. Kahal-
gaon was one of the possible projects. The
two sides agreed to exchange preliminary
views and information in this regard.

Protection of Interest of Journalists and
Non-Journalists of Uni,

*961 SHRI C. CHINNASWAMY :
SHRI BHEEKHABHALI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) Whether Government’s attention has
been drawn to a report published in the
Surya India magazine of February 1to 15,
1983 regarding the affairs of the United
News of India, News Agency, recipient of
Government subsidies and grants;

(b) if so, whether many superannuated
persons including retired Government emp-
loyees are engaged by this News Agency on
contract basis as alleged therein ; and

(¢) Whether Government propose to pro-
tect the interests of the regular and per-
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manent journalist and non-journalist
employees of the News Agency ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : (a) Yes, Sir,

(b) The news agencies including UNI are
in the private sector and are free to manage
their own affairs. They are not required to
inform the Government about appointments
made by them from time (o time.

(¢) The iaterests of the employees of
newspapers and news agencies are protected,
inter-alia, by the Working journalists and
Other Newspaper Employces (Conditions of
Service) and Miscellanacus Provisions Act,
1955, as amended from time to time. This
Act provides for, among others, fixation/
revision of rates of wages, termination of
service, hours of work great of leave, pay-
ment of gratuity, rccovery of money due
from an employer etc.

Construction of Platforms by O.N.G.C.

*962. SHRI UTTAM RATHOD : Will
the Minister of ENERGY be pleased to
state:

(a) what are the plans of O.N.G.C. to
consruct offshore platforms in coastal regions
for oil dr:ling operations;

(b) the places whcre they will be cons-
tructed during the current financial year; and

(c) details of foreign collaborations
enterned into for the purpose of constructing
offshore platforms?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) No fixed plat-
forms are proposed to be installed for drill-
ing wells in coastal regions at this stage since
it is planned to utilise suitable types of
mobile offshore.drilling rings (such as jacs-up
drillships, semi-submersibles ete. ) which can
be readily shifted to various drilling sites.
(b) and (¢) Do not arise.
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Measures to Accelerate Rural Electrific a tion
North in Eastera Region

"963. SHRI SONTOSH MOHAN DEV :
Will the Minister of ENERGY be pleased
to state

(a) whether it is a fact that during recent
conference at Shillong new measures to accel-
erate the pace of rural electrification in the
Nortl-Eastern Region in context of the new
20-Points Programme were discussed;

(b) if, so the details thereof ;

(c) whether a time-bound programme
for the village electrification and pump sets
energisation was prepared; and

(d) what is the analysis for the potential
and utilisation of electricity in the region
and its details?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (¢) A confer-
ence of the representatives of the State
Governments and State Electricity Boards
in North-Eastern Region was convened by
Rural Eectrification Corporation in April
198> at Shillong. Besides reviewing the
existing status of rural electrification pro-
grammes in the region the conference
agreed upon the preparation by the State
Governments/ Electricity Boards of a time-
bound programme for accelerating the pace
of rural electrification.

(d) The assessed annual hyd:so-power
potential in North-Eastern Region is of the
order of 105.9 TWH. Actual exploitation
would depend on techno-economic feasibi-
lity of individual schemes, availability of
resources and growth of de .,and. The annual
energy potential developed so far is 0.37
TWH, while the potential under development
is 1.64 TWH. Out of 37,416 villages in the
region, 10, 896 villages have been electrified
upto the end of March, 1983. There is also
some, though limited, utilisaticn of power
for agriculturral pump-sets.

Registratson for New Gas Connection In
Delhl

*964 SHRI NAWAL | KISHORE
SHARMA : Will the Minister of ENERYG
be pleased to lay a statement showing ;
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(a) what are the dates of registration for
new domestic gas connections in Delhi

covered upto 31 March, 1983 in various
parts of the Capital;

(b) whether any measures are proposed to
be taken to see that the people who got
their names registered for new demestic gas
connections earlier are allotted the same
irrespective of the area wherc they reside;

(c) if so, the salient features thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The dates of
registration covered upto 2!st March, 1983
in various parts of Delhi and New Delhi
arcas are ranging, by and large, between
January 1979 to December 1981, except that
in small areas the coverage is upto 1977 only.

(b) and (¢) To bring about parity in cov-
erage, whenever difference between the exis-
ting sale and prescribed ceiling limits for dis-
tribution permits, the il companies have

been advised i—

(i) to a range for inter-Oil Company trans-
fers of waiting lists ;

(ii) to release more connections for enrol-
ment in those areas wherc the waiting lists
are pending for a longer number of years.
Action is also being taken to establish new
dealerships in those areas where waiting
lists are inordinately large.

(d) Does not arise.

New Coal Mining Projects

*965. SHR1 P.M. SAYEED :
SHRIMATI KISHORI SINHA :

Will the Minister of ENERGY be pleased
to state :

(a) whether new guideline have been
issued to the coal companies to indicate
power requirments and wagons to be allo-
cated for the new mining projects;

(b) if so, what are the details of the
guldelines issued to these coal companics

(c) whether a high power committee bas
also stated that the projects should be
¢leared in two stages; and
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(d) if so, the details of the stages
sugeested by the high power committee ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) :(a) and (b) Project
Reports for new projects regularly contain
information about power requirement and
loading facilities. Coal Companies and
CMPDIL have been asked to see that the
project reports also contain information
about requierment of wagons.

(c) and (d) PIB has recommended 1o
the Government, introduction of two-stage
approval through Public Investment Board,
the project formulation proposals being
cleared in the first stage and second stage
approval being based on detailed feasibility
report.

Telecast of Programme *‘Issues Before
Parliament’s"

*966. PROF. MADHU DANDAVATE:
SHRI BHIM SINGH:

Will the Minister of INFORMATION

AND BRODCASTING be pleased to state :

(a) whether it is a fact that the pro-
gramme’’ Issues before the Parliament' was
widely appreciated by the television
viewers;

(b) if so, why was the programme disconti-
nued; and

(c) whether the programme would be
restored on the Doordarshan?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BRODCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT): (a) to (c) The programme
‘“‘issues Parliament’’ is a popular programme
and ‘he beforc it is proposed to continue
this programme in future.

Censorship of Foreign Magazines

*967. SHRI CHITTA BASU : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) what are the agencies
authorised to censor foreign
magazines;

which are
news
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(b) whether Customs are one of such
agencies;

(c) if so, under what provision of law
Customs have been authorised to censor

newspapers or news magazines;

(d) in how many cases, Customs have
censored news magazines, etc. during the

last one year; and
(¢) details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTRY OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
H. K. L. BHAGAT) : (a) No central Govern-
ment agency has been autherised to censor

foreign news magazines.

(b) to (¢) Do not arise. However, the
Customs authorities can prohibit entry into
India of foreign publications in accordance
with the provisions contained in Section 11
of the Customs Act, 1962.

Changes in Labour Laws to Promote
Industrial Relations

*068. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is proposed to introduce
any chapges in the existing labour laws
with a view to promote industrial relations;

(b) if so, the details of the same; and

(c) when the changes are proposed to be
introduced?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The Government introduced
four Industrial Relations Bills in the Parlia-
ment in the year 1981-82, namely, the Indus-
trial Disputes (Amendment) Act, 1982. The
Industrial Employment (Standing Orders)
Amendment Act, 1982. The Hospitals and
Other Institutions (Settlement of Disputes)
Bill, 1982 and the Trade Union (Amend-
ment) Bill, 1982. Out of these, the first two
Bills have been passed by the Parliament
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whereas the others are likely to be consider-
ed in the near future. The Government had,
in addition to enacting these laws for im-
proving the industrial relations situation,
also called the National Labour Confe-
rence in September, 1982. The conference
made certain recommendations regarding
further amendments in Industrial Relatiors
Laws and also set up a separate committee

to go into this question.

(b) Some of the more important recom-
mendations made by the National Labour
Conference and its commitiee relate to the
setting up of Industrial Relations Commis-
sions, recognition of a Negotiating Agent
for collective bargaining, verification of
membership of trade unions, a code of con-
duct for trade unions and holding of a strike
ballot before calling for a strike among other
suggestions.

(¢c) These recommendations are still
being considered in consultation with State
Governments and other interests concerned.

Demand and Availability of Soda Ash

*969. SHRI BHIKU RAM JAIN : Wil
the Minister of CHEMICALS AND FERTI-
LI1ZERS be pleased to lay a statement
showing :

(a) what is the demand and availability
of soda ash;

(b) the number of units manufacturing
soda ash in the country and the production
capacity of these units, separately;

(c) the steps proposed to increase the
production of soda ash to meet the require-
ment of bouscholds and chemical industry;
and

(d) whether a meeting of the manufac-
turers and consumers of soda ash was held
in April this year; if so, the details thereof?

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI VASANT
SATHE) : (a) The data of indigenous pro-
duction of soda ash, estimated demand,
imports during the years 1978-79, 1979-50,
1980-81, 1981-82 and 1982-83 are furnished
below :
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(FIGURES IN LAKH TONNES)

Years Estimated Production Imports Total availability

Demand
1978-79 6.00 5.81 0.234 6.044
1979-80 6.20 5.56 1.35 6.91
1980-81 6.30 5.63 1.16 6.79
1981-82 6.80 6.32 0.49 6.81

(upto Sept. '81) (upto Sept. '81)

1982-83 7.30 6.35 Not available Not available
Note :- Import Statistics are complied and Statistics of Foreign Trade of India

publish:d by the Directorate Gene-
ral of Commercial Intelligence and
Statistics, Calcutta. There is usu-
ally a time lag in compilation and
publication of data. Import statis-
tics for the period subscquent to
September, 1981 are not yet ready.
Once the data arc compiled, they
would be published in the Monthly

(Vol. I1) copies of which would
be available in the Parliament
Library.

(b) There arc five companies enpaged in
the manufacture of soda ash. The detatls of
installed capacity of each company are iudi-
cated below :

Name of the Company

1. M/s Tata Chemicals Limited, Mitha-
pur, Gujarat
M/s Saurashtra
bandar, Gujarat
3. M/s Dhrangadhra Chemical Works,
Dhrangadhra, Gujarat
4. M/s Hari Fertilizers
Varanasi, Uttar Pradesh
5. M/s Tuticorin Alkali Chemicals and
Fertiliz=rs Limited, Tuticorin, Tamil
Nadu

Chemicals, Por-

|28

Limited,

(c¢) Additional capacity of 10.40 lakh
tonnes has becen approved by the Govern-
ment to augment indigenous capacity. Pro-
duction of the existing units is being
monitored 1o ensure optimum utilisation of
the installed capacity. '

(d) The Government had recently con-
vened a joint meeting of indigenous soda ash

Annual installed capacity (in tonnes)

3,60,000
2,30,000
65,000

39,600

66,000

7,60,600

—— — e —

Total :

manufacturers and representatives of various
soda ash consumers interests to discuss various
issues regarding production, distribution,
pricing and import of soda ash. It is pro-
posed to set up a High Powered Committee
under the Chairmanship of the Minister of
state of Chemicals and Fertilizers to examine
the various suggestions made by the partici-
pants with a view to taking necessary action-
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Andhra Stops Power Supply to
Karnataka

*971. SHRI B.V. DESAI : Will the
Minister of ENERGY be pleased to state :

(a) whether Andhra Pradesh has stopped
its promised power supply to Karnataka for
technical reasons;

(b) if so, whether the State of Karnataka
has not been receiving power from Andhra

Pradesh from 15 March, 1983;

(c) whether it is also a fact that the
Andhra Pradesh had agreed to supply sur-
plus power to the State from February 20
following talks between the Chicf Minister of
Andhra Pradesh and Karnataka,
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(d) whether the argument put forward by
the Andhra Pradesh was that it has stopped
the power supply as four of its generators
had failed but the Karnataka Electricity
Board refused to accepr this reason;

(¢) if so, whether this decision of the
And'ira Pradesh has further aggravated the
power crisis in the State: and

(f) if so, what are the steps Centre pro-
poses o take in this regard?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANK AR) : (a) to(f) As a con-
sequence of the discussions held between
Chief Ministers of Andhra Pradesh and
Karnataka on 20-2-83, Andhra Pradesh start-
ed giving assistance to Karnataka from
20-2-83, despite the fact there is not much
surplus in Andhra Pradesh. The supply of
power to Karnataka ftom Andhra Pradesh
was however, stopped from 19-3-83 for a
few days only due to multiple outages of
thermal wunits at Kothagudam Thermal
Power Station. The Andhra Pradesh is
continung to give as:istance to Karnataka

as per agrcement reached between the two
Chiel Ministers,

Since the as<istance being provided by
Andhra Pradesh is very marginal, the dis-
continuarce of assistance for a few days did
not aggravate the power supply position in
Kamataka to a large extent.

The power supply position in Karnataka
would improve with the onest of monsoon in
June '83. As the other neighbouring States
in the Southern Region i.e. Kerala and
Tamil Nadu are also facing power shortage,
assistance from these states iS not possible
at the moment.

Enhancing Caracity of Polyester
Filament Yarn

*972. SHRI JITENDRA PRASAD :
Will the Ministry of ENERGY be pleased to
state :

(a) whether it is a fact that Government
are enhancing ‘the capacity of the existing
units producing polyester filament yarn and
restricting new untits cven belonging to
non-resident Indians to come up even if they
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were prepared to set up the industry in ‘No
Industry District’ in the country ;

(b) if so, what are the reasons; and

(c) the number of applicants, who want
to set up new units and are non-rgsident
Indians and who have been refused permis-
sion and what are the particulars of these
units?

THE MINISTER OF "ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c) Proposals
for setting up new units and enhancement
of capacity of existing units are processed
from time to time; details of applications are
not published until after Government has
taken a view on them.

Acceptance of Deposits For Booking of
Cars By Maruti Limited

*973. DR. VASANT KUMAR
PANDIT : Will the Minister of LAW, JUS-
TICE & COMPANY AFFAIRS be pleased
to state:

(a) whether Government’s attention has
been drawn to a news-item captioned “‘long
queues for Maruti bookings” in the Hindus-
tan Times of 10-4-1983;

(b) if so, whether Government’s permission
has peen obtained by the Maruti Company
for securing deposits from the public under

rules for acceptance of public deposits by
limited companies;

(c) if not, what action is proposed to
ensure that such deposits do not exceed the
prescribed limits;

(d) wheiher the Company has adverti-
sed that they would be paying only 7 per cent
interest on such deposits and that also ifa
deposit remains for at least one year; and

(e) if so, whether Government propose to
press the company to pay interest at a rea-
sonable rate and for the entire period of
deposit, even if it is Jess than one year ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Yes, Sir.

(b) The invitation and acceptance of depo-
sits by non-banking non-financial companies
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are regulated by Section 58-A of the Com-
panies Act and the rules framed thereunder.
According to clause (vi) of rule 2 (b) of the
Companics (Acceptance of Deposits) Rules,
any advance received by a company against
orders for the supply of goods or properties
or for the rendering of any service does not
fall within the definition of term ‘deposit’ as
defined in the Rules /bid. There is no other
legal provision in the Companies Act requir-
ing companies to take prior approval of the
Central Government for securing any adv-
ance from the public for the supply of goods
or properties ectc. (which will include an
automobile).

(c) Does not arise in view of reply to
part (b) of the question above.

(d) Yes, Sir.

(¢) Under the Companies Act, 1956 and
Companies (Acceptance of Deposits) Rules,
1975, there are no such powers with the
Government.

Representation from Sanyukta Khadan
Mazdoor Sangh, Korba

10843. SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be pleased to
state :

(a) whether Sanyukata Khadan Maz-
door Sangh, Korba (M.P.) had addressed a
representation to the.Chairman, Coal India
Ltd., Netaji Subhas Road, Calcutta complain-
ing against corruption, shortage of coal
stocks, over-reporting of production, ecte. at
Manikpur project; and

(b) if so, specific details there about and
action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) Necessary infromation
is being collected and will be laid on the
Table of the House.

Non-Imposition of Penal Damages By EPI?
Commissioner, Bibar (Patna), Against
Establishments Which Have Not Paid
Their Dues

10844. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;
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(a) whether it is a fact that penal damages
as required under section 14B of the Emplo-
yees provident Fund ana Miscellancous
provisions Act, 1952 have not been levied so
far by the Regional Provident Fuad Commi-
ssioner, Bihar, Patna agiinst those c¢stablish-
ments which have not paid th: dues in time
putting the E.P.F Organisation and Govern-
ment into heavy loss running into crores;

(b) if so, the reasons there or and what
are the details of those establishments exemp-
ted and non-exempted and what are the
tentative amounts of damages to be levied;

(c) whether any action has been taken
against the said Regional Provident Fund
Commissioner for not initiating necessary
proceedings under section 14B of the said
Act in respect of all such establishments in

time; and
(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITAION (SHRI VEERENDRA

PATIL) : (a) to (d) The required mformation .

is beeing collected and will be laid on the
Table of House.

Setting up Research Organisation for
All India Radio and Doordarshan

10845. SHR1I ANANTHA RAMULU
MALLU : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased

to state :

(a) whether it is a fact that Government
have decided to set up a strong research
organisation for All India Radio and Door-

darshan; and
(b) if so, the dctails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b) All India Radio already has a Re-
search Department set up in April, 1937 with
the primary aim of undertaking radio wave
propagation studies in the MF and HF bands
for scientific planning of broadcasting ser-
vices and of investigating problems related
to the maintenance and development of
broadcasting in India, Over the years, it bag
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developed into a major R & D organisation
with well developed laboratory, workshop
and library facilities. The Research Depart-
ment provides common service to Akashvani
and Doordarshan and its activitics have ex-
panded to cover almost all aspects of radio
and TV broadcasting.
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2. The recent contributions made by the
Research Department have included the
development of highly complex and modern
technical equipment for the coverage of the
IX Asian Games and the Non-Aligned Sum-
mit by All India Radio and Doordarshan.

3. With a view to strengthening the Re-
search Department so that it could effecti-
vely meet the contemporary needs of the

broadcasting npetworks, a sub-commit-
tee constituted by the Technical Adyvi-
sory Committee (TAC) for Akashvani

and Doordarshan has drawn up recommen-
dations; these lLave to be considered and
implemented in a phased mannper.

4. As an initial step, however, Govern-
ment have approved a capital expenditure of
Rs. 117 lakhs for the implementation of a set
of P& D Projects as part of the 1980-85
Plan (Science and Technology component).

Material and equipment missing from
stores of Collieries under area V
Sizra of B.C.C.L.

10846. SHRI A.K. ROY : Will the Minis-
ter of ENERGY be pleased to state :

(a) total materials and equipment found
missing and stolen in various stores of the
collieries under Area V Sizra of B.C.C.L. in
the years 1981 and 1982, facts in details with
colliery-wise break-up in that area;

(b) whether he is specially aware of dis-
appearance of huge materials from Sendra
Bansjora Colliery Store in that area, if so
details of that; and

(c) if so, the steps taken thercon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (c) Information is being col-
lected and will be laid on the Table of the

Hause.
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Complaints Regarding Misure of
Newsprint

10847. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have received
any complaints during the last one ycar
regarding use of newsprint supplied to one
paper being used for another newspaper;
and

(b) if so, the dctails of the comiplaints
and the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-

ARIJUN) : (a) and (b) No specific complaint
has been received in this regard by the
Registrar of Newspapers for India. The use
of newsprint allotted to one newspaper by
another newspaper is not permitted. How-
ever, the newsprint Control Order, 1962, as
amended from time to time, permits a con-
sumer of newsprint only to transfer a stock
of ncwsprint to another consumer by way
of loan for a period not exceeding three
months provided both the parties inform the
Controller of Newsprint, i.e. the Registrar
of Newspapers for India, about the said
transfer within thirty days thereof,

Proper Supply of Gas Cylinders

10848. SHRI C. PALANIAPPAN : Will
the Minister of ENERGY be pleased to
state.

(a) whether Government are aware of the
blackmarketing racket of gas cylinders in
Salem including cooperative market dealers
selling cylinders without seniority registra-
tion of the consumers to change the empty
cylinders; and

(b) whether gas cylinders which are not
with proper weight and used cylinders are
supplied to consumers; if so, what action is
proposed to be taken for this?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
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GARGI SHANKAR MISHRA) : (a) and (b)
Complaints alleging irregularities in supply
of gas cylinders in Salem were received in
this Ministry. The matter was got investigat-
ed through the oil company concerned. How-
ever, for want of evidence, the irregularitics
as alleged, could not be established.

Promotion of Stenographers

10849. PROF. AJIT KUMAR MEHTA :

Will the Minister of ENERGY be pleased to
state :

(a) whether in February, 1982, Ministry
of Home Affairs have issued instructions to
every Ministry to promote Stenographers
Grade-D belonging to 1974 batch to the post
of Grade-C Stenographers under C.S.S.S.
Cadre on long term/regular basis;

(b) if so, whether the instructions have
been fully implemented; and how many per-
sons have been promoted; and

(¢) if not, the reasons for

delay in
implementing the above orders?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) In
February, 1982, the Minisiry of Home
Affairs (Department of Personnel & A.R.),
issued an Office Memorandum fixing the
zone for making temporary promotions from
amongst eligible candidates up to the 1974
Select List of Stenographers Grade-D to
Grade-C of the Central Secretariat Steno-
graphers Service against long-term vacan-
cies pending the availability of Select List
Grade-C Stenographers.

(b) Yes, Sir. Fifty-four Grade-D Steno-
graphers have been promoted to Grade-C in
the Department of Power cadre, while four
Grade-D Stenographers have been promoted
to Grade-C in the Department of Petroleum.
There is no eligible Grade-D Stenographer
within the prescribed zone in the Depart-
ment of Coal and the Department of Non-
Conventional Energy Sources for promotion
to Grade-C of the Central Secretariat Steno-
graphers Service

(c) Does not arise
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Supply of Coal to Small Consumers

10850. SHRI GULSHER AHMED : Will
the Minister of ENERGY be pleased to

state :

(a) whether itis a fact that Coal India
Ltd. has recently revised its policy regarding
supply of coal to small scale consumers by
creating stockyards at various places in the
country; and

(b) if so, what measures are contemplated
to reduce this undue burden on small scale
consumers of coal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) Necessary informa-
tion is being collected and will be laid on the
Table of the House.

Issue of Press Accreditation Cards
for Asiad to Language Papers

10851. SHRI MOTIBHAI R, CHAU-
DHARI : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) Whether small language papers were
denied accrediatation for the Asiad; and

(b) if not, the names of the small langu-
age newspapers to whom accrediatation was

accorded?

DEPUTY MINISTER IN
THE  MINISTRY OF INt ORMA-
TION AND BROADCASTING IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) Accreditation for the Asiad
to the In'ian News Media Organisations
was granted by the Indian Olympic Asso-
ciation on the basis of the recommendations
of the Accreditation Committee to the
Government. It is not correct to say that
small language newspapers were denied

accreditation.

THE

(b) The requisite information is given in
the attached statement.
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STATE MENT

S. No. Name language and periodicity
of the Newspaper and place of

its publication

Doorendesh, Hindi daily, Delhi

Janyug, Hindi daily, Delhi

Sandhya Samachar, Hindi daily, Delhi

Tej, Urdu daily, Delhi

Aftab-e-Jadid, Urdu daily, Bhopal

Aftab, Urdu daily, Srinagar

Desh-Ki-Dharti, Hindi daily, Kota

Jangan, Hindi daily, Jodhpur

Khel Manch, Hindi weekly, Manipur

Nyaya, Hindi daily, Ajmer.

11. Siasat Jadid, Urdu daily, Kanpur

12. Gomantak, Marathi daily, Goa

13. Hindustan, Sindhi daily, Bombay

14. Navaprabhat, Marathi daily, Panaji

15. Ethiroli, Tamil daily, Madras

16. Kerala Bhushanam, Malayalam daily,
Kecttayam

17. Daily Salar, Urdu daily, Banglore

18. Azad Hind Urdu daily, Calcutta

19. Aabshar, Urdu daily, Calcutta

20. Ghazi, Urdu daily, Calcutta

21. Desh Darpan, Punjab daily, Calcutta

22. Janata, Manipuri daily, Imphal

23. Mizo Arsi, Mizo daily, Aizawal

24. Olympic Sports, Bengali Weekly,
Calcutta

25. Romai, Mizo daily, Aizawal

26. Dainik Sambad, Bengali daily, Agartala

27. Stadium, Bengali weekly, Calcutta

28. Lok Lahar, Punjabi daily, Jullundur

Jumadh
CVPNAL A LN

Involvement of D.S.I.D.C. in Operation
of Bhatti Mines

10852. SHR1 T.S. NEGI : Will the Mini-
ster of LABOUR AND REHABILITATION
be pleased to state :

(a) whether Government’s attention has
been drawn to the failure of DSIDC in the
operation of Bhatti Mines; and if so, the
action taken in the matier: and

(b) whether it is correct that since 1978,
4] deaths have taken place without any
family having received any compensation so
far ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) As intimated by DSIDC mining
operations in the areas of the Bhatti Mines
which have been declared unsafe and dan-
gerous under Section 22 of Mines Act, 1952
have been stopped since 28 1.1983. However,
DSIDC is exploring the possibilities of
working the areas which are rclatively safe.

(b) 47 persons have died in the accidents
that have taken place in the Mines of
DSIDC since 1978. An ex-gratia payment of
Rs. 5,000/- has becn madc to the legal heirs
of the deceased by Delhi Administration/
DSIDC as ander :-

1980 — Rs. 5000/- each in 5 cases

1981 — Rs. 5000/- each in 5 cases

1982 ~— Rs. 5000/- each in 6 cases.

1983 — Rs. 5000/- each paid to 6 pcrsons
and cheques ready in respect
of 3 persons. Heirs being
identified.

In addition, Workmen Compensation

Commissioner is processing the cases of pay-
ment of compensation to the legal heir of
the deceased under the Wortkmen Compensa-
tion Act, 1923.

Working of Sulphuric acid Manufacturing
Unit at Barauni

10853. SHRI N.E. HORO : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether it is a fact that Bihar Govern-
ment’s joint Sector Sulphuric Acid Manu-
facturing unit at Barauni is working at only

18 per cent capacity for want of adequate
orders; and

(b) if so, the reasons thereof ?

THE MINISTER OF CHEMICAIS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) According to informa-
tion received from Govt. of Bihar, M/s
Ranjan Chemicals Limited, a joint sector
sulphuric acid plant of Govt. of Bihar at
Barauni, has been operating around 25% of
its rated capacily mainly on account of lack
of adequate orders.
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Sensitive Scenes Appearing
in Indian Movies

10854. SHRI ARJUN SETHI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that in India

kissing is not permitted in the public, on the
stage and in cinema;

(b) whether it is a fact that often excit-
ing and sensitive scenes of kissing appear
on the silver screen as in ‘Swami’, ‘Ek Bar
Phir’ or ‘Satyam Shivam Sundaram,; and

(¢) if so, even after a complete ban how
and why these scenes appear in the movies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
to (b) All films intendcd for public exhibi-
tion are examined by the Board of Film
Censors in accordance with the provisions
of the Cinematograph Act 1952 and the
guidelines issued thereunder. According to
these guidelines, the Board has to ensure
inter-alia that human sensibilities are not
offended by vulgarity, obscenity and depra-
vity. However, there is no reference in the
guidelines to kissing as such. Kissing in
Indian films is not generally allowed by the
Board. But in a very few films, where the
shot of kiss cannot be regarded as vulgar,
obscene, depraving and tiilating and where
such a scene is an integral part of the film
kissing has been permitted. In the opinion
of the Board, such shots containing the kiss
were innocuous. Such shots appeared in
films like Kanakambara (Kannada), Satyam
Shivam Sundaram (Hindi), Ek Bar Phir
(Hindi) and Swami (Hindi).

Appointments of Security Guards in CIL
on forged appointment letters

10855. SHRI SUSHIL BHATTACHA-
RYA : WIIl the Minister of ENERGY be
pleased to state:

(a) whether any cases of security guards
having been appointed in CIL on forged
appointment letters in ex-change of lumpsum
amount have come to the notice of Govern-
ment ;
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(b) whether there were regular vacancies
against which those guards were absorbed;
and

(¢) whether employment exchanges in the
area were notified about such vacancies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) No, Sir.

(b) and ‘¢) Do not arise.

Reservation for SCs/STs in Neyveli
Lignite Corporation

10856. SHRI K.B.S. MANI : Will the
Minister of ENERGY be pleased to state :

(a) i1s it a fact that under job mobility
scheme, job idvertisement for technical side
no reservation has been made for Scheduled
Castes/Scheduled Tribes w.e.f. 1 February,
1977 in Neyveli Lignite Corporation if so,
the reasons thereof; and

(b) what are the cadres coming under the
above category ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MI-
NISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and {(b} A scheme of Job
Mobility cum Time Bound Promotion
Scheme was introduced in Feb., 1977 in
orders to remove the then prevailing
stagnation amongst the workers (viz.
Unskilled, Semi-skilled and Techni-
cians of various  grades). According
to the scheme, workers who have put in
specificd number of years of service and who
have satisfactory C. Rs for the preceeding
years are considered for being promoted to
the next higher grade. At certain levels,
trade tests are also prescribed before they
are considered for next grade, As such all
employees who have put in the requisite
number of years of service including SC/ST

arc promoted.
Newsprint Allocation Policy For 1983-84

10857. SHRI CHINTAMANI JENA:
Wwill the Minister of INFORMATION AND
BROADCASTING be plesed to state:
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(a) whether Government have prepared
newsprint ailocaticn policy for the year
1983-84,

(b) if s, what are the details thereof;
and

(c) if not, by when it is likely to be
announced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :(a)
No, Sir.

(b) Does not arise.

(c) The policy is in the last stages of
finalisation, but it is difficult to indicate a
firm time limit within which it will be
announced.

Number of Gas Connections Attached to Each
Gas Agency in Trans Yamuna Colonies

10858. SHRI K.B.S. MANI :
SHAI RAM PRASAD AHIRWAR:

Will the Minister of ENERGY be pleased
to state :

(a) what are the numbers of gas connec-
tions attached with each Gas agency in trans-
Yamuna colonies;

(b) whether the number of connections
with any one dealer is nearabout thre: times
of the number of connections attached with
any other dealer due to which customers are
inconvenienced but the dealers are not bring
increased, and

(c) by when Government propose to incre-
ase the number of dealers in trans-Yamuna

colonies?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) The
number of gas cooncctions attached with
each LPG distributor in Trans-Yamuna colo-

nies is given blow:-
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No. of
Name of the distributor connections
M/s. Shaheed Subhash Gas service 6490
M/s. Amar Gas Service 7402
M/s. B.N.Gupta &Company 7832
M/s, Vishal Gas Service 4094
M/s. Supreme Enterprises® 1196
M/s. Sivanikaa Enterprises* 1448
M/s. Vijay Rattan Enterprises 6244
M/s. United Agencies 3400
M/s. Ex-Delhi Gas Workers 1500

Cooperative Society*

*Newly-commissioned distributorships.

(b) and (¢) Newly commissioned distri-
butorships have comparatively lesser number
of customers as compared to others but the
number is increasing progressively with
rclease of new connections through them.

With the commissioning of at least four
more LPG distributorships in the Trans-
Yamuna colonies during the current year it is
expected that the existing demand in this
area would be adequately met.

Vacant Posts in Coal India Ltd.

“10859. SHRI MANORANJAN BHAK-
TA : Will the Minister of ENERGY be

pleased to state :

(a) whether Government are aware that
a pumber of top managing and engineering
posts are lying vacant in Coal India Ltd. for
a number of years without regular appoint-
ments: if so, the details of such position;
and

(b) whether the post of Chiel Engineer,
E & M, Coal India has been filled up by
regular appiontment; if not, the reasons
thereof?

THE MINISTER OF
DEPARTMENT OF
MINISTRY OF ENERGY (SHRI1
DALBIR SINGH): (a) and (b) Informa-
tion is being collected and will be laid on
the Table of the House.

STATE IN THE
COAL IN THE

Cities Linked With Delhi By S.T.D.

10860. SHRI MOHAN LAL PAIEL:
Will the Minister of COMMUNICATIONS
be pleased to state :
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(a) the names of the cities which are
linked with Delhi by S.T.D. upto 31st March,

1983;

(b) whether there is any proposal to link
more cities with Delhi by S.T.D. during the
year 1983-84; and

(c) if so, the names of these cities?

THE DEPUTY MINI-TER
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N. PATIL) (a) List of
stations State-wise linked with Delhi on
S.T.D. level ’9’/’0" is attached.

IN THE

(b) Yes, Sir.

(¢) 1. Yamunanager
2. Rewari
3. Sirsa

4. Jabalpur (Jabalpur to Delbi direc
tion already working)

5. Raipur (Raipur to Delhi direction
already working).

STATIONS LINKED WITH DELHI
ON STD (LEVEL ’9’ & 07)

ANDHRA

Vijaywada
Kakinada
Rajahmundry
Vishakhapatnam
Guntur
Tirupathy
Gudivada
Ongolo

9. Palakole

10. Machlipatnam
11. Bhimvaram
12. Ankapalli
13. Vijanagram
14. Hyderabad
15. Warangal
16. Khammam
17. Anantpur

BIHAR

CONAL AW

18. Patna

19. Ranchi

20. Jamshedpur
21. Dhanbad
22. Chhapra
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23. Samastipur MAHARASHTRA
f;
24. Muzffarpur 67. Bombay
25. Darbhanga 68. Poona
27. Sasaram 70. Nasik
GUJRAT 71. Aurangabad
28. Ahmed.abad N.E.(ASSAM)
29. Gandhinagar
30. Surat 72. Gauhati
31. Rajkot 73. Shillong
32. Barodha 74. Kohima
33. Mchsana 75. Dispur
34. Nadiad PUNJAB
&K
J » . 76. Amritsar
35. Jamm : 77. Patiala
36. Srinagar 78. Bhatinda
KARNATAKA 79. Ferozepur
80. Ludhiana
37. Bangalore 81. Jullundur
38. Mysore
39. Mangalore HARYANA
40. Dovangere 82. Bhiwani
41, Udipt 83. Faridabad
42. Belgaum 84. Gurgaon
43. Bollary ) 85. Hissar
44. Shimoga 86. Karnal
45. Bhadravatl 87. Panipat
46. Tumkur 88. Rohtak
47. Mercara 89. Sonipat
+8. Hubli 90. Saharanpur
KERALA 91. Ambala
49 Ernakulam 92. Yamunanagar
50. Trivandrum HIMACHAL
51. Kozikode .
52. Trichur 93. Simla
53. Cannanore ORISSA
54. Alloppy 94. Bhubneswar
55. Kottayam 95. Cuttack
56. Palghat 96. Rourkela
57. Quilon
58. Alwuye RAJASTHAN
59. Narkkal 97. Ajmer
60. Truvalla 98. Alwar
61. Chengannur 99. Jaipur
62. Mavelikara 100. Jodhpur
M.P. 101. Udaipur
102. Kota
63. Bhopal 103. Bhartpur
64. Indore :
65. Gwalior TAMILNADU
66. Ujjain 104. Madras
66, A Dewas . 105. Coimbatore

Written Answers 62



63 Written Answers

106. Trichi

107. Virudhanagar
108. Triupur

109 Udumalpet
110. Erode

111. Ooty

112. Salem

113. Theni

114. Vellore

115. Kovilpatti
116. Mayuram
117. Mannargudi
118. Nagapatinam
119. Tiruvarur
120. Tuticorin
121. Chingleput
122. Chidamberam
123. Villupuram
124. Rajapalayam
125. Dharamapurl
126. Nagarcoi
127. Dindigul
128. Metupalayam
129. N/S Trinovelli N/S

U. P,

130. Aligarh
131. Bulandshahr
132. Dehradun
133. Hapur

134. Kanpur
135. Lucknow
136. Modi Nagar
137. Meerut
138. Mussooric
139. Muzaffar Nagar
140. Moradab.d
141. Varanasi
142. Allahabad
143. Rai Bereilly
144. Gorakhpur
145. Bareilly
146. Sitapur

147. Shabjahanpuc
148. Agra

149. Kosikalan
150. Pilibhit

wW. B.

151. Calcutta
152. Asansol
153. Kbaragpur
154. Durgapur
155. Burdwan
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156. Silliguri
157. Haldia

158. Roopnarainpur
159. Neyamatpur
160. Barkar

161. Rani Ganj
162. Burnpur
163. Jamuria
164. Andal

165. Bahula

166, Gangtok
167. Mald

UNION TERRITORY

168. Pondicheery
169. Panjim
170. Aizwal

171. Chandigarh
1.S.D.

172. London

Exploration of Lignite in Rajasthan

10861. SHR1 KRI*HNA KUMAR
GOYAL: Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the Centre had
agreed to provide finance for exploration of
lignite in Rajasthan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
“INGH) :(a) and (b) A sum of Rs. | crore
has been provided for ligiite exploration
programme in Rajasthan in Neyveli Lignite
Corporation's budget for 1983-84.

Construction of P&T Building in Janakpuri,
New Declhi

10862. SHRI ZAINUL BASHER: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) when the Posts and Telegraphs
Department obtained possession of the plot
for Post and Telegraph office in A-J Block
Shopping Centre, Janakpuri, New Delhi.

(b) the steps since taken to complete the
formalities and undertakes the construction

of the Post and Telegraph Office building
there;
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(c) the formalities, if any, yet to be com-
pleted before the building construction in

taken up;

(d) the reasons for delay in completing
the formalities and taking up the construc-
tion work; and

(¢) when the construction of the said
building is proposed to be taken up and
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF "COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Possession of
the plot in A-3 Block Shopping Centre
Janakpuri, New Delhi, was taken by the
D&T Department on 30-1-80.

(b) Schedule of accommodation for the
post office building which is proposed to be
constructed on this plot has been prepared.
Preliminary drawings for the building are
under preparation.

(c) Preliminary drawings will be submitted
to the concerned Municipal authorities for
their approval to the plan for the proposed
building. Thereafter estimates for the build-
ing will be prepared. On the basis of the
approved estimate, tenders will be invited
for awarding the work. '

(d) Tt has not been possible to complete
processing of the project and begin construc-
tion work for want of preliminary drawings.

(e) This project is approved for construc-
tion during the current plan (1980-85) sub-
ject to availability of funds.

Regularisa‘ion of Muster Roll Workers/
Casual Labourers in Communications
Ministry

10863. DR. A.U. AZMI: Will the Minister
of COMMUNICATIONS be pleased to
state:

(a) whether his Ministry has received
any order issued by Department of Personnel
and Administrative Reforms in 1979 regard-
ing regularisation of muster roll workers/
casual labourers appointed by his Ministry
and its Deptts./Subordinate Offices;

(b) whether these orders of Department
of Personnel and Administrative Reforms
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had been implemented by his Ministry and
its Deptts./Subordinate Offi es; if so, the
number of workers whose services had been
regulariced; if not, the reasons therefor;

(c) whether his Ministry proposes to get
this order of Department of Personnel and
Administrative Reforms implemented in his
Ministry and its Deptts. Subordinate Offices
in the near future; if so, by when it is likely
to be implemented ; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) Yes, Sir. The number of workers
whose services had been regularised is as
under:-

Ministry (Proper)

Monitoring Organisation Overseas Commun-
ications Service

Nil-Casual labourers are being employed
for short durations only.

Posts & Teleeraphs Department. Informa
tion is being collected and will be laid op
the Table of the House.

(c)and (d) Orders on the subject are
already being implcmented,

Extension of L.P.G Scheme to New Citles.

10864. SHRI NAVIN RAVANI - Wwill

the Minister of ENERGY be pleased to
state :

(a) the names of the cit es 1n each State
covered under LPG scheme in 1982-83;

(b) whether there is any proposal to intr-
oduce this scheme in other cities also during
the year 1983-84; and

(c) the names of such cities and the crit-
eria adopted for sanctioning LPG agency in
a particular city ?

THE MINISTER OF STATE IN
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA):
(a) and (b) According to 1982-84 plan
(1st Part) oil companies arc expected to open

THE



67 Written Answers

608 new EPG agencies in the country during
current year as per State/Union Territory-
wise details given as under. The Second Part
of their programme has nnt yet been finali-
sed.

1. Andhra Pradesh . (56)

2. Assam : (17

3. Bihar (30)

4, Gujarat (46)

5. Haryana (22)

6. Himachal Pradesh (11)

7. Jammu & Kashmir (12)

8. Karnataka (28)

9. Kerala (33)

10. Madhya Pradesh (33)
11. Maharashtra (52)
12. Meghalaya (02)
13. Nagaland (03)
14. Orissa (13)
15. Punjab (32)
16. Rajasthan (21)
17. Tamil Nadu (62)
18. Tripura (01)
19. Uttar Pradesh (67)
20 West Benga] (39)
21. Arunachal Pradesh (02)
22. Chandigarh (04)
23. Delhi {(17)
24. Goa, Daman & Diu (03)
25. Pondicherry (02)
Total (608)

The names of towns are not readily

availalle.

(c) Subject to product availability, LPG
(cooking gas) facilities are extended to new
markets generally on the basis of following

considerations :—

(i) anticipated customer potential;

(ii) maximum utilisation of distribution
equipment; and

(iii) viability of operations,
Accordingly, town with a population of

20, 000 and above are being coversd ina
phased manner from this year onwards,

Directions To Foreign Drug Manufacturing
Companles For Classification of Technology

10865. SHRI K. MALLANNA : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:
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(a) whether any directions have been
issued to foreign drug manufacturing comp-
anies in respect of each bulk drug produced
by them for classification of technology
involved in their process of manufacture of
each individual drug; and

(b) if so, the details regarding the crit-
eria adopted by the high level committee and
proce:s to manufacture bulk drugs ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) In December, 1979. individual
foreign drug companies were initimated
about the nature of technologies involved in
the processes for manufacture of bulk drugs
as identificd by the High Level Committee.

(b) The main criteria adopted by High
L«vel Committee for the purpose of identi-
fiacation of ‘High' technology are as
follows :—

1. TIsolation and extraction involving sophi-
sticated processes such as counter cur-
rent liqui ! extraction, repeated chromota-
graphy or narrow cut fractionation.

]

. Fermentation processes;use of enzymes
for chemical transformation;

3. The steps of operations involed in a che-
mical synthesis;

4. Reaction temperatures above 250°C or

below (- ) 30°C,
5. Reaction pressures of 10 atmospheres and
above;

6. Use of potentially explosive materials;

7. High temperature vapour phase caralytic
processcs;

8. Use of toxic materials;

9. Purification and se-paration by different
types of sophisticated technique;

10. Carefull on-line process controls;

11. Degree of sophistication employed to
ensure health safety and quality;

12. New drugs discovered in India involving
detailed pre-clinical, laboratory and clini-
cal trials.

The processes of manufacture of ecach
bulk drug by foreign companies are treated as
confidential.
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Shortage of Wireless Operations in
N.W. Telecom. Circle
10866. PROF. NARAIN CHAND

PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether there is a shortage of wireless
operators in the N.W. Telecom, Circle;

(b) if so, whether the Wireless Telegraph
Station at Bharolian in Bilaspur District is
not functioning for want of Wircless Tele-
graph Operator; and

(c) if so, the likely date by which the
shortage would be overcome and the Opera-
tor appointcd at Bharolian?

THE DEPUIY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) Yes, Sir.
(b) Yes, Sir.
(¢) In February, 1984.

Apparels Export Promotion Council

10867. SHRI ASHFAQ HUSSAIN : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have seen the
Articles of Association of the Apparels Ex-
port Promotion Council, a Company limited
by Guarantee and licenced under Section 25
of the Companies Act, 1956, have denied
voting rights to over 60 per cent of their
membership by calling them as “‘Associate
Members’’; and

(b) the reasons for the Regional Director,
Company Law Board, Kanpur, to have
approved such illegal articles before granting
the licence referred to above?

THE MINISTER] OF LAW, JUSTICE
AND COMPANY AFFAIJRS (SHRI
JAGAN NATH KAUSHAL) : (a) The Arti-
cles of Association of Apparels Export Pro-
motion Council do not provide voting rights
to Associate Members.

(b) The regional Director, Company Law
Board, Kanpur has already advised the com-
pany to take necessary corrective action.
The company has, however, intimated that
since the matter regarding differential voting
rights pertaining to various classes of its
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members is sub-judice (in the Delhi High
Court), final action has to wait for the
Court’s order.

Decline in Import of Soda Ash

10868. SHRI HARIHAR SOREN: Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether it is a fact that the industries
depending on soda ash are facing a great
difficulty due to decline in the import of soda

ash;

(b) if so, the rcasons for the sharp dec-
line in the import of soda ash; and

(c) what steps Government propose to
take to incrcase the import of soda ash to
meet the domestic demand?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a) to
(c¢) Imports of soda ash during 1979-80 and
1980-81 have been to the extent of 1.35 lakh
tonnes and 1.16 lakh tonnes respectively.
During 198]1-82 (upto September, 1981) im-
porls were to the extent of 0.49 lakhs tonnes.
Information on the imports after September
1981-82 are not yet available.

There has been an increase in domestic
aonual production of soda ash from 1978-
79. The increased domestic production of
soda ash is one of the factors for the dec-
line of 1ts imports.

Imports of soda ash is on Open General
Licence during 1933-84. Any actual (indus-
trial) user can import the material,

Reference of Adoption of Children Bill to
Minorities Commission

10869. SHRI F.H. MOHSIN : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Adoption of Children
Bill was referred to the Minorities Commis-

sion;
(b) if so, the view expressed by the Com-
mission in the matter; and

(c) Government's reaction thereto and
whether the Bill in question will be amended
accordingly or a mew bill introduced?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (2) and (b)
Certain representations received from Par-
sees with respect to the Bill weie forwarded
to the Commission and the Commission also
received directly representation from vari-
ous sections of the Parsee community both
for and against the exclusion of the commu-

nity from the purview of the Bill. After tak-

ing into account the views expressed by the
representatives of the Parsee community who
gave evidence before the Commission and
evidence which was recorded by the Joint
Committee of Parliament which considered
the Adoption of Children Bill, 1972, the
Commission formulated its views with res-
pect to the Bill and forwarded the same to
Government. The Commission has stated
that the exclusion of any community from
the purview of the Bill would be unconsti-
tutional as being violative of articles 15(1)
and 25(1) of the Constitution. The Commis-
sion’s view is that ‘‘thuse who think that
their religion or a scriptural text binding
upon them forbids adoption are not only free
not to adopt but also to persuade others of
the same religious denomination not to do
so. Beyond that the freedom of those who
oppose adoption, even if it be a socially bene-
ficial secular, and legal device serving the
demands of social justice, cannot extend.
They cannot disable or compel others of the
same religious denomination to hold their
own beliefs and opinions.” The Commis-
sion has, therefore concluded that instead of
excluding any community from the purview
of the Bill which would be unconstitutional
the matter might be left to be regulated in
accordance with the views of the adopting
parent as well as the guardian of the child
to be adopted. For this purpose, the Com-
mission has recommended the insertion of a
provision requiring the filing of declarations
by the adopting parent as well &s the guar-
dian of the child to be adopted. The decla-
ration by each should be in Writing in the
prescribed form and to the effect that accor-
ding to the declarant there is no religious
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prohibition against
binding on him or her.

adoption accepted as

(¢) The matter is under consideration.

Share Holding of Interconnected Com-
panics of Tata, Birla, Mafatlal, Singhania,
Thapar, Shriram, Modi, Garewara and
Escorts

10870. SHRI SANAT KUMAR MAN-

DAL : Will the Minister of LAW, JUSTICE

/:ND COMPANY AFFAIRS be pleased to
State ;

(g? the shareholding of the following
famxllcs controlling various companies and
Inter-connected companies of the large indus-

trial houses manned by them as per latest
figures avaijlable with his Ministry.

(i) Tata;

(i) Birla;

(iii) Mafatlal;

(iv) J.K. Singhania;
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

Thapar;

Shriram;

Modi;

Garewara;

Escorts;

Goenkas of Calcutta and

Ambanis of Reliance Textiles; and

(b) the percentage of their holdings when
compared to the total assets controlled by
these groups?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) and (b) The equity
shareholdings of families controlling the
companies in the 1] large industrial houses
as well as such holdings as percentages to
total assets of these houses are shown in the
statement annexed.
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STATEMENT

L3

(Rs. in lakhs)

U

Name of the Industrial

Value of equity shares held

Pecrentage to total assets

House by group persons
Tata 669.28 0.36
Birla 300.00 0.L18
Mafatlal 525.99 0.49
J K. Singhania 340.33 0.65
Thapar 70.12 0.16
Shri Ram 12-;9 gg:
K.P. Goenka 24.81 )
Modi h . . )
Information not readily avai-
e {  lable in the Ministry
Reliance Textile J

Welfare Scheme for Landless Agricultural
Workers in Andhra Pradesh with Central
Assistance

10871. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of LAB-
OUR AND REHABILITATION be pleased
to state :

(a) whether any scheme for the welfare
of the landless agricultural workers has been
introduced in Andhra Pradesh, with Central
assistance; ard

(b) if so, since when and the number of
such workers benefited under the scheme in
Andhra Pradesh district-wise upto 31 March,
1983 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b) Under the 20-Point
Economic Programme, concrete schemes
have been formulated both by the central
and State Governments and .are being imple-
mented for the welfare of rural workers and
landless agricultural workers all over the
country, including the State of Andhra Pra-
desh, for allotment of houses sites, agricul-
tural land, provision of housing facilities,
supply of drinking water, better health care,
education, supply essential commodities
through a public distribution system, welfare
of women and children by way of implemen-
tation of nutrition programmes in tribal, hill
and backward areas, development of

Scheduled castes & scheduled Tribes, pro-
vision of better wage employment
through the National Rural Employment Pro-
gramme, rehabilitation of bonded labour and
assisting the “poorest of the poor’’ through
the Integrated Rural Development Pro-
gramme. District wise details of the number
of workers benefited, as on 31st March, 1983,
in the State of Andhra Pradesh, are not avaij-
lable.

Formation of Drug Development Councll

10872. SHRI A.C. DAS : Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government have a proposal

for the information of a drug development
council;

(b) if so, the proposed constitution of the
council;

(c), when it is going to be set up, and

(d) when it will start functioning?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (d) Government have al-
ready constituted a National Drugs and
Pharmaceuticals Development Council with
effect from 19th April 1983. A Statement
showing the names of the Members of the

Council is attached. The Council is meeting
on 28th May 1983,
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List of the Members of the Development Council for Drugs and

Pharmaceutical Industry

Shri Vasant Sathe, Minister, Chemical and Fertilizers

Shri Ram Chandra Rath, Minister of State in the
Ministry of Chemicals and Fertilizers

Shri S. Ramanathan, Secretary, Department of
Chemicals and Fertilizers

Dr. 1.D. Bajaj, Director General of Health Services,
Ministry of Health.

Dr. S.S. Gothoskar, Drug Controller, Ministry of
Health.

Shri Krishan Mohan Bhamidipati. Member of Parlia-
ment from Rajya Sabha.

Shri Mahendra Prasad, Member of Parliament, Lok
Sabha

Dr. V. Ramalingaswami, Chairman, Indian Council
of Medical Research

Prof. Sharma, Department of Chemicals Technology,
Bombay University, Bombay

Dr. Nam Jochi, Specialist in Indigenous Medicines,
Bombay

Dr. Nityanand. Director, Central Drug Research
Institute, Lucknow

Dr. M.G. Garg, President. Indian Medical Associa-
tion, Delhi

Mr. George Daniel President, Organisation of Pharma-

ceutical Producers of India, Bombay

Shri J.B. Modi President, Indian Drug Manufacturers
Association, Bombay.

Shri Jagmohan Singh Kochhar All India Small Scale
Drug Manufacturers Association, Delhi

Shri Y.H. Gharpure, Managing Director, Hindustan
Antibiotics Limited, Poona

Shri Vinoobhai Shah President, All India Organisa-
sation of Chemists

Dr. B.B. Gaitonde, New Delhi
Shri Raja Kulkarni, Labour Leader, Bombay

Dr. M.D. Ballal Chief Cardiologist Silver Jubiles
Cardiac, Rehabilitation & Research Centre Project
Sadar, Nagpur

Shri Yashodhan Kale Chartered Accountant, Bombay
Shri M. Satyapal, Secretary, DGTD

Shri D. Zaveri, Chairman Export Promotion Council,
Bombay,

Chairman

VYice-Chairman

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member
Member
Member

Member
Member
Member

Member



77  Written Znswers

VAISAKHA 20, 1905 (SAKA)

Written Answers T8

24. Dr. V. Venkitanarayanan Joint Secretary (Drugs)

Department of Chemicals & Fertilizers
25. Shri Vinay Malik Joint Secretary and

Member

Development

Commissioner (Drugs), Department of Chemicals &

Fertilizers

Recruitment in Esso After Nationalisation

10873. SHRI CHHOTEY SINGH
YADAV : Will the Minister of ENERGY bz
pleased to state :

(a) when the ESSO foreign oil company
was taken over by Government, the rele-

vant details in this regard;

(b) whether after the nationalisation of
the said company, any policy was enacted
and rules wera framed and implmented
since July, 1976 for the recruitment of new
employees other than those already continu-
ing as LIL/ESSO employees; if so, the
details thereof stating all the menualised
HPCL positinns, grades and pay scales for
the new recruits; and

(c) is it a fact that the scales of pay and
other benefits applicable to the various
HPCL grade posts were not disclosed by the
Corporation to their new recruits till mid-
198C: if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) By
ESSO (Acquisition of Undertakings in India)
Act, 1974. the marketing activities of Esso
Eastern Inc. were vested with Government of
India with effect from 13.3.1974. On
14.3.1974, a Participation Agreement was
signed between the President of India and
Bsso FEastern Inc., USA, by which Govern-
ment acquired 749, equity shares in Esso
Standard Refining Company of India Limi-
ted and additional 26% shares in Lube india
Limited. In the latter company, Government
already had 50% shares. Lube India Limi-
ted was merged with Esso Standard Refining
Company of India Limited and a new com-
pany in the name of Hindustan Petroleum
Corporation Limited (HPCL) was formed
with effect from 15.7.1974. The remaining
26% equity of Esso was transferred to

Member Secretary

HPCL on 1.10.1976, after which HPCL
became 1009, Government owned company.

(b) After Government take over, *Hin-
dustan Petroleum Corporation Limited
(HPCL) framed recruitment guidelines based
on public sector norms which envisaged the
recruitment of non-management regular staff
through Employment Fx-hanees and officers
through all India advertisements. The details
of recruitment made in the various scales of
of pay are given in the statement attached.

Most of the fresh recruitment in officers
grade is made as Officer Trainees on a con-
solidated stipend for one vy=2ar with a
bond to serve the C)rporation for three
years after absorption on satisfactory per-
formance during training period and there-
after the officers are also given the scale of
pay and other allowances. Tn case of unioni-
sed staff, the fresh recruitment in clerical
grade is made in the salary grades as menti-
oned in the statement referred to above and
are taken as comercial apprentices on a
consolidated pay for one year and are
ahsorbed as per rules in recular scales.
For labour staff. new entrants are requisi-
tioned froman Emplovment Exchange and
are recruited in the scale applicable to their
position.

(c) For officers prior to mid-1980, it
was not the policy of the Hindustan
Petroleum Corporation Limited to provide
information in respect of pay scales,
allowances and benefits 1o the individual
concerned officer if it was not applicable to
him. The rationalization of the pay-scales
and allowances applicable to the employees
of the erstwhile foreign oil companies
namely, ESSO, Caltex and Lube India inlline
with public sector norms was completed
in mid-1980 and thereafter such information
was available to any officer even though the
information was not applicable to him. For
non-management staff, information regard-
ing their grades etc. was always available.
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STATEMENT
Non Management Marketing
Entry grade and scale of pay Representative position
H-01 360-8-400-10-500-12-560 General Workman, Sweeper, Cleaner.
H-02 390-10-440-12-560-14-630 Watchman, Peon.
H-03 410-12-470-14-610-15-685 Tank Truck helper, Lab,
Attendant, Assistant Cook.
H-05 465-15-540-16-700-17-785 Light vehicle driver, Fitter,
H-06 505-16-585-17-755-18-845 Heavy vehicle driver, Fork Lift Ope-
rater, Electrician.
H-08  575-19-570-20-870-27-1005 Clerk-cum-Typist, Lab. Tester Swit-
' chboard Operater.
H-09 655-20-755-25-955-30-1105 Stenographer, Key Punch Operator,
Comptist.
BOMBAY REFINERY :
R-01 360-8-400-10-500-12-560 Janitor, Yardman, Peon.
R-04 475-14-545-15-695-17-780 Car driver, Draftsman ‘C’
R-05 515-15-590-17-760-18-850 Secruity Guard, Heavy Vehicle driver.
R-06 535-17-620-19-810-20-910 Boiler Attendant,
R-07 575-19-670-20-870-27-1005 Forklift Driver, Assistant Technician,
Clerk-cum-Typist Jun'or Steno, Junior
Draftsman.
VIZAG REFINERY :
R W.1  325-8-365-9-425-12-488 Sweeper, Labourer, Peon.
R-W.2 375-10-475-12-595 Watchman. Driver.
R-W.3  470-15-590-17-675 18-765 Typist, General Clerk, Operator ‘C’,
Mechanic ‘C’ Draftsman ‘C’, General
Stenographer.

OFFICERS : MARKETING/CORPORATE

Group A 1050-50-1750-60-2110 Sales Representatative. Depot Super-
visor, Terminal Supervisor, Opera,
tions Officer, Refuelling Supervisor,
Plant-in-charge-LPG Filling Plant-
Shift Captin-T and E State, Asst.
Engineer-Construction, Asst. Engi-
neer-O and D, Telecom-BPPL, Asst,
Sales Engineer Asst Roads Engineer
Acconnts Officer, System Officer,
Audit Officer.

REFINERIES :

Group A 1050-50-1750-60-2110 Superintendant—P, oduction
Superintendent—OM & S
Superintendent—LPG

Engineer — Maitenance
Engineer ~—Development]
Engineer —Projects
Engineer —Inspection

Technical Engineer.



81 Written Answers

Exapansion of AIR, Kurseong

10874. SHRT ANANDA PATHAK : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have a plan to
expand the A.I.R., Kurseong and add more
programmes in view of its location in a
backward hilly area; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and (b) A.L.R.
Kurseong is even now a full fledged Station
with a 20 KW SW Transmitter, It is orgina-
ting 74% of its programmes in the different
programme formats and is transmitting for
over 11 hours cveryday. A permanent Type
IT Studio is under construction. However,
there is no proposal to add more pro-

grammes.

Refusal of Textlle Mills to take Workers
Back

10875. SHRI H.N. BAHUGUNA : Will
the Minister of LABOUR AND REHA-

BILITATION be pleased to state :

(a) whether it is correct that Bombay
textile millls have refused to take in 10,000
mill workers and if so, is this in accordance
with Government policies/decisions vide
(Financial Express dt. 4-4-1983); and

(b) what corrective steps Government
have in mind to meet this harassment to

labour ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) and (b) According to infor-
mation received from Government of Maha-
rashtra, no permanent workmen reporting
for work have been refused work by the
mill mapagements in Bombay. Only those
workmen whose services have been termi-
nated by the managements for having,
participated in the illegal strike or for
having committed acts of violence, sabotage
etc., have not been taken back to duty.
}-Iowwer, the State gavgmn;ont_.hwc receis
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ved some complaints regarding non-absorp-
tion of striking workers who desire to resume
work. The State Government have, therefore,
appointed an informal Tripartite Committee
with a representative each of the Bombay
Mill Owners Associa ion, the Rashtriya Mill
Mazdoor Sangh and the State Labour
Department to visit the mills and sort out

the problem.
Utilistion of Alcohol Distillation

10876. SHRI HARIKESH BAHADUR :
Will the Minister of CHEMICALS AND

FERTILIZERS be pleased to state :

(a) whether it is a fact that there is a poor
utilisation of alcohol distillation capacities
in the country and there is also a shortage
of alcohol for many user industries all over

the country;

(b) whether it is also a fact that indus-
trial alcohol and molasses are being
exported;

(c) whether it is correct that instead of
exporting alcohol and molasses (used as
cattle feeds).at throw away prices we are
importing petroleum and milk products,
contrary to national interests; and

(d) whether Government propose to ask
the SACC to review the position which
will ensure that vested interests are not
at play as before in the Ministry’s decision ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICAL AND
FERTILIZERS (SHRI R.C. RATH) : (a)
The overall utilisation of distillation capacity
in the country is low. Currently no shortage
of alcohol is reported. However, for various
reasons, the overall position of lifting of
Alcohol by Alcohol Based Industries has

been less than the allocations.

(b) The Government have pcrmitted ex-

port of 4.75 lakh tonnes of molasses and
100 lakh litres of alcohol through State

Tranding Corporation.

(c) No, Sir.

(d) There is mo such proposal under
consideration of the Government at present,
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Review of High Technology Drugs

10877. SHRI R.N. RAKESH : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government propose to
regularly review nature of high technology
drugs (vide L.S. Unstarred Question No.
8698 on 26 4.83) and if so, details of how
this is proposed to be achieved; and

(b) whether it is routine practice of Gover-
nment of India to invite comments of
’certain’ members of ‘‘erstwhile’” Committee
and if so, details of norms and guidelines on
the subject ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) There is no such proposal
at present.

(b) No detailed norms have been laid down
by the Government in such matters. These
are dealt with by the exercising judgement
and discretion as done in disposal of other
important official work.

Expenditure on Research and Development
of Drug Companies e

10878. SHRI RAM LAL RAHI : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state ;

(a) whether it is a fact that some 73
Drug Companies are doing R&D in the
country involving heavy expenditure and if
so, what are the salient points of new develop-
ments arising therefrom;

(b) whether Government are satisfied that
this is not merely a cover to take advantage
of Income-tax exemption; and

(c) whether Government propose to review
the cases of firms diligently and individually
to avoid misuse?

THE MINISTER OE CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) to (c) There are 73 drug companies
having recognised Research and Develop-
ment facilities. The rest of the information
is being collected and will be laid on the
Table of the House.
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Proposal to Amend Industries (Development
And Regulation) Act

10879. SHRI HARISH KUMAR
GANGWAR : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 835 on 26th April, 1983 regarding
policy for research in manufacture of basic
drugs and state whether Government have
any proposal or desire to suitably amend
Industries (Development and Regulation)
Act to empower Government to impose any
conditions in the Industrial Licences of
foreign and Indian companies in public
interest?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
There is a proposal to amend Industrics
(Development and Regulations) Act, 1951 to

cover, inter-aiia, the provision to empower
Government to impose suitable conditions
on industrial licences in public interest.

News Item Captioned ‘‘Epilepsy Patients
Victims of Controversy”

10880. Shri DIGAMBER SINGH : Will
the minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether his attention has been drawn
to the news item captioned ‘“Epilepsy patients
victims of controversy” appearing in ‘Indian
Express’ New Delhi, dated the 16th April,
1983 :

(b) what steps he proposes to take to
make availability of the Schedule X drugs
for the suffering public not only in the capital
but outside also ; and

(c) what steps he has initiated to get these
drugs particularly drugs requiring a combi-
nation of Phenobarbitone and other ingre-
dients at the IDPL and HAL Poona ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) As far as the manufacture of the
important anti-Epileptic formulations based
on the drug Phenobarbitone are concerned,
there is no difficulty, The difficulty has arisen
only in the distributien of the formulations
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where retailers have not come forward to
take the Schedule X licences. In some States
like Maharashtra, Gujarat, Karnataka and
Kerala, the implementation of Schedule X
has been deferred. Thc Health Ministry has
advised States officials to arrange retailing of
these formulations by Sahkari Bhandars and
Super Bazars.

(c) As regards the manufacture of Pheno-
barbitone formulations by the Public Sector.
It may be pointed out that only M/s. IDPL
manufactures these. They ar¢ marketing
hospital packs of 500°’s and 1000’s tablets.
These packs are being sold in the States
which have deferred the implementation of
Schedule X, as under that Schedule, packs
of more that 100 tablets cannot be sold in
retail. On being advised by my Ministry
the IDPL have started manufacturing
Phenobarbitone tablets in packings of 25s
also.

Hindi Film on Dr. Bhim Rao
Ramji Ambedkar

10881. SHRI HIRALAL R. PARMAR :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of the Associations in the
country which have represented to Govern-
ment demanding a full length Hindi feature
film on the life, teachings, struggle against
untouchability and services to the nation of
Baba Saheb Dr.Bhim Rao Ramji Ambedkar;
and

(b) what action has been taken or is being
taken by Government in this regard ?

DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) The Delhi

' Scheduled Castes Welfare Association had
written to Goverament requesting that a full
length film be made on Baba Saheb Dr. Bhim
Rao Ramji Ambedkar.

(b) As the Films Division has already
made documentary film on Dr. Ambedkar,
Government has no plans to make a feature
film on him at present. i
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Staff Artists

10882. SHRI P. RAJAGOPAL NAIDU :
SHRT R.P. YADAV:

Will the Minister of INFORMATION
AND BROADCASTING be pieased to
state :

(a) whether it is fact that some regular
staff artists (News Readers/Translators) of
the news Services Devision of all India kadio
were forced to leave their respective langu-
age units and kept out of their normal con-
tractual work for long periods ranging from
10 months to 3 years ;

(b) whether in place of those regular staff
artistes (News Readers/Translator), any
causal artists were booked : and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a) to
(c) In order to make up the acute shortage
of G.I.S. Officers in the News Service Divi-
sion, to meet the urgent service requirements
and to avoid breakdown in General News
Room, Staff Artistes from Language Units
have been engaged to work in General News
Room and other Sections. Since such dep-
loyment is not against the terms of the
contract with them the question of applying
force does not arise. As and when required
causal Artistes are booked in Language

Units.
Hydel Projects In Orrisa

10883. SHRI GIRIDHAR GOMANGO:
Will the minister of ENERGY be pleased to
state :

(a) the investment incurred on completed
Hydel Projects in Orrisa and investment to
be made on ongoing Hydel Projects for
completion ;

(b) whether Government of Orrisa has
taken up survey and investigation of new
hydel projects in different districts of that
State to explore possibility of power
generation ;

(c) if so, the pnames of the new hydel
projects prepared and submitted to his
ministry for clearance ; and
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(d) the new hydcl projects to be taken up
before the end of Sixth Plan period by the
Government of Orrisa , if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHANDRA
SHEKHAR SINGH) : (a) Rcquisite informa-
tion is being collected from the state authori-
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ties and will be laid on the Table of the
House.

(b) to (d) The details of hydro-electric
schemes identified by Orrisa and submitted
to Ceniral Electricity Authority for techno-
economic cleatance are given in the State-
ment enclosed.

STATEMENT

Hydro Electric Schemes under Examination|Consideration

SI. Name of Scheme District where the scheme Installed capacity
No. is located MW)
1. Upper Kolab Extn. Koraput 80
2. Potteru Koraput **> 7
Rengali St-11 Dhenkanal 150
4. Bhimkund Multipurpose Project Keonjhar 738

Note :

** Project reports of Upper Kolab Extn. and Potteru Projects have already been

cleared by Central Electricity Authority from techno-economic angle.

Issue of Certificate to M/s Pfizer in
name of Dumex (P) Ltd.

10884. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) whether Registeration Certificate was
issued to M/s Pfizer Ltd., as to M/s Dumex
and afterwards change was made in the
original name and style from Dumex (P) Ltd.,
to Pfizer (P) Ltd., if so, under what provi-
sions of I (D&R) Act it was done; and

(b) the dates of items chemically manu-
factured by M/s Pfizer on the basis of
Registration Certificate issued in the name
and style of M/s Dumex ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) The change of ownership from
the original name of M/s. Dumex to M/s.
Pfizer (Pvt. Ltd.) and then to M/s. Pfizer
Ltd. was done under Rule 19 A of the
Registration and Licensing of Industrial
Undertaking Rules 1952 framed under the
1 (D&R) Act. 1951.

(b) : The company was asked to intimate
the dates of commencement but they have
pot been able to do so.

AN graatq @A FIRMT, LT,
fage 1 a0

10885, =iYAaY HourT &1E ¢ FAT oA
YT qAgig A=Y g q@E R FAT HIA
fe -

(%) Far ag @9 g f& IUIR
nede® gwe sy fagic ¥ fagun
S o =rgaET ¥ oF QAU @WRAG @19
9T @l 8;

(@) =Far ag Wt @= & f5 ag @A
Y FW HI TG 2000 FEHRAU & forq
g urel fag gt W@l &; A

(T) FAT S AW qAE TR Sraw
srta #C W@ & 3% 7 wWh ¥ 10 W
wfg faa & qoqr ¥ o1 W g ?

oW T gaata ®W (st A
qifew) : (F) ST, g

(@) s, aff | @ gETr  Ag-
freameg grer & W g ¥ AR,
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fager 9 avl & YT @19 & 2 919
gaeard g%, faad  aformeasy @
sgfaqal &t qeg gy wf |

(1) AT TEIEETE F FAFIA H
a1 afagear feais 2 faaray, 1982
§ fagifeg Y w€ T & sga qogd
HT AT fHa1 1 @I & |

faga faw & fazg geitfaad
afag= snfe 3 1 farwma

10886. =it w1 fAsy wywT © FT
At A gg IqIT FY FI0 FI ¢

(%) faz@ fawm grar g & et
¥ AT AT aF FAArA-fFAH @A
‘% fawg gfqad afagal & @
gfaaat & feaat fagrag el §;

(@) 7 fusiag s fast oF; s
weirs fasraa 9 afraqa F17ag) s 1

TE |

(v) Far g fawmal § gmafs
fediadl & &9 FIF 917 O ITEA
gfasrfeat & fang snde @ @ g;
AT

(v) afz gi, a1 g9 q1@ & Fa1 FIRO
g f& g @ s@srd-faddt afq.
Frfeay &1 faga fawm & W@ gu d ?

Al AT ¥ USa /A (= =@
e fag) : (F) & (%) fega fawm
FHurd A W@ar Ag &gATaT § |
gg-g9g 9 safFqdl qur giagar a
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VAISAKHA 20, 1905 (SAKA)

Written Answers 90

AWAF FIOETT A wAgT Ay H
giewa qa gafraal 1 smaza
10887. =it Iam TW v : FAT AT
gg aqrT & F97 F fF

() «9, 1980, 1981 &% 1982 &
ERIT ITT AW F wEAS, FGAY,
FAYY, FAGIT #R gt faat #
feadt ghea dw vafaar amafea oY a8
g aaT 7 uwfaai fEa-fea safsagl &1
yrafes #Y 1§

(@) Farag a9 g fF a8 @ afe.
FIA TS-EI-glesd gIAIy JaAT § FEW
Sq 3o To THo AT MoToUdo HfF.
F1fal & @ X gfeqar &, fa=giT ood
qa & uWIg FT AT FT ¥ g4 feagi
ST FT &1 § X afg g ar 37 uaeEl-
giced & A7 FqT g ; B

(T) #Fa1 GWFRX F1 faaR @
gafraal & ended & amg § aqyfya
aifaat N fase aT ¥ grag q F1
siafAFar 7 &1 2 aifs 3 Sfraqaw
FT YT 6T g1 G JqT IARY AT(qH
feafa st gav ?

Faf wex@a & qaifaaw fawm &
s "Et (s Wt giwe fawr) o
(%) 1980-81 @&l 1981-82 &Y arqwT
graqal & faa svefaay F 31-12-1982
a% faraf=fag oqe Yoo ufaal sz™

FTAEE |

- TqH feaw s &t ot g
. |@AF FoTo T FT UWF
gaferas Foifedt #re
qIREH
2. ®®@ASE S gHo dTo TEAMY
3. wE|as  Hwdr Q9o UH o HAATH
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4, FYAT = UK FAIX A
5. ®Age Y aafqw fraw

6. ®rAgx =it Fferex fag

7. &I =) 99 fag

8. WIggI =AY ga@r

(@) STgaT ¥ § gF Q9 SId-
Fd1 @& ATEo To Qdo HfaFrd =)
fagar § qur @A TF  ATEeToTHo
afas1iY FY g § 1

(1) dw  wwfaal wy apfaaw
geqrr D@l [feeslsgzfaat &1 25
gfaga aggfad saarfaal & @0 &
fag errcfea g 1

EPF Qutstandings Against M/s. Sahara

Deposits and nvestment India Ltd. at
Delhi Office

10888. SWAMI INDERVESH : Will the

Minister of LABOUR AND REHABITA-
TION be pleased to state :

(a) whether the Sahara Deposits & Invest-
ment India Ltd., has not deposited the P.F.
of its Delhi employees with Government for
the last two years and if so, the total amount
which is lying outstanding at present and
what steps Government are taking in the
matter:

(b) whether the employees in Delhi have
neither been allotted any P.F. Number nor
the P.F. of terminated employees is paid in
Delhi and if so, thc action Government
propose to take; and

(c) whether the employeeslare being termi-
nated without giving any reasons or notice
and if so, what Government propose to do
to check such irregularities and illegal acts ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) According to provident fund
authorities, the establishment has been cove-
red under the E.P.F. and Misc. Provisions
Act, 1952 with effect from 1.2.1982. 1t had
defaulted in the payment of provident fund
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dues amounting to Rs. 9.56 lakhs upto
December, 1982. The Provident Fund autho -
rities are taking following action for recovery
of outstanding dues :—

(i) Recovery certificate has been issued to
District Collection Officer;

(ii) Action for levy of damages under
Section 14 and filing of complaints under
section 406/409 of the IPC is under process.

(b) The account numbers could not be
allotted to the members, as ¢he employer

has failed to submit the relevant returns
showing particulars of recoveries etc. The
Provident Fund authorities are taking action
to secure the submission of wanting returns.
They have, however, reported that no claim
in respect of the terminated member has been
received by them and as such, the question
of non-settlement of claims does not arise.

(¢) The matter concerns the Delhl

Administration and they have been asked to
look into it.

Revision of Wage by Public Sector
Undertakings

10889. SHRI NARAYAN CHOUBEY :
Will the Minister of ENERGY be pleased to
refer to the reply given to Unstarred Question
No. 4230 on 5th November, 1982 regarding
revision of wage by public sector
undertakings and state :

(a) the terms conditions and benefits
settled and signed between the various unions/
associations with the management of M;/s.
Bongaigaon Refinery Petro-Chemicals Limi-
ted while retaining the Central Government
D.A. formula after 1977; and

(b) complete of the wage revision carried
out by both the parties and also the reaction
of Government, if any, to the settlement
referred to in the question ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) After 1977, Bongaigaon Refinery and
Petrochemicals Ltd. (BRPL) signed an
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agreement with the Bongaigaon Refinery and
Petrochemicals Employees’ Union on revision
of pay scales of the workmen, effective from
May 1, 1978 with retention of the Central
Government D.A. formula. Details of the
agreement are laid on the Table of the Home.
(Placed in liberary. See No. LT 6675/83)

HAH I SN wRarna af faeeit-28
& faeg wsa=iwfary fafg
AT s TST AT
AT F FHAT
gafa

10890. =it fagi= fag : a1 5w R
gaata WA 48 aq H FITHW fF

(%) dad Fa7 (FEATT FINTA,
@-127, ATUTAAT &-] A5 fgedt-2g #
zfas gur arfas 3qT 9T F17 @ qT
Faarfcal # dgeqr FAT § 9T HEQEY
gru wEar wiasy fafa i swward
ST AT ATFAl F7 FF g% fwaAr 9q9-
ufs ST UL § JAT IAW AEH F
gFqara AT fRadYy gawfa awmar §; Nk

(@) 1 a@R A &9 q%T F A
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19 ar Za< frex w1 & Y & Ffwa
aq e} &1 fegr ST W@r g ?

W YT gAatg \/AEt (s AR
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e sfgssia § 23 &H=d #ifgw
IAA 9T FIH FI @ & AW FE A
FHIIQ IfAF ITT 9 F1H 4G FT @I
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F aIO@ ¥ FFIATA ST Y97 FY FH1g0
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a7 HUE 9 AV FH FANY q9T ZHIAY
F FTOT 13,486.00 TT &Y Ufer awmar
o | g8 wfawem & 31.5.1979 & F4-
a1t wfass fafa a1 s S9aeg afa.
fraw, 1952 & AN W4T W4T § Afew
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ag afafaan Y yasaar #1 frde #x

W@ R &R g fafaw 51 feeet & %
AIaFT AT Y 2 A% cwrg gy STeT

far &1

(@) faesit samaw ¥ arazas iy,
TEAE AT R A agEr, Siry
Y ¥ T ar wfiwy ok g g 3+
af7aT & R€ frsrag s ge &

Accreditation to Journalists for NAM

10891. SHRIMATI KISHORI SINHA :

Will the Minister of INFORMATION AMD
BROADCASTING be pleased to state :

(a) whether it is a fact that all the
Accreditated correspondents at the head-
Quarters of Government of India were
the recent Non-Aligned
Summit in New Delhi;

(b) if so, whether any of them were not
accreditated, their names and reasons for not
giving them accreditation; and

(c) whether on the request of Journalists
or by their editors, any journalists were
provided accreditation for NAM ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a) and
(b) All Correspondents accredited at the
Headquarters of the Central Government
were granted accreditation to cover the event
provided they had applied for the grant of
such accreditation.

(c) Yes, Sir.

Requirement of Sodlum Carboxymethyle
for ONGC and Oil

10892. SHRI M. SATYANARAYANA
RAO : Will the Minister of ENERGY be
pleased to state :

(a) is ita fact that the entire requirement
of Sodium Carboxymethyle required for
ONGC and Oil India Ltd. was purchased
from only one firm in 1982-83 and orders for
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1983-84 also have been places with the same
firm;

(b) does he agree that placing orders
worth crores of rupees on onec firm alone
year after year will kill competition and
eliminate the newly developed alternative
sources of supply; and

(c) if so, whether he proposes to direct
the ONGC and Oil India Ltd. to give equal
and fair chance to all the units so that they
can continue to offer competition and serve
as alternative sources of supply in the long
term interest of the public enterprises ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to (c)
The information is being collected and will
be laid on the Table of the Sabha.

Issue of COB Licences to M/s May And Baker

10893. SHRI SAMINNUDIN : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether it is a fact that C.0O.B. licences

were garnted to M/s May and Baker first on
annual production basis and subsequently on
installed capacity basis: and

(b) the firm being a 100 per cent foreign

company, at what level the decision was
taken ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT

SATHE) : (a) Yes, Sir M/s. May and Baker
were first granted a C.O B. licence in July
1971 for the manufacture of bulk drugs and
formulation including Metronidazole. Capa-
city of 602 kgs./annum of Metronidazole was
granted on the basis of actual production
achieved. This capacity was however, enhan-
ced from 602 kgs./ annum to 12000 kgs./ an-
num on 26.11.75 on the basis of effective steps
taken and capacity installed.

(b) Decision was taken by the Licensing
Committee to which the case was recommen-
ded after taking orders of the then Minister

of State,
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Smuggling By Drug Firms

10894. SAJJAN KUMAR : Will the Minis-
ter of CHEMICALS AND FERTILIZERS

be pleased to state :
(a) whether it is a fact that some of foreign
firms (with more than 26 per cent foreign

equity) have been smuggling the basic raw
materials for which they have licences and have
been selling them as their own manufactured
materials;

(b) if so, the names of the firms, the de-
tails of the raw materials smuggled and mar-
keted by them during the Third and Fourth
Five Year Plan periods; and

(¢) what action Government have taken
against them and do Government propose to
procced against them under NSA ?

THE MINISTER OF CHEMICALS
AND FERT.LIZERS (SHRI VASANT
SATHE): (a) to (¢) Information to the extent

available would be collected and laid on the
Table of the Lok Sabha.

Licensed Capacity of M/s Hoechest
Pharmaceuticals For Analgin

10895. SHRI PHOOL CHAND VERMA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) details of licensed capacity of M/s
Hoechst Pharmaceuticals for the manufacture
of Analgin formulations and Vitahext; their
licence numbers/permission numbers and date;

(b) name, quantity and value of raw
materials relcased in favour of this company
during the last three years; and

(c) whether any instruction of a general or
a specific nature were issued in regard to
release of such raw materials, if so, details
thercof and how the construction of this com-

pany of raw materials in more than the
releases ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Details of licensed capacities
of M/s. Hoechst Pharmaceutical for the
manufacture of Analgin formulations and

Vitahext Syrup as well as Industrial Appro-
vals are given in statement I,

(b) and (c) The relevant information is

given in statement-ll,
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Sl. No. Name of the Name of the Capacity Industrial Licence’
Company Item Registration Num-
~ ber and. Date
(Lakb Nos.)
1 2 3 4 5
1'. M/s. Hoechst Pharma- (i) Baralgan 60.00 ]
ceuticals Limited Tablets y L/22/132/62-
(ii) Baralgan Ch. 111 dated
Injection 5 cc 1500 J  28.9.62
(iii) Novalgin ]
~_ Tablets 36.00 :
(iv) Novalgin Inj. 18.00 | L/22/N-164/60
2¢cc _ ) } dated 30.5.73
(v) Novalgin Inj. 7.20
5c¢cc |
(vi) Novalgin Inj. 0.54 |
30 cc J
(vii) Novaligin (Vet. 0.14 L/22/221/64-
Injection) 30 cc Ch. 111 dated
17.4.64
(viii) Vitahext 3.1 lakh 1L:92/77
Litres dated 27.6.77

STATEMENT 11

Quantities of the canalised drug items along with their values as allocated by CPC/STC,
during the last three years to M/s. Hoechst.

(Qty. in kgs.) (Value : in Rs. lakhs)
SI. Name of the Item 1980-81 1981-82 1982-83
No. _(Apr-Mar) _(Apr-Jun) _(Jun-July)
Qty. Value Qty. Value Qty. Value
1 2 3 4 h) 6 7 8
. 1. Chloramphenicol Powder 3450 15.87 4745 29.51 2845 17.70
2. Chlotoquin Phosphate 00 2.14 — — — —
3. Streptomycin Sulphate 6430 30.54 6430 42.49 1500 .12.71
4. Tetracycline Hcl 16180  105.17 22250 162.35 10346 82.92
5. Tetracycline Base 1375 8.94 1865 12.59 1050 7.84
6. Vitamin B1 (Mono) _ — — - 3 0.02
7. Vitamin B1 Hcl. (Oral) 90 0.58 80 0.60 92 0.69
8. Vitamin B2 35 0.33 51 0.56 42 046
9. Vijtamin A Acetate — — - s 10 0.04
10. Witamin C Plajn — —_ = = 70 0.11

M/s S.T.C. have intimated that the allocations of the canalised drug items mentioned
above were made to M/s Hoeghst.in terms of the Government’'s Distribution Policy

for the relevant years,
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Problem of Jobless Labour of Gujarat
Textile Mills

10896. SHRT UTTAMBHAI H. PATEL :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether itisa fact that recently the
Labour Commis<ioner at the Centre as well
as the Central Labour Minister hav: received
representation and memorandum from Gene-
ral Secretary of INTUC of Gujarat State
regarding problem of jobless labourers of
Gujarat and other related problems of labou-
rers in connection with closed textile mills;

(b) if so, the details of the memorandum;
(c) the action taken on the memorandum

(d) the outcome thereof: and

(¢) when these jobless workers are likely to
get their jobs ?

THE MINISTER OF 1L ABOUR AND
REHABILITATION (SHR1 VEERENDRA
PATIL) : (a) In a joint representation dated
17.2.1983 1o the Labour Minister, Shri
Ramjibhai Mavani, Member of Parliament
and Shri Chiman Mehta, General Secretary,
Gujarat, INTUC raised the matter relating to
the closure of five textile mills in Gujarat,.
There was no representation received in this
regard by the Chief Labour Commissioner
(Central).

(b) The representation,
things rcefers to @ (i) an investigation under
the Industriecs Development and Regulation
Act, 1951 into the viability of Maharana Tex-
tile Mills, Porbander; (ii) early clearance of
the two draft bills for the nationalisation of
(1) New Jabangir Vakil Mills, Bhavanagar
and (2) Kanti Cotton Mills, Surendernagar
pending with the Ministry of Commerce; (iii)
Action to expedite the caserelating to Ahme-
dabad Manak Chowk (closed since 1976)
pending before the Delhi High Court; and (iv)
Re-starting of Monogram, Marsden and
Bhalkia Mills of Ahmedabad which remain
closed.

among other

(c¢) The matter has been referred to the
Ministry of Commerce (Department of Tex-
tiles). the administrative Ministry in this case

for appropriate action,
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(d) and (e) According to information recei-
ved from the Ministry of Commerce (Depart-
ment of Textiles), on investigation has been-
ordered under the Industrics Development and
Regulation Act, 1951 into the financial viability
of the Maharana Textile Mills. Porbander. In
the case of Jahangir Vakil Mills, Bhavanagar
and Kanti Cotton Mills, Surendranagar, there

are no proposal under consideration for the
natioanlisation of the Mills. However, the deci-
sion to takeover the Jahangir Vakil Mills has
been stayed by an order of the Delhi High
Cout rwhere the matter is sub-judice. Mean-
while, the Official Liquidator has given the mill
to the Gujarat State Textile Corporation to run
it on lease. In the case of Kanti Cotton Mills,
the mill has been taken over by the Gujarat
State Textile Corporation. The decision to take
over the Manak Chowk and Ahmedabad
Manufacturing Company, Ahmedabad has
been stayed by an order of the Delhi High
Court where the matter is penaing. In the case
of three remaining-mills, the State Govern-
ment have not considered the question of their
takeover having regard to their financial.
However, the State Government have
decide to provide the affected workers with
alternative employment under schemes such as
training in auto-rickshaw driving and Ambar-
Chakha.

Proposals To Set Up Soda Ash Piant at
Morasa, Gujarat.

10897. (SHRI RAMJIBHAI MAVANI :
Will the minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Gujarat Industrial Investment
Corporation Ltd. has proposed to establish a
soda ash plant of the capability of 3 lakhs
tonnes at Morasa near Junagadh in Saurash-
tra;

(b) whether the investment for the same
is about 80 to 90 crores of rupees,

(c) whether the above company has
already applied to financial organisation/com-
panies/institutions and Government for loans
worth 70 crores of rupees;

(d) whether the project repori and estima-

tes, plans have ajgo been spbmmed (s
concerned authorities;
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(e) whether the applications for import of
plants and machinery have also been submit-
ted to Central Government for the same;

(f) if so, what are the details thereof;

(g) what special assistance and incentives
will be given by the centre for the same; and

(h) when production is likely to be

started ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) :
(a) M/s. Gujarat Industrial Investment Cor-
poration Limited, Ahemedabad have been
granted a letter of intent for setting up of a
new undertaking for the manufacture of 3.0
lakh tonnes per annum of soda ash. The Cor-
poration have selected the site of the project
village Shavni in Vcraval Taluka of Dist.
Junagadh in the State of Gujarat.

(b) The estimated investment on the pro-
ject is Rs. 115 crorcs.

(¢) The company have applied for loans
upto Rs. 66.70 crores from Central Financial

Institutions.

(d) Yes, Sir.
(e) Yes, Sir.

(f) The Corporation have applied for
grant of permission for the import of plant,
machinery and initial spares of the values of
Rs. 15.26 crores.

(g) Distt. Junagadh is an industrially
backward distt. which qualifies for concessio-
nal finance from Financial Institutions. The
project of M/s. G1IC may be eligible for such
usual concession as available for projects in

backward districts.

(h) M/s. Gujarat Industrial Investment
Corporation Limited expect to commission
the plant by the end of 1986.

qAAT & F+Hg @A JAMT FeF Hi
T -OTT Y

10898. =it @Yo Wto fag: =w i
s AT’ HAT AF T I FIT HA fF ¢
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(F) #7138 a9 g {5 gaare feam
FEIT QA TIE Feg I G Y-
STt gHIed g1 g @

(@) afe g a1 za% #41 F101 § ;
LIRS

(7) s feafq & gaa & fag
FAT FIGITET T TG 7

q¥ ST gAatg wAr (s @ik
qifeq) : (%) A (@) oA, g
aqify, &FEg  FgdEr @ G9F
sz @fafd graw & af gmar &
Fga1z, faie & @g=al &) q&a1 F9 g
F &w grifEas  gfagor qay gageat
qIBAFAET FT AX A, 1983 § FEqrEAr ¥
g% ag &< fear qar 2 |

(7) WIFIT d1T FAST F  gATEA
g fa=rg &7 gy & | FEg wa§r ae
gu1g -z afafg gra fave F ggea) &
wdl &7 & fau #39 3Z10 70 & |

TYAT-9IT |77 § fawst w1
«(cTE &7 FIAT

10899. st §'aX T : A1 FAT T4
ag gamy F1 FI FLA (7 ¢

(F) FgTare FTAE T8 A IW
T #1981, 1982 @41 1983 # f&HaT
are fasret a7 g a7 W@ AR AR
FT FIL 7

(@) wEr #afa 7@ FAE-qE, geag
A<, @0 ¥ f6adr a1 fassdt gua
g€ qur IEF I ALY ; #{R

(1) FgAE @A § gia: fawe

avg g & FAT FII0 § q9T 57 L HFA
& foq #a7 Iwrg feg ST @ § 7 |
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FAt wAraa § ST A (o Gw+-
qere fag) @ (F) 39 1981, 1982 3T
1983 ¥ AUA & W TT@ AT A g¥
€ afreai fAeArgaR g —
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L afeqat =1 gear
1981 9
1982 11
1983 16

(3T & 1984 )

Segaq faga &1 af=ar gErg:
MaT g wrzA, Afana Fa«l & guq
g aar aeqry @ufasl F wewr gf
¥ | ~

(&) a5 1981, 1982 @41 1983 &
IV FATE O, FFEAT AT HIT TR
g1 # faaa afal Y gear v IaF
130 famfafaa § 1 —

L wafy afrzal 1 g afeaY & wrTw

FATE &g TET 1981 & AT ® ey faed
fearax 'g) a% 55 Sared/fas gafaar &
JT9 82 | qI®T FAN F fAQ 3¢ g4
fegrat g2 aF HEA F  fegsFygc AT
TAFL 83 & agr I fas ¥ vgafeay &
AT A 83 AP HITT |

grRT ATT 1981 sfgar  amaaa: Faa #)
1982 gufeat qor arfus Wiz e
JTTY 83 A gl & Frv fara  aeear
AT o §3 TF RIS F IgA F FIwOr g

Y

AT aw J4ad g1 fagqa w® 9 F &Ry
fegrax g1 a® 27 > -
F93r 82 A frer faga geqraa/fasq
feaFa 82 aF 21 FArafaar § SaFA g qret
F9ad 83 A gearet & &0 qgq1 Fifas
o o 83 dF s § cgqrg gufadl &

FITT |

(7) agar 9 &% § Afaswiy wrN-
frat gua: smfaga O sk Ay g &
frafaa fear a1 a1 fagdlswr #19
qU $T@ & arF A A1gAY &F X q@fy-
¥a faafor gu §, sawo @t w@Ey g%
art fawet g€ arawfaal w1 faafo fear

T @ Y g AHIR gOATE WU &Y
/AU F ATAT § | FW@ oA ¥ FL ACAT H
gafagg Satq N @ifeg @ @ g
sgggda: IqHex TIfed & & fag
F1§ o1 A8} 8 erewafeaa gfq agr et
g fadY W 9HFTTEF ATTAOET ®) -
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qrerat § IIrE@AAr I W@ F gfnrH.
ey faga acard gorel &1 fewrgd
FAIAT AT Fa! F NFATEE T ¥ HEAT
geafas Ffsq § | TYAT T GF A G
A< &7 yafuga &9 § fawqmy F@T B
aga & awrg g § fewd aferm.
€T § HSIIA g Jar g fwaes-21gq
39z warfaa f6d @ & fag gam®
frg w1 <@ & faad fag =gaaq Gfa #
gragaFar giqr § gt &1 Afasqw
gwa @H1 aF faeqie & & q4rg 6

SIRGEA
Prevalence of Child Labour in Tamil Nadu

10900. SHRI N. DENNIS Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Labour Institute at Madras

has conducted any investigation into the pro-
valence of child labour in Tamil Nadu in

recent years;

(b) if so, the datails thereof; and

(c) if not, the steps taken to do so?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a)to(c) Information is awaited

and will be laid on the Table of the House.

Production of Traditional Medicines

10901. SHRIMATI SANYOGITA RANE:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the number of pharmacies in the coun-
try which manufacture traditional medicines
from raw drugs;

(b) whether it is a fact that plant-based
drugs were not getting adequate attention}
and
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(c) what steps are proposed to grow
medical plants and assure availability of

raw material for pharmaceutical industry?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) A statement showing licensed
Pharmacies in Indian Systems of Medicine
and Homoeopathy State-wise as on 1.1.82 is
given in the statement attached.

(b) (i) Government of India have set up
a public sector undertaking viz., Indian
Medicines  Pharmaceuticals Corporation
Limited at Ranikhet (U.P.) with the main
objective of producing quality Ayuravedic,
Unani and Siddha medicines.

(ii) The Central Council for
in Ayurveda and Siddha (CCRAS) and
Cepetral Council for Research in Unani
Medicine (CCRUM which are autoncmous
bodies under the Ministry of Health and
Family Welfare for coordinating research
activities in the field of Ayurveda and Siddha
and Unani medicines respectively have small
Pharmacy wings attached to some of their
Central Research Institute at various parts of
the country. The Pharmacy wings undertake
research for preparation of medicines from raw
drugs for exclusive use in different clinical/
drug standardisation research units,

Research

(c) (i) In order to develop State 1.S.M.
Parmacies including Herbal Farms asd Drug
Testing Laboratories, a Centrally Sponsored
Scheme is in existence since 1976-77.

(ii) The main source of drugs/raw materials
for Indian medicines is based on collection
of minor forest produce and also cultivation
of medicinal plans, individually or collectively.
There are some medicinal plant gardens
under the research Councils in Indian Systems
of Medicine under the Ministry of Health
and Family Welfare which produce medicinal

plants mainly for their own experimental pur-
poses. These gardens are being developed
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STATEMENT
States/UTs. No. of Licensed No. of Licensed
Pharmacies. (ISM) Pharmacies (Homoeo)

1. Andhra Pradesh 109 13
2 Assam — +
3. Bihar 82 1
4. Gujarat 341 3
5. Haryana 63 2
6. Himachal Pradesh — —
7. Jammu & Kashmir — —
8. Karnataka 83 10
9. Kerala 201 -
10. Madhya Pradesh 121 7
11. Maharashtra 649 34
12. Manipur 4+ +
13. Meghalaya -_ e
14. Nagaland — —
15. Orissa 46 17
16. Punjab 89 =
17. Rajasthan 149 —
18. Sikkim —_ =
19. Tamil Nadu 284 6
20. Tripura — 4=
21. Uttar Pradesh 676 -+
22. West Bengal 355 317
23. A & N lslands —_ -
24. Arunachal Pradesh - ===
25. Chandigarh 1 —
26. D & N Haveli — —
27. Delhi 100 4
28. Goa, Daman & Diu — —
29. Mizoram — —
30. Lakshdweep — —
31. Pondicherry -— —_
Total : 3349 414

a
Note :(—

+ Not available
— Nil information.

I AW & AT F 77 FY qGNATE

10902. st ghw wEa : aq FWi
WAl qF AT ) KU FIA F

(%) #41 QIHIT &1 Fg JAAFIAT §
ff a9 1982-83 ¥ IAT Hqw & Fewlel,
fratg @1 udlag 9% § tdo Yo
e IowiFarel &1 &€ 41 99 9T a9

#r acwig 9@ ®1 9 ; v

(@) =fe gf &Y 7ea% €T 9T I9-
WaTell 1 §9T 9 qd Y gAE A
FI& Iy FHEATEAT § ST F FT HIXT
g ol ag yfafwa «@ & fag 721 w29
AT e e afass & g7 @9 &
Tq ITNFAAY §1 59 a9g ¥ 571§ &
THAT 9 HIAT 98 7
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FAf Hoaery aRfoaw & fawn § wsa
Ast (st st siww faw) @ (F) dR (W)
frgraT-aaqay, 1982 #Y stafa F U,
- qftaga g3+ & @UT g J1F F qfkorg-
Y, FAISG GF F qgIEY qrary d e
o Yo fadoed #Y geard W g ol
dY | ag gfafeag s & faa f5 sfasa
¥ qfvaga yarg @ug a gf, oF <9-
QT ¥ Ffus gfaNadq & ag af §fa-
Zrat w1 Iffaw &9 faar war g | AFFIT,
1983 & Fgf ac1s QAT W@ g | TEF
gfafeaa, sywmet &1 g gt fxar
W Ff5NE & F7 @ & @@ s IT-
WIT gaar faqesy 99 ¥ gvgh § 97§
faerozT faar ar<gr § |

Demand of L.P.G. Gas cylinders
10903. PROF. P.J. KURIEN : Will the
Minister of ENERGY be pleased to state:

(a) the total demand of LPG gas cylinders
in the country at present;

(b) whether the demand is being adequately
' met;
(c) how many new licences have been

issued for the manufacture during the past
three years with year-wise and capacity-wise

break-up;

(d) whether major industrial houses are

operating in this field; and

(e) if so, the percentage of the total capa-
city of production of cylinders owned by

them?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) The total demand
for cylinders durings 1983-84 is estimated to
be around 36 lakhs.

(b) Yes, Sir.

(c) Manufacture of LPG cylinders do not
require industrial licence but only requires to
registered with be DGTD. 176 new units have
been registered with DGTD for the manu-

facture of LPG cylinders ¢ detailed belaw:,
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Yecar No. of units Total capacity
registered in Nos.
1980 45 45,20,000
1981 2 9,20,000
1982 129 1,28,75,000

(d) and (e) only one unit, namely M/s.
Kosan Metal products limited, Mahul, Bom-
bay is a MRTP company with a total capacity
of 2,80,000 cylinders per annum. This consti-
tutes 11%, of the total installed capacity and

22% of the total production during 1982.

Films financed by foreign countries

10904. SHRI BRAJAMOHAN MOHAN-
TY : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) in which of the films produced in India
finance from foreign countries has been in-
vested during the years 1980-81 and 1982,

with details;

(b) what are the board guidelines adopted
by Government for approval of, such invest-
ment; and

(c) whether any exercise has been done as
to its impact in corrupting the cultural ethos

of India?

MINISTER IN
THE MINISTRY OF INFORMATION

AND BROADCASTING AND IN THE
DEPARTMENT OF PARAILMENTARY
AFFAIRS (SHR1 MALLIKARJUN) : (a) and
(b) : Three films have been co-produced in
India in collaboration with foreign countries
in the years 1980-81 and 1987, A statement
giving details of films co-produced and
guidelines adopted for approval such in-

vestments by this Ministry is laid on the Table
of the House.

THE DEPUTY

(c) Since Government is required to app-
rove the script of any film being shot in India
by a foreigner, every care is taken to ensure
that there is nothing in the script which could
adversely affect India’s image abroad or have
adverse impact within the country,
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STATEMENT

Three films have been partly or wholly
shot in India as co-productions involving
foreign investment during the year 1980, 1981
and 1982, The details of these there co-produc-
tions as under:

(a) Film 'Thee' was co-produced by M/s
Suresh Arts, Bombay with M/s Maharaja
Organisation Limited, Colombo in the year
1980. Each side met all the expenses On
production of film in its own territories and
in their own currencies. The Srilankan side
provided all raw stock films and equipments
for shooting of the film and also the cost of
prints of the film. The financial liability of the
Indian co-producer and the Sri Lanka co-
producer for ful-filling the liabilities under the
agreement was estimated as Rs.6 lakhs and
Rs.4 lakhs respectively.

(b) The film "Shaheen’ was co-produced by
M/s International Commentor Limited, New
Delhi with M;s Siddik Productions, Kuwait
and M/s Seabrecze Productions in the year
1981. According to the agreement, the total
expenditure on the picture was estimated
around seven hundred fifty thousand US
Dollars, of which the expenditure for shoo-
ting in India was estimated around Rs.2.5
lakhs. The Indian party provided finances to
meet the expenses in India and the Arab party
incurred all expenditure of whatsoever nature
outside India.

(¢) The film ’Gandhi’ was co-produced in
the year 1982 by M/s Indo-British Film Limi-
ted. London. The National Film Development
Corporation, Bombay, Intcrpational Film
Investors and Golderest Film International
and their Associates also invested in the
film. The total amount invested by NFDC is
to the order of Rs.6.36 crores and that of the
remaining two parties of the order of Rs.10.98

Crores.

The guidelines adopted by Goverment for
approval of such investment are as under:-

(i) No foreign collaboration ought to be
allowed in films meant for the Indian
market;

(ii) We ought to take a liberal view of
collaboration proposals regarding films meant
wholly for export;
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(iii) Where a film- has a market both in
India as well as abroad, the relevant criterion
ought to be the likely effect on net earnings
of foreign exchange. Export earnings ought to
exceed substantially the monectary value of
all facilities provided to foreign collaborators
for production in India (for which payment
is made by Indian partners in rupees) and
other expenses to be incurred by Indiun part-
ners in foreign exchange as part of export
promotion e¢florts. Foreign collaborators
should not be paid any commission related
either to box office reccipts or profits on
exhibition of the film in India;

(iv) In activities such as films, likely export
earnings cannot be calculated precisely. As
such, collaboration in films with only a very
small and uncertain export market but a
large home market in India ought not to be
encouraged for this will mean in effect an
incrcase in the net import content of films
meant for the domestic market.

WATATE UALGTH § IAIGIA-
aw waa &1 fanto

10905. *t FFH & : FAT G AA!
gg FaTd FY FHIT FLO F

(F) WEAMEFIE (VUTETT) d§ &
XARYT-TIT qaq F fagior &1 fqorg gy
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(=) afzgi, a1 g& waw & fagfo
v §a f&adl = wfw @9 @3
gWIaAr g ; #AIT

() w& waT &1 faafn 17 59 95
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W W s g
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7 F a1 g & fratr & Q@
qY &1 GHT AT HY GTEAT § |

Oriya Songs Sequences at Delhi Doordarshan
Centre

10906. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) the names of the different film distribu-
tors who supplied Oriya songs sequences to
Delhi Doordarshan Centre for Regional
Chitrahar during the last three years;

(b) the total amount paid to each of them
during that period, year-wise,

(c) the total number of weeks for which
programmes accepted from each of them

dur ing that pcriod; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHR1 MALLIKARJUN) : (a) to (d) During
the year 1980 and 1981, no film distributor
supplied song sequences from Oriya films to
Doordarshan Kendra, Delhi. During 1982,
only one film distributor, viz. M/s Sripali
Films C/o Smt. Raj Kumari Devi, Puri,
Orissa supplied Oriya film song sequcnces to
Doordarshan Kendra. Delhi which were
telecast on 8.2.1982. The amount paid was
Rs.250/-. No other offers were received
during this period,

Non-Payment of Salary to Staff in
'National Herald’

10907. SHR1 CHIRANJI LAL SHARMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Delhi Union of Journalists
has urged the Union Labour Ministry to
interven¢ in the serious crisis in the "Natio-
nal Herald’ Group of Publications which has
not paid salaries to its employees for the past
several months; and

(b) if s0, the steps ta lye taken to regolve
the crisis pnd payment of salary to the staff
members?
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THE MINISTER OF LABOUR AND
REHABLITATION (SHRI VEERENDRA
PATIL) : (a) Government is aware of the
complaints regarding non-payment of salaries
the employees of *National Herald’.

(b) Delhi Administration is mainly con-
cerned in the matter. The information regard-
ing the latest position is being collected and
will be laid on the Table of the House.

Dumping of Soda Ash by Bulgaria

10908. SHRIT RATANSINGH RAIJDA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) is it a fact that the Ministry of Chemi-
cals & Fertilizers has stated in Rajya Sabha
on 2.8.82 in reply to debates on soda ash that
soda ash was being practically dumped by
Bulgaria;

(b) what is the basis of arriving at this
assessment when statistics beyond January
1981 were not available as per Government
pronouncement in Parliament;

(c) how the producers of soda ash could
raise their prices by Rs. 425 per tonne from
July, 1982 in the face of alleged glut caused

by dumping;

(d) is it a fact that the Secretaries Com-
mittee of Economic Ministries appointed by
Government to go into the whole issue of soda
ash import has dismissed the theory of glut,
as reported in the press; and

(e) what steps Government propose to
take so that the producers cannot arbitrarily
increase the price of soda ash?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Yes, Sir.

Import statistics are compiled and publi-
shed by the Directorate General of Commer-
cial Intelligence and Statstics. Calcutta. There
is usually a time lag in compilation and
publication of the data. Compiled statistics of
import of soda ash for the period subsequent
to January, 1981 were not available at the
relevant point of time. However, the assesse
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ment referred to above was made on the basis
of the information collected from the daily
list of imports and other relevant records.

(¢) The manufacturers have attributed he
increases in their prices to the increases in the
cost of inputs, raw materials and utilities.

(d) A Standing Group headed by the Com-
merce Secretary has been set up to examin
the impact of import policy, import duties
and other related factors on the utilisation of
installed capacities in the country for indust-
rial production. The Standing Group had ex-
amined the existing import policy of soda ash
also in a meeting held on 20.7.82. The Stand-
ing Group did not recommend any change in
the existing import policy of soda ash.

(e) The Burcau of Industrial Costs & Prices
were requested to make a cost study of the
prices of soda ash by individual manufactur-
ers. The report of the BICP on the above
matter has been received. In the meantime the
Government convened a meeting of the soda
ash manufacturers and the Associations of
soda ash consumers on 20.4.1983 to discuss
the various issues involved i. e, the produc-
tion, distribution, pricing and import of soda
ash Government are yet to take a final view
on these issues.

Co-Operation With West Germany in
Field of Communications

10909. SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that Indian tele-
phone companies have received offers for
execution of telephone and telecommunica-
tions projects in the West Asia, Africa and
other countries and if so, the details is

thereof;

(b) whether co-operation on these projects
and in the field of communications will be
sought from West Germany; and

(¢) whether a study of scope for intensifi-
cation of co-operation between India and West
Germany had been made and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI N, PATIL) ¢ (a) Tslecommuys
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nications Consultants India Ltd. (TCIL) has
received offers for execution of telecommu-
nication project in West Asia, Africa and other
countries. Such projects are presently under
execution in United Arab Emirates, Kuwait,
Iraq, Jordan, Yemen Arab Republic, Saudi
Arabia and Nigeria, by TCIL.

(b) Cooperation with West Germany is not
visualised for the projects under execution by
TCIL, in the countries mentioned in reply to
part (a) above. However, cooperation in the.
field of communications will be sought with
West Germany as and when a suitable project
1s indentified.

(c) Recent studies have indicated the
possibilities for cooperation between TCIL.

and a West German firm which has been
awarded contracts in the West Asjian and
South East Asian countries.

Opening of PCOs And Telephone Exchanges
in Villages of Barmer, Jaisalmer And
Jodhpur Districts Of Rajas than

10910. SHRI VIRDHI CHANDER
JAIN : Will the Ministecr of COMMUNICA.-
TIONS be pleased to state ;

(a) how many PCOs and Telphone Excha-
nge have been sanctioned for villages in
Barmer, Jaisalmer and Jodhpur districts in
Rajasthan, district-wise and since when,
indicating the name of such villages; and

(a) the reason for delay on the part of P&T
Department in opening the sanctioned PCOs
and-Telephone Exchanges and when they will
be opened ? “

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMUNICATIONS/
(SHRI VIJAY N. PATIL) : (a) and (b)
The details of the sanctioned Long Distancg
Public Telephones and Telephone Exchanges
in the Districts of Barmer, Jaisalmer :
Jodhpur which arg yet ta be opened are as
por Annexure I & IT respectively.
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District Name of Place Reasons for delay  Likely date by
which Public Tele-
phones will be pro-
vided

BARMER 1. Undoo 1 Non availability of Public Telephones

2. Medusar | requisitc stores for at all these Places
3. Bhuyar ] erection of Long are proposed to be
4. Adel | Distance Open Wire provided progressi-
5. Bhunia | Lines. vely during the
6. Jaisinghar | current plan subject
7. Khokhar | to availability of
JAISALMER NIL 'I stores.
JODHPUR 1. Bhojasar |
2. Dasniya |
3. Suwaliya
4. Peslwa I
5. Nathran |
6, Satlana
7. Chandsama J

—

ANNEXURE-II

DETAILS OF SANCTIONED TELEPHONE EXCHANGES IN THE DISTTRICTS
OF BARMER, JAISALMER AND JODHPUR WHICH ARE YET TO BE OPENED

District Name of the Place  Reasons for delay Likely date for ope-
ning telephone ex-
change

BARMER Kavas P.C.O. exists with 4 After required mi]:;_i?

extensions. New par- mum registered de-
ties not willing for mand for telephones
connections. is available.

Padru Suitable building for | 1983-84, subject to
exchange not avai- | availability of sui-
lable. | table building.

Mokalsan Suitable building for |
exchange not avai-J
lable.

JAISALMER Nachana Electricity not avai- After electricity g

lable. available.

JODHPUR Setwara Parent exchange at 1983-84.

Baleshwar awaiting

. conversion to manual.
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Journalists ! Right to Refuse to Disclose
In Courts the Source of Information

10911. SHRI S. B. SIDNAIL : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Law Commission is consi-
dering journalists right to refuse to disclose

in court the source of their information;

(b) if so, the reasons for considering a fresh
the practice followed by journalists for a long
time; and

(¢) the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Yes, Sir.

(b) and (c) The question has been taken
up by the Commission suo moto having regard
to its present day imortance.

Employment of Child Labour Under
Various Labour Laws

10912. SHRT INDRAIJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) what is the minimum age prescribed
for child labour under the Plantation Labour
Act, Shops and Establishment Act, Motor
Transport Workers Act, Mines Act and Emp-
loyment of Children Act,

(b) whether Government are considering
the need for uniformity in this matter; and

(c) whether in the interests of children’s
health, piece-rate payment will be replaced
by a statutory minimum wage ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEERENDRA
PATIL) (a) Plauntations Labour
Act, 1951 12 Years
Shops and Establishments
Acts 12 to 15 Years

Depending on the State
conc.rned Motor Transport

Workers Act, 1961 15 Years
Mines Act, 1952 15 Years
Employment of children Children

Act, 1938 14 Years
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processes

in certain subject to certain
exceptions. and 15 years in certain occupa-
tions.

(b) The question of prescribing the mini-
mum age for entry into employment is under
consideration.

(¢) Minimum wages are prescribed for the
various scheduled employments by the appro-
priate Governments. The Minimum Wages
Act provides for fixation of minimum wages
cither on piece rate basis or on time rate
basis. It is open to the appropriate Govern-
ment to fix minimum wages for children for
any specific cmployment on time rate basis
if it 15 conzidered necessary.

Proposal of O.N.G.C, to develop Mhava
as a Major Qil exploration service

10913. SHRIMATI USHA PRAKASH
CHOUDHARI Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that Oil and Natu-
ral Gas Commission (ONGC) proposes to de-
velop the oil land Mhava as a major oil exp-
joration service and industrial centre;

(b) if so, what are the various operational
activities to be undertaken in the area;

(c) Whether adequate attention is pro-
posed to be paid to the preservation of ecology
and development of greenery while uudertak-
ing oil exploration activities in the area; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) The
ONGC is building up a supply base
at Nhava to cater to the needs of its of shore
operation.

(b) At the supply base the ONGC would
be storing various equipment, materials and
other consumables such as diesal, water and
chemical etc. which are sent to off shore for
operations going on off shore. Some repair
facilities will also be there.

(c) and (d) ONGC has given highest prio-
rity to preservation as of environment & to
ecology while setting up the base at Nhava.
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It has planted more than 4000 tree which gives
a ratio of 1 : 10 between the trees cut and
trees planted. ONGC has been directed to
plant a total of one lakh trees. It has contri-
buted Rs. 2 crores to CIDCO for development
of two parks one at Uran & other at Nhava.
The quarrying of hills has been confined to
the barest minimum. Committees have been
set up to keep a close watch on the preserva
tion of environment.

Gas cvlinder mishaps in Hyderabad

10914. SHRI NANDI YELLAIAH : Will
the Minister of ENERGY be pleased to statc:

(a) whether the five gas cylinder mishaps
which occurred in the Hyderabad city within
the short span of one month during
February-March, 1983 resulting in deaths of
seven persons and injuries to many others
were due to manufacturing defects of the
equipment or due to the negligence of the
users; and

(b) in either case what safety measures
Government have proposed to take to pre-
vent such mishaps in future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG] SHANKAR MISHRA): (a) Out

of the five gas cylinder mishaps which
occurred in Hyderabad during February
March, 1983, three were due to negligence
of wusers and the remaining two due
to malfuncltioning of equipment. None
were due to manufacturing defects.

The oil companies have launched an inten-
sive safety campaign to create safety aware-
ness among the LPG consumers as detailed
below:-

1. Inserting safety advertisements in lead-
ing papers and magazines on all India basis
in different languages.

2. Distribution of safety instruction cards/
booklets to domestic gas consumers indicating
detailed safety instruction and various Do’s
and Don’tsin handling the LPG equipment.

3. T.V. spots appearing at prime time
from Bombay and also from Delhi over the
national hook up, 1n Hindi and English.
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4. Radio commercials on the AIR in
Hindi and English from Akashvani during
super ‘A’ time.

5. Water soap solution bottles have been
developed for free distribution to the custom-
ers for carrying out leak-checks on cylinders.

6. Release of LPG safety films entitled
‘“Safety with cooking Gas™ was organised
through the Films Division. Production o {
some more films and cinema slides on LPG
are being planned by the oil companies.

7. On a test basis, the oil companies would
depute their field officers to visit some consu-
mers, premises to make random checks of the
cquipment to see that the delivery boys are
checking the consumers' LPG equipment pro-
perly. On the scheme becoming successful,
the visils are proposed to be extended to many
more areas to educate the consumers about
safety aspects.

8. It has also been recently decided to en-
list college girls during summer vacations so
that they can go from house to house to
check up on the proper use of LPG equip-
ment by the house-wife.

Merger of Hindusthan Samachar
& Samachar Bharti With PT[ and UNI

10915. SHRI BABURAO PARANIJPE :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state is there
apy proposal to help merging the Hindustan

Samachar and Samachar Bharati with P.T.L
and U.N.I.?

THE DUPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : No Sir

Agreement With HMG Nepal

10916. SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be plcased 1o state
the estimated per killowatt or per unit cost
of generation and distribution of hydel power -
at the three Dams on rivers Koshi, Kamla
and Bagmati as compared to the various
thermal power units in Bihar?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAND-
RA SHEKHAR SINGH) : As per Feasibility
Report of Kosi Hydel Dam (dated May,
1981) prepared by Central Water Commission,
cost per Kw installed of the project comes to
Rs. 1812/-and cost of generation 17. 03 Paise

per Kwh (at bus barj. Project Reports of

Hydro-electric Project on Kamla and Bagmati
rivers have not been prepared so far.
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Identification of drugs by committee on high
‘technology

10918. SHRI TARIQ ANWAR: Will the
Minister of CHEMICALS AND FERTILIZ-
ERS be pleased to state :

(a) whether it is a fact that the Committee
on High Technology has even identified those
bulk drugs which involve import content to
the extent of 80 per cent and above of the cif
value;

(b) whether this has resulted in foreign
companies getting very high prices for the bulk
drugs produced by them, large remittances
and drain on foreign exchange reserves of the
country ;

(c) whether Government are aware that
the Committee had used only ad-hoc app-
roach in classifying the nature o technology
and has not served the purpose and the
objective for which it was created; and

(d) what steps have been taken to review
the working of the Committee and rectify the
peculiar situation that has been created to
help the foreign companics through its report?
THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) Yes, Sir. There are three such high
technology bulk drugs.

(b) These drugs were licensed and were
being produced before the setting up of the

High Level Committee. The assessment of
the nature of their technology has no relation
with prices etc.

(¢) There is no reason Lo bclieve so.

(d) Does not arise.
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Renting of Wakf Properties by Punjab
Wakf{ Board

10920. SHRI GHAYOOR ALI KHAN :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether mosques, dargahs and grave-
yards under the management of the Punjab
Wakf Board are given on rent by the Board ;

(b) whether Idgah and graveyards in Kalka
(District Karnal) and Panipat etc. have been
given on rent recently ; and

(c) if so which is the authority that
manages the affairs of the Punjab Wakf Board
and gives these places on rent when the Board
is under suspension ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) :(a)and (b) Yes, Sir,
in accordance with the policy followed by the
Board in this behalf for a long period of time.

The policy followed by the Board have becn
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evolved in view of the peculiar situation with
respect to the areas under its jurisdiction
having a meagre Muslim population and a
large number of Wakf properties. The Board
had obtained ‘Fatwas’ from religious ‘Ule-
mas’ and decided as a policy that mosques
could be settled on licence subject to the
specific condition that they would be vacated
whenever required for the original purpose
of workship by the Muslims. Likewise, grave-
yard lands lying abandoned without any
muslim population in the area could be leas-
ed out after earmarking portions thereof for
burial purposes and also after making a stipu-
lation to the effect that each lessee should
vacate the graveyard land lcased ont to him
whenever the same is needed by the Board for
the original purpose.

(c) On the supersession of the Punjab
Wakf Board, the powers of the Board have
been vested in an Administrator, who mana-
ges its affairs. The Administrator has dele-
gated to the Secretary. Punjab Wakf Board,
power to pive land on rent upto financial
limit of Rs. 200.00 per month for urban sites
and upto Rs. 500.00 per annum for agricul-
tural land. Beyond this limit, the power is
exercised by the Administraior himself.

Amount Earmarked for New Refineries

10921. SHRI MANMOHAN TUDU :
Will the Minister of ENERGY be pleased
to state :

(a) the amount earmarked in 1983-84 for
the establishment of new refineries ;

(b) the namés of the piaces where these
new refineries are going to be located ;

(c) the targeted years of their completion;
and

(d) the details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA)
(a) During the year 1983-81, an amount of
Rs. 4 crores has been earmarked for the new
refinery proosed to be set up in Karpal. In
respect of the new refinery proposed to be set
up at Mang .lore, no specific provision bas

been made, The provision 10 be made for the
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new refineries will bc reviewed at the time of
preparation of the Revised Estimates for
1983-84.

{b) The preliminary fcasibility reports in
respect of the new refincries to be set up in
Karnal and Mangalore have been received
recently by the Government fiom the 1 ndian
Oil Corporation Limited and the Hindustan
Petroleum Corporation Limited respectively.
These are under consideration. Based on the
demand projections for petroleum products
within the country these new refincries are
scheduled for completion during the Seventh
Plan.

Wrong Telephone Billing

10922. SHRI LAKSHMAN MALLICK :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any survey has been educated
on wrong phone billing ;

(b) if so, the names ol the cities where
such survey has been conducted ; and

(c) the details of the sample survey report
conducted, if any?

DEPUTY MINISTER IN THE COM-
MUNICATIONS (SHRI VIJAY N. PATIL):
(a) No survey has been made.

(b) and (c) Do not arise.

Issue of Gas Connections for Unmarried Girls

10923. SHRI ANWAR AHMED : Will
the Minister of ENERGY be pleased to state:

(b) whether Government had issued any
instructions to the effect that new gas connec-
tion could be booked for young unmarried
girls ; if so the full details thereof ; and

(b) the dectails of the steps taken by
Government Lo ensure that such uomarried
girls get LPG connections in their names
positively before their marriage on a priority
basis ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) No, Sir,

(b) Does not arise.
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Non-Extensfon of E.P.F. Act to the Employces
of Malawar Chemicals, Kerala

10924. SHRI R.P. YADAV :

SHRI KAMLA MISHRA MADUKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state :

(a) whether it is a fact that Malawar
Chemicals Keralas is having a large number
of branches all over India including Banga-
lore and if so, what are the details thercof ;

(b) whether it is a fact that a large number
of employees including their medical repre-
sentatives have not been admitted to Provi-
dent Fund membership ;

(c) whether it is a fuct that this is a
defaulting establishment under the E.P.F.
Act, and the owners of this_cstrblishment are
out to defeat the social legislation by not
admitting several hundred employees ; and

(d) whether in view of the above Govern-
ment propose to take immediate action to
secure full compliance ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEZRENDRA
PATIL) : (a) According to provident fund
authorities M/s Malawar Chemicals Com-
pany, Palghat is having to branches at New
Delhi and Bangalore, In addition, they have
30 dealers cannot, however, be treated as

branches of the said establishment for the
purpose of coverage under the E.P.F. and
M.P. Act, 1952.

(b) to (d) The establishment is reported
to have denied the provident fund benefits to
16 of its eligible employees. The establish-
ment is also reported to have defaulted in
remitiance of Provident Fund contributions
amounting to Rs. 32,033.25 for the period
upto 9/82. 1t has also not paid the ducs for
the period Oclober, 1982 ouwards. The provi-
dent fund authoritics are taking necessary
action under the Act to get the eligible
employees enrolled as provident fund subs-
cribers from the due dates and to assess/
recover the areas of dues.

Criticism of National Programme

10925. SHRI J.S. PALIL : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased 10 state ;
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(a) whether itis a fact that the introduc-
tion of the Nationa! Programme of the Door-
darshan network all over the country has
met with protests from vie vwers from all the
important Kendras Like Bombay, Calcutta,

Madras, Lucknow, etc.

(b) If so, the nature of the oriticism
voicee by the viewers, i.e. whether it pertain-
ed to the duration of the national programme
it timing., the consequential curtaiiment of
the programmes in the regional la :guages of
the concerned Kendras or qualty of the
programmes generally ; arnd

(c) If so the manner in which the various
points listed above were tackled by govern-
me t in respect of cach Kendra from where

protesis were received ?

THE DEPUTY MINISTER TN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT oF PARLIAMENTARY AFFAIRS
(SHR! MALLIKARJUN : (a) to (c) The
poiuts referred to in the question have bren
discussed at length in varioous forms, includ-

ing both Aouse of the Parliament. The rele-
vant details are given in the statement
attoched.

STATEMENT

It has been Doordarshan’s endeavour to
telecast quality programmes of interest and

appeal to the nation as a whole. Simultaneous
telecast of a daily common programme over
the entire TV network became possible with
the launching of the Indian National Satellite
and the commissioning of P& T Depart-
ment’s microwave system The objectives and
broad plants of this programme were discussed
at the Conference of the State Information
Ministers held in July, 1982. The Conference
welcomed the proposal to start the National
Programme on Doordarshan daily from 15th
August, 1982 mainly in Hindi and English
to be telecast from all transmitters in the
country. It was agreed that the transmission
time for regional programmes would not be
affected by the introduction of the National
Programme Accordingly, Doordarshan comm-
enced telecast of a common National Pro-
gramme, including two 15-minute national iews

bulletins one each in Hindi and English, over
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its entire network of 20 transmitters from 15th
August. 1982 The National Programme in-
cludes a variety of selected items of good qua-
lity from different regions with emphasis on
national integration, communal harmony,
family welfare, our struggle for independence,
cultural heritage, national music and dance
programmes including folk dances, science
programmes current affairs, sports, youth pro-
grammes, etc. Due representation is given to
thc programmes in various regional languages
though the emphasis is on visuals. The
national news bulletins also include segments
and visuals fed by the regional Kendras. The
National Programme is now being tclecast over
all the 4! transmitters of Doordarshan which
include 7 Kendras havings full-fledged pro-
gramme production facilities, namely, Delhi,
Bombay, Madras, Calcutta, Lucknow, Jalan-
dhar and Srinagar. A substantial portion of
the National Programme is being telecast in
colour.

In the beginning, the National Programme
was being telecast for a period of 14 hours
daily from 8.00 PM. At present, too, this the
duartion of the National Programme How-
ever, keeping in view the suggestion from gen-
cral viewers as well as some state Govern-
ments the commencement fime has been
shifted from 8-00 P.M. to 830 P.M. so
that more of the prime viewing time (from
700 P.M. to 9.00 P.M.) may be available
for regional programmes. The telecast
time of the individual regional Kendras has
also been increased to ensure that the trans-
mission time of programmes in the main
languages of various regions is not curtailed.
From Doordarshan Kendra. Madras the
national news in Hindi is not being tclecast
from November, 1982 and this Kendra joins
the network at 8 45 P.M. instead of 8.30 P.M.

After the introduction of the National
Programme, the richness and variety of pro-
grammes of various regional Kendras got in-
corporated in the National Programme and

reached a wider audience, thus helping the
cause of national integration. In our country,

which is so full of diversity and variety, pro-
grammes broadcast over the media have to
reflect the regional personality and also serve

the national identity.

However, to allay apprehension expressed
in some States, the Chief Ministers of the
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States having full-fledged D oordarshan Kend-
ras have been req,uested to offer their valued
suggestions on various aspects of the National
Programme and its duration. Suggestions
have been received from four out of six
Ministers. It is Government’s intention
to consider the suggestions of the Chief
Ministers and also hold discussion with them
for evolving a new format for the National
Programme.

Expenditure on Foreign Tours by ONGC
Officers

10926. SHR1 SURAJ BHAN: Will the
Minister of ENERGY be pleased to state :

(a) number of ONGC officers and their
designations who went on foreign tours in the
last three years and the expenditure so

incurred ;

(b) number of class TIT and class IV emp-
loyees transferred in the last 3 years and
expenditure so incurred ; and

(c) steps being taken to minimise these
expenditures ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) to (¢) The in-
formation is being collected and will be laid
on the Table of the House.

Telephone Facilities to Police Stations of
District Varanasi and Ghazipur,

10927. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of COMMU-
- NICATIONS be pleased to state :

(a) Whether it is a fact that telephone
facilities are not available in 20 police stations
of Varanasi district and most of the police
stations of Ghazipur and the people have to
go to the nearby places to book trunk calls ;

(b) whether it is also a fact that in the
absence of telephone facility at the above
places, sometimes it takes a week to convey
most urgent messages at the places ; and
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(c) if the answers to the above parts by in
the affirmative, the details os immediate action

taken by Government to overcome this
difficulty ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI

VIJAY N. PATIL) : (a) No, Sir. All villages
with Police Stations under the charge of Sub
Inspector and above ranks in Varanasi District
have been provided with Long Distance Public
Telephones (LDPTs). However, L.D.P.Ts. at
Eight Police Stations are not yet installed due
to matreial and finance resource constraints, at
Ghazipur district.

(b) No comments.

() Materials required for providing of
telephone facility at eight Police Stations in
Ghazipur District are being arranged.

Flaring up of Bombay High Gas

10928. SHRI G. NARSIMHA REDDY :
Will the Minister of ENERGY be pleased to
stat¢ :

(a) whether it is a fact that authorities have
been taken unawares because of the crude
production which have been beyond expecta-
tion and in the process gives out associated
gas which is now being flared as no arrange-
ment could be made for their use in the
Bombay High area ;

(b) whether studies have been made as
to how this gas is being utilised in foreign
countries

(c) whether in the eastern region the posi-
tion has become so acute that OIL has no
other alternative than to reinject the gas into
the ground ; and

(d) if so, what immediate steps are being
contemplated to check this colossal loss ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) No, Sir. The
utilisation of increased production of associat-
ed gas duve to enhanced production of crude
oil was planned in advance and sufficien;
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users were identified for this purpose.
However, due to increase in gas —oil ratio, the
production of associated gas has been more
than anticipated. New consumers have becen
identified to utilise the additional associated
gas but some gas has to be flared at present
due to time lag in the development of the
facilities for utilisation of the gis.

(b) Yes, Sir.

(c) and (d) The® position of utilisation of
associated natural gas in the Eastern region is
not quite satisfactory mainly because the users
are not able to lift the quantity of gas to the
full extent of commitments made. Gas injec-
tion into the reservoir is part of the scheme of
gas utilisation and is intended mainly for
pressure maintenance to improve crude oil

recovery.

The major consumers of OIL have been
asked to lift the quantity of gas to the extent
of their full commitment.

A scheme has also been formulated to
interconnect the major ONGC fields in Assam
for centralised collection of gas at a central
point for bulk supply to major consumers,
Possibility of reinjection of associated gas
for storage purposes is also under study.

At present a Task Force for re-assessing
the availability of gis and ensuring optimum
utilisation thercof is at work. It comprises
representatives of ONGC, OIL, Engingers
India Limited, Oil Coordination Committee
and the Department of Petroleum.
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Setting up Gas-based [Iertilizer Plant near
Guna (Madhya Pradesh) by
N.F.L.

10930. SHRI PRATAP BHANU
SHARMA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to

state :

(a) whether it is a fact that National
Fertilizers Limited (NFL) are setting up a gas-
based Fertilizer Plant near Guna in Madhya
Pradesh ;

(b)
(c) what is the progress of this plant till
now ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) Yes, Sir.

if so, the details thereof ; and

(b) The estimated cost of the fertilizer
plant, with a capacity equivalent to 7,42,500

Tonnes of Urea per annum, is over Rs, 600
crores. The plant i~ expected to be commis-
sioned in 39 months from the start of work
on the project,

(¢) The consultants for the Ammonia and
Urea Plants have been selected. The Techno
Economic Feasibility Rcport has been sub-
mitted to Government and is being processed
for an investment decision.

Common Civil Code for Marriage

10931. SHRI N.K. SHEJWALKAR : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) isita fact that the Government pro-
pose to legislate on common civil code
particularly with respect to the law of
marriages for all citizens of India including
Christians and Muslims ; and

(b) if so, by what time this object will be
achieved ?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN
NATH KAUSHAL) : (a) No, Sir.

(b) Does not arise.

. Oil and Gas Exploration in West
Bengal

10932. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of ENERGY be
pleased to state :

(a) what is the present position of oil and
gas exploration in West Bengal ;

(b) what projects have been taken up by
the 10C and ONGC with that progress in
the last threc years,

(c) what is the time target for completion
of each of those projects; and

(d) what are the prospects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISIRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Cur-
rently five scismic parties and ope gravity
magnetic  party arc in operation in West
Bengal. Besides one well (Bodra-2) is under
dniling.

(b) 10C 1s not concerned with oil explo-
ration work. In West Bengal the ONGC have
completed 2574 Standard line kms and 147
line kms. of scismic work during the last
three ficld seasons namely 1979-80, 1980-81
and 1981-82. Besides, the Commission have
completed six wells namely, Radha, Diamond
Harbour, Abhay, Bishnupur, Naldaha and
Jaguli during the last thiee years namely,
1980-81 to 1982-83. Bodra-2 well spudded in
on 30.1.83, has been drilled to 2402 metres as

on 15.4.1983.

(¢) Time schedule fixed for 3000 line kms.
of seismic survey is 3 years. The time schedule
for drilung of different cxploratory wells
ranges from 150 to 525 days.

(d) The prospects can be determined on
the basis of the results of the seismic surveys
and exploratory drilling thereafter.
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Change in Registration System of Newspapers

10933. SHRI R.P. GAEKWAD : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Government are aware of a
demand of a change in the registration system
of newspapers; and

(b) if so, the detatls thereof and the action
proposed to be taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b) No specific suggestion has been recei-
ved in this regard by the Registrar of News-
papers for India. The Second Press Commis-
sion has, however, made certain recommenda-
tions having a bearing on the subject. These
recommendations have been considered in
detail, but no final decision has been taken
as yet.

Asscssment regarding Cost Production
By Paradeep Fertiliser Plant

10934. SHRI K. PRADHANI : Will the

Minister of CHEMICALS AND FIRTILI-
ZERS be pleased to state:

(a) whether Government have made any
assessment regarding the cost and the annual
production capacity of the Paradecp Phos-
phatic Fertilizer plant ;

(b) the total area of land acquired by
Government for the Plant area;

(c) the amount so far given as compensa-
tion to the land owners whose land has been

acquired; and

(d) the details of the employment poten-
tial and the expected time of the commercial
production of this fertiliser plant ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI1 VASANT SATHE) :
(a) The Paradeep Fertilizer Project, with an
annual capacity of 6.52 lakh tonnes of Di-
Ammonium Phosphate, was approved by
Government in January 1982 at an estimated
cost of Rs. 183. 64 crores,



141 Written Answers

(b) So far about 40 acres of Government
land, and 1048 acres of private land have
been acquired for the plant area.

(c) Rs. 1.2 crores have been deposited so
far with the Government of Orissa for disbur-

sem ent.

(d) Upon completion of the project, the
total man, power requirement is expected to
be about 140u. The project is to be completed
in two stages. Commercial production is
expected to start in Stage-I1 by 1-3-1986 and

in Stage-II by 1-11-1986.

Imoprt of Microwave antannae

10935. SHR1I AMAL DATTA : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) is it true that the micro-wave antannac
are being imported in largc numbers; what
were the figures of import during the last

five years;

(b) is the technology not available in
India ; if not, the reasons why it has not been

developed; and

(c) have Government failed to develop
any indigenous model of ultra high frequency
relay system which is an essential part of tele-
communication and depends entirely on im-

port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir 141
Nos. of microwave antennae of various sizes
in different frequency bands were imported
in assembled form and in kits directly
through M/s. ITI and ECIL during the past 5
years for the use of the P&T Department.

(b) Now the technology is available in
India for most of the frequency bands in use,

(¢) Ultra High Frequency radio relay sys-
tem has now been developed indigenously.
However, a minimum quantity of such requi-
pment had 1o be imported to bridge part of
the gap between requirement and indigenous

production.
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Payment of Telephone Bills by
““Samachar Bharati”

10937. SHRI K. A. RAJAN : Will the
Minister of COMMUNICATIONS be pleased

to state :

(a) whether Government are aware that
Hindi News Agency ‘‘Samachar Bharati”” has
defaulted in making payment for teleprinter
and telephone bills ;

(b) whether telephones have been discon-
nected; and

(c) if so, the details ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes Sir.

(b) Yes, Sir. Some telephones have been
disconnected.

(e¢) The details of telephones of Samachar
Bharati disconnected for non-payment of
dues are as follows :—

SI. Place

Telephone Remarks.
No. Number,
1. Bombay 537029
2. Patna 25278 Restored on
19.11.82

3. Jullundher 76174 —

4. Hyderabad. 33636 —

5. Nagpur. 32633 %=

6. Jodhpur. 25951 —

7. Bangalore. 564438 —

8. Declhi. 387183) Restored on
387184 ) 10.2.83
I81774)
386588

Production of Bogus/Forged Qualification
Certifi.ate in E P F. Offices in Bibar
and Delhi

10938. SHRI PIUSH TIRKEY : Will the
Minister of LABOUR AND REHABILII A-
TION be pleased 10 state :

(a) whether 1t 1s a fact that some cases of
producing forged qualification certificates in

Bihar and Delhi offices of the Employees Pro-
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vident Fund Organisation have come to the
notice of Government ;

(b) is it also a fact that some complaints
of bogus/forged sponsorments from Employ-
ment Exchanges have also been received;
and

(c) if so, the details of such cases, com-
pleted, pending, not started, action taken,

with reasous of delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (¢} The Employees' Provi-
dent Fund authorities have stated as
follows :

There was a case of a Class IV employee
of the Central Office, Employees’ Provident
Fund Organisation, having appeared in the
test for recruitment to the posts’ of Lower
Division Clerk, on the basis of a bogus
qualification certificate. But the official did
not pacs in the test and was not appointed
as a Lower Division Clerk. However, disci-
plinary proceedings against the official have
been initiated.

There has been no case of production of

forged qualification certificate so far as the
Bihar Office is concerned.

There bave been complaints of some
persons seccuring employment in the Bihar
Region on bogus registration/nominations
of Employment Exchanges. The complaints
were examined and services of 18 persons
whose names were not found to have been
sponsored by the Employment Exchanges
were terminated.

Also there has been a complaint about
securing employment by 2 per-ons in the
Delhi Regional Office on the basis of bogus
registration/nomination by the Employment
Exchange, The matter was taken up with
the Employment Officer of the Employment
Exchange concerned for confirmation about
the genuineness or otherwise of the registra-
tions. He has intimated that the relevant
records have been destroyed and as such he
could not verify the facts. No objection was
raised by the Employment Exchange to the
selection of these two persons when the list
of candidates selected bad been sent to them.
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Regularisation of Services of Casual
Labourers/Muster Roll Employees

10939. SHRI AMAR ROYPRADHAN:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

" (a) whether it is a fact that casual
labourers/muster roll employees are being
appointed by his Ministry or Departments/
Subordinate offices under his Ministry;

(b) if so, the number of such employees

employed in his Ministry as well as in each
Department and Subordinate offices under

his Ministry;

(c) whether their services are not being
regularised even after the lapse of consi-
derable period; if so, the reasons therefor;

and

(d) what action Government propose to
take in respect of regularisation of their
services instead of keeping tuem as casual
Jabour and muster roll workers only for years
together ?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) Yes, Sir.

(b) to (d) : The information is being
collected and will be laid on the Table of the

House.

Liokng Agartala witb Calcutta and Delhi
by S.T.D.

10940. SHRI AJOY BISWAS : Will the
Minister of COMMUNICATIONS be pleased

to state :

(a) whether Government have any
proposal to connect Agartala by STD with
places like Calcutta and Delhi; and

(b) if so. when it will be done ?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(a) Automatic  Exchange with STD
facilities is likely to be provided by the end

of the current plan.
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Growth of Pharmaceutical Industry
Hampered by Restrictions

10941. SHRI RAMPRASAD AHIRWAR:
Will the Mipister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) is it a fact that restriction of capacity
utilisation and loan licences and unrealistic
pricing policy have been hampering the
growth of pharmaceutical industry, resulting
in increasing shortage of drugs; and

(b) if so, what steps Government propose
to take to over-come the drug shortage and
improve the health of the industry ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) The values of production of bulk druge
and formulatioas during the last three years,
indicated below, would show that a steady
growth of the pharmaceutical industry jg

taking place over the years :—
(Figures in Rs. crores)

Year Value of bulk Value of formula-
drug produc- tion production
tion

1980-81 240 1200
1981-82 289 1430
1982-83 325 1545

(anticipated)

There is however a shortfall compared to
the Sixth Plan targets. A mid-term review
of the Sixth Plan targets is under way.

(b) The provisions of 1978 Drug Policy
are being reviewed in the context of the
changing situation in the drug industry. A
large number of licences and registrations, the
schemes of automatic growth, recognition of
installed capacities and re-endorsement of
capacities are steps taken to up
production.

Coverage of Hard Coke Establishments

in Bihar Under EPF Act

boost

10942. SHRI RAMAVATAR SHASTRI :
will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether large number of hard coke
establishments in Bibar have been brought
under the Employees Provident Fund ¥
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Miscellaneous Provisions Act, 1952 though
they should have been covered under the

Coal Mines Provident Fund Act, if so,
number thereof ;
(b) whether employees-working in those

hard-coke establishments would bhave got
better benefits, had they been covered under
the Coal Mines Provident Fund Act;

(c) whether the authorities of Coal Mines
Provident Fund have been objecting to the

coverage of establishments under the E. P. F.
& Misc. Prov. Act, 1952;

(d) whether Government propose 1o
decover those establishments from the E.P.F.
Act, 1952 and re-cover the same under Coal
Migpes P. F Act,; and

(e) if not, the reason thereof ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI VEERENDRA
PATIL) . (a) to (e)

The rcquired information is being collected
and the same will be laid on the Table of the
Sabha.

Solar Heaters bo E, C. 1.

10943. SHRI ANANTHA RAMULU
MALLU : Will the Minister of ENERGY be
pleased to state :

(a) whether there is any proposal under
the consideration of Government to manu-
facture solar heaters with the help of the
Electronics Corporation of India with a view
to conserve power in the country;

(b) whether our experts have developed
any model of domestic solar heater; and

(c) the details regarding its performances?

THE MINISTER OF ENERGY (SHRI P.
SH1Y SHANKAR): (a) No proposal has
been received from Electronics Corporation
of India for the manufacture of solar heaters,

(b) Yes Sir.

(c) A solar water heating system with
simple flat plate collectors, at the heat
absorbing device has been developed, which
¢an heat 72-75 litrgs of water to 60°C in a

dsy. This hot water is stored in an insulated
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metal tank for use during night time and for
ncxt morning. A maximum of 5°C decrease
in tcmperature has been observed du: to heat
losses during night time Water heaters
have also been developed which can hcat
water to 90-95°C using selectively coated
absorbing system.

Construction and Allotment of shops
by Neyvell Lignite Corporation

10944, SHRI K. B.S. MANI: Will the
Minister of ENERGY be pleased to state :

(a) how many shops are constructed in
Neyveli Lignite Corporation ;

(b) how many shops huve been allotted to
SCs/ STs; and

(¢) is it a fact that some SC/ST Associa-
tions have applied for the allotment of shop,
on co-operative basis, but their applications
have been rejected, if so, the rcasons
therefor ?

THE MIN.STER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MIN ISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) There are 298 shops in the
Township and temporary colony at Mandara-
kuppam. Bulk of these were constructed
during period 1960-1965. 12 shops were
subsequently constructed in 1982-83.

(b) As per records of the Corporation no
shop has been allotted to SC/ST.

(c) No application has been received from
any SC/ST Association for allotment of shops
on Co-operative basis.

Recommendations made in 55th meeting
of Neyveli ! ignite Corporation

10945. SHRI K. B.S. MANI: Will the
Minister of ENERGY be pleased to state :

(a) what are the rccommendations made
in §5th Board meceting of Neyveli Lignite Cor-
poration regarding relaxations in gqualifica-
tions, experience etc. for SCs/STs in
particular; -

(b) is it a fact that the above recommenda-

tions are not being followed if so, the reasong
therefor; and
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(c) if followed, cadre-wise details from
Class IV to Class I from the date of issue of
these orders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The Board of Neyveli Lignite
Corporation at its 155th Meeting (not 55th

meeting as referred to in the question) held
on 9th and 10th December, 81 noted among

other things that following steps have been
taken by the management to fulfil reserva-
tions of SC/ST to the maximum extent

possible :

(i) Relaxing maximum age by 5 year (upto
33 years) at the time of recruitment for
SC/ST candidates;

relaxation of qualification and ex-
perience wherever necessary in respect
of SC/ST candidates at the time of pro-
motion within the organisation;

(i)

sujtable training programmes being con-
templated for getting SC/ST candidates

for posts of Typist, Steno etc.; and

(i11)

(iv) exemption from examination fee and
reimbursement of TA only for To and
Fro travcel for atlending the interview.

(b) No. Sir.

(c) Cadrewise details of SC/ST appointed
in 1982 from Class 1 to Class 1V from the

date of issue of ordcrs arc as below :

Posts filled by Direct recrultment

MAY 10, 1983

No. of ST
candidate

No. of SC
candidate

Class of Post

Group A other 1 —
than lowest

rung.

Group B

Class 11 — i
Group C

Class 11T 42 9
Group D
Class 1V
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(excluding

sweepers) 124 28
Class IV

(Sweepers) 3 —

Posts filled by prromotion

Group ‘A’

Last rung of

Class-I 3 —
Group ‘B’ —_ _—
Group ‘C’ 16 1
Group ‘D’

Class 1V

(excluding
sweepers) 1 _

Study to Ascertain Film Viewers’ Reaction to
Film Censorship and Government’s
Censorship Policy

10946. SHRI N.E. HORO : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether any study has been conducted
to ascertain film viewers reaction to film
censorship and Government’s censorship
policy ; and

(b) if so, what is the remedy adopted to
ascertain the views of the public and to what
extent Government are satisfied and if not,
the steps taken to improve the stanaard in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLTIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) ard (b) The
Indian Institute of Mass Communication
was entrusted with the study on “Film Cen-
sorship : Viewers’ Reactions”. The main
objectives envisaged for the study were :

(i) to obtain film viewers' reactions to the
projections of sex, violence and
horror in Indian films. (This would
in effect bring out a cross-section of
opinion on the censorship policy and
its application) ; and
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(i) to assess the impact of films on the
audience and to study their viewing
habits.

The study is being conducted by inviting
response of the viewers to a questionnaire sent
to them. For ensuring a wide comprehensive
coverage, the study was to be taken up in five
zones—northern, southern, western, eastern
and central zones. So far anly the reports for
southern and western zones have been receiv-
ed. The position regarding the other zones
is that the report for northern and central
zones (combined report) is being written and
that the field work in eastern zone is in pro-
gress. Government can take a final view only
when all the reports are received.

Details of Power Projects to be completed by
March, 1983

10947. SHRI MOHBANLAL PATEL:

Will the Minister of ENERGY be pleased to
state :

(a) what are the details of the power
generation projects due for completion by the
31st March, 1983 which have not beep
completed ;

(b) the reasons thereof ; and

(c) what steps are being taken to complecte
them immediately to solve the power prob-
lem in these areas ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) and
(b) : Qut of the revised commissioning target
of 3482 MW for 1982-83, some hydro and
thermal generation projects were not complet-
ed by 31st March ’83 and the reasons for the
delay in their completion are given in State-
ment I and IT attached.

(c) For the expeditious completion of the
power projects, the monitoring of the power
projects has been considerably stepped up
and construction Monitoring Directorates in
the Central Electricy Authority (CEA) closely
monitor the various activities of the projects.
Coordination and review meetings are held
in the CEA with the project authorities,
cquipment suppliers and manufacturers, con-
struction agencies etc. A close watch is kept
on all constraints for corrective action.
CBA'’s Senior Officers visit project sites and
take up the matier with the appropriate
authorities for removing the bottlenecks.
Review meeting are also held in the Depart-
ment of power for appropriate action with
the State Governments as well as at the level
of the Union Government.

As regards Anandpur Sahib and Mukerian
Hydro Electric Projects, discussions are be-
ing held as various levels to resolve the issues
involved.

STATEMENT 1
Reasons for slippage in various Hydro Power generation projects due for completion
by 31st March. 1983. Out of those targetted for completion during 1982-83

Reasons for slippages

5.

Sl. Name of the Capacity State
No. Project (MW)
1. 2. 3. 4.
1. Anandpur Unit 1 33.5
Sahib Unit 2 33.5
2. Mukerian Unit 1 15 Punjab

Punjab'_'l"he works on__a portion of channel were

unduly delayed due to problem of shifting
of BBMB staff quartiers and railway line,
encountring of a harder strata over a por-
tion of channel length, shortage of right
type of excav ating machinery, lower rate of
channel lining. The problem of control of

head regulator by BBMB or Punjab State

Electricity Board has also 1o be resolved.
The programmedrotation of unit has slipped

because of the difficulties in completion of
100 m. earthen embankment of right side
of Shah Nabar Barrage due to inter state
dispute.
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1 2 3 4 5
3. Yamuna Unit 1 30 Punjab The pressure grouting in 3 km. stretch of
St-11 Unit 2 30 tunnel took much more time than expected
Unit 3 30 on account of extremely poor rock condi-

tions. Pressure grouting is now over and
limited works of invert lining and plugging
are remaining which are expected to be
completed by Sept., 1983.

4. Srisailam Unit 3 110 Andhra The bulk head provided in the penstock at
Pradesh the turbine end has to be removed for erec-

tion and connection of disc valve. The work

of removal of bulk head has been delayed

due to leakage of water through penstock

gates. This work is now planned to be taken

up when water level in the reservoir comes

down. There has also been some delay in

the completion of crection of generating

unit.
5. Jaldhaka 2x4 West There was some delay in the excavation
St. II Bengal work of the power houses due to geological

and contractor problems. All the civilworks
were completed by January, 1983. The
erection of the generating units was delayed
considerably due to delay in the arrival of
the supervisors for turbine and generators
of the manufacturers from Austria.

6. Gumti Unit1 5 Tripura There has been delay in completion of the
penstock works by Triveni Structurals Ltd.,

and in despatch by BHEL of some compo-

nents of the generating unit causing slippage
in the commissioning of the unit.

7. Loktak Unit 1 35 Central The commissioning of generating units had
Unit 2 35 (Manipur) been delayed due to delay in the completion
Unit 3 35 of head race tunnel. All the works have

now been completed and Unit-1I & 111 have
been spun on 19th April, 1983 and 25th

April, 1983 respectively.
STATEMENT 11

Reasons for slippage in various thermal power generation projects due for completion
by 31st March, 1983 out of those targetted for completion during 1982-83.

Sl. Name of the Capacity State Reasons for slippages
No. project MW
1. 2. 3. 4, 5.
1. Chandrapur 210 Maharashtra (i) Delay in supply & erection of equip-
Unit-1. ment by ILK.

(ii) Delay in erection of CW Pumps.

(iii) Delay in putting TG on barring gear,

(iv) Delay in supply of Boiler materials
by M/s. ABL.
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5

2. Korba West 210 Madhya-
Unit-1 Pradesh

3. Lakwa Gas 15 MW Assam
Turbine
Unit-3.

4. Namrup Waste Assam

Heat Plant

(v) Delay in supply of TG & piping
material by BHEL

(iv) Delay in supply of HT switchgea
by M/s. HBB.

(vii) There has been delay in execution of
ash and coal handling plant and also
construction of dam for permanent
CW system. Though this delay has
not effected synchronisation of the
unit, but will ultimately effect the full
load operation of the Unit.

(i) Delay in erection of CW pump and
rcadiness of CW system.
(ii) Supply and erection of C & 1 equip-
ment by ILK.
(iii) Supply of Ash handling equipment by
M/s. Mahindra Spicers Ltd.
(iv) Delay in supply and erection of equip-

ment by BHEL.
Delay in works of LP piping, Bus

ducts, Generator, Transformer, Switch

gears, etc., by the MPSEB.

Delay in completion of Coal handling

system. :

(v)

(vi)

(i) Delay in receipt of cannabalised/
missing/ damaged items from M/s.
Westing House Canada (since air-
lifted).

Delay in opening of L/C by ASEB for
supervisory service of M/s. West-
ing House Canada.

(i)

(i) Delay in supply and erection of plant
and equipment by BHEL who are pro-
ject on turnkey basis.

(11) Unrest in Assam.

—
Import of Soda Ash

10948. (SHRI MOHANLAL PATEL: Will
the Minister of CHEMICALS AND FERTI-

LIZERS be please | to state :

(a) the quantity of soda ash imported
during the years 1981-82 and 1982-83 and the

amount involved;

(b) what is the price of indigenous produc-
tion of soda ash and the price of imported

soda ash;

(c) whether it is a fact that the indigenous
production of soda ash is sufficient to meet
our requircment; and

(d) if so, the policy of Government for
importing soda ash for the year 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R. C. RATH) : (a) Import

statistics are compiled and published by the
Directorate General of Commercial Intelli-

gence and Statistics, Calcutta. There is usually



157 Written Answers

a time lag in compilation and publication of
the data. Import statistics for the period
subsequent to September, 1081 are not yet
ready. Imports of soda ash during 1981-82
(upto Septetnber, 1981) were 0.49 lakh tonnes
and the total value of these imports was Rs.
6.31 crores.

(b) The indigenous manufacturers ex-works
all inclusive prices of soda ash are in the range
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of Rs. 2431.€8 to Rs. 2552.06 per tonre. Im-
port prices of soda ash vary from consignment
to consignment depending upon the country
of origin and the volume of consignments. The
international c.i. f. prices of soda ash are
reported to be around US$ 180 per tonne.

(¢) The data of indigenous production,
estimated demand and imports during the
years 1978-79, 1979-80, 1980-81, 1981-82 and

1982-83 are furnished below :

(Figures in lakh tonnes)

Years Estimated Production Imports Total
demand availability

1978-79 6.00 5.81 0.234 6.044

1979-80 6.20 5.56 1.35 6.91

1980-81 6.30 5.63 1.16 6.79

1981-82 6.80 6.32 0.49 6.8'

1982-83 7.30 6.35 (upto Sept. 81) (upto Sept. 81

Not available. Not available

(d) Tmport of soda ash is on Open General
Licence for actual (industrial) users in the
import policy for 1983-84.
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Recommendations of UNESCO Team
Regarding Cinema Theatres

10950. SHRI ARJUN SETHI : Will the
Minister of INFORMATION AND BROAD.

CASTING by pleased to state ;
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(a) whether any recommendations were
made by the UNESCO World Communica-
tion Study with regard to cinema theatres in
India to provide film medium accessible to a
larger section of our population; and

(b) if so, how many cinema theatres are at
present functioning in our country and the
targets fixed considering the recommendation
of the UNESCO team ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMANTION AND
BROADCASTING AND IN THE DEPAR-
MENT OF PARLIAMENTARY AFFAIRS
(SHRLI MALLIKARJUN): (a) The UNESCO
submitted a report to the United Nations
General Assembly in 1957 recommending a
minimum standard of 2 cinema seats per 100
inhabitants.

(b)! There were 11, 682 Cinema Houses in
the country as on 31.3.1983. The Working
Group on National Film Policy, which was
constituted by the Government to formulate
an integrated film policy, inter-alia, suggested
that an additional 6750 theatres, with an ave-
rage capacity of 500 seats, should be cons-
tructed by 1985 for achieving the target of 10
seats per 1000 population.

Buses Used In B.C. C. L.

10951. SHRI A. K. ROY : Will the Minis-
ter of ENERGY be pleased to state :

(a) number of buses used in the B. C. C.L.
in carrying transferred employees ason Ist
January, 1983;

(b) cost involved per day in the process;

(c) whether female workers arc  mostly
transported in the way creating risk and
inconvenience;

(d) if so, number of female workers amon-
gst the warkers transported on Ist January,
1983;

(e) whether such wasteful risky process is
proposed to be stopped; and

(f) if so, steps taken theron ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
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SINGH) : (a) to (f) Information is being
collected and will be laid on the Table of the
House.

Departmentalisation of Jobs Done By
Contract Labour in Coal Washeries

10952. SHRI A. K. ROY : Will the Mini-
ster of LABOUR AND REHABILITATION
be pleased to state :

(a) whether he is aware that many peren-
nial operations are carried out in coal
washeries with contractual labour, if so, facts
in details;

(b) whether there has ever been any study
in this matter either by the Department or by
any committee about the nature of the jobs
which should be departmentalised in the coal
washeries;

(¢) if so, fact in details and the recommen-
dations of the committee; and

(c) if not, whether such study is proposed
to be taken up by the Department now for

the correct enforcement of the laws for the
contractual workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEERENDRA
PATIL) : (a) to (c¢) A Committee was set up
under the powers conferred under section
5 of the Contract Labour (Regulation and
Abolition) Act, 1970, in Feburary, 1977, to go
into the question of indentification and
abolition of employment of contract labour
in perennial operations in coal washeries. The
Committee submitted its report in 1979 and
recommended the prohibition of employment
of Contract Labour in
operations : —,

following

(1) Unloading of raw coal,
(i1) Charging of magnetite, and

(iii) Plant cleaning, including removal of

slippage, waste, muck cleanipg, magnetite
removal, etc.
(d) In view of the answer

above, this
question does not arise. R g
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Tail Port Dam

10953. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state :

(a) details of the Tail Port Dam to be
constructed by the DVC in Dhanbad;

(b) land to be acquired for the Dam,
giving the number of land losers;

(c) details of the schemes giving jobs or
rehabilitation or substisute land to the
landlosers;

(d) whether it is a fact that the earlier panel
of the displaced for future vancancies has
been cancelled by the DVC and the peasants
are unwilling to give land for this new Dam,
if so, facts in details ; ’

(e) whether there was a demonstration
before the DVC management at Maithon by

the displaced on 21.3.1983 and a memoran-
dum submitied on these points; and

(f) if so details of the memorandum and
the steps taken on each of the points raised ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF ENERGY (SHRI CHANDRA
SHEKHAR SINGH) : (a) to (f) The requi-
site information stands furnished in the ans-
wers given on 3-3-1983 in the Lok Sabha in
reply to Unstarred Question No. 9796 rcgar-
ding ‘Tail Pool Dam and No. 9797 regarding’
‘Demonstration by displaced villagers before
DvC.

Telephone/Telegraph Facilities in the Country

10954. SHRI NAVIN RAVANI: Will the
Minister of COMMUNICATIONS be pleased

to slatc ;

(a) whether it is a fact that due to the
shortage of necessary' equipments, the Posts
and Telegraphs Department is notin a posi-
tion to provide more telephone/telegraph
facilities in the country ;

(b) if so, what measures and being taken
by Government to increase the production of
equipments in the country keeping in view the
requirements of the country ; and

(c) what action has been taken in regard

to the nmport of equupmcnts 10 me:ct the
demand ? ¢
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MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir. It
is a fact that adequate equipment is not avail-
able to meet the telephone demand fully.

THE DEPUTY

(b) and (c) TItis proposed to set up two
new factories for manufacture of 5 lakh lines
each of clectronic telephone switching equip-
ment and a cable factory for manufacturing -
of 30 lakh conductor kilometers of cables
annually during this decade. As an interim
measure, the gap between supply and demand
is proposed to be met partly by imports
within available foreign exchange funds.
About 10 lakh lines are likely to be imported

in the 6th Plan.

Reservation of SC/ST in N.L. Corporation

10955. SHRI K.B.S. MANI: Will the

Minister of ENERGY be pleased to state :

(a) is it a fact that Government of India’s
orders providing for reservations for SCs/STs
are not being followed in Class Il and above,
both in technical and non technical cadre in
Neyveli Lignite Corporation Tamil Nadu ;

and

(b) if followed, cadre-wise details thereof,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Government of India’s order
providing for reservations for SC/ST are
being followed in all Classes including Class
II and above and in all groups both in
Technical and non-Technica I cadr€s.

(c) During the period from 1970 till 1982,
111 appointmcnts were made in Neyveli
Lignite Corporation in Group ‘B’ and above.
Out of these appointments 18 candidates were
appointed belonging to SC category and 4

from ST category.

Proposal for Expansion of Thermal Units

10956. SHRI CHINTAMANI JENA : Will
the Minister of ENERGY be pleased to

state ;
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(a) whether Government have proposal
under their consideration for the expansion of
some of the thermal power units of the
country ;

(b) if so, what are the names of the ther-
mal power stations which are 1o be expanded
and to what extent ; and

(c¢) what progress has so far been made in
this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHANDRA
SHEKHAR SINGH) : (a) to (¢c) A statement
showing the thermal power schemes for which
extension units have been identified for com-
missioning during the Sixth Plan period
together with their commissioning programme
anticipated on the basis of the progress made
so far is enclosed at Anpexure.

STATEMENT
PROPOSAL FOR EXPANSION OF THERMAL UNITS

SI. Name of the schemes Unit

Capacity Commissioning

Latest commissioning

No. for which expansion No. (MW) schedule as per schedule anticipated
units have been VI Plan on the basis progress
identified made so far.

1. 2. 3 4. 5. 6.

NORTHERN REGION
HARYANA

1. Faridabad Extn. 3 60 1980-81 Commissioned
(4/81)
2. Panipat Extn. St. 1T 3 110 1983-84 1984-85
4 110 1984-85 1985.86
UTTAR PRADESH
3. Obra Extn. St. 111 12 200 198C-%] Commissioned
(3/81)
13 200 - 1981-82 Commissioned
(12/81)
WESTERN REGION
GUJARAT
. Wanakbori Extn. 210 1984-85 1984-85
5. Ukai Extn. 5 210 1952-83 1984-85
MADHYA PRADESH
6. Xogba East Extn, 1 120 1980-81 Commissioned
(4/81)
7. Satpura Extn. 8 210 1082-83 Commissioned
(1/83)
9 210 1982-83 1983-84
8. Korba West Extn. 3 210 1984-85 1984-85
4 210 1984-85 1985-86
MAHARASHTRA
9. Bhusawal Extn. 3 210 1981-82 Commissioned
(5/82)
10. Nasik Extn. 5 210 1980-81 Commissioned
(1/81)
11, Parli Extn, 3 210 1980-81 Commissioned
. 4 210 1985-86 (10/80)
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1 2 3 4 5 6
12. Koradi St. TII 6 210 1980-81 Commissioned
(3/82)
7 210 - 1981-82 Commissioned
\, o (1/83)
13. " Chandrapur St. 1I 3 210 1984-85 1984-85
14. Trombay 5 500 1983-84 1983-84
SOUTHERN REGION
TAMIL NADU
15. Tuticorin ' 3 210 1981-82 Commissioned
(4/82)

EASTERN REGION
BIHAR

16. Barauni Extn. 6 110 1981-82 1983-84
7 110 198.-83 1984-85
17. Patratu St. 1V 9 110 1982-83 1983-84
10 110 1083-84 1984-85
ORISSA
18. Talcher Extn. 5 110 1980-81 Commissioned
' (3/82)
6 110 1981-82 Commissioned
(3/83)
WEST BENGAL
19. Santaldih Extn. 4 120 1980-81 Commissioned
' (3/81)
20. Bandel Extn. 5 210 1980-81 Commissioned .
| (10/82)
21. Durgapur Extn. (DPL) 6 110 1982-83 1984-85
NORTH EASTERN REGION -
ASSAM
22. Bongaingaon Extn. 3 60 1983-84 1984-85
4 60 1984-85 1984-85
23, Lakwa Gas Turbine Extn. 4 15 1983-84 —_

24. Chandrapur Extn. — 30 1983-84 —
CENTRAL SECTOR

25. Singrauli PH. 11 4 210 1983-84 1983-84
5 210 1983-84 1984-85
6 500 1986-87
7 500 198788
26. Badarpur 5 210 1981-82 Commissioned
(12/81)
27. D.V.C.—Durgapur 4 210 1980-81 Commissioned

' . (12/81)
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Setting up T.V. Relay Transmitter at Mangalore
with P & T Microwave Circuit

10957. SHRI G.Y. KRISHNAN : Will the
- Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether there is any proposal under
the consideration of Government to take up
soon the work regarding the establishment of
a TV relay transmitter at Mangalore with the
help of P & T microwave circuit ; and

(b) if so, the time by when this project is
likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and (b) There
is no proposal tosetupa TV relay centre at
Mangalore in the approved Sixth Plan. How-
ever, under a Perspective Plan, Mangalore
has been identited as one of the placcs for
setting up TV relay centre along the P & T
Department’s microwave route. Implement-
ation of this plan will depend on the avail-
ability of resources.

Drilling in Godavari off-shore by U.S.
Contractor

10958. SHRI SUSHIL BHATTACHARYA :
Will the Minister of ENERGY be pleased to
state

(a) whether US drilling contractor, South
Eastern Drilling Company, currently drilling
in Godavari off-shore has offered one of its
dynamically positioned rigs to a U.S. Govern-
ment agency at less than half the day rate
that is being charged from the ONGC ; and

(b) if so, what steps Government propose
to take against such discrimination and
consequent loss of revenue ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b) Some
such reports have come to the notice of the
G overnment.

VAISAKHA 20, 1905 (SAKA)

Written Answers 168

However it may be mentioned that the
ONGC bhad charter-hired the DP Drillship
Sedco-445 in November, 1981 for a period of
three years in response to offers received
against global tenders and was the cheapest
technically suitable offer at that time. Recently
because of the slackening of exploratory
activity in the world, there has been a consi-
derable fall in the charter rates of various
types of offshore rigs.

The matter has been cxamined by the
ONGC and also by the Government to see
what corrective measures could be taken.

Setting up Wireless LDPTs (PCOs) in the
Country

10959. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether wireless LDPTs (PCOs) have
been set up in some districts of the country
during the past three years ;

(b) if so, names of the districts Circle-

wise where such wireless telephones have been

provided, along with the number of such
PCOs in them ;

(¢) whether Government are planning to
set up such wireless LDPTs (PCOs) in other
districts of the country ;

(d) if so, the names thereof, district-wise
for each circle ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER OF COM-
MUNICATIONS (SHRI VIJAY N. PATIL) :
(a) Yes, Sir.

(b) Please see Statement 1

(c) Yes, Sir.

(d) Please see Statement Il

(e) Does not arise.
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SI.° Name of District Name of circle No. of Long distance
No. Public Telephones.
1. Dhulia Maharashtra 44
2. Mehsana Gujrat 14
3. Godhra Gujrat 57
4. Nizamabad Andhra Pradesh 15
5. Bhind Madhya Pradesh 23
6. Banda Uttar Pradesh 37
7. Mirzapur " Uttar Pradesh 12
8. Pauri-Garhwal Uttar Pradesh 8
9. Nanguneri Tamil Nadu 11
10. Imphal North East 15
11. Agarthala North East 15
12. Kaithal North West 29
STATEMENT 11
S. District Circle No. of long distance
No. Public Telephones
1 Raibarelli U.P. 50
2 Sultanpur U.P. 31
3 Jalaun U.P. 35
4 Utterkashi U.P. 11
5 Chamoli U.P. 38
6 Hamirpur U.P. 32
7 Nainital U.P. 2
8 Almora U.P. 26
9 Deorea U.P. 13
10 Pithoragarh U.P. 21
11 Lakhimpur U.P. 58
12 Etawah U.P. 56
13 Farukhabad U.P. 50
14 Gonda U.P. 50
15 Dehradun U.P. 43
16 Garhwal U.P. 30
17 Partapgarh U.P. 33
18 Mahoba U.P. 14
19 Mandi N.W. 10
20 Una N.W, 39
21 Chamba N.W. 11
22 Kangra N.W, 27
23 Bilaspur N.W. 11
24 Hamirpur N.W. 17
25 Solan NW. 22
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26
27
28
29
30
31
32
33
24
35
36
37
38
39
40
41

42

43
4

45
46
47
48
49
30
51
52
53
54
55
56
57

58
59
60
61
62
63
64
65
66

67
68
69
70
71

Simla

Kulu
Vellore
Nilgiris
Chinglepet
Trichy
Erode
Madurai
Tanjore
North Arcot

Virudhu Nagar

Devkottai
Thanjavur
Melur
Dindigul
Parmakudi
Kurnool

Guntur
“hammam

Warangal
Adilabad
Srikakulam
Ongoll
Cuddapah
Neclore
Barware
Bundu
Chaibasa
Dumka
Ghatsila
Khumti
Latehar

Lohardaga
Pakur
Ranchi
Sahibganj
Sindega
H.D. Kote
Mysore
Koppal
Kalaghatgi
Gubbu
Sira

Alwar

Dungarpur
Kota
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N.W.
N.W.
T.N.
T.N.
T.N.
T.N.
T.N.
T.N.
T.N,
T.N.
T.N.
T.N.
T.N.
T.N.
T.N.
T.N.

A.P.

A.P.
A.P.

A.P.
A.P.
A.P.
AP,
A.P.
A.P.
Bihar
Bihar
Bihar
Bihar
Bihar
Bihar
Bihar

Bihar
Bihar
Bihar
Bihar
Bihar
Karnataka
Karnataka
Karnataka
Karnataka

Karnataka

Karnataka
Rajasthan

Rajasthan
Rajasthan
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\
30

-10
34
19

36
36
27
29
24
18
17
15
14
15
24
12
20

20
82

31
14
14
10
49

8
11
10
1
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72 Partapgarh Rajasthan 8
73 24 Parganas W.B. 53
74 Cooch Bihar W.B. 49
75 Burdwan W.B. 19
76 Iddukki Kerala 21
77 Cannanore Kcrala 68
78 Wyanad Kerala 35
79 Ernakulam Kerala 26
80 Lakshdweep Kerala 12
81 Malapuram Kerala 15
82 Trichur Kerala 52
83 Kozhikode Kerala 13
84 Trivandrum Kerala 13 -
85 Jammu J& K 9
86 Srinagar J& K 22
87 Pune Maharashtra 14
88 Valsad Gujrat 82
89 Dang Gujrat 16
90 Jagdalpur Madhya Pradesh 48
91 Betul Madhya Pradesh 26
92 Ambikapur Madhya Pradesh 30
93 Korba Madhya Pradesh 24
94 Ramanuganj Madhya Pradesh 13
95 Bijapur Madhya Pradesh 14 ‘
96 Damtewada Madhya Pradesh 17
97 Shahdol Madhya Pradesh 22
98 Pensa Orissa 8
99 Rairangpu'( Orissa 7
100  Earipada Orissa 8
101 Udala Orissa 11

Purchase of Dumex by Pfizer

10960. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) when it became known for the first
time to Government that Pfizer have purch-
ased Dumex in India ;

_(b) when was the request for change of
name from Dumex to Pfizer received by Go-
vernment and what were the details furnished
by Pfizer for seeking transfer of Industrial
licence/approval possessed by M/s Dumex in

their pame ;

(c) when was the approval of Government
granted for such change in name and on what
basis and under what provisions was this chan-
ge 1n name allowed by Government ;

(d) under what provisions of 1 (D&R) Act,
the name Pfizer was included in Registration
certificate issued to M/s Dumex in 1952;

(e) the items manufactured by Pfizer with
the details for the last three yeais, item-wise
and release of canalised raw materials; and

>~

(f) when 1972 Amendment to 1 (D&R) Act
for Registration certificate was implemented
in the case of Pfizer, if not, the reasons there-

for 7
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) In 1960.

(d) In July, 1961 the name of the company
was changed to Pfizer Pvt. Ltd by passing res-
olution in terms of Section 21 of the Compan-
ies Act, 1956 and with the approval of Central
Government. Change of name of the company
from Dumex to Pfizer was cndorsed on the
Industrial approvals held by M/s. Dumex in
July/August, 1961. This was done under rule
19 A of the Registration and Licensing of
Indiatrial Undertaking Rules 1952 framed
under I(D&R) Act, 1951.

(e) Details of items manufactured during
last three years are given in the Annexure laid
on the table of the House. [Placed in library.
See No."11 6676/83]. Information regarding
release of canalised raw materials i3 being
collected and will by Jaid on the Table of
the House.

(f) Section 10 of the I (D&R) Act was

amended in 1973 empowering the Govern-
ment to call for the Registration Certificate
within such eriod as may be specified in the
notifications isued by the Government for
entering therein {the productive capacity of
the Industrial Undertaking. Application rece-
ived from M/s. Pfizer under relevant Notific-
ation dated 5 7.1975 was not finalised pend-
ing report by the Committee on Drugs and
Pharmaceuticals (Hathi Committee). Based
on the recommedation of this Committee,
Government's decision in fixation of capacity
contained in para 38 of Drug Policy State-
ment a copy of which wis laid on the Table
of the Lok Sahha on 29.3.1978. Fixtion as-
per the Drug Policy has not yet been finalis-
ed.
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Release of Oxytetracycline to M/s Pfizer

10961. SHRI KRISHNA CHANDRA
PANDEY Will the Minister of CHEMJCALS
AND FERILIZERS be pleased to state :

(a) was the entitlement and actual release
of Oxytetracycline effected in favour of M/s.
Pfizer on the basis of policy parameter issued

from time to time;

(b) how M/s. Pfizer were entitled for rel-
case of Oxytetracycline from IDPL when they
themselves are licenced to produce these dr-
ugs ; and

(¢) whether MJs. Pfizer are still
procur-ing Oxyetet-racycline from IDPL and
if so, quantity supplied by IDPL during Fifth
and Sixth Five Ycars Plans to M/s. Pfizer
and whether 1DPL have met the demand of
other users of Oxtytetracycline in full before
supplying to Pfizer under what provisions of
policy rules and regulations notified these
supplies have been effected ?

THE MINISTE< OF CHEMICAILS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) and (b) Oxytetracycline was a canalised
drug item only during the year 1977-78 and
then it was released to M/s. Pfizer in terms

of the policy for distribution of canalised
drugs

(c) A statement Tshowing thc quantities
of Oxytetracycline supplied to M/s. Pfizer
during 1975 to 1982-83 by IDPL is attached.

1DPL has been supplying this material to
all the actual dsers as per their demand plac-
ed by them during the entire period, except
during 1977-78 when this material was canal-
ised and allocated in terms of the Distribu-
tion Policy.

Year

Ramarks

Quantity released and
supplied (in kgs.)
1. 2. 3.
1975 21202.0
(Calendar years)
1976-77 19589.2
1977-78 17012.9 5000 kgs. released (as

canalised item) on
adhoc basis as per Ministry’s letter dated 21.
11.77. 12000 kgs. supplied in advance for
1978-79 in terms of party's applicatian for
27000 kgs. as per capagcity. '
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1978-79 14786.8
1979-80 10206.6
1980-81 —
1981-82 —
1982-83

Policy of Compulsory Exports Priority Status
in Export of Rew Material

10962. SHRI KRISHNA CHANDRA
PANDEY :Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) when was the policy of compulsory
exports for maintaining priority status in the
import of raw materials announced by
Government for the first timc;

(b) wh2n was Pfizer granted industrial
licence for manufacturing tetracycline and
was the conditions of exports imposed;

(c) whether it is binding for Government
to treat specific export obligation imposed
on industrial licences wichin the overall expo-
rts performances of the company or can Go-
vernment treat compulsory export obligation
for maintaining priority status in imports of
raw materials separate from the obligation
imposed on individual industrial licences;

and

(d) if not, where was the necessity of
imposing conditions on industrial import
licences ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE (a)
It is reported by the Ministry of Commerce
that they are not aware of any Press Note
indicating policy of compulsory export for
maintaining priority status in import being
announced by Government,

(b) : The licences granted to Pfizer in
1965 and 1967 for manufacture of Tetracycli-

nes contained conditions of export.

(¢) and (d) : This aspect will be examined
in consultation with Ministry of Commerce
and will be placed on the Table of the House.

Exports made for maintaining priority

Status for import of raw materlals

10963. SHRI XRISHNA CHANDRA

PANDEY ; Will be the Minister of CHEMI-
CALS AND FERT]JIZERS be pleased to

state &
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1200.8 supplies were made in February and March,

1983.

(a) have any press notes been issued by
the Ministry of Commerce indicating that
export made by a unit for maintaining prior-
ity status in import of raw materials wou|d
_also include exports made against specifice
import licences; and

(b) if so, are Government aware that it is
in complicit with the policy regarding impos-
ition of export obligation on foreign compa-
nics which was in force between 1970 and
19737

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE). (a) and (b): It has been reported by
the Ministry of Commerce that they are
not aware of any such Press Note having
been issued. However, exports made by a
manufacturer in discharge of export obligat-
ion imposed on any specific licence issued to
him, is qualifiable for issuing export perform-
ance certificate to the manufacturer to enable
bhim to claim certain facilities for import
under the Import Policy.

Coverage of Establishments, Mines and
Factories in Bihar Under EPF Act

10964. SHRI RAMAVATAR SHASTRI :
will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether a large number of establish-
ments/mines/factories including contractors’
employees coverage under the Employees
Provident Fund and Miscellaneous Provisions
Act, 1952 have not so far been covered with
the result that nearly one lakh poor-paid
industrial workers in Bihar have been
deprived of the benefits available under the

Act ;

(b) if so, action taken by Government/
E.P.F. Organisation to cover all coverable
establishments and to extend the benefits (o
all eligible employees from their due dates ;
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(c) whether it is a fact that the Regional
Provident Fund Commissioner, Bihar despite
the receipt of several complaints did not take
any action/against the erring field officers ;

(d) if so, the action taken against the
erring officials and whether Government pro-
pose to form special squad of senior officers
to cover all those establisments ; and

(e) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (Shri Veerendra Patil) :
(@) to (e) :

The required information is being collected
and will be placed on the Table of the Sabha
in due course.

Cooperative Societies of Bidi Workers
in Gujarat

10965. Shri MOTIBHAI R.
CHAUDHARY : Will the Minister of
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LABOUR AND REHABILITATION be
pleased to state :

(a) the number of cooperative societies of
Bidi workers functioning in Gujarat and the
number of skilled workers employed in each
of these societies together with the amount of
daily wages paid to them per day ; and

(b) the amount paid by each society to
the bidi workers and the amount of excise
duty levied against each society and the excise
duty paid by each of them to Government
during the year 1981-82 2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) A statement 1 is attached.

(b) A statement I1 is attached,

STATEMENT 1

S1. Name of the Society No. of Workers Daily wages Remarks

No. Rs.

1. Vadnagar Kamdar 100 8.50 per Source : Welfare
SahakariMandli Ltd. thousand beedis Commissioner,
Vadnagar Bhilwara

2. Panchmahal Jilla Bidi 50 unskilled 8.00 per day ) Source : Central
Utpadak Mandli, | Excise, Baroda
Sanjeli The Societies are

: G ; functioning as

3. Panchmahal Jilla Bidi 50 unskilled " training centres

UtpadakMandli,
Dohad

4. Panchmahal Jilla Bidi 50 unskilled

Utpadak Mandli,

Rejadhd

5, Panchmahal Jilla Bidi 50 unskilled
Utpadak Mandli,
Sukhsar

6. Panchmahal Jilla Bidi 50 unskilled

Utpadak Mandli Ltd.
Dhanpur

3

9

— _
—_—————

7. Bharuch Jilla Bidi
UtpadakMandli Ltd.
Rajppla

8. Bharuch Jilla Bidi
UtpadakMandli Ltd.
Ambawad

20 skilled rBoth these Societies paid
| Rs. 7.20 for marketable
I tbwidig and Rs. 3 for second
‘ eedies as wages during 1.4.81
32 skilled { to 30.9.81 and during ﬁlO.Bl
| to 31.3.82 Rs. 8.40 for maket-~
l able bidis and Rs. 3/- for
I second bidis to each worker
chr thousand bidis.

Source :—Central

Excise, Baroda
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STATEMENT II

Sl. Name of the Society Amount paid Amount of Amount of Remarks
No. to bidi excise duty  excise duty
workers levied paid
1. Vadnagar Kamdar NA* NA* Rs. 48,063.00 Source : Welfare
Sahakari Mandli Commissioner,
Ltd. Vadnagar Bhilwara
2. Panchmahal Jilla Bidi Rs. 2400/-per
Utpadak Mandli, Sanjeli annum to each NA NI (2) to (8)
worker Source : Central
3. Panchmahal Jilla Bidi —do— NA Nil Excise, Baroda.
UtpadakMandli, Dohad
4. Panchmahal Jilla Bidi —do— NA Nil
Utpadak Mandli,
Rajadhpi
5. Panchmahal Jilla Bidi —do— NA Nil
Utpadak Mandli, Sukhsar
6. Panchmahal Jilla Bidi —do— NA Nil
Utpadak Mandli, Dhanpur
7. Bharuch Jilla Bidi Rs. 14,494.31 NA Nil
UtpadakMandli Ltd.
Rajppla
8. Bharuch Jilla Bidi Rs. 25,987.14 NA Nil

Utpadak Mandli Ltd.
Ambawad

*NA=Not Available.

Disallowing 20 per cent of Expenditure
on Advertisements in Computation of
Taxable Profits

Will the
AND

10966. Shri B.V. DESAI :
Minister of INFORMATION
BROADCASTING be pleased to state :

(a) whether the President of the Indian
and Fastern Newspapers Society has expres-
sed grave concern on the Budget proposal to
disallow 20 per cent of the expenditure on
advertising in the computation of taxable

profits ;

(b) whether he has also expressed grave
concern that it should not have been done
when there was a need to boost demand for
all types of products, specially industrial
machinery and consumer goods ; and

(c) whether it is a fact that the Eastern
Society has sent a memorandum to the
Union Government in this regard ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARAJUN) : (a)
to (c) Yes, Sir: The latest provisions relating
to the subject are contained in the Fimance
Bill, 1983.

Default of UNI in Payment of Statutory
Minimum Bonus to Employees

10967. SHRI BHEEKHABHALI :
SHRI C. CHINNASWAMY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government’s attention has
been drawn to a report published in the
“Surya India’’ of February 1-15, 1983 in
connection with the affairs of the United
News of India ;
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(b) whether the United News of India is
in default of payment of statutory minimum
bonus to the employees for the accounting
year 1975 and Provident Fund dues of the
share of the employees and the employer ;
and

(c) if so, what steps have been taken by
Government to ensure that the management
of the United News of India complies with
their statutory obligations regarding payment
of bonus and provident fund dues ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes Sir.

(b) and (c): The available information is
as given below :

(i) Payment of Bonus

The Delhi Administration have repor-
ted that the employees of the U.N.I. were
not paid the bonus for the year ended 3lst
December, 1975. The matter is being investi-
gated now and appropriate action would be
taken.

(ii) Payment of Provident Fund dues

The E.P.F. authorities have reported
that the management have cleared the
arrcars of dues for the past period and they
are paying the current dues regularly. The
amount of damages leviable for the delay in
payment of dues is, however, being worked
out.

Retention of Officers in E.P.F.
Organisation atfer Completion
of Their Terms

10968. SHRI R.L.P. VERMA : Will the
Minister of LABOUR AND REHABILITA-

TION be pleased to state :

(a) whether it is fact that so many
officers in the E.P.F. Organisation have
completed their terms and are due for
transfer as per Prime Minister’s directions ;

(b) is it also a fact that some officers who
are served with the transfer order have been
retained at the same station ; and

(c) what are the reasons for their reten-
tion on one or the other pretext and how
much time Government will take to imple-
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ment the orders and will sLift the station of
every officer who has completed the term at
one station ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c) As per existing policy
guidelines, normally, an officer can be
retained for a period between 3 ycarsio §
years at a particular station and transfers
during the mid academic session are to be
avoided as far as possible. Certain officers
who were transferred, have been allowed to
remain in their old stations on compas-
sionate grounds after considering their repre-
sentations. Representations received from
other officers who hLave ,been issucd with
transfer orders are under examination.

Instructions have also since beén issued
that all officers in the Employees Provident
Fund Organisation holding posts with trans-
liability should be transferred on completion
of five years stay.

&QTETe § oF fraal g1a 7| saena

10969, =t as™ warg Faf @ a1
FAT A Tg IIT & HIT F 4T %

(%) wdzER & 31 faawaz, 1982
9% QA 1T THofNo(To Mg HAFGAL
& fag gsirma avmt &Y gear feaar o
AT ot foray s f@y s §

(@) #r wa Sgifegw,  gfead
aae AT fergeaa afaan 1 qfegat
FAORMETE 1982 # a3Eq safsqal #¥ Ta
FAFTT & W § IET 1976 H II%T
safeqal &Y FAVET HIA FT Fgr ST W
® T E@d FAT W §; AR

() Far g& s F1 YA A
¥ AFY & qgG ATAY FT ATH FIT T
faae 2 ?
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Fol 7AWy & q)fama fawam Ao
wwd AE (s et mwe faer)
(%) 31.12.1982 #1 fwellsr g 917 arer

g oflosiTe  FAFHAT #T gear fasd
THTT o —
1. #a9 ®AIEE T4
e ... 17,075
2. HG¥ Foo T
srefars .. 13,332
3, A8y afex oo 2,060
4. vayg fas graz-
grzfas . 1,060

5. q95 AT FATG : gEH ATA)
FIE TANLT AT AL & | TEF TT 9%
gg wag wazEE g9 giEg &1 gder
a9 9T HH FI @ §

(@) fergear dfaam XA
fado F1 wGT HATAT TSET GIT ATAT
TqeT gt & gfa a9 1982 F A
1140 77 Fama feflsy 6 7@ 9
qtg Hq gAEl AF faar qar g wifes
g9 a7 Seré 1982 # ag fAww
faar & ardoaoTlo FeqQA Mo
faaal & guY sfqar gfaal &1 faq.
CAC IR 2 S IS 5 € RO R LA C I
qdoftosiio & faqid &gl wieg 43-
faaw #Y sfaw gewngfas, fgrgmm
faan FARTT #F gFrge  wf-agt
AT mrfedo® o & AT FATH GHY
sOTTaTe T8 Fee F1 gfowr qfaar s
afg® gt §, ¥ ufa da F3qm  fralw

wT @ § |
(7) W TE IAT§ |
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Transfer of Registraiion Certificates Granted
to M/s Dumex in Names of M/s Pfizer

10970. SHRI R L.P. VERMA : Will the
Minister of CHEMICALS AND FERTI-

LIZERS be plesed to state :

(a) when was the Registration Certificate
granted to M/s Dumex under the Industries
(D&R) Act transfered in the names of M/s
Pfizer; what were the products which were
transferred through Registration Certificate
and whether raw materials are released only
for the products which were transfered or
for other products as well;

(b) how many Registration Certificates
granted to one company originally have been
transfered in favour of other companies,
under what provisions of Acts was this trans-
fer made;.and

(¢) when was the first industrials licence
issued in the name of M/s Pfizer, was it for
expansion capacity or licence for the manu-
facture of raw drugs, if so, details of products
included in the application of M/s Dumex
for Registration Certificate when were the
same included in the first industrial licence
granted to M/s Pfizer?

THE MINISTER OF CHEMICAL AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) The Registration Certificate No.R/22/35
granted to M/s. Dumex was transferred in
the name of M/s. Pfizer Pvt. Ltd. on 17.7.61,
The said Registration Certificate did not
indicate the names of the items manufac-
tured by M/s. Dumex. The release of canal-
ised raw material is governed by the Distri-
bution Policy in force from time to time.

(b) From the scrutiny of available
records there are 5 such transfers noted.
However, the provision under which such
transfers are permissible is contained in
Rule 19—A of the Registration and Licensing
of Industrial Undertaking Rule 1952 framed
under the 1 (D&R) Act, 1951.

(c) The first licence to M/s. Pfizer, was
issued in 1963 for expansion of Protien
Hydrolysate, the earlier industrial licence
for which was granted to M/s. Dumex
in 1960,
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Age-Limit for T.V. Artists/ Announcers

: Will the
AND

10971. SHRI R.N. RAKLSH
Minister of INFORMATION
BROADCASTING be pleased to state :

(a) whether it is a fuct that over the years
some of the T.V. announcers of Delhi and
Bombay T.V. have become overaged, flabby
and unshapely and it is really disgusting to
see them daily on the screen for hours;

(b) whether Government propose to fix
a strict age limit for 1.V.  Artistes/Announ-
cers and relieve those overage announcers/
artistes to some background jobs and bring
pew faces on the T.V. screen to provide
bright entertainment to th: viewers; and

(c) if so, by what time; and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHR1I MALLIKARJUN) (a) to (c
At present, Presentation Announcers
in Doordarshan are ¢nagaged only on assign-
ment basis and -not recruited as regnlar
employees. Prior to Deccember, 1980, the
Presentation Announcers were appointed on
contract basis. Tiose already in Service are
being retained by extending their contracts
periodically on the basis of a review.

Vacancies in Hyderabad office of
I aud B Ministry.

10972. SHRI P. RAJAGOPAL NAIDU :
Will the Minisier of INFORMATION AND
BROADCASTIING be pleased to state :

(a) the number of vacancies in Informa-
tion and Broadcasting Ministry offices loca-
ted in Hyderabad,

(b) the reasons for not filling them; and

(¢) whether it is a fact that the post of a
Business Manager is vacant for more than
6 months in the Publications Division at
Hyderabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
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AFFAIRS (SHRI MALLIKARJUN) : (a)
There are in all 84 posts presently lying
vacant in the offices of various Media Units
under the control of the Ministry of Infor-
mation and Broadcasting at Hyderabad.

(b) The recruitment procedures prescribed
for filling up the vacant posts generally in-
volve a time-lag between the occurance of a
vacancy and its being filled up especially in
cases where the post is required to be fiiled
by selection of candidates from open market.

(c) Yes, sir. However, the selection pro-
cess has been completed and the officer
selected would be in position shortly.

Supply of Medicines

10973. SHRI BALASAHED VIKHE
PATIL : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government’s attentjon has
been drawn to the news-item in Financial
Express dated 8-4-83 that very often the
Development Commissioner (Drugs), sends
telegrams to drug producers to rush supplies
even in respect of medicines which they
themselves had banned;

(b) whether it is a fact this this creates a
choatic situation because the manufacturers
have to supply medicines even when subsi-
tutes or equivalents are already available in
the market, and

(c) whether it is also a fact that Goverp-
ment have as yet not made a thorugh asses-
ment of the areas of shortage and the parti-
culars of medicines that arc in short supply
and if not, whether they now propose to
undertake such an exercise immediately?

THE MINISTER OF CHEMICALS
FERTILIZERS (SHRI VASANT

SATHE) : (a) to(c) : Government is aware
of the news item referred to. The Ministry
of Health and Family Welfare and not the
Ministry of Chemicals and Feriilizers had
banned the use of 18 categories of fixed dose
combination for manufacture from .0-9-82.
The formulation sales were banped only
w.c.f. 31-3-1983. In no instance were the

manl:lfgcturers advised to rush suyply of
medicines which are banned for sale.
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Government made a continuous apalysis
of shortages and are fully aware of the avila-
bility of pharmaceuticals in the market at
any given time.

Examination of Recommendation of Dhebar
Committee on Scheduled Arcas and
Scheduled Tribes

10974. SHRI GIRIDHAR GOMANGO :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to statc:

(a) whethere his Ministry had examined
the recommendations made by Dhebar Commi
ssion on Scheduled Areas and Scheduled
Tribes relating to his Ministry in para No.
640 on Page 52 of the Report;

(b) if not, the reasons for the same;

(c) whether his Ministry had received
the recommendations made by the Commi-
ssions. Commissioner and Committees rela-
ting to his Ministry from the Ministry of
Home Affairs from time to time;

(d) if so, the steps taken by his Ministry
and by concerned States so far ; and

(¢) whether his Ministry formulated me-
asures to protect the interest of the tribals
and to provide the administration of justice,
if any, with details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) to (c) The
position is being ascertained and the informa-
tion will be laid on the Table of the House.

Relief and Rebabilitation Work in Assam by
Government and Non-Government Agencies

10975. PROF. MADHU DANDAVATE :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government as well as non-
Government agencics are carrying on relief
and rebabilitation work in Assam to assist
and rehabilitate the persons uprooted during
the recent disturbances in Assam;
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(b) if so, whether there are any instances
of relief being given on the basis of com-~
munal distinctions; and

(c) if so, whether strict guidelines are
proposed to be issued to all relief agencies
concerned not to make any discrimination in
relief work in Assam ?

THE MINISTER OF LABOUR AND
REHABII ITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) No such report has received.

(c¢) Does not arjse,
Violence in Assam and Relief Measures

10976. SHRI CHITTA BASU : Will the
Minister of LABOU ° AND REHABILITA-
TION be plea<ed to Lay a statement show-
ing : (a) the number of persons uprooted
from their hearth and homes due to violence
in Assam (district-wise) ;

(c) the number of relief camps opened in
Assam;

(¢) the number of camps woud up and the
number existing till date,

(d) the number of persens who took
shelter outside A-sam, with details;

(e) the number of families already rehabi-
litated in their former places and the rehabi-
litation assistance provided to them; and

(f) the number of families still
rehabilitated within and outside Assam?

not

THE MINISTER OF LABOUR AND
REHABILITA 1 ION (SHRI VEERENDRA
PATIL) : (a) In all, the totrl number
of persons who were accommodated in
the Relief Camps opened in Assam or
who left Assam and went to neightouring
States was 3,72.0°3. District-wist break up
of the number of persons uprooted is not
available.

(b) In all 250 Relief Camps were opend in
Assem-

(c) 118 camps in Assam have since been
wound up. The remaining 172 Relief Camps
are still existing.
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(d) 26,924 persons went to west Bengal
and 34,367 to Arunachal Pradesh.

(e) 1,98,562 have already. left the Relief
Camps and 34, 367 persons Who went to
Arunachal Pradesh have also gone back to
Assam. The number of families constituted
by these persons is not available. The norms
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laid down for rehabilitation assistance are
shown in Statement attached.

(f) 1,12,170 persons are still in the Reljef
Camps in Assam and 2€, 924 persons are in
West Bengal, who have to be rehabilitated
except those who leave the relief camps and
decide to live on their own.

STATEMENT

NORMS FOR REHABILITATION WORK IN ASSAM

REHABILITATION ASSISTANCE—
1. Residential houses

(a) Rural Areas

(b) Urban Areas

2. Seeds

Bullocks

4. Milch cattle

5. Tractorisation

6. Grant to school children for
purchase of books.

Small Scale Industries in Danger of
Closing Due to Power Cuts

10977. SHRI B.V. DESAI : Will the
Minister of ENFRGY be pleaced tn state :

(a) whether about 16,000 small scale in-
dustries are in danger of closing down due
to the impending power cut in Karnataka
state ;

(b) whether it is also a fact the present
power cut and the impending power cut have
adversely affected the export-oriented indus-
tries like processed food, biscuit manufac-

Rs. 3,000/—per unit for fully damaged
house.

Rs. 1,500/—for
house.

partially damaged

Rs. 5,000/—for fully damaged house.
Rs. 2,5000/—for partially damaged
house.

10 Kgs. per bigha subject to a maxi-
mum of 20 Kgs, per family.

Assistance to be given to replace lost
bullocks subject to a maximum assis-
tance for 2 bullocks per family (cost
shou[d not exceed Rs. 75u/—per
bullock).

Subsidy of Rs. 500/—to a family
having lost milch cattle.

Upto 2 bighas per family.

Rs. 15/—to Rs. 60/—varying form
Primary School to Higher Secondary
School.

turers and nearly 50,000 small scale units
including some unrcgistered ones have been
threatened with extinction ; and

(¢) if so, what action Government propose
to take to meet the situation that has arisen

out of the power shortage in the state ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) No
small scaleunit in Karnataka has been closed

due to power cut as per information furnished



193  Written Answers

by the Directorate of Industries and
Commerce, Government of Karnataka. How-
ever, small scale units in the state suffered
Joss of production due to power cut as they
could not fully utilise installed capacity.

(b) and (c). The 10% power cut on small
scale units was in operation in the State only
for one month from 1-2-83 to 2-3-83. There
is no power cut on small scale units with
effect from 3-3-83. There is, therefore, no
question of closure of 50,000 small scale units.
LT industries are still subjected to 1033
power cut. The power cuts in the State of
Karnataka have been in troduced due to low
availability of power due to failure of both the
monsoon 1982. Assistance is being given to
a limited degree by the States of Maharashtra
and Andhra Pradesh. The power supply
position in Karnataka will improve onlp after
monsoon of June, 1983 as other State in the
Region are also facing shortage conditions.
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(SHRI VIJAY N. PATIL) : (a) There are 16
Members on the Telecommunication Advi-
sory Committee for the Kerala Telecom-
munication Circle excluding Trivandrum
Telephone District and Ernakulam Telephone
District for which separate Telephone Advi-
sory Committees exist ; the Telephone Advi-
sory Committee for the newly created Calicut
Telephone District is yet to be constituted.

(b) The names of Members of tke Tele-
communijcation Advisory Committees for
Kerala Telecommunication Circle is at State-

ment-I, and is laid on the table of the House.
the criteria pattern of selection of the
Members is as follows :

(i) The General Managers recomend a
list of names to the P & T Directo-
rate for the various interests to be
represented on the TAC.

(1) Nominations are made by the Govern-
. ment af'er considering the recommen-
Selection of Members to Telephone Advisory dations received from the General
Committee of Kerala Telephones Managers alongwith other names
received directly in the P & T Direc-
10978. SHRI A .NEELALQHITHA' torate and by the Minister (Com-
DASAN NADAR : Will the Minister of munications).
COMMUNICATIONS be pleased to state :
(iii)) A Member of the TAC should nor-
(a) how many members are there in the mally the residing in the geographical
Telephone Advisory Committee of Kerala jurisdiction of the Telephone District
Telephones ; and in the cases of TAC for Telephone
District and the concerned State/
(b) who are they and what are the criteria Union Territory in the case of TAC
and pattern of selection followed in the case for the Telecommunication Circle
of those members, with details thereof ?
(iv) Nominations for M. P. S are wide
THE DEPUTY MINISTER IN THE in consulation with the Department
MINISTRY OF COMMUNICATIONS of Parliamentary Affairs.
STATEMENT

1. State Administration

2. State Legislature
(i) Shri Thatchidi Prabhakaran,
(ii) Shri Jose Kuttiani
3, Members of Parliament
(i) Shri B.K. Nair
(ii) Shri C. Haridas
4. Press

Shri K.R. Chymmar, Trivandrum.

To be nominated yet
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5. Medical Profession
Dr. Kurian Thomas, Trivandrum.
6. Legal Profession
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Shri K. Raju Sekharan Nair, Advocate, Ernakulam.
7. Al other Professions like Engineers, Architect ctc :

Shri S. Srinivasan, Kalamassory.

8. Trade, Commerce and Industry

(i) Shri P. Gangadharan Pillai, Quilon.

(i1) Shri P.V. Chandran, Calicut.

(iii) Shri C. Cherian, Chemmens, Cochin.

9. Public Workers

(i) Smt. A. Nafeezath Beevi, Trivandrum.

(ii) Shri T.K. Gopala Krishna Panikker, Kottayam,
(iii) Shri Aryadan Mohamed, Nilambur.
(iv) Shri PV, Sankara Narayanan, Calicut,

Details of Newly Registered Companies

10979. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) how many companies are newly regis-
tered with in the last three years with State-
wise details ; and

(b) how many of them started function-
ing, withiState-wise details ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) and (b)
4986 companies in 1979-80, 6616 companies
in 1980-81 and 10,019 companies in 1981-82
making a total of 21,621 companies were
registered under the companies Act, 1956,
These companies are deemed to have started
functioning from the data of Registration.
The State-wise details are given in the State-
ment annexed.

STATEMENT

State-wise Number of Newly Registered companies during 1979-80, 1980-81, 1981-82

and those functioning as on 31.3.1982.

State/Union
Territory

Number of companies registered

1979-80 1980-81 1981-82 Total
1. Andhra Pradesh 224 308 473 100
2. Assam 29 49 37 115
3. Bihar 54 68 106 228
4. Gujarat 345 460 851 1656
5. Haryana 27 39 82 148
6. Himachal Pradesh 11 27 45 83
7. J&K 23 14 76 113
8. Karnataka 283 375 523 1181
9. Kerala 131 146 202 479
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10. Madhya Pradesh 103 139 195 437
11. Maharashtra 1257 1635 2611 5503
12. Manipurk 2 2 1 5
13. Meghalaya 3 4 2 . 9
14. Nagaland 5 3 9 17
15. Orissa 56 58 117 231
16. Punjab 142 214 249 605
17. Rajasthan 137 187 230 554
18. Tamil Nadu 419 475 617 1511
19. Tripura 1 2 2 5
20. Uttar Pradesh 231 273 364 868
21. West Bengal 679 866 1229 2774
22, A & N Island - 2 —_— 2
23. Arunachal Pradesh 1 3 7 11

24. Chandhigarh 43 75 142 260
25. D & N Haveli 3 . 3
26. Delhi 746 1144 1780 3670
27. Goa, Daman & Diu 23 39 54 116
28. Mizoram — — - —

29. Pondicherry 8 9 15 32

Total 5,986 6616 10019 21621

Defects in Distribution of Cooking Gas

10980. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
ENERGY be pleased to state :

(a) how many complaints were received
regarding the defects in the distribution of
cooking gas within the last three years ;

(b) the action taken on those compliants
with detail thereof ; and

(c) how many of such complaints were
received from Kerala. giving details and the
nature of those complaints and the action
taken on them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to (c)
The information is being collected and will
be laid on the Table of the House.

LPG Facilities in Karnataka

10981. SHRI G.Y. KRISHNAN : Will
the Minister of ENERGY be pleased to
state :

(a) the names of the places in the State
of Karnataka where LPGfa-cilities have been
made available to consumers during the
years 1980-81 and 1981-82 ; and

(b) the details regarding the places where
such facilities are likely to be extended dur-
ing the current financial year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) 53 LPG
distributorships were planned to be put up
in Karnataka by the oil companies against
their i1980-81 and 1981-82 plans. Out. of this,
35 distributorships were commissioned by
March "83. Locations included in the plans
are as under:
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Bangalore (11) Chickmagalur Hospet
Mangalore (03) Chataprabha Gulbarga
Dharwar (02) Hassan (2) Gangawati
Karwar Bidar Ranibennur
Gokak Mandya Bagalkot
Hubli (2) Coondapur Hubli/Dharwar
Gadag Haribar Bellary
Mercara Mysore (02) Bijapur
Belgaum (3) Udipi/Manipal Dandeli
Sirsi Ullal Chamrajnagar
Haveri Bbadravati Chitradurga
Tumkur Shimoga.

(b) In addition to the the distributorships
to be appointed against 1980-52 plans the
oil companies arc expected to put up 28
LPG distributorships during the current year
in Karnataka at the following locations :

Arsikere Bijap'ur.
Doddaballapur Gauribidanpur
Rabkavi-Banhatti Mysore (02)

Mangajore (03)

Athani

Channapatna Bangalore (10)

Ramanagaram B;lgaum

Puttur Bidar .

Mandyu Gadag-Betgerl,
Grants-in-Aid to Uni

1.982. SHRI1 C. CHINNASWAMY :

SHRI BHEEKHABHAI :

Will the Minister of INFORMATION

AND BROADCASTING : be to pleased to
state :

(a) whether Government have seen a
report published in the *'Surya India” of
February 1-15, 1983 regarding the affairs of
the United News of India ;

(b) whether Government are giving sub-
sidy or grants-in-aid to the United News of

India ; and

(c) if so, what is the total amount of such
grants given by Government to the UNI in
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BRODCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) Yes, Sir.

(b) and (c) Yes, Sir. The Details of
grant-in-aid sanctioned to the United News
of India during the past three years towards
the difference of emolumen's drawn by their
Fmployecs during the period Samachar was
In existence and the emoluments they would
have drawn but for the formation of

amachar are given below :

S. No. Year Amount Sanctioned
1. 2. 3.
i. 1980-81 Rs. 6,43,396.75
2. 1981-82 Rs. 5,58,666.85
3. 1982-83 Rs. 3,21,552.74

Manufacture of Equipment For Electronic
Telephone Exchanges

10983. SHRI UTTAM RATHOD : Will
the Minister of COMMUNICATIONS be
pleased 1o state whether the equipment for
the Electronic Telephone Exchanges is
manufactured in the country or imported
from abroad ?

THE DEPUTY MINISTER IN THE
MINISTIRY OF COMMUNICATIONS
(SHR1 VIJAY N. PATIL) : Small Sized
Electicnic Fxchanges are being manufac-
tured in India in the palghat Factory of
Indian  Telephone  Industries Limited.
Equipment for other Electronic Telephone
Exchanges are being imported from abroad.

Transmission Line ¥rom Mariani to
Mokokchaung

10984. SHRI SONTOSH MOHAN DEV :
Will the Minister of ENERGY be pleased to
state :
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(a) whether it is a fact that inter-State
transmission line from Mariani in Assam to
Mokokchaung in Nagaland has Dbeen
approved as a Centrally-sponsored scheme
by the Planning Commission ;

(b) if so, tbe detailed work to be under-
taken under the scheme ; and

(c) the estimated expenditure to be in-
curred thereon and other details ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) Yes,
Sir.

(b) Details of works covered are :

(i) A 132 KV single circuit 50 Kms, trans-
mission line from Mariani (Assam) to
Mokochung (Nagajand) 20 Kms in
Assam and 30 Kms. in Nagaland.

(ii) Line bays at Mariani and Mokokchung
sub-stations.

-

(iii) PLCC equipment.

(iv) Associated civil Works.

(c) The estimated cost of the Mariani
Mokokchung line is Rs. 260.5 lakh (Assam’s
share : Rs. 100 lakh and Nagaland’s share :
Rs. 160.5 lakh).

The Scheme was sanctioned by the
Planing Commission in April. 1983 and is
targetted for completion by 1985-86.

Out-of-turn Telephone Connections in Delhi

10985. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMMUNI-
CATIONS be plcased to state :

(a) the total number of telephone con-
nections sanctioned by his Ministry out-of-
turn on a priority basis under each category
in each telephone exchange in Delhi in 1982-
83 ;and

(b) the total number of telephone connec-
tions working under each such telephone
exchange as on 30-4-1983 ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The informa-
tion is being collected and will be laid on the
Table of the House.

(b) A statement is attached.

STATEMENT

Statement showing the total number of telephone
connections working under each telephone ex-
change as on 30.4.1983

Working connection
excluding Coin Col-
lecting Box Public

Name of Exchange

Telephones
CENTRAL
Janpath (31, 32, 24, 35) 9388
Connought Place (4) 3618
Idgah (51, 52) 17329
Secretariat (37) 5544
Rajpath (38) 8151
SOUTH
Faridabad (81) 3349
Badarpur (82) 589
Ballabhagarh (88) 413
Okhla (63) 6124
Chanakyapuri (67) 6917
Hauz Khas (65, 66) 13580
Jor Bagh (61, 62. 69) 16611
Nehru Place (64, 68) 11115
WEST
Karolbagh (56, 57. 58) 25152
Cantonment (39) 2257
Bahadurgarh (83) 372
Najafgargh (806) 285
Nangloi (87) 254
Rajourigarden (. 0. 51, 53) 19191
shakti Nagar (71, 74) 12433
Janakpuri (55) 2140
Narela (89) 533
Alipur (801) 112
Badli (802) 373
NORTH
Shahdara-I (20) 3190
Shahdara-11 (86) 431
Shahdara (21, 24) 2665
Tis Hazari (22, 23, 25) 26504
Delhi Gate (26, 27) 17679
Ghaziabad-I 1897

Ghaziabad-1I (84) 1881
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Expension of Connaught Place Telephone
Exchange

10986. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) What is the capacity of Connught
Place Telephone Exchange in Delhi (level-4) ;

(b) the total number of telephone connec-
tions working under this exchange ; and

(c) what are the proposals under consi-
derations for the expansion of the capacity of

this telephone exchange and when the
expansion work in likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YIJVY N. PATIL) :(a)and (b) The
information as on 1.5.1983 is given below :

4,200

Working connections ... 3,634
(¢) A new Exchange of 10,000 lines is
expected to be commissioned at Janpath
during 1984-85 to take over the area presen-
tly served by Connaught Place (Level-4)
exchange,

Equipped capacity

Temporary Telephone Connections

10987. SHRI NAWAL KISHORE
SHARMA : Will the Mintster of COMMUNI-
CATIONS be pleased to state :

(a) the period upto which a temporary
telepbone connection sanctioned on medical
grounds can be allowed to continue ;

(b) whether it is a fact that a temporary
telephone connection is sanctioned in the
first instance for a maximum period of six
months ;

(c) whether it 1s also a fact that in case
the subscriber wants to gzt it extended he
has to apply again for the extension ;

(d) whether there are any cases where the
extension of a temporary telephone connec-
tion was not granted and if so the grounds on
which an extension was not gran'ed ; and

(e) whether there i any proposal to con-
vert the ‘temporary telephone connections
into regular telephone connections and if so,
the conditions thereof ?

THE DEPUTY MINISTER IN THE
MINI TRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The maxi-
mum period for which a temporary tele-
phone connection can be continued on
medical and other grounds is four years.

(b) Yes, Sir, normally a temporary tele-
phone is sanctioned initia'ly for a period of
six months.

(c) Yes, Sir.

(d) There are cases when the temporary
telephones could not be extended due to (1)
the temporary telephone working for more
than one year on medical grounds of working
for more the 4 years on other grounds (2)
Exchange being overloaded.

(¢) In case the applicants turn for a
permanent telephone matures, his temporary
matures, his temporary telephone can be
regularised against the registration for the
permanent telephone.

Telephones Disconnected for Non-payment of
Telephone Dues in Delhi

10988, SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMMU-
NICATIONS b: pleased to state :

(a) how many telephone connections were
disconnected in the year 1982-83, in Delhi
for non-payment of telephone dues ;

(b) what is the amount of telephone dues
involved 1n case ;

(c) what is the total amount of outstan-

ding telephone dues realised during the year
1982-83 in Deisi ; and

(d) what was the amount of outstanding
telephone dues in Delhi against (i) big
business houses houses, (ii) businessmen
and traders, (iii) Goveroment Departments,
and (iv) individuals as on 31-3-1982 and
31-3-1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNCATIONS
(SHRI VIJAY N. PATIL) : (a) The number
of telephone connections in Delihi discon-
nected due to non-payment of telephone dues
durinz the year 1982-83 was 53162.
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(b) In view of the large number of tele-
hones involved it is not practicable to
give the details of dues in each case.

(c) The accounts of telephone dues
realised during the vear 1982-83 in Delhi is
Rs. 96.76 crores.

(d) The accounts of telephone subscri-
bers are maintained telephone-wise and
there is no categorisation of subscribers as
big-business houses, businesemen and traders
etc. However, the outstandings are broadly
grouped under the following four categories.
The amount of outstanding telephone dues in
Delhi as on 31-3-82 and 31-3-83 against the
four categories is as follows :—

Outstandipgs as vn
21-3-82 11-3-83
(Rupees in Lakhs)
(i) Central Govt.
(other than

Defence) 99.62 80.05

(i) De-fence 21.96 22 58
(1ii) State Govern-

ment 27.50 33.94

(vi) Private 1148.89 1099.64

Total : 1297.97 1236.21

Indo-Nepal Joint Commission for use of
Himalayan water Resources

10989. SHRI P. M. SAYEED : Will the
Minister of ENERGY be pleased to state :

(a) whether Indo-Nepal Commission with
a number of sub-commissions is to be set up
on use of Himalyan Water resources ;

(b) if so, whether any agreement has been
signed in this regard ;

(¢) whether World Bank has also agreed
to help both the countries in this regard .
and

(d) the main features of thc agreement ?
THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a) and

(b) During the talks of the Nepalese Prime
Minister with our Prime Minister at New
Delhi in February; 1983, it was agreed to set
up a Joint Commission, at the level of
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Ministers to coordinate and monitor all
matters of economic relationship between
India and Nepal. The draft agreement set up
the Indo-Nepal Joint Commission has been
forwarded to the Nepaleses Government for
their comments. [t is envisagee that the Joint
Commissi.n will constitute separate sub-
Commissions for each subject group and
that one of the sub-Commissions will be on
Water Resourc s Development.

(¢) and (d) The World Bank is expected
to consider providing assistance for studies
required for evaluating and carrying out
detailed engincering of the Karnali (Chisa-
pani) Mulu-purpose Project in the Karnali
River Basin,

Strike by Employees of Bengal
Chemicals and Pharmaceuticals Ltd.

10990. SHRI CHITTA BASU : Will the
Minister of LABOUR AND REHABILIT-
ATION be pleased to state :

(a) whether the workers and employees
of the Bengal Chemiculs aind Pharmaceuti
cals Limited went on a one-day strike recent-

ly,

(b) if so, the demands on which they stru-
ck work; and

(c) what steps have since been for (1

resoultion of the dispute?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEERENDRA
PATIL) : (a) to (c) Information which has
been cailed lom the Government of west
Bengal will be placed on the Table of the
House in due course.

Assistance offcred by Italy in setting up
six Gas-based Fertilzer Plants

SHRI MOHAMMAD ASRAR
AHMAD :;
JITENDRA PRASAD :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

10991.

SHRI

(a) whether itis a fact that Italy has
offered assistance to India in settings up the
proposed six gas-based Fertilizer Plants in
the country ;
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(b) if so, what are the salient features
of the ofler so made;

(c) whether it is a fact that in the assista-
nce given by Italy all the six proposed gas-
based fertilizer plants will be completed in
in the next five years; and

(d) if so, when Government propose to
start construction of these plants?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) M/s. Snamprogetti, SPA, Italy
a member of State owned ENI Group of
companies have offered assistance to India
for seeting up to gas-based fertilizer plants
in North India.

(b) The offer provides for implementation
of the project on turn-key basis, tying-up
of foreign excharge requirements by arrang-
ing suppliers credit and bilateral credit and
procurement of imported equipment on com-
petitive basis.

(c) The offer for two plants provides for
guaranteed completion of the plants within
34 to 36 months from the efiective dates of

the contracts with respect to each plant.

(d) Work is proposed to be started on the
the first gas-based fertilizer plant during
the year 1983-84. The implementation of
the remaining five gas-based fertilizer plants
will be taken up in a phased manner after
the details like ownership, technology etc.
are finalised.

Agreement with Italian C oncern for Con-
struction off-Shore Platforms

10992. ISHRI MOHAMMAD ASRAR
AHMED : Will the Minister of ENERGY
be pleased to state :

(a) Whether Engineers India Limied
entered into an agreement with an Italian
concern for the custruction of off-shore
platforms on the coasts of India for oil drill-
ing operation; and

(b) if so, the details of the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :

(a) No Sir.

(b) Does not arise.

Training of ONGC Exports in Sealing
Blowouts in oil Wells

10993. SHRI MOHAMMAD ASRAR
AHMED :Will the Minister of ENERGY
be pleased to state :

Whether some experts of the ONGC hive
been trained in sealing operations to deal
with blowouts in oil wells and

(b) whether ONGC is considering to send
such experts to Gulf countries to assist them

sealing the flow of 0il caused by a massive
oil slick recently ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes Sir. Some
ONGC personnel have been trained on the
job on in association with the teom of M/s.
Red Adair during capping operation of the
blow out at SJ-5 in Bombay High and some
more are undergoing training.

There is no proposal of the ONGC to
send expetrs to Gulf countries. However,
there is a proposal to send some experts in
in blowout prevention to Iran to help in con-
nection with the fire in their offoshore wells.

Complaints Regarding Telephones
and Telegraphs

-10994. SHR1 RAMIIBHAI MAVANI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the local telephone authori-
ties and Ministry of Communications have
received letters/representations/complaints
Memoranda during 1-1-1982 to 31-3-1983
from Rajkot, Gondal, Dhorasi and Morvi
Chambers of Commerce and Industries of
Rajkot, Gondal, Dhorasi and Morvi regar-
ding some issues of telephones and Posts
and Telegraphs of the concerned area;

(b) is so, the main points thereof;
(c) the action taken thereon; ana

(d) the outcome thereof 2
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The DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.
Complaints have been received from the
public and certain organisations from 1.1.82
to 31.3.83.

(b) The main points of complaints are as
under :

(i) Telephone services are unsatis-
factory
(ii) Certain telephone exchanges are

required to be automatised

Trunk Calls in certain cases are
not getting effective.

(iii)

Some operators are not behaving
well and indulging in improper
practices.

(iv)

(c) The following actions are being taken
progressively :

(i) In order to reduce faults, the work
of inspection of subscriber’s pre-
mises has been expendited.

(ii) the faults are being attended to
expeditiously

(iii) Rehabilitation work of distribution
points has been taken up to reddce
number of faults.

(iv) The exchanges are being automa-
tised progressively,

(v) Number of trunk circuits have been

increased wherever required to
improve the efficiency of trunk

calls.

(vi) Some additional staff is also posted
to cope up with the work.

(vii) Whenever any case of misbehaving
or indulging in improper practices
comes to notice, suitable action is
being taken against the officials
at fault.

(d) The outcome of the steps taken is
being watched closely and some improvement
has been noticed.
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Grant of Expansion Licence to M/s
Pfizer for Tetracycline/Oxyte-
tracycline

10995. SHRI R.L.P. VERMA : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether M/s Pfizer Limited were
granted expansion licences for tetracycline/
Oxytertracycline subject to the condition
that certain portion of production will be
exported, if so, when this licence was granted
terms and conditions of the licences;

(b) whether they have implemented the
export bond ; if not what action is proposed
to be taken against them for this lapse on
their part ; and

(c) details of export Bond Submitted to
the Company and its present status in
details ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) Yes, Sir on 13.7.67 M/s. Pfizer Ltd.
were granted Industrial Licence for effec-
ting Substantial Expansion from 10 tonnes to
14 tonnes in the manufacture o Tetracycline/
Oxytetracycline subject to the condition that
the commitment to export 25% of the
initial capacity of 10 tonnes of Tetracyclines,
in value remains. There would, however, be
no objection to the export of Tetracycline and
other items of Pharmaceuticals provided the
total value of 500 kgs of Tetracyline will
be calculatir g factor. The other conditions
of the 1967 expansion licence are given in

the Annexure.

(b) : The company did not exccute the
export bond. However; from the documcnt-s
made available by M/s. Pfiz.r, it was veri-
fied that against the export obligation
computed for five year period from date of
production, was Rs. 471 lakhs, thr.-, ﬂnm
actual exports towards meeting this obli-
gation upto March, 1978 were of the order of
Rs. 473.57 lakhs. The export obligation was
thereupon considered fulfilled, _lnd the
company informed accordingly in June

1978.
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(c) : Does not arise in view of (b) above.

(a) At no stage the plant would be

capable of producing more than

14000 kgs per anpum of tetra-
cyclines;

(b) Production in cxcess of ten
tonnes of tetracyclines shall be
exported, unlcss Government by
prior approval give permission
to sell any part of it in the
country, in the first year four
tonnes must be exported,

Irrespective of the actual
quantity of tetracycline exported
from the second year onwards
as above, a total of Rs. 15 lakhs
annually must be exported as
average over five years of
tetracycline and other items of
pharmaceuticals. This export of
of Rs. 15 lakhs should be over
and above the current level of
export.

(©)

Steps to Overcome Strikes and Labour
Problems to improve Coal
Production

10996. SHRI B.V. DESAI : Will
Minister of ENERGY be pleased to state :

the

(a) whether overall growth rate of coal
production decelarated to 4.6 per cent in
1982-83 from 9.6 per cent in 1981-82 and 9.7
per cent in 1980-81;

(b) if so, whether the production of coal
was held down by a prolonged strike in
singareni Coalfields and strikes and sporadic
labour trouble in Eastern Coalfields, Bharat
Coking Coal;

(c) whether for 1983-84, coal production
is targetted at 142 million tonnes against the
estimated demand of 147.2 million tonnes;

(d) whether the main reason for deteriora-
tion of coal was supply of power, parii-
cularly in the eastern region and recurrence
of labour trouble which hampered coal out-
put in 1982-83; and

(¢) if so, what are the steps that are being
taken by Government to overcome these
strikes and labour troubles to improve the
¢oal production in 1983-84 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Yes, Sir.

(b) While in Singareni production was
advercely affacted on account of sporadic
strikes by employees in certain areas, the
effect on production in ECL and BCL was
marginal.

(¢) Yes, Sir. The full demand is, however
planned to be met by also drawing down on
the accumulated pithead stocks of coal.

(d) These were some of the important

reasons which hampercd coal production in
1982-83.

(¢) A number of steps are being taken to
improve coal production which include
improved power supply of coal mines thro-
ugh better generation by DVC; improved
law and order situation in coalfields with
active assistance/cooperation of the State
Government concerned and bringing about
better employer-employee relation.

Deccision taken in National Seminar
in 1982

10997. SHRI B.V. DESAI : Will the
Minister of ENERGY be pleased to state .

(a) whether it is a fact that the Minister
while addressing the twuo-day National
Seminar on Project Management in the
power sector has stated that problem faced
in the power sector would reveal that most
of them could be attributed to deficiencies
and failures of the project management;

(b) whether he has also stated that delay
in project completion not only resulted in
costover-runs but also left a large percentage
of our scarce resources unutilised; and

(c) if so, what were the decisions taken
by the two-day National Seminar held
during 1982 and to what extent Government
have accepted its recommendations and
what steps are being taken to remove the

deficiencies in regard to achieving power
targets ? »
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI CHANDRA SHEKHAR SINGH):
(a) and (b) Minister for Energy while
inaugurating an All India Seminar on ‘Project
Management in Power Sector’ at New Delhi
had inter-alia, stated that proper project
management system is of paramount impor-

tance to evolve correct strategies and
policies for remaval of bottlenecks and to

ensure streamlined execution. He
had further said that a dispassionate
analysis of the problems faced in power
sector would reveal that most of the problems
may be attributed te project management
deficiencies and failures.

Minister for Energy had also stated that
huge resources are blocked without genera-
ting commensurate returns on the capital
for long periods due to non-completion of
power projects within time schedule.

(c) : The recommondations made during
this Seminar are laid on the table of the
House. Placed in Library See No. LT
6677/83]. Out of these, 5 recommendations
anvisage action by the Central Government.
These recommendations are presently under
examination by the Department.

In order to remove the deficiencies,
which result in delays in achieving power
targets, a number of steps have been taken
by the Government which are as given
below :

STEPS TAKEN TO SPEED UP THE
COMPLETION OF THE
PROJECTS

(i) To remove bottlenecks, the moni-
toring of the projects has been
considerably stepped up and
Construction Monitoring Directo-
rates in the Central Electricity

Authority (CEA) closely monitor the various
activities of the projects.

(ii) Coordination and review meeting
are regularly held in the CEA with
the Project authorities, equipment
suppliers and manufacturers,
construction agencies, etc.

A close watch is kept on all
constraints for corrective action. ”

(iii)

MAY 10, 1983

Writien Answers 214

(iv) CEA’s Senior Officers visit project
sites and take up the matter with
the appropriate authorities for
removing the bottlenecks.

(v) Review meetings are also held in
the Department of Power for
appropriate action with the State
Governments as well as at the
level of the Union Government, -

For improving the management at
project level, dectailed guidelines
have been issued to the SEBS .in
July, 1980. These guidelines inter-
alia included various networks and
formats for keeping various acti-
vities of the projects under a close
watch.

(vi)

For effective coordination in the
timely receipt of various other
inputs from the project authorities
and other suppliers a system of
harmonograms has been introduced
and the commissioning programme
is being coordinated by the Project
authorities according to the
harmonograms.

(vii)

Functioning of Shahjahanpur and Bareilly
Telephone Exchanges

10998. SHRI JITENDRA PRASAD :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether it is a fact that a large
number of complaints have been received by
Government regarding bad functioning of
Shahjahanpur and Bareilly Telephone Ex-

changes in UP;

(b) is in a fact that some rural exchanges
in these districts are also not functioning for
the past four months;

(c) is it also fact that the number of
trunk calls has gone down in district Shah-
jahanpur in the past three months; and

(d) if replies to parts (a) to (c) above be
in the affirmative the action taken/proposed
by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No Sir,
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Large number of complaints have not been
received regarding functioning of Shahjahan-
pur and Bareilly Telephone Exchanges.
However, a few complaints have been
received.

(b) No Sir. The functioning of the rural
telephone exchanges in these districts is
generally satisfactory. Sometimes the func-
tioning of the telephone exchanges in rural
areas of Shahjahanpur and Bareilly district
is affected due to frequent and prolonged
failures of power supply.

(c) No Sir.

(d) Question does not arise in view of the
replies to parts (a) to (c) above.

chelmsford Club Limited

10999. DR. VASANT KUMAR PANDIT:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer to
reply given to Unstarred Question No, 5823
on 5th April, 1983 regarding Chelmsford
Club Limited and state :

(a) the date of completion of inspection
of Chelmsford Club the date of actual
submission of the report to Government
and reasons for delay, if any;

(b) the date of decision taken by the Com-
pany Law Department and the date of actual
issue of show cause notices to Directors/
officers of the company;

(c) reasons for delay, if any;

(d) dates of rcceipt of replies from the
Directors/officers and date of action thercon,

(e) whether the Department of Company
Affairs suggested appointment of Govern-
ment Directors under section 408;

(f) if so, why the recommendations of the
Department were not accepted; and

(g) what action is proposed to bring the
defaulters to book ? ’

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) (a) The

scrutiny of the books of accounts and other
records of the company was completed by
the Inspecting officer on 24th November,
198i. The Company furnished its clarifica-
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tions/ comments on the points made in the
inspection report towards the end of January
1982. The inspection report which involved
several complicated issues was finalised
and submitted to Government on 15th
April, 1982.

(b) and (c) The decision to issue show
cause  notice for alleged violation
of provisions Section 209, of 211
and 217 of the Companies Act was taken
on 24th December, 1982 pursuant to which
two notices were issued by the Registrar of
Companics, Delhi on 1st February, 1983

and the third on 22nd February, 1983.

(d) Replies to first two show cause
notices were received on 8th March, 1983

and reply to the third notice was received on
14th March, 1983.

(e) No, Sir.

(f) Does not arise in view of reply to (e)
above,

(g) For non-compliance of aforesaid
provisions of the Companies Act, prosecu-~

tions have already been launched by the
Registrar of Companies, Delhj.

Shelving of Proposals for Captive
Power Plants at ECL, BCCL, CCL

11000. SHRI SUSHIL BHATTA-

CHARYA : Will the Mintster of ENERGY
be pleased to state :

(a) whether proposals for captive power
plants at ECL, BCCL, CCL have been shelv-

ed by the Planning Commission for more
than four years; and

(b) if so, how muci the delayed decision
on permitting the coal companies to have
captive power plants has already cost the
coal industry, the general consumers and
what additional financial burden by way of
increased prices, it is going to impose on the
exchequer ? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) No, Sir.

(b) Does not arise.
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Telex Deposit Money

11001. SHR1 SUSHIL BHATTA-
CHARYA : Will the sinister of COM-
MUNICATIONS be pleascd to state :

(a) whether it is a fact that Government
have asked the sub-.cribers and applicants
for a telex for a'deposit money of Rs. 10,000;

and

(b) whether Government are going to pay
interest on the money deposited ?

THE DEPUTY MINISTER IN TiE
MINISIRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) The a .ount of Rs. 10,000 will bear
iuterest at the prevailling baok rate ull the
telex connection 1s provided.

Proposal noi to Allow Private Sector to
Enter Power Generation

11002. SHRI ~ M.V. CHANDRASE-
KHARA MURTHY :

SHRIMAT! SANYOGITA RANE :

Will the Minister of ENERGY be picased
1o state :

(a) whether Government have dropped
the proposal to ullow the private sector into
the powcr gencration indusiry,

(b) if so, whatever the Union Government
have decided not to allow the private sector

in the field;

(c) what are the main reasons for not
allowing private seclor;

(d) whether Government aie confident
that the present units will be in a position to
meet the demands for power; and

(e) if s0, L0 what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to (c)
There has been no change in the policy re-
garding private sector parucipation in the
power generatog industry. This policy is
regulated by the Industrial Policy Resolu-
tion, 1956. Under this Resolution. the gene-
ration and distribution of electricity falls
under Schcdule A which includes the cate-
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gory of industries, the future development
of which will be the exclusive responsibility
of the State. The Resolution, however, does
not preclude the expansion of the existing
privately owned units or the Possibility of
the state securing the cooperation of private
enterprise in the establishment of new units
when the national interests so require. Deci-
sions are taken by Governmeént on concrete
propos<als on a case to case basis on merits.

(d) and (e) The present requirement viz,
durimg 1983-84, of power is assessed at 155.40
billion units and availability is expected to
be 146 billion units. There is likely to be
shortage of energy to the extent of approxi-
matcly 6% . A number of short-term and
long term measures have been taken to im-
rrove  the availability of power in the
system.

Steps to Imj rove Services of Radio Sta-
tions and Transmitters

11003. SIHHRI CHINTAMANI JENA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that there is a
general complaint in regard to the perfor-
mance of our Radio Stations and Transmit-
ters that even the National Radio News
Bulletin in the morning and evening are not
adequately audible in certain parts of the
country;

(b) if so, the facts thereof and the rea-
sons therefor;

(¢) whether it is a fact that most of the
foreign broadcasting services are clearly
audible during their entire transmission
throughout the country; and

(¢) if so, what steps are being taken to
improve the services of our Radio Stations
and Transmitters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAM:NTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) The recep-
tion of news and other centrally originated
programmes is usually quite satisfactory,
However, in a fiew isolated places in the
country, where relays depend on shortwave
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transmitters only, the quality may not, on
occasions, be satisfactory owing to inherent
limitation of shortwave propagation which
depends on ionospheric conditions.

(b) Does not arise.

(c) It is quite likely that some of the
foreign stations broadcasting on powcrfgl
transmitters may be heard clearly in certain
parts of the country.

(d) Tt is proposed to link up Delhi, Cal-
cutta, Bombay and Madras to all the radio
stations in the country through the Satellite
(INSAT-1B) The quality of centrally origi-
pated programmes including news relays
will significantly improve after INSAT-1B
becomes operational.

Steps to Check L osses in Coal Mines

11004. SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government are aware of the
huge loss being incurred by the Coal Mines

in the country during the years 1981-82 and
1982-83;

(b) if so, the names of the mines which
incurred losses during the same period and
the amount;

(c) what are the reasons for these losses;
and

(d) what measures are being takcn to
check the losses in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) Coal India Limited had
made a profit of Rs. 34.20 crores and Singa-
reni Collicries Co. Ltd. a profit of Rs. 4.22
crores in the year 1981-82. It is true that

some coal mines particularly under Eastern
Coalficlds Ltd. and Bharat Coking Coal

Ltd. are running in loss. The pront and
loss accounts are drawn for thes company
as a whole. The cost of production of coal
and profitability vary from mine to mine
depending upon the geological and geo-min-
ing conditions, whether the mine is open
cast or underground, quality of coal produc-
ed, etc. During the year 1951-82 the North
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Eastern Coalfields (Coal India Ltd.), Eastern
Coalfields Ltd, and Bharat Coking Coal Ltd.
incurred losses of Rs. 1.47 crores, Rs. 87.85
crores and Rs. 40.10 crores respectively.
Accounts for the year 1982-83 are not fina-
lised. Efforts are made to maintain profit-
ability for the company as a whole and to
minimise the losses of individual mines as
far as practicable. But since the different
mines have different costs of production due
to various factors, it is difficult to ensure
profitability in each and every mine.

(d) The following steps have been and
arc being taken to check losses :—

(1) Increasing production by quickly
developing open cast mines, introduc-
tion of advanced technology and
modern equipments, ensuring better
availability of inputs like power, ex-
plosives etc., expediting land acquisi-
tion, improvement in law and order

situation through close liasion with
State Governments etc.

(2) Controlling absenteeism among the
miners.

(3) Fixation of coal prices at appropriate
level.

(4) Control on manpower and improve-
ment in productivity.

(5) Control of inventory and economy in
the usc of stores.

(6)

Improvement in
equipments.

the utilisation of

Setting up PCOs in Almora and Pithora-
garh Districts of U.P.

11005. SHRI HARISH RAWAT : Wil

the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of new public call offices
set up in Almora and Pithoragarh districts of
Uttar Pradesh during 1980-81, 1981-82 and
1982-83 and the names of the places where
these PCOs have been set up and the places
where PCOs have been set up and the places
where PCOs are proposed to be set up in
1983-84 and 1984-85.
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(b) whether he is aware that due atten-
tion is not being paid by the Department to
the demand being made by the representa-
tives of the people in regard to setting up
PCOs and Mini Telephone Exehanges in

these areas; and

(¢) if not, the new schemes in regard to
telephone sector proposed to be undertaken

in these two districts in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The informa-
tion is given in the statement attached.

(b) Due attention is being paid to the
demands of representatives of the people for

setting up Public Telephones

and Small

Telephone Exchanges as per Policy of the

* Department.

(c) The new Schemes proposed to be
taken up in future, in Almora and Pithora-

garh districts are given below :(—
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1. 384 lines Electronic Exchange is to be

commissioned during

1983-84 at

Almora.

2. 400 lines Electronic telephone ex-
change is planned to be commission-
ed during 1985-86, at Pithoragarh.

3. The new Carrier Systems are planned
between following places :

(i)
(i1)
(111)
(iv)
(v)
(vi)
(vii)

4,

Almora-Ranikhet G-1 & G-2
Ranikhet-Haldwani G-1
Almora-Bageshwar G-1
Almora-Pithoragarh G-1
Ranikhet-Pithoraga h S-4 DX
Pithoragarh-Pilibhit H-1
Kausani-Pithoragarh H-1.

UHF Schemes for Almora-Bareilly

and Pithor garh-Bareilly are also
planned.

STATEMENT
NEW LONG DISTANCE PUBLIC CALL OFFICES SET UP AND PROPOSED
TO BE SET UP IN ALMORA AND PITHORAGARH DISTRICTS

District 1980-81 1981-82 1982-33 188&1-84
1984-85
Almora Kameridevi Shahar Pathak Dangoli Harha
Garnathi Daulataghat Dhamdeual Biloi
Silar Mahadeo  Ugalia Pandukhal
Deorikhan Basot Jairam Bakhal
Binayak Kuwali
Gagarigol Daverson
Bhogosi Tarkatal
Bheltgaon Dunagiri
Pali Manila
Deghat Binta
Kausani Petsal
Kaperkhan
Chitreshear
Mirai
Pithoragarh Bhungachhina  Bhuneshwar Shiling Bankote
Chamarkban Khetikhan Dumar Belwakote
Pokhari Gha Dhawan Garalyang
Patti Baluakot
Bans
Total 7 15 19 5
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AT &) § s®IT Aar &1
fasax

11006. #t gw Traa: FT H9R
#AY ag aam F1 HAT FIA F

(q:;) 1983-84 % fﬁ-ﬂ' n‘z‘aﬂm};an
NS & e fagifeq Y a wifor & &8
T FNT Mg AAT H AT FAT &
fagqre av TA%-79% feaar wfir sum
FIT & fA9RE ;

(@) a1 SAFEAT I G Ff T
§T ¥@ 9T A ® 9 ardr geaifag
gy § FATAT &, ;

(w) afzgi, @ 5@ FLFE & a3
FqT 89 I &7 fa=art g ;

(9) saqFa wwaifag =99 § &
fega wfgea wfor 1983-84 & @A
qgTEY &AT, fasasy SO yga & °
quiq: 9gIet fast a3 sag &1 qay

(F) #41 &7 &A1 &1 HIAFAT FI
@y gu ag ufa gafa 2; &7

(=) afz agf, arzd ag & faz
FIT FAAIET I &7 (@18 7

T WA H oAl (= fawa
qAe aifaw) : (%) g7 g9 a@fFAl 7 o
fe sfawiaa : waio &t sgugd =1
¥ Far 9 FIG 2, THEIEIT FATST
& famrg & fag 1983-.84 & wF
138-58 &UE ®o &1 ufar &1 srazq
foqr mar 8 | ety faei 7, i afe-
wiwa: @y @Al H §AT HE9 FT 2
SerE Jarai & fawig & f@q 1983-84
& SR 183 U To & Ufer &1 igza
faar TaT 8

(@) &< (7) grwifs ag smEes
WAHET AT §F & qqId H Agr g Al
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W gafag gyafasr-amrfas-snias
TEFAT & GIH W THH HFHAAT g § |

() & (9) WX w_@w & ATHW
TFdT AT & o0 syar quey ¥ @
gty @A & fau smw ¥ fafg &
graza ag) faar wan § ) faaw atfua &
FTATT 9T FTG FT 7L AV AT E 1 1983-
84 ! aifgs Fiwar F1 qF ATARAFHATAT
aar fadta T qS-FAE HIGT F)
Ffoargal &1 19 § W@HFT & g A
TE Y | gL &FT FY WA AT &
quiaar g F¥4 & fag av @naafa
aar sfas g fagw #Y TaEEaarn
qSTT |

st ok fogltmrg  fast & fage
wost =1 faerdiwon

11007. =it g<rm Tiaa @ 47 ST T
gg Fq14 & HI FLT &

(%) %a1 g 99 ¢ [# 392 q3a &
sranier &7 fratorog fasi & qay wfas
forgs fawwasl & go bl 5@ fF
qiee iRy, saFre, GfgmaEn arE.
T, GIAAT, AT, QEA1Fa, TOIEge
gife @ qior fasgdlwzor #19%9 & oeg-
T GgAT R

(@) afz gt 3ar gas1 fa=rT g<
gawr faga a1 #1 ag quwT 7 1
fegr aaf & fag mdtw  fagdsor
farg &1 a7 sfas @0 qaag 9
A & fag Wt sd

(w) afz g, a1 F7 aF ; AR

(%) afs a8 &1, @& @ s
g e a9 F fagaswor F fag
FIFTL GIA JBIY T T dHfeq® Fgqq
Fa1 8 7
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FAl AFA W s ANy (A 9
aat fag) : (F) & (°) gIa1 o&7
WY ST W@ AT AT 9w T @
STQT |

IAT AT & FHIH A9IA § T I
FTE W TATQAT
11008, 1 gdm «rag @ F4T gwar
I AT A7AT 4 AT FT FIT FA
fw -

(%) 47 I9F HAAET &§ 1@ IR
g3q * FAIH HSA 99 @AV H g
gEAT & qarIw =qeT g fzarg 2\,
ggt & g@#l & A F AU 97 grEga
THIIT 75 @A H FI5 7T §

(@) afe agl, a1 #ar Q& feafa =,
wafes gafyg &= F1 ST GIEHX
ST & gL GET LT Trawl H) Afeh
afgqgrey Farg aqr gafuad 3T 9T
I 915 839 &1 AGA FIA I JAIC g
qifs IAFT SANW THIfIAT FHIXT F
fadr g1 @% ar 41 93 FLEAR faqm &
T gEaed W USH GIHIX & JEET
TIFTT FLX A1 IqF fqy qafaqa g3

X F) AT AT ;

() afe g, @1 #a1 3% AAGT F
SHIRY HAFHT & (qd gLEARX FEA aT
@Y F IIAIT 9T g1 A aq &1
HFATT FATAT AT GT; HIT

(@) afz g, ar feaar wifa sag g1

HT HIFAT g |

gaa1 W NAr /EEg § a4l
wadty w@ fona § 9q @5 (s afws-
wA) : (F) IO GG & FHIE TAW
¥ wraaigr 1 Adqvare foen 7 qfessy
air Agd fega 10 Az @i gLEAA
fe ztawflex ¥ geeda 8ar g &
WIS &3 Tg & | FE1eA1 § srara § F1,
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B3l aieT wafy F SR qw oA oy
UF #9717 o Fto frdr F¥vg wqrfyw
A F FE wEdIpa qrEr A8 g
aarfa, gxd agrdy &t d@rmradf
g1 afgg 2T Faz T Ay W e,
WM o gIE9d &Y Ja1 &7 faeqa @
% far g=2% &) fAwe wfgw & dar
FIX &I fqfysq geyregarel) Y facg
AT qugfs g@iuaY ik STwEr @1
SIFSIT & A H  GrEAGAIgEF T
FI ST TR |

(@) & (7) z® qx fqwma &
WIEHIFT 19T 1 g_AT ¢ fear qay &
o & Fas SqqIT & arar ST gFar g
FAISH §F & $9 A 54 T7 Wr *
greda gfaar &1 faea &3 & fady
gEaa frer gradtex 81 wafas  sras.
Far grit | fEEY @ gam §) gragT dfear
qma & fa¥ =18 are ArgHAT T F;
I9YNT § 19 & fa¥ asarar 1 aifas
qEAI3AAT 1 81 q12 faamr a1 gaga
# sfamifeat & gdg7a Frgsrd 7 @i
grafq sia &1 JT W@ g1 TW I FT
arfegy a1 &Y st gatar &)

Tenders for Supply of gas Cylinders

11009. PROF. P.J. KURIEN : Will the
Minister of ENERGY be pleased to state :

(a) whetherPetroleum companies io India
have decided to call for tenders for the supply
of gas cylinders for a period of three years at

a stretch;

(b) if so, the reason for change in the
procedure;

(c) whether it will not adversely affect
the new manufacturers of gas cylinders; and

(d) if so, whether the companies propose
10 review it?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to (c)
Yes, Sir. In view of the increased require-
ments of cylinders in the coming years,
arrangemerts have (o b made to augment
th. availability of LPG cilinders in the
country, Several units that have yet to be
erected represented thata degree of assu-
rance of placement of orders for a reasonable
period is required to enzble thim-to plan
the'r production in a viable maunner. It is
because of this that the oil companies have
decided to place orders for 2 years subiect to
competitive offers. This policy is designed
to encourage
order to augment the capacity and avail-
ability of LPG cylinders in the country.

e crecton ol new  wliils

(b) In view of reply to the above parts,
question does not arsse.

Theft Cases of Electricity Detected During
Last Three Ycars

11010. SHRI BRAJAMOHAN
MOHANTY: Will the Minister of ENERGY
be pleased to state :
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(a) thc total number of cascs of theft and
manipulation of Electricity detected in the
country in the years 1980-8!, 1981-82 and
1982-83 and how many cases have ended in
conviction;

(b) whether any exervice has been deone
about effectiveness of the law under opera-
tion in the ficld; and

(c) if any change of law to prevent mani-
pulation, thcft and misuse of Llectricity is
urder consideration ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHR1
CHANDRA SHEKHAR SINGH) : (a)
Duoripe the vear 1980-81. 48.556 caSes of

theft of energy were dctected. 245 cases
ended in conviction. About 31,189 casesof
theft of energy were detected during the year
1°81.82. Information for the year 1982-83 is
not available.

(b) and (c¢) Details regarding steps taken
by different State Electrity Boards/utilises for
prevention of thc theft/Pilferage/misuse of
energy are given in the Anndxure.

To mauke the Law more eflective certain
changes 'n the LE. Act. 1910 are under
consideration. These are being processed
for further action.

STATEMENT

STEPS TAKEN FOR PREVENTION OF THEFT/PILFERAGE/MISUSE OF ENERGY

SL.

No. Name of SEB/Deptt. Steps taken

1 2 3

1. HARYANA (1) Service lines are directly connected to the
meters to reduce the chances of theft of
energy through cut outs.

(i) Modified meters with potential links provided
inside meter body are being used to avoid
tampering with the potential links.

2. HIMACHAL PRADESH (i) Information regarding steps being taken by
the SEB to prevent theft: pilferage and misuse
of energy not made available.

3. JAMMU & KASHMIR (i) Information not furnished by State Electricity
Board.

4. PUNIJAB

(1)

Extensive checking & surprise raids are being

done to detect the cases of theft, pilferage
and misuse of energy.

(ii) Frequent surprise checking is made and the

conncgtllqns are checked frequcn;ly.
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3

5. RAJASTHAN

6. UTTAR PRADESH

7. D.E.S.U.

8. GUJARAT

(iii) Cut outs are provided on load side.

(iv)
(v)
(vi)

(1)

()

(i1)

(N

(i)

Proper sealing of meters is done.
Encrgy variations is compared each month.

Tees are provided for taping the connec-
tions.

Information regarding steps being taken by
the SEB to prevent theft, pilfcrage and mis-

use of energy not made available.

The U.P. State Llectricity Board has set up a
raid unit at Board's HQs under an Executive
Engineer who conducts raids regularly in the
whole of the State. Besides, 17 enforcements
squads are alsu operating under the adminis-
trative control of one DIG Police. They are
also conducting raids for detection of theft
misuse of Electrical Energy.

Surprise and frequent raids for checking
theft of electricity are also carrie ' out by
the ficld engincers.

Following steps are being taken to prevent
theft, pilferage and misuse of Energy :—

Surprise and frequent checks are exercised
by the senior Engineers and wherever
fraudulent means for pilfcrage of energy are
found to have been used, the assessment of
consumption is made which serve as a penal
d:terent to the consumer.

Periodical testing of !power consumer is
being carried out so that they function with-
in the prescribed limits of accuracy. Proper
checks is also being maintained is sealing of

meters.

(iii) Steps have been initiated for forming a

flying squad by associating police personnel
for the squad so that the inspection/detection
could be effective particularly for detecting
theft of Energy.

(i) Board has increased the strengih of flying

(i1)

squads from 8 to 11 50 that there is one such
squad in each circle for detection of such
cases. In each squads 2/3 meter inspectors
and a watchman are provided.

Locking of steel meters boxes and sealing of
meters ar¢ being improved upon in newly
devised models.

(iii) Board is contemplating to introduce im-

proved encrgy meters in newly devised
models.
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1 2 3

9. MADHYA PRADESH (i) The Board has constituted vigilance squads
" for conducting surprise checks to minimise
pilferage of enmergy and for exercising check

over other malpractices,

(ii) There are 4 vigilance officers and 11 vigi-
lance inspectors. The Vigilance Inspectors
are posted in every circle HQs and Vigilance
Officers are provided in each of the 4 regions
of the State. '

100 MAHARASHTRA (i) MSEB has set up 4 flying squads and 6 sub-
flying squads at different places in the State.
These squaes conduct surprise checks of the
installation for detecting theft of energy and
other irregularities committed, by the consu-
mers, in addition to the inspection/checks
carried by the field stafl in the State.

11. KARNATAKA (i) Surprise checking of suspected installation.

(i1) Test check of meter readings of suspected

installation.

(iii) Giving incentives to the persons furnishing
information leading to detection of theft
etc.

(iv) Calibration of meters frequently and billing
at average rate of consumption if meter is

found to be slow recording or is tampered
with etc.

12. TAMIL NADU (i) Frequent surprise inspections are arranged.
. Mass raids are being conducted,

13. ANDHRA PRADESH _ (1) Intensive and regular inspections are being
carried out by the field operation staff and
DPE squads.

14. KERALA Information not furnished by the Board.

15. BIHAR (i) Surprise inspection and raids are being -
conducted.

16. ORISSA (1) The losses suffered by the Board duc to
theft/pilferage of Energy are not even being
recorded.

17. WEST BENGAL Information not furnished by the Board.

18. ASSAM (i) By installing enclosed steel meter box with

seals without access to meter connection to
the outside parties.

19. MEGHALAYA (i) Surprise and frequent checks are being
’ carried out at consumer’s premises by the
concerned S.D.O./J.E. as a part of their
normal duty almost once in every month to
prevent/detect any sort of theft, pilferage and
misuse of Energy.

(ii) New lines are immediately charged as soon
as completed to foil attempts to steal the
material.
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Steps to Improve Performance of S.E, Boards

11011. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of ENERGY
be pleased to state :

(a) whether to improve the performance
of Electricity Boards of the country and to
bring them out of red any concrete steps
emerged in the last meeting of Energy Minis-
ters and if so, the details thereof;

(b) whether any structural or managerial
changes are there; and

(c¢) whether their work has been techni-
cally reviewed at National level and if so,
the areas of deficiency ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) :
(a) and (b) At the Annual
Power Ministers’ Conference held in
August, 1982 discussions were held, inter-
alia with the States regarding the need to
provide greater powers to the Centre for
ensuring intergrated operation of the regio-
nal power systems, need to strengthen the
organisational set up of the power supply
industry at the regional level through crea-
tion of Regional Electricity Authorities
(REAs) with statutory powers and need to
strengthen the overall management including
the financial performance of the SEBs. The
implementation of these proposals will involve
statutory changes. Many States have expre-
ssed their reservations in this rcgard. It is
considered necessary to consult and evolve
a consensus among the States, before any
action can be taken on this proposal.

Certain statutory changes in the Elcctri-
city (Supply ) Act, 1948 have been considered
by the Government in consultation will the
States, regarding mipimum rate of return to
be earned by the SEBs and introduction of
a uniform commercial accounting system for

them.

(c) While the prime responsibility for im-
provement in the performance of the State
Electricity Boards rests with the State
Governments, the Central Government have
issued guidelines from time to time improve
the working of the State Electricity Boards.
These guidelines cover, inter-alia, improve-
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ment in the financial performance of the
State Electricity Bqards through betterment
of plant and equipment and increased capa-
city utilisation, ratiopalisation of tariff
structure, control over manpower and inven-
tory and better project management.
Emphasis has also been laid on reduction
of transmission and distribution Josses
through balanced investment on generation
transmission and distribution and imp]c:
mentation of system improvement schemes,
In addition to this Central Goverument have
been monitoring the operational performance
of _the States Electricity Boards. Technical
assistance is also being provide to the State
Electricity Boards. as and when required. As
a resu1.t of these measures, there has been
some improvement in the overall power
generation in the country. However, sustai-
ned effort on the part of the States in
necessary for realising any significant im-
provement in the performance of the State
Electricity Boards.

Steps to check pilferage of coal Asansol
Raniganj Coal Belt

'11012. SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENER GY be pleased
to state :

(a) whether Government are aware of
the large scale pilferage of coal from Asansol-
Raniganj Coal belt every day;

(b) if so, the steps by Government (o
check the pilferage; and

(c) the details thereof,?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) There are cases of pilferage of
Asansol-Raniganj Coal Belt.

(b) and (c) A number of measures, inclu-
ding the following. have been taken to check

the pilferage of coal :—

(i) With the support of local police,
systematic and regular apprehension
of trucks carrying coal illegally.
Provision of compund walls in
colliery sidings and depots,

(i)
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(iii) Provision of company's own security
guards as escorts with coal rakes

from colliery sidings to weighbridges.

(iv) Raids on illega’ mines and coal
depots with the support of local
police.

(v) Mobile patrol on main and by-roads

by security personnel of the company
alongwith local police.

Bottlenecks in Setting up Power Plunts

11013, SHRIMATI JAYANTI
PATNAIK : Will the Minister of ENERGY
be pleased to state :

(a) whether Government have studied the
verious bottlenecks to set up power plants
in the country;

(b) if so, the steps taken by Government
to remove those bottlenecks; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHE KHAR SINGH) :
(a) Yes, Sir.

(b) and (c¢) To remove bottlenecks, the
monitoring of the projects has been con-
siderably stepped up and Construction
Monitoring Directorates 1n the Central
Electricity Authority (CEA) clusely monitor
the various activities of the projects. Coor-
dination and review mectings are regularly
held in the CEA wi.h the Project Autho-
rities, equipment manufacturers  and
supplicrs, construction agencies, €te. Review
meetings arc also held iu the Department of
power for appropiiate with State
Govts. as well as at the level of the Union
Govt. CEA’'s scnior officers visit Project
sites and take up the matter wich the appro-
priate  authorities for removing  the

bottlenccks.

delion

Programme For Modernisation of
Telecommunication System

11014. SHRIMATI JAYANTI PAT-
NAIK ; Will the Minister of COMMUNICA-
TIONS be pleased Lo state :
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(a) whether Government have a proposal
to tuke up the programme for modernising
telecommunic=tion system;

(b) if so, the amount earmarked for imp-
lementing the above programme; and

(c) when necessary modernication work is
expect do be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATION
(SHRI VIJAY N. PATIL) : (a) and (b)
Modernisation of Telecommunication thro-
ugh introduction of Modern technology is a
part of the development programme under
the current Five Ycar Plan. However, no
separate fund for modernisation as such has
becn earmarked.

(¢) Modernisation work is already in
progress.
News-item Captioned 16 Lakhs Worth
Inland Cards Found Unsold*’
11015. SHRIMATI JAYANTI PATN-

AIK : Wilt the Minister of COMMUNICA-
TION be pleased to state :

(a) whether the news-item captioned *‘Rs.
16 lakhs worth inland cards found wunsold”
in the Times of India dated 14th April 1983
has come to the notice of Government;

(b) whether the matter has been investiga-
ted after the news-item came to the notice of
Government;

(c) if so, the reasons revealed from the
investigation repoit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (b) Yes.
Sir.

(c)

The matter is under investigation.

Installation of Colour T.V, Relay Tower
at Bhatinda

11016. SHRI CHIRANIJI LAL SHARMA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Punjab
Chief Minis'er has requested for the install-
ation of a Colour T.V. Relay Tower at Bhat-
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inda to cover the South West Border areas
of the State; and

(b) if so, the reaction 1o Government
there to?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN : (a) Yes, Sir.

(b) Bhatinda Fas been indentified as a
place where a T.V. Rélay Cenure could be
sct up by the use of P & T’s microwave. Sub-
ject to availability of rescurces, the setting up
of a T.V. Centre in Bhatinda will be given
due consideration,

Uuniform Power Tariff

11017. SHR1 CHIRANIJI LAL SHARMA:

Will the Minister of ENERGY be pleased to
state :

(a) at what stage is the proposal for the
introduction of uniform power traiff through-
out the country; and

(b) whether the views of State Government
will be a:certained before introduction ol
uniform traiff rates ?

THE MINISIER OF STATE IN THE
MINISTRY OF ENERGY SHKI
CHANDRASHEKHAR SINGH): (a) No
such proposal ts uuder consideration.

(b) Does not arise in view of answer at (a)
above.

“FTEAT {1 ®t f&7 IFR g1 Fg'’
fawa qv A

11018. *t Tqa fag vAar.
TTo GAFMAH TAIHT:

FIT AT T4 T2 T3 T FI7 FI
f& -

(%) Far “gx 91T qar # fsg
SR gOAU F1Q' fqgg 97 gew N F
feseit & oF @faaiz g ar;
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(@) afe gf, & 41 ¥EH AT
a1 wiafafaa 7w faar

(7) afe gi, &1 %41 SAH ¥ AW
sfafafaal & @=z qarai &1 ga gea
q f=ar aq33 &1 ; HIX

(=) ufe gi, a1 qeg4T qer a7 &7

AR AATWT § Iq A4 (= fawg
gae wifem) © (F) & (@) Tarwiga
gar & f& uedtn aw e sRad) gosq
A AT F¥3faTaq geitfqac oHl-
faqaa, g fear (fswz) giv ¢u faug
qr feesy o w afgare smfsa fear
TAT Gr |

(T) 38 gfgae s Fo agamEl J
AR A1t F T 9gJan 9 faar sgaq
1 | 9 FTA (HAGT TH HAT §Y
gUGAT 1 |

(w) Tar miea gan g fF fAefafaa
qaaf 9 F97 §1 7% 97—

1. fafus wsifeal g1 @z« &7
qarg & F &7 &HfaEt #
udr |

2. uFAAfaF @FALIAY  &F  HAO
& HT JIUE] F AFTET A0
LT H faEEd

3, fafwsa oAt & e & fag
17 @1 gfus 9 gfaga |

4. @Ol & agaar &1 qTATGAT |

5. ®HATY wE & AU ATAews

gfaamat gt F4) )
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6. TI% &1 fazgaar usafxa srfy-
Hifeal &1 Fie-ae wfamareas

J-ggifas sa@ia |

7. g UF aEAl&r sgufal &
A9 gg M Tgraigwer <rfacl
¥ gafaa ygara |

Price of Tetracvcline

11019. SHRI RATANSINGH RAJDA :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the indigenous price and international
price of Tertacycline;

(b) what quantity of Tetracycline is allow-
ed to be imported under Rep. licences and
at what price;

(c) are Government aware that Tetra-
Urea complex is imported clandestinely; and

(d) if so, what stops Government propose
to take to stop such imports?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Tetracycline Hcl is a canalis-
ed drug and its notified price is Rs. 801.49
per. kg. The c.i.f. price of imported Tetracy-
cline Hcl is Rs. 243.00 per kg (weighted aver-
age).

(b) : Fifty per cent of Tetracycline
base/hydrochloride utilised in the Tetracycl-
ine tablets/capsules (250 mg./500 mg.) actu
ally exported is allowed for import undera
REP lincence as provided under Appendix
17 of the Import and Export Policy. The

landed cost of imporied Tetracycline
would varyaccording to the prevalent
c.i.f. price.

(c) and (d) : Such a report had been made
by the Indian Drugs and Pharmaceutical
Limited to the Government. This matter was
taken up with CCI&E and they bhave taken
necessary measures like issue of a clarificat-
ion to all concerned that Tetracycline Urea
Comples (PENTA HYDROXY METHYL
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N.N. DIEMETHYLAMINO-NAPHTACE-
NDION-CARBOXAMINE - CARBAMIDE
COMPOUND) jand Tetracycline Phosphate
Complex and other synonyms, salts and este-
rs of Tetracycline are all canalised (Appendix
9) items, and their imports are to be regulated
accordingly. The 1983-84 Imports Policy also
prohitits import of this item expect by the
Canalising Agency.

WIS H HHY & H10 77 U fawei
* Fearza ®t gifq

11020. =it <@« fag van :
=t GEFIAN TITH |

FT FAT AAT g FITH & FIOM FIA
f& -

(%) #ar ag 99 ¢ f& F7Iq amly
faoelt 3=z #, aqe 1982 H, ®1Edy
AT g ag @t frad waeaws fagq
ERICC IR ECI

(@) afz gr, o qcagdr aer Far1 §;
M

() T A A GATRAF &7
feaar s1aar &9 sreg ga ?

FA EREE BT qA (o T
nee fag) @ (%) ¥ (T) FwmYT amw
faer @ &= o1 aag @ 1982 & AT Fra¥
§ f&dr 96T w1 FA F1 oFrHAr qg
FEAT G197 FAife g8 143,000 &7 Y
gqd ®Y JEAT H§ 1,58,000 T FIgHET
ST gAAT 9T | HAA, 1982 F wHIF F
QT @A T 7 A 4 7 8 T $1 Fyaan-
€F a9y @l 91| g9 sFR faga
geared # g griv agY g€ o7 |

waER foen qEem § Fefie
W TFTIqAT

11021. =t afz @ &7 : W1 gaAR
gAY 9 IqTT 6T Far 67 6
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(%) #ar sawex faor &, sfq a9,
du-fads & ggesd gSId &Y dear ¥
¢ faad aftoaeaes sgaaz faar &
JGAA GEATAT FT 4gea 98 147 §;

(@) Fa1 IqF 939 gT Wged &
}ET g, AT T @ HATAIAAT ZIT F97
qr fgrat & GUIEIT WA &1 A1FIAHFAT
qar ry saar g fger v fad sm
Frer I 1 G9F 9T T99 F fqd Faau
¥ geq FAIH TF NI AMA 1A
FY AT HIFAFAT &, AW

(m) afz gf & agi efgex F1
aF carfoa far s ?

daR WA § sq @A (o fasa
oo qifem) : (F) St & |

(@) Zeifgzz &1 sagem faaifd
qafcara TEeT 9T g &1 AT g | TATAT
¥ fgedt & ard &1 afeq@ 7@q1 &9 8
fr ga® A< 9T eIfge &1 i
FE gAaT | SAAT A1 AT F HEAA
¥ =g qfvara &1 @qq 9T g fagar faar
STar § |

(W) & g agl I&ar |

WagT & THGFT KT @R AT

11022. =it gfg =7@ & : 4T @9
qAT ag qaTH H F 6@ [

(%) #a1 ag w9 & f& usiewra g
¥ N7 o Wt @y F afawia
SHYRIT g @ e U §; AR afz
ar IaF Fq¥ FT7 §;
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(@) ¥ar ag N g= & f& e
qaral & qvaz, 7% gfew, quars, fawma
Fex aifz & ar At e A faed, o)
afe fasrd & a1 #g f&ar srar @ 5 areA.
g7 g1 &; R

(T) #T vET g &) faery &
fox fawr &1 fasiz #1€ 21e saq 3z3
# 2, #reafg gi, &t aEadt salar
Fqr g 7

qAR qATAT ¥ I AN (=) fawg
gvo qifem) @ (&) St Ag¥ |

(@) sragt 1 z& gfen qome arfe
S ZART fara gqo swmait ¥ faa
Sray & sifeqagiger <eqeq @y g1 SaTR
g ¥ faea gr a&war g |

(T) STE9T AT WIFYT H ZAIHA
qare § AT H1T g WA & fag fqeq-
fafga waa 3710 97 78 2 &

1. STSQRH nFaFs ITEHT &1 A[9F
S Fwr AT W E AT o1 g
97 1T § 37 37 F fZar sar
& | W@MYgT #ET gFEEd §IT
QaIT THIFIA ARG S F 419 KA
wgaq #faa & g@ wr fawfear
grazaFardl &1 g §79 & fag
qJqT AT W@ & |

2. WYAYY W OFGHAA TIEHT T
(9% ATT &1 AT TET 2 AT Tray
97 q7A =ia &4 &1 gfFar e
awdl & WO fwar 7 @r g

Exploration For Oil in Southern States

. 11023. SHRI N. DENNIS : Will the
Minister of ENERGY be pleased to state:

(a) the dctails of places where ecxplora-
tion for oil have been conducted in the States
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of Kerala, Tamil Nadu, Andhra State and
Karnataka during the last five years; and

(b) the details of the exploration ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETORLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
details of the places where exploration for
oil has been conducted in the States of
Kerala, Tamil Nadu, Andhra Pradesh and
Karnataka during the last five years arc as
under :—

1. Geoscientific Surveys :

1.1. Seismic surveys : No seismic surveys
have been conducted in the States of Kerala
and Karnataka during the last five years.

With regard to Andhra Pradesh and
Tamil Nadu seismic surveys have been car-
ried out during the last five years as under ;-

Andhra Pradesh :

(i) Amalapuram, Ramachandrapuram
Kollavaram, Rajamundry. Kakinada and
Mandapeta areas of East Godavri Sub basin;

(ii) Matsyapuri-Palakollu, Bhimadole, Tade-
palligudem and Fluru areas of West Goda-
vari sub basin;

(iii) Avaniguddar-Bantumilli, Repalle, Ten-
ali, Kaikalur and Kaza areas of Krishna sub
basin.

Tamil Nadu

(i) Jayankondachotapuram, Pondicherry,
Panruti, Kurinchipudi and Bhuvangiri areas
of Ariyalur-Pondicherry depression;

(i) Madanam. Shiyali, Tirukkadaiyur,
Vaithelswaran, Koil and Mavavaram areas
of Tranquebar depression;

(iii) Nagapattinam, Thiruvarur, Nannilam,

Vedaranniyam and Tiruppundi areas of
Nagapattinam depression.
1.2. Gravity Magnetic Suorveys : Gravaity

Magnetic Surveys have been carried out at
Pattukotai in Tamil Nadu during the last five
years. No gravity Magnetic surveys have
been carried out in the States of Andhra
Pradesh, Karnataka and Kerala during the
last five years.
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1 3. Geological Surveys : Geological Surveys
have been carried out at Pranhita-Godavari
Graben, Krishna-Godavari Karim Nagar and
Pranhita Godavari Valley in Andhra Pradesh
and Palar-Basin in Tamil Nadu during last
five years. No geological surveys have been
carried out in Karnataka and Kerala during
the last five years.

2. Drilling :

No drilling operations have been carried
out in the States of Karnataka, Tamil Nadu
and Kerala during the last five years. In An-
dhra Pradesh 3 wells have so far been drilled

namely, Narsapur-l Narsapur.2 and
Razole-1.

(b) In Andhra Pradesh gas indication was

observed at Narsapur and gas show has been
indicated at Razole.

Foreign Exchange Remittances By
Drug Companies

11024. (SHRI ARJUN SETHI) : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government take note of the
remittances of foreign cxchange on account
of import of of raw materials, capital goods,
dividends, and other items and foreign exch-

ange earnings on account of exports major
foreign companies;

(b) if so, the total foregn exchange ear-
ned, total foreign cxchange spent by these
thesc companies during last three years; and

(c¢) the steps taken by Government to
properly scrutinise and regulate their impo-
rts and exports in case where they indulge in

over or involving in imports {from their
principals associates ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) A Statement showing
the import of raw materials, capital goods,

‘expenditure on remittance of dividends, etc.

and earnings from foreign exports and
other accounts by various foreign Companies
during the last three years, yearwise, is laid
on the Table of the House. (Placed in library.
see No LT 6678 183).
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(c) The Statistics of exports are maintai-
ned by Basic Chemicals, Pharmaceuticals and
Cosmetics Export Promotion Conucil.
Details about import of raw materials and
bulk drugs by various foreign companies are
collected by the zonal offices of Drug Cont-
rol Organisation. The details collected are
scrutinised by the Government ard wherever
instances of imports at varying prices from
different sources come to the notice of the
Government suitable steps are taken to en-
sure that the companies import only from
those sources which are genuine and sell at
reasonable prices,

Consumption of Petrol in Public And
Private Sector

11025. SHRI ARJUN SETHI1: Will the
Minister of of ENERGY be pleased to

state

(a) whether Government have conducted
any study regarding the percentage consump-
tion of petrol in public and private sectors,
respectively, duridg the last two years;

(b) whether there is any proposal under
the consideration of Government to give a
serious thought in this regard, and

(c) if so, the details regarding the steps
taken to effect economy in the consumption
of petrol in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY : (a) No,
Sir.

(b) There is no such proposal at present
under consideration.

(c) The main steps taken by Govt. to
curb consumption of petrol are :

(i) The price of petrol had been rasised
from time to time to act as a disisncentive
for the in-discriminate use of petrol driven
vehicles.

(i) Central Ministries/Deptts./State Govts.
and public sector undertakings were advised
to effect savings in the consumption of petrol
in their staff cars.
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(iii)) Mass education programmes have been
arranged for the car and two wheeler owners
to obtain optimum efficiency for their vehi-
cles by observing simple petrol saving tips.

(iv) It has been decided to raise the Octane

level of petrol from the 83 to 87. This is
expected to save coasumption of petrol to
the extent of 3 to 5 percent,

Closing of Mines Rescue Stations in
Coaifield Areas

11026. SHRI INDRAJIT GUPTA : Will

the Minister of LABOUR AND REHAB
I
LITATION be pleased to state -

(a) whether it is a fact that all the Mines
Rescue Stations in the coalficlds areas have
suddenly been closed down :

(b? if so, grounds for such a serious
decision and whether Government's prior
approval was taken ; and

(c) when the Rescue Stations wjl resume
normal operations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEERENDRA
PATIL) : (a) No, Sir.

(b) and (c) : Does not arise.

Allotment of petrol pumps outlets and gas
agencies in Gujarat,

11027. SHRI UTTAMBHAI H. PATEL :
Will the Minister of ENERGY be pleased to
state :

(a) whether itis a fact that some petrol
pumps and outlets and gas agencies have
been given 1o private fiams and persons in
Bulsar and other districts of Gujarat during
1-2-1982 to 31-3-1983 and during 1-4-77 1o
31-12-81.

(b) if s0. on what basis and considerations
these were given ;

(c) the particulars and details of such
persons, firms, companies, etc ;

(d) how many such petrol pumps outlets
apd gas agencics have been given to coopera-
live societies during the above period ;
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(e) the particulars of such cooperative
societies from whom the demands of the
above came during above period ¢ and

(f) how many of them (1) allotted and
given, (2) rejected, (3) are under considera
tion ?

THE MINISTER OF STATE IN THE
DEPTT. OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (f) The
information is being collected and will be
laid on the Table of the Sabha.

News, item ‘““one-man war on two common
drogs’’

11028 : SHRI GULSHER AHMED : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government’s attention has
been drawn to a report captioned ‘‘One-man
war on two common drugs’’ rublished in The
Hindustan Times dated 15th April, 1983,

(b) if so, whether any companies/parties
are manufacturing Mexaform or Enterovio-
form in India and if so, their pames and
other particulars ;

(c) whether Government propose to ban
the production and if not, the reasons there-
for ; and

(d) whether imports of the said two
drugs are being permitted by Government
and if so, whether Government propose to
impose a complete ban on the said two
harmful drugs ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b) Mexaform and Enterovioform are the
trade names of formulations marketted by
M/s. Ciba Geigy in India. The basic drug
used in these formulations are Halogenated
Hydroxyquinolines.

(c) There is no proposal to ban these for-
mulation in India. However, it is permitted

to be manufactured with a ‘Cautionary Note'
to be displayed on the labels and cartons of
their product by the manufacturers.
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The Indian Council of Medical Research
and the leading Gastro-Enterologists in the
country whose advice was sought regarding
the Reports first appearing in 1970 and later
in 1977 of the toxic effects of these drugs,
were of the view that these reports were not
conclusive and did not warrant the with-
drawal of these formulationrs.

(d) Indo Chloro Hydroxyquinolines is an
0.G.L. item under the Import and Export
Policy. However, no imports of this drug
have been reported during 1980-81 and 1981-
82.

Availability of Gas in Ankleswar

11029, SHRI MOHAN LAL PATEL:

Will the Minister of ENERGY be pleased to
state :

(a) the availability of gas in the Ankles-
war oilfield during the last fiive years, year-
wise, for the use of industries ;

(b) the agreement made to supply the
quantity of gas to industries in Ankleswar,
industry-wise ; and

(c) the gas used by each industry duriug
the last five years, year-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) The year-wise
production of gas from Ankleshwar oil field
during the last five years is as follows :

(million cubic metres)

1977-78 — 390.90
1978-79 - 384.48
1979-80 — 352.76
1980 81 - 356.26
1981-82 — 341.45

(b) The quantity of gas contracted
industry-wise is as follows :—
(in lakhs Standard Cubic Metres per Day)

S1. Name of Consumer Contract
No. industry Commitments

1. GSFC 3.50

2. BARC Heavy Water Plant 1.35

3. Baroda Municipal Corpn. 0.50

4, Dinesh Mills 0.07
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5. Ambica Mills

6. New India Industries
7. Punjab Steel Roll Mill
8. >arabhai Chemicals

9. Alembic Glass

10.

Alembic Chemicals

VAISAKHA 20, 1905 (SAKA)
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0.04 11. Chandan Metals 0.002
0.05 12. Priya Laxmi Mills 0.15
0.045 13. GEB-Uttran

0.40 (Gujarat Elect, Board) 2.50
0.60 14 J. P. Mills, Uttran 0.05
0.18 (c) A statement is attached.

STATEMENT

Year-wise quantity of gas supplied to the industries in Ankleshwar during the last five years

(in million cubic metres)

Name of the consumer 1977-78 1978-79 1979-80 1980-81 1981-82
industry

1. 2 3. 4 3 6
GSFC 157.01 152.80 141.04 142.73 120.29
BARC Heavy Water Plant  22.16 18.20 18.20 15.88 31.97
Baroda Municipal
Corporation 13.13 13.17 13.16 14.37 15.18
Dinesh Mills 1.80 1.70 1.25 1.21 1.95
Ambica Mills 1.07 1.02 1.03 1.13 1.32
New India Industries 0.85 1.04 1.05 1.16 1.30
Punjab Steel Roll Mill 1.39 1.45 1.32 1.72 1.66
Sarabhai Chemicals 14.01 15.13 14.10 13.08 14.01
Alembic Glass 18.20 19.45 20.24 20.23 22.50
Alembic Chemicals 5.87 7.21 6.57 4.91 5.80
Priya Laxmi Mills 1.78 5.23 4.61 4.26 5.04
Chandan Metals 0.04 0.04 0.03 0.03 0.03
GEB Utiran 88.94 91.36 88.01 87.59 89.81
JP Mills Uttran 1.39 1.56 1.84 1.75 1.89

Regularisation of Services of Muster Roll
Workers Casual Labou ers

11030. DR. A.U. AZMI : Will the Minis-
ter of LABOUR AND REHABILITATION

be pleased to state :

(a) whether his Ministry received any
order issucd by the Department of Personnel
and Administrative Reforms in the month
of August 1979 regarding regulari-
sation of muster roll workers/casual labourers
engaged in his Ministry and Departments/
Subordinate Offices undcr it ;

(b) whether these orders of Department of
Personnel and Administrative Reforms had

been implemented by his Ministry as well as
Departments/Subordinate Offices under his

Ministry by giving regular posts to muster
roll workers/casual workers, if so, the number
of workers regularised :

(c) if not, the reasons therefor ;
(d) whether his Ministry proposes to get

the order of Department of personnel and
Administrative Reforms implemented in his
Ministry and its Departments/Subordinate
Offices in the near future, if so, by when it is
likely to be implemented ; and

(e) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (¢) The information is being
collected and will be laid on the Table of
the House,
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Safety Measures in Mines

11031. DR. A. U. AZMI : Will the Minis-
ter of LABOUR AND REHABILITAION be
be pleased to state ;

(a) whether a comprehensive code was to
be developed to ensure satisfactory working
conditions, safety of persons and provision of
an authority to promote the welfare of the
workers ; if so, has the same been formulated
and what are the details thereof ; and

(b) have standing advisory committees
been set up to promote measures for bring-
ing down the incidence of accidents in
factories and mines as envisaged in the Third
Plap ; if so, what are the reasons that
accidents still keep on taking place in large
pumbers in factories and mines, the latest
being in the South Delhi based mines where
safety rules are being flouted openly and
unabatedly ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) Comprehehsive legislations,
namely, Factories Act, 1948 and Mines
Act, 1952 alreayd exist to ensure satisfactory
working conditions and safety and welfare
of workers covered therein. The provisions
therein are reviewed from time to time and
necessary amendments were carried out In
1959 in the Mines Act and in 1954 and 1976
in the Factories Act Further amendments to
the Mines Act are also being contemplated.

(b) As envisaged in the Third Five Year
Plan, two Bodies, namely, National Safety
Council and National Council for Safety in
Mines, registered under the Societies Regis-
tration Act. 1860, have been set up in 1965
and 1963 respectively to promote safely
conciousness among the workers
with a view to minimise accidents, These
Councils are composed of the representatives
of the employers and workers also.

Periodical Conferences are also held to
review the safety provisions, working condi-
tions and accidents in mines and factories
and to make recommendations for taking
corrective measures.

There are many causative factors for
accidents. While efforts are made to minimise
the accidents. it may not be possible to
completely eliminate occurrence of accidents,
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Publication of Report of Kumaramangalam
Committee

11032. SHRI A K, ROY : Will the Minis-
ter of ENERGY be pleased to state :

(a) whether one-man committee of Kumara®
mangalam was constituted to submit report
on the different ills of the operation of the

different coal companies under CIL if so
facts in details.

| (b) whether any report has been submitted
if so the salient points of that ;

(c) whether similar report was submitted
by. the RAW in 1973-70 headed by Shri
Rajagopalan, if so, the details of its findings;
and

(c!) whether the Ministry proposes to
publish both the reports to let the people
know the truth about the coalfields?

THE MINISTER OF STATES IN THE
DEPARTMENT OF COAL 1IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) A one-man Commi-
ttee head by Shri J.G. Kumaramangalam
was appionted by the Government to look
into the administrative and financial working
of Bharat Coking Coal Ltd, and suggest
mecasures for improvement. The Committee

was also requested to suggest measures which
Bharat Coking Coal Ltd. as a company, can

take to help the State Government for curbing

the mafia activities in Jharia Coalfields and

assess the impact of measures, which Bharat

Coking Coal Ltd. has already taken in this®
regard. This Commitiee has submitted its

report and the same is being examined.

(c) At the instance of the Ministry of
Home Affairs Shri Rajagopal, the then
Director of Bureau of police Research and
Development went into ihe law and order
probiems in Dhanbad District with special
refrerence to the problems of Bharat Coking
Coal Ltd. He submitted his report to the
Government in 1979. Major recommendations
and action taken thereon were reported to
the Parliament by the Ministry of Home
Affairs in reply to Lok Sabha Unstarred
Question No. 6077 dated 30.7.1980.

(d) There is no proposal to publish the
report recived from Shri Kumaramangalam,
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A"AINT QEEHTE FT IWA T {FHa1 ATAT
11033. sitwaY fEm fasgr :
st g |ifge aEwT
st i fag :

F4T I HE! TE FATA H I
F3 fF ¢

(%) Fa1 7z a9 g fF F/*gqaY 1981
¥ 30.6 ATE ®IA F GET A 1T NEFHS
AT & UF TR H ANIF 98 @ ;

(@) Far 37 o972 & faws @«
¥ TIFATHAT FT HATT 9T ; AT

(1) afz gi, @ g8 d49 & |g a0
FqT 8 7

/AT WA ¥ Iq HEr (s fawm
gro aifew) @ (F) ¥ () 16.39 @
wTF qEA F AT 30.6 fAfaaT sawaen
w1¢ gefiqg w2rf & =9 § #3gaT 1980 #
WX Iy v 99 [FaFgay 1981
§ srar fa gamar aareg | @12 H T Hagag
qF F1E S®LA 9T 9T FFaT F TFAHIN
F fau sud w7 faw 10 9

1978 &1 1979 # zm & fafwes
@9 # T FEqa) av FHY g A€ d9r
FHY 9T 479 29 & fag eaEq ag19 ek
fagvo mioEt &1 FTAT g & foo
syarg feq 70| T@ ang fEEr gwrT A
EIE OIHAT T F15 FHY AgF 2 )

Ierar H a9, 1983 § fawsy w
W FHY

11034, sitwat femit famgn
=t 19 arfga awdwe
=t i\ fag :

FT FHwt §A T TAE FY FI7 FL
f& :
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(F) 71 78 99 § f& shar ¥ aiw
1983 & A fawst Y A w4t g
T o

@) afz gj, ar 3% aafa & kM@
SEYaT &1 fasst &1 sgfa w37 ama fawga
F5 9X fasa) &1 Soea feaar &9
gar ;

(1) fasEy &1 &9 FEET Y F
FIT UST &1 Fa fFaar gifa gm wy
TATFAT & ; AN

(v) fasst & geargw § Ffg a ¥ &
faa gw&rr grar aema 231y 07 wEEY
FT A1 F4T & 7

FAT wATAR  Tvm /A (o«
simy fag) - (%) o, gf | 714, 1983 &
11.2 sfaea £ &0 & 991§ aser
1983 & FHY 35.8 wfaaa oY |

(@) &9, 1983 "EF & FEHA A
faga &==1 & saaw 12 fafag gfae w9
w1 faa searga gaim ar

(7) ¥3= faga N &5 F e
gifs &Y arar a1 amr & faw § wife
gifa & &= WY FT7U A &

() zufy o= fama F218 faga
& IRA § AN J7, 1983 # AAGA
# q1g gift, aarfa @37 7 g fag a &z
& faua swEa @ a@Ed gz ¢ &
gfeaz g1 5113 & a1z gt snad, forak fag
wAT AEAqT &1 W1 g 8

QAT & EOAA TH TR OT AR

11035. site wfoa gwe Agar :
st TR famra g -

¥T FHAT TAT g 417 &7 FIT § OO
fw :
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(%) #ar ag @9 § &% qzar & asm
ST H AW UF 04 g oNAT Frgfea
FW & fay 3w 1978 # ;E@EARA 97
arafaa f6g @ 9 <t f5 sggiaa mfqal
& @i & fag srrefeaaa 41

(@) #arag w9 § f 9% d ooy
gagfsa sifa & oF safeq &1 39F gy
femy w7 snet srggfaq snfa gwor g
F g qT & 1% ;

() FaT HET F 4w @EEAT A g9
89 § #Aeg ¥ fasaa A1 §

() afzgr, @z fawrgat 9T &7
a® FAT FITAIE &1 T8 8

(%) #a1 AT IE! ALY 79
oRE A7g T ATy AT IF qAAY AT
aifgal & safaed &1 2 A agr ArAFGIAY
0 & FUT H IFT M & AR
FITAIE MY F ;AR

() afz Agf, a S&F T &0

87

FAl wAEA & oItfmga fawm A
Ty "/H (o et mweR) o (F) ST
gri

(@) & (n) =i adrm gaE fag,
gHg §zEd § oF fawmad seag g faan
gg AT AT 7471 971 f&F 770 dro o
udEt faa s aren safaq srqgfaa ofa

YT F1 ALY § |

(q) g (%) wrafag  oSfaal
®Y qUWT & A AT § @A gar
gAY IIYHT FTLATE FY STIAY |
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Estimated Cost of Thal Fertilizer Plant

11036. SHRIMATI USHA PRAKASH
CHOUDHARY : Will the Minister of CHE-
MICALS AND FERTILIZERS be pleased to
state : the latest estimated cost on the
fertilizer project at Thal in Maharashtra ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI1 VASANT SATHE) :
The Thal Fertilizer Project was approved in
May 1979 at an estimated cost of Rs. 511.34
crores. Dectailed and firmed-up cost estimates
of the project have been submitted to
Government and are being processed for a
decision.

Recommendations of Working Group on
National Film Policy

11037. SHRI GIRIDHAR GOMANGO :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether his Ministry has examined the
report of the Working Group on National
Film Policy submitted to his Ministry;

(b) if so, which are the recommendations
acceptable and accepted for implementation
so far;

(c) what are the reasons for non-accept-
ance of the recomendation, if any;

(d) whether his Ministry has consulted
the State Governments, producers and con-
cerned persons and institutions to discusses
related matters and subjects regarding the
policies recommended in the Reports; and

(e) if so, the views expressed by the
representativenson the main subjects and
agreed in principle to implement and
implemented by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) Yes, Sir.

(a) to(e) : A statement is laid on the
Table of the House. (placed in library fee
No Lt 6679,83]
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Better Telecommunication Fm;i-lltles to
Tcibal Districts of the Country

11038. SHRI GIRDHAR GOMANGO :
will the Minister of COMMUNICATIONS

be pleased to state :

(a) is it a fact that some special pro-
grammes have been prepared for better com-
munication facilities in tribal districts of the
country and yet to start the work though the
programme fixed to complete before the end

of Sixth Plan; and

(b) the name of the districts and the
progress made so far to start the programme

therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Special pro-
grammes for better P & T facilities for tribal
districts bave heen prepared and the pro-
grammes are being implemented.

(b) The name of districts are furnished
in Annexure laid on the table of the House.
[Placed in library. See No. Lt 6680 183]. 996
places in tribal districts have been provided
with telecom. facilities as on 31-3-1983. Post
Offices have been opened in 1001 tribal villa-
ges during the first three yecars of the Sixth

Plan.

Introduction of [ntegrated Digital Net-
work Plan in Koraput

11039. SHRI GIRIDHAR GOMANGO :
Will theMinister of COMMUNICATIONS

be pleased to state :

(a) the names of the tribal districts among
the eighteen districts selected for introduc-
tion of integrated digita! network plan;

(b) whether these tribal districts have
been selected by his Ministry to develop the
telecommunication facilitie: during the Sixth
Plan period and priority has been accorded
to the work also,

(c) if so, whether his Ministry has includ-
ed these areas in third phase of the proposal
for implementation;
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_ (d) the reasons for giving priority for
Implementation of the scheme in phased
manner; and

whether the Koraput district integrared
digita; network plan which has been approv-
ed recently by the P & T Board be executed
during the year 1983-84 and the measures
taken by the Telecommunication Circle,
Orissa and his Ministry in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY COMMUNICATIONS OF
(SHRI VIJAY N. PATIL) : (a) The names of
the tribal districts among the eighteen
selected districts are given below 1 —

(1) Jalpaiguri (2] Koraput (3) N.
Lakhimpur (4) Murshidabad &
(5) South Arcot

(b) Yes, Sir.

(¢) No, Sir. In second and third phase.

(d) As it is a new scheme using modern
technology being introduced in the country,
all the Telecom. eauipment required for 18
districts is not indigenously available. The
programme has therefore, been proposed to
be undertaken in a phased manner as deter-
mined by indigenouse equipment availability/
imports and financial contraints.

(e) No, Sir, it is not likely to be executed

in the year 1983-84. Project proposals have
been prepared and efforts are being made to

procure equipment.

Central Assistance to States for more
Power During 1982-83

11040. SHRI NAVIN RAVANI : Will
the Minister of ENERGY be pleased to

state :

(a) the details of the Central assistance
given to ecach State for generating more
power during the year 1982-83;

(b) the amount utilised and the achieve-
men} of power generation made during the

period; and
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(¢) the amount earmarked to each State
for the year 1983-84 for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to
(c) Central assistance is provided to the
States in the form of block loans and block
grants on the basis of formula approved by
the National Development Council. This
assistance is given to each State for their Plan
as a whole and not for any specific sector of
development,
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The plan outlay for the States for 1982-§3
was Rs. 2017.23 crores against which the
anticipated expenditure now reported is
Rs. 28¢4.37 crores. The plan outlay for 1983-
84 is Rs. 3259.97 crores. Details are given in
the statement attached.

The power generation during the year
1982-83 was 131.53 blllion units. The target
for generation during 1983-84 is 146 billiog
units.

STATEMENT

(Rs. crores)

State Outlay for Anticipated Outlay for
1982-83 expenditure 1983-84

1982-83

Andhra Pradesh 173.53 173.53 135.00 *

Assam 90.70 91.21 90.70 *
Bihar 155.73 155.73 155.50
Gujarat 209.00 207.57 265.00
Himachal Pradesh 29.92 30.92 37.20
Haryana 102.50 102.50 135.15
Jammu & Kashmir 24.36 27.03 27.75

Karnataka 141.81 142.09 177.71 *
Kerala 50.00 50.00 62.50
Madhya Pradesh 300.00 300.00 343.80
Maharashtra 440.00 403.22 449,29
Manipur 4.47 4.61 4.50
Meghalaya 9.00 9.96 9.50
Nagaland 3.12 3.09 3.43
Orissa 84.00 34.00 9120
Punjab 189.38 189.18 215.05
Rajasthan 114.09 115.73 122.08
Sikkim 2.50 2.50 2.30
Tamil Nadu 220.00 220.25 272.42
Tripura 4.61 5.50 5.55

Uttar Pradesh 406.16 406.48 503.34 *

West Bengal 163.35 139.27 151.00 *
Total 2917.23 2864.37 3259.97

= T

* Provisional .
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Meeting of Manufacturers and
Consumers of Soda Ash

11041. SHRI NAVIN RAVANI: Wil
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether a meeting of the manufactu-
rers and consumers of soda ash on April 20
to discuss the question of pricing of items by
local manufacturers and the import policy of
soda ash was held in New Delhi; and

(b) if so, the outcome of the discussions
held and the action taken in regard to the
import policy of soda ash for the year

1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
Yes, Sir. The Government convened a meet-
ing of the soda ash ash manufacturers and
the associations of soda ash consumers on
20th April, 1983 to discuss the various issues
involved i.e. the production, distribution,
pricing and import of soda ash.

(b) The deliberations in the above men-
tioned meeting are being examined with a
view to taking necessary follow up action.

E.
qrafaFar & TR qT FE G
wARHAA AT

11042. st ¥aqrT R @wq : W4T
WA G I TATA FY HA HIA

(%) ®ar1 A eNET FYFaT ] F
w1 grafasar & et § ate afz gi @
fdr vt & &M ®r wgfgwar DN
I ] ;

(@) =1 oG S3Fee 37§ gHo
o Yo Udo, Mo o THeo, Lo UHo
Yo TFY #Y WY wrafwwar & o @
arc afe gf, @ e ® fa¥ am
qIFY FUA & 9 fFAYy @nm F
wawy fay o § ; &
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() %ar wAifss srgeaiEt s oA
®1% wrafasar & st § o< afg gi, a
IaaT qfaqaar #ar g T THFIT FAA
AR IFAgH I F Iy T qEd
SAYRIT FAFE fRar q@T § 4 svde
aat & @t & arfafes afg fedt s awp
& &y F grafasar & qiEr 8 @) sw
AR A I AT 7

Y ®AE A 99 AA (e faow
gAo aifem) @ (F) S gf, 1 ows
Tigel, wfafag aat 6l e aggy,
fseee guETEAl 9 H1¢ afyaray,
sfaga gaEEE, sEwfAs deamY,
gz suil gfag aww dasi fas
fraaY & gaa@l @gsq s d@naay,
gigal/faamel/fauam afier & ey,
F/AST GIHT & qar fqga afves afy.
F1feal, arasfas &7 & gTa) o fada
2T Af9q I a1l & THET FAgara)

& fau srgasafasar snae gv et
fag sy &1

(@) sr gi, 1 ¥ “fade” o &
vaa faegaT & aFy § ) e o
FY I § TAIGIA FAFOT G217 FLA &
fag &€ fagma safy fafzaa agf &1 s
& | @7 Y qFEE S qHaAr Sqwey gy §
SHIRIA HAFTT T2 KT f7o a1 §

(1) AT ZEE FAFmAT & fag
JqEEY FA &HAT &1 40 Sfaga  “faig”
o oY & ragE) & fau war war &) smr-
faw wsatet & oo amad 91§ gfye
qgY T|@T FM@T | TH TR & ZAIHIT 2T
%1 & faq %1 ang arotat § 1 wa
Al QAT FRAT ITAT ZAt B e
serq & fag wid & | grafowar s fog)
i:-mﬁa'namrwm ® W (%)
% IO H fagr mar §
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Tg Usfeal ¥ wrdea & fad
WAHEAT waYE

11043, =t TaT ® =T™wa :  &4T
FWt w1 4g FAR F KA FLA

(%) @g?t @ a9 usifeal & aEed
& fad qu1 qagear s91dY fAgifa § R
FAT GLFTT 4 49 oA (qq) & AT & &2
1% 7% FO13) fAag 7 & ; AR

(wr) FAT GIFIT ATFT 75 gL
FAHEIT AT A H1 97 oS fgar @y g
otz afz gf, @ w7 aF a1 afg agdy, at
IqF FAT FTLUE 7

Fat wama & afegw fawm #
Tisg wet (w0 awi @ fam) o (F)
T (@) T& =TT &Y 1983-84 F EIUT
50,000 41 3a8 sfas sTAgEgy s @y
wgTAqW TRl ) @7 gF FY 99 §
gy yzm F77 FT JITAT § 1 €ED
19 £ T8 F) IgAaqr agqr gIE@AT FY
sngidal A1 @g 97 §9 IANT A1 g9 ay
¥ 9T ag g1 q IA @67 ugd # @rar
qFTA &1 99 &1 gfaure g3a F@ @
aygar & foaay sadear 20,000 99T
LAY A UF & |

wuigeT ®1cy ey, fagre w1 fawta

11044, : = THIFATT SIERAY : #9T
Fat 44l ag qa FIT &I fF

(%) Far fagr & Wgar HEheT
HYAT UF Aged @ar g ;

(=) afe g, & a1 @I T @H
fagta & fag ®1€ QAT T &Y § ;

(m) afe gi, @ Ia®r =T "D
g R
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(a) afg agf, @ saF FT HIIOT
g7

FAT RA®T & e faaa § sy
wAt (=t qwElx fag) : (F) ST, &
FGA F1TAT @F afgar g5 F Fgor 3
T QAT g F Frawr F At Ag@qu
T E |

(@) aR (7) : 57 &= F Q@
gea Wim § 9iq (i) sfaw Fw@gw
R (i1) ST FWAq | Ifwwr Fwgw
FITAT HF F 1T g7 H s79% €qT 9T
sraer fawien warg A Fw fawwE
gl F1 gafaato g& fFar srem | 9
FEYA F1AAT {47 § faamT gwE
qaan 3.00 fa, @A/aw @ g9 graE)
NFAT F HT IF T QIR ATAT 7,50 .
eq/ad FIF FT ®EFA g | ag Afafaa
IWIET ITA W & faswsr gAYy Fv
AT qU AT | qI@dl JAFA1 F A
1 7% Faar of@sad g #39 & f6g
fafafess Y af a8 . —

graaT (o, z.a9)

fg&fr< Mmyase 1.30
FIFZT Afmra 0.30
TITATT HAAHTES 5.00
qTg MNATFRE 2.00

qaafaE gaee safq 9T § qur §%
gy qfelsaTd 99 199091 HX Tu®
R g §@ & fag fafafas £ s
/N

(9) ¥ ag) IR
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Assessment re : Coal India Ltd. Dues
from Government consumers

11045. SHRI N.E. HORO : W]l the Minis-
ter of ENERGY be pleased to state :

(a) whether Government have made any
assessment regarding the amount due from
Government consumers to the Coal India
Limited; and

(b) if so, the details regarding the num-=
ber of consumers and the total amount due
from each of them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) About Rs. 250 crores
were due from various government consy-
mers to Coal India Ltd. as on 31.12.1982.

The particulars of consumers and the
total amount due from each of them is given
in the statement att :ched.

STATEMENT

Railway-wise outstandings figures as on
31.12.82 (Provisional)

(Figures in Lakhs of Rs.)

Steel Plant-wise outstanndings figures as on
31.12.82 (Provisional)

(Figures in lakhs to Rs.)

Consumers Total Consumers Total
E. Rly 478 DSP 175
S.E.B. 50 RSP 388
N. Rly. 720 BSP 524
S. Rly. 35 CCWO 243
SE. Rly. 413 BSL 95
NE. Rly. 142 11SCO 980
SC. Rly. 40 P T P
NEF. Rly. 163 SAIL TOTAL : 2405
C. Rly. 824 e
W. Rly. 334
Clw —

LOCO TOTAL : 3199
TISCO 224
STEEL TOTAL : 2629
Power House-wise outstandings figures as on
31.12.82 (Provtsional)
(Figures in lakhs of Rs.)
1 2 3 4

Consumers Total Government
BSEB 1988 MMTC 14
UPSEB 2553 DEFENCE 249
OSEB 409 FCI 391
PSEB 490 OTHERS 360
TNEB 397 GOVI. TOTAL: el
HSEJd 891 1014
MSEB 2278 S Eal 25
MPEB 1969
GEB 430
WBSEB 617

—— —

EB TOTAL : 12022
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1 2 3 4
DLP 683
DVC 2123
DESU 1403
BTPS 1261
KDCC 11
CESC 39
NTPC 2
AEC 150
OTHERS 98
TOTAL : 5770

POWER TOTAL : 17792

—_——

FITYT RNA ®Y AgA gl &H &HAT
qT FATET FAT

11046. sit ato ®o fag . a1 F=AT
Y qg aqm F1 FO FA F

(%) a1 ag @9 § fF qgvgT @
fasrelt s &y fager 2 wHAT ¥ 9gT
FH &THAT T AATAT AT @I § ;

(@) afg g, @ S¥F Fea FW
FT§; AR

(m) feafs #1 gna & fad aw@wX
T FAT I A AT R & 7

FAT Gw@a ¥ st vew wAr (=N
wir fes fag) : (F) 9, agl | a_IYR
arq faga qax 1 A @uar 9T 9=
¥aw foe® =g (sw e, 1983) wlawa
% R gAT 91 A f& SigaT @war
gguaIT Awaq 45,28 Tfqwa ar 1 AT,
1983 & XE @RAT FHTGISTA AT
67.84 Sfaea ar

(@) 5@, 1983 & &R faw=
@war ayqaed & fau ger s faeq
fafaa @

(1) s & stfiqw gag & &% 13,
o5 w, 1983 a% wiwF sl

(2) =fas qmifs & sew sgTan
®al  FT gFZET gET faww
qfermeasr Somd § W
KT AT |

(3) 1T GO Faw F g2 ATIeTH
qor fastrdta @Ady @19 & F107

RUSTAT IEFT F AT A3 g4
gIar |

qrawy Tga § faksr Y qur
AT § F97 1T & F107 gfee
TF (100 ATT0 ) FY FTWWT 19
fgat & fag sraza a¢r )|

(5) afaz-3 (100 #r0) &1 wmaa
22 faat aF fadifaq smgrew
Faife ag srger aifgs aas-

gifem & fag wedt 91 ; aqr

stfaw srmifa #Y erafe & =
TEq g4 9 §1TA & AT &
@I FIAT YT FIGA FT GATE
qaicd 7 gIT |

(5)

(7) 14 aT®, 1983 ¥ wriwswl ¥
aT & grarEn 93 fafesa gomwy v
@IqTAEE ®9 H  ageaer 7L fHar v
greamm A sar & fd = af, g3 @
% § AGAT 1Y F17 fAoTRT &@ F
qEH Q7 H(QAT |
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qatfy, g F aal F T F77 F;
FIGFASTEIT FIHY  FAGTAH @ ¢ |
qgFaT, 1982 ¥ AFT AT, 1983 IF &I
qr= 7YY &Y erafy & qua FF 7 Are-
g9 gOu gHqr gYIATT TTHT 68.9
wiaera sra f&war ar |

Expansion and Modernisation of Telephone
Network in South

11047. Dr. KRUPASINDHU BHOI : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) wheather the telephone network in the
South is proposed to be expanded and
modernised by 1985 ;

(b) if so, the details of the propsed plan ;
and

(c) the expenditure involved and the
progress made in this direction so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) to (¢)
Modernisation is a part of development
programme under the current Five Year
Plan. The Department has prepared an
integrated Telecommunication Develnpment
plan for the countrv ac a whole encompass-
ing all the States and Union Territories. Tt
envisages expansion of the telephone net-
work in the country by adding 14,80 I=kh
lines of switching equipment together with
associated facilities including long distance
switching and iransmission during the 6th
Five Year Plan. requiring an expenditure of
about Rs. 2336 crores. During the first three
years of the plan, 4.91 lakh lines of switch-
ing equipment capacity have been added.
A beginning has also been made in the
introduction of modern technologies such as

satellite communication and SPC electronic
switching.

Conversion of Media Centre Vigyan Bhavan
into Permanent Media Centre

11048. Dr. KRUPASINDHU BHOI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :
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(a) whether the elegant Media Centre set
up at Vigyan Bhavan Annexe to enable
reporters cover the Non-Aligned Conference
1S not being wound up in view of suggestions
made by Indian and foreign reporters, top
officials of the External Affairs Ministry and
other media men ;

(b) whether the question of converting it
into a permanent media centre for reporters
and those connected with media has been
examined ; if so, with what results ; and

(c) the action proposed to be “taken in the
matftter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLTAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) The Media
Centre set up at Vigavan Bhawan Annexe
Vieyan Bhavan Annexe has already been
wound up.

(b) and (¢) Do not arise.

Registration of Doctors In Employment
Exchanges

11049. SHRT NARAYAN CHOUBEY :
Will the minister of LABOUR AND
REHABILITATION be pleased to state :

(a) how many doctors have registered
their names at Employment Exchanges in
the years 1980, 1981 and 1982 ; and

(b) what is the total number of registered
un-employed doctors in the country, State=

wise ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b) A statement containing
available information is laid on the table of
the House. [Placed in library. See No. LT
6681/83].

Production of Drugs from Intermediate Stages

11050. SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :
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(a) whether it is a fact that in spite of
clear direction in theNew Drug Policy to the
foreign companies to undertake production
of drugs already produced by them from
intermediate stages from basic srages within
a period of two years, they have not done

so far ;

(b) is it also a fact that the report of the
committee on high technology has encoura-
ged them to do so bzcause the committee
has even recomms=nded the production of
drugs by foreign companies from penulti-
mates as involving high technology ;

(¢c) are Government aware that the pro-
visions of the New Drug Policy have been
violated by the high level commuittee in total
disregard to the decisions of the Hathi
Committee and the Government ; and

(d) is there any proposal to review the
situation so created ?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir. Most of the foreign
companies have not implemented the

Government decision contained in para 21
of ths New Drug Policy. The relevant por-
tion is extracted below :

“Foreign companies .. .....producing bulk
drugs from penultimate stage will have

to manufacture within a period of two
years the bulk drugs conerned from the

basic stage*’,

Many companies have given reasons for
their inability to implement the above deci-

sion because of technoeconomic difficulties.

(b) No, Sir. Para 21 of the Drug Policy
applies to bulk drugs produced from penul-
timate stages by foreign companies irrespec-
tive of their nature of technology.

(c) No Sir.
(d) Does not arise.

Technology Contents of Bulk Drugs
11051, SHRI TARIQ ANWAR: Will

the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) how the relation between the techno-
Jogy contents of bulk drugs produced by
foreign companies is established with the
grant of industrial licences to the foreign
companies, retention of the foreign equity
imports of raw materials and penultimates,
remmittances and regularisation of excess
and unauthorised capacity ;

(b) whether the technology contents of
several bulk drugs produced by foreign
companies were decided upon on ad-hoc-
basis for bulk drugs like Trimethoprim,
Ethoheptazine Citrate, Sulphamethoxazole
and others ;

(c) whether even after the submission of
the report by the committee and its ceasing
to operate the technoloegy content of certain

bulk drugs had been decided upon ; and

(d) if so0. the details of the propo<al so
decided and the authority under which
references to erstwhile members of the com-
mittee were made ?

THE MINISTFR OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHRB) : (a) The role of high technology
content of bulk drug produced by foreign
companies in different areas is indicated
below :

(1) Industrtal Licensing : Foreign com-
panies can get licences only in respect
of bulk drugs involving high techno-
logy and that also from basic stages.

(ii) Retention of fore'gn equity ! Foreign
companies not producing even a single
bulk drug involving high technology
are required to reduce their foreign

equity to 40%.

(iii) Imports of raw materials & penulti-
mates : High technology concept has
no relation with the import of raw
materials and penultimates,

(iv) Remittances There is no direct
linkage between remittances and high

technology concept.

(v) Regularisation of excess and unautho-
rised capacity : No unauthorised pro-
duction or capacity as defined in para
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36 of 1978 Drug Policy, as amended
vide para 7 of Press Note dated
17-10-81, can be regularised. However,
regularisation of excess production is
possible under 1978 Drug Policy, 1980
Scheme of recognition of installed
capacity and April, 1982 Scheme of
re-endorsement of capacities.

(b) No, Sir.

(c) Yes, Sir.

(d) In case of Lomotil (Diphenoxylate
Hcl) by M/s. Glaxo and Trasicor by M/s.
Ciba-Geigy references were made to a few
cxperts who were associated with the Com-
mittee to have the benefit of additional expert
advice in their individual capacity as these
were considered border line cases. However,
these applications were rejected as the

technologies were low.

Distribution Policy of Canalised Raw
Materials

11052. SHRI TARIQ ANWAR : Will the
Minister of CHEMICALS AND FERTIL.

LIZERS be pleased to state :

(a) what is the force behind the distribu-
tion pojicy of canalised raw materials
announced by Government every year,

(b) whether such policy is neither binding
not its violation punishable and on account
of this policy the foreign companies have
been able to procure [arge quantities of
canalised bulk drugs from the canalising
agencies on the one hand facilitate their

imports on others;

(c) what steps have been taken to “enforce
the provisions of the distribution policy;

(d) if the provisions cannot be enforced
what is the purpose behind laying down such

a policy; and

(e) whether STC has not carried out the
provision of such a policy announced by
Government and the details of the infring*

ements thereof ?

THE MINISTER OF CHEMICALS

AND FERTILIZERS (SHRI VASANT
SATHE) : .(a) The distribution policy for
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canalised drug (listed in Appendix 9 of the
Imp_)ort Policy) is framed under the Import
Policy of the relevant year.

The distribution of canalised chemicals
items (listed in Appendix B of the
relevant Import Policy) is made by the ¢ na-
lising agency as per registrations of their
demand made by the actual users with them
in linc with the Import Policy announced

every year,

(b) to (d) The canalised bulk drugs are
allocated by. the canalising agency (State
Trading Corporation) to the actul users, who
regisier their requirments, in accordance with
the entitiments worked out on the basis of the
distribution policy In the event of non-
lifting of the allocated bulk durg with in the
validity of the allocation order, the actual
user cxposes itself to the actions like forfei-
ture of the carnest money deposit made by
by it at the time of registering its demand
levy of carrying charges if material is
allowed to be lifted after the exPiry of the
validity of the allocation order and the
company can be black-listed etc. The provi-
sions of the Distribution Policy are being
complied with.

(¢) + S.T.C. have been following the
provisions of the Disiribution Policy for
canalised drugs as anncounced by my
Ministry from time to time and no specific
case of infringement of the Distribution
Policy by S T.C. has been brought to the
notice of my Ministry.

Regulation of Services of A«sistants
in Posts and Teleg aphs
Departments

11053 SHRI HIRALAL R. PARMAR :
Will the Minister of COMMUNICATION
be pleased to refer to the reply given to
Unstarred Question No. 6952 on 12.4.1985
regarding review of vacancy position in
grade or Assistance and state;

(a) the raasons for not regularising the
services of 38 Assistents prior to 17.12.1981
as clear out vacancies were available for the

date;

(b) whether Government propose to give
benefits of their services to those Assistance
whenever a vacancy becomes available for

them,
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(c) if not, the reasons thercof; and

(d) the maximum period which a post of
directly recruited Assistant is kept reserved
from the date of nomination by the Depert-
ment of Personnel and Administrative

Reforms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) (a) and (b)
Upper Division Clerks of CSCS can be pro-
moted to the Assistan Grade on Jlong-term
basis only after they are included in the zone-
flixed by the Department of Personncl and
Administrative Reforms for this purpose. The
38 officials in question were covered for
long-term promotion only in the zone fixed
by the Department of Personnel and
Administrative Reforms on 17.12 1981. Since
these officials were outside the zone of
temporary promotion prior to 17.12.1981
they could not be promoted on long-term basis
perior to that date, though some longterm
vacencies were there during this period.
However, they were given the benefied ad-hoc
promotion prior to 17.12.1981 depending on
the availability of vacancies

(c) Does not arise.

(d) There is no specific time limit for
keeping 8 post reserved for dtrect recruit
Assistants. The post for a direct recruit
Assistant is kept reserved till a candidate
reports for duty or or till his candidature is
cancelled for non acceptance of the offer of
appointment.

Transfer of Telephone Connections From
Shahdara East (20) Exchange

11054. SHRI R.N. RAKESH :
SHR1 KESHAO RAO PARDHI :
SHRI HIRALAL R. PARMAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) Whether a number of telephone cong-
ections have been transferred from Shahdara
East (20) Exchange to Shahdara East-1I
(86) Exchange if so, the total numer of
telephnoe connections transferred and the
reasons for their transfer;
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(b) whether there has been {much deter-
joration in telephone service after such
transfer and it takes hours to materialise a
call and if so, the reasons therefor;

(c) whether
proposed to be
Exchange;

such telephones are
trarisferred back to 20-

(d) whether a2 number of junction lines
from Shahdara East-II exchange to various
Delhi/New Delhiareas would be increased
so that telephone service could improve and
if so, the time by which junction lines would
be increased and if not, the reasons therefore
and

(a) other steps taken/proposed to improve
the service of Shahdara East-II exchange ?

THE DEUPTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) Yes,
Sir, 42,7 telephone connections have becn
transferred from Shahdara East (20) tele-
phone Exchange to the Shahadara East-II
(86) Telephone exchange consequent on the
demarcation of separate exchange areas for
these two telephone exchanges.

(b) No, Sir.
(¢) No, Sir.

(d) The number of junction lines provi-
ded from the Shahdara East (86) Telephone
Exchange to various telephone exchanges
in Delhi/New Delhi ate quite adepuate for
the present.

(e) Regujar routine testing of the exch-
ange aquipment is being done as per the
prescribed schedule. In order to further
improve the service, the Efficiency Team
will be carrying out regular observations of
this exchange fiom this month onwards.

Enquiry into conduct of former chairman of
Punjab Wak{ Board

11055. SHRI GHAYOOR ALI KHAN:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether any CBI inquiry was conduct-
ed against the Chairman and members of
the Puniab Wakf Board between 1965 and
1977 for misappropriation, irregularities and
mismanagement of the Wakf Board

properties;

(b) if so, when and what are the details
of the findings of the inquiry: and

(c) the action by Government on the

report ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN
LNATH KAUSHAL) : (a) Yes, Sir.

(b) and (c) The inquiry was made in
September, 1976, and according to the
inquiry report, there was some basis in truth
about certain allegations which were checked
and there was a strong suspicion that criminal
offences like misappropriation, temporary cri-
minal breach of trust etc. might be involved
in relation to some of the officers of the then
Punjab Wakf Board. The affairs of the Board
had been in complete stage of confusion dur-
ing the regime of the successor Board which
had, after several reminders, reported that
the file contaning the allegations against its
predecessor Board has been misplaced. The
scccessor Board had also not got the audit of
the Wakf funds and the aukaf funds of the
Board complcted for several yecars. The
successor Board had also committed several
irregularities and it had therefore to be
superseded in November, 1981 and an Admi-
nistrator was appoinlted to administer the
affairs of the Board. Since then, efforts
are being made to bave records of the Board
which had been in a state of confusion put
in order and have the audit of the funds of
the Board, which had been in arrears for a
pumber of years, completed. In the mean-
time, the emgloyees of the Punjab Waukf
Board were on strike during the period July
to November, 1982. Only by the end of
January; 1983, intimation was received from
from the Board that the audit of the wukf
funds had been got completed upto the year
1980-81, and the audit of the aukaf funds
for the year 1976-77, 1977-78 and 1978-79
had also been carried out, and that the
objections and points raised in those audit
reports were being taking up for being
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settled. However, there has has been further
change in the Administrator recently.

Information is being elicited from the Board
as to whether the audit objection have been
scttled and whether on the basis of the facts

emerging out of the audit reports and the
records available any prima-facie case could
be made out for takjng further action.

Opeaing of Post Offices in Tribal Areas

11056. SHRI MANMOHAN TUDU : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of post offices proposed
to be opened in tribal disitrict of Mayurbham
of Orissa in 1983-84; and

(b) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) 12 posts
offices are proposed to be opened in Mayur-
bhanj Disitrict under Annual Plan 1983-84.,

The names of places where the post offices
are proposed to be opened are given below :

1. Pokhani
2. Patharpada

3. Saleibeda

4. Hill Block 24

5. Kukudimund
6. Narangmathia
7. Chumprai

8. Bidukudia

9. Tikarabada

10. Banrya
11. Sankhicha
12. Bakale,
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qATE ¥ WgAEr faw § Tdiwa

11057, = AAYRE Ao =AY
F1 AT T4 98 Fa17 FY FI40 H7L 5

(z) wzmar fax 7 ZdYw &)
FY gear fradr & 1983-84 % fras an
sAFT Feg warfog fEr s 8 AR
fra-faq gl 97 wgrfag fan | &
fgamr ¢ ;

(A) =@ @AT FMT F @ TAF
G ®ez &) agal faady 2, god
feay TAIEIT FAFEE @0 a7 2 AT 540
¥ waAF AN EIT F77 ¥ fraq sagaT iy
fey @9 2 #IL T FAFWT F9 qF ¢ fay

AT

(1) faar gdiwa #=1 3 g7 &
HqqAY q7) @HAT F TAIHIA FAgod  fay
¢ T AT FAFA AL L W E A FT
a® sa&y smar agrdy gy s fey
@ar 4% ; ¥

(%) fraq eaiEra a1 & fagqax
& wrarg zdiga &7 fay a7 § & g9
SHIT F WEd1d F4 w9 47 77 A &9
a% Ta ®-al &1 fagans B fear saan
ggF  ZSIEI- &g & JaT H FAT
ST @ 7

1T @y § I A (= faww
e aifz|) © (%) § (9) dFf"q 9.
Frdr EYez afi2l & witd &1 AT § AR
qI 14 9% €31 92d 9T 74 &Y JuT |

Connection of Telephone Exchan. es
With Abhemdabad and Mehsana

11058. SHRI MOTIBHAI R. CHAUD-
HARI : Will the Minister of COMMUNI-
CATIONS be pleased to state :
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(a) whether a decision had been taken to
connect telephone exchange in disitrict direct
with Ahemdabad :¢nd Mehsana and if so,
from what date and the number of the excha-
nges proposed to be counected and the time
by which these exchanges would be connected
with Abhcmdabad and Mehsana and the
detatls in this regard in respect of each ex-
change; and

(b) the number of telephone exchanges in
which cails do not get connected for hours
and days together due to not increasing more
channels of lines and whether approval had
been accorded for new channels of lines in
certain exchunges and if so, when and the
number of such exchanges i 1espect of which
such approval had bee accorded and the time
by which channels of lines will be incearsed
there and the details in this regard in respect
of each exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.
All the 7 rwrunk exchanges in Ahemdabad
Disitrict viz Baraja, Dechgam, Dhandhuka,
Rukhial, Sanand and Viarngam arc having
direct trunk circuits to Ahemdabad Trupnk
exchange. Nand-d and Dol are served by
Small Automatic Exchange which are paren-
ted to tiunk centre Baraja and Balva respect-
ively. In Mehsana Disiirict there are 8 trunk
exchanges cut of which seven viz. Chanasma
Harij, Kadi, Kalol, Patan, Vijipur and
Kukarwada are directly cornected to Meh-
sana Trunk Exchanges. Mapsa Trunk Ex-
change in Mehsana Disitrict is not connected
to Mehsana District Headquarter, as a direct
trunk circuit is not justified.

(b) There is no exchance in which aclls
do not matu'e for long hours and days to-
gether for want of adequate number of
trunk circuits. To further improve the trunk
Services, a number of 8-channel and 3-chan-
pel carrier systems have been approved to
be installed in rhese areas. Additional trunk
circuits between Dehgam and Ahemdabad
are likely to be provided on the interstite
cuble alerady laid between Dehgam and
Ahemdabad. Trunk circuit will become
available after installation of the equipment.
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Installation of Telephone Exchanges

110 9. SHRI LAKSHMAN MALLICK :
Will the Minister of COMMUNICATIONS
be pleased ‘o state : .

(a) the number of telepbone cxchangfs
installed in diffcrent parts of the country I1n
1982-85;

(b) whether Government have a proposal
to increase the number of pew telephone
cxchapnges in 1983-84;

(c) ii so, the number of telephone ex-
changes proposed to be installed in 1983-84;
and

(d) the number of telephone exchanges
proposed to be set up in different places
of Oris-ia?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) 732
(b) Yes, Sir.

(¢) Subject to availability of materials and

financial resources, 845 new telephone ex-
changes are planned to be set up during
1983-84.

(d) About 30.

Waiting List for L.P Gas in Delhi/

New Delhi
11060. SHR1 ANWAR AHMAD : Will
the Minister of ENERGY be pleased to

state :

(a) the total number of persons in the
waiting list for new single LPG connections
in Delhi/New Delhi and whether Government
propose o issue orders immediately that
double gas connections may not be given till
such time all persons in the waiting list for
new single gas connections; are given conne-
ctions if not, the reasons there for;

(b) whether it is obligatory under any law
that a person to whom a new gas connection
is given should purchase gas stove also from
the same agency from which he has begn ask-
ed to take gas cylinder; and
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(c) if not, the steps being taken or proposed
to be taken to check the gas agency holders
from compelling the customers to purchase
ga- stove etc. from their agency only?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :(a) As no
31.3.1983 the number of customers on the
waiting lists in Delbi/Ncw Delhi was 4,59,-
465. It has been ensured that the release of
second cylinder does not in any way affect
the normal cor.sumer ¢nro'ment programmes
embarked upon by the oil industry, hence
there is no proposal under corsideration to
issue orders to discountinuc the release of
second cylinder.

(b) and (¢) The cu:tomer is at liberty to
buy a gas stove of his choice either from the
dealer or in the open ma:ket. Under Monopo-
lies and Retrictive Trade Practices Act, 1969/
Regulations, a prospective customer in whose
favour a gas conncction is released can
purchase gas stove of ISI mark from any
agency, including the LPG distributor, thro-
ugh whom gas cornection has been released.
Message to this effect is printed on each Lnt-
imation Letier sent 1o new customer and si-
milar massage 1s also displayed prominently
in gas distributor’s srow-room The oil com=
panies have warned the LPG distributors
that should there be any complaint in this
regard, penal action weuld be taken agaijnst
them.

Drilling in Tripura and West Bengal,

11061. DR. VASANT KUMAR PANDIT:

Will the Minister of ENERGY be pleased to
stale :

(a) whether Government have seen a
news ilem appearing in the *“Natiopal Hera-
Id" dated 124 83 under the caption *Indo-
Soviet economic panel to meet in May™; and

(b) the suggestions put forth by the exper-
ts of the team abot drilling in Tripura and
West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM N
THE MINISTRY OF ENERGY (SHRI

GARGI SHANKAR MISHRA) : (a) Yes
Sir,
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(b) Tnformation is being collected and

will be placed on the table of the Sabha.

Recommendations for Improving of
Power Sector

11062. SHRT GHULAM RASOOL
KOCHAK : Will the Minister of ENERGY

be pleased to state :

(a) whether Government propose "to con-
tinue consul'ations with States on various
recommendations of the Committee on Power
for improving performance in the power
sector;

(b) if so, whether major reccommendations
of the 1980 Committee involved Structural
Policy Changes ;

(c) whether several rounds of discussions
already taken place with the Stete Governm-
ents; and

(d) by what time Union Government are
confident to implement and accept all the rec-
ommendation of the committee ?

THE MINISTRY OF STATE IN THE
MINISTER OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (b) The
Commitiee has made several recommcndat
ions for improving operational performance
to the power supply industry. Many of these
recommendationsare within the competence
of the States and suitable guidelince have al-
ready been issued to them for implementing
these recommendat-ions. In view of the long
range and adminglrative measures involved,
technical implementation of these recomm-
endations will take some time before they can
become effective.

The Committee has Ssome major recomm-
endations regarding the nced to enlarge the
role of the Centre in generation and EHV
transmission, the need to strengthen the or-
gansation of the power supplv industry at the
regional level through creation of Regional
Electricity Authorities as statutory bodiesl
and the need to improve the overall manag
ement of the State Electricity Boards througl
inroduction of more objective procedures of
recruitment, tenure and removal of the top
personnel of the SEBs. The Committee has
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also made certain recommendation regarding
rationalisation of tariff structure and higher

financial rates of return to be earped by the
Boards.

In regard to the major recommendations
of the Committee on Power. several rouuds
of discussions have been hold with the States
The States have expressed their reservation
aganist implementing the structural changes
recommended by the Committee. It is consid-
ered desirable to continue consultations with
the States for evolving a consensus among-
them before any further action can be initiat
ed for implementing these recommendations.
1t 1s hoped that further discussions can be
held with the States at the earliest.

Al daRe(w fafree, astg

11063. =it 7w fag wiea : F41 *m

@R gagta W@t a8 a1 A
f& -

(F) SAR A H qFE] AT

gfiggr fafqze & gz fega arar §

fega sa=x1d <fas AN f&qad #ifas
qAAFH I FIAW § ;

(@) Far ag = g % F7ard wiasy
fafyg T &I UsT SIAT g9 AT
F1 IJIA & @ IFT F9AT 4 1973 &
g FHAATH FIT § eqrad) ¥
frar & ; AR

(7) S¥T FFIAT g 47 JrT ast &
g s wigsy fafa § fegay wfa
sHT &0 T8 HY awar ufa fwgar @ 9

s W gaatg A (s e
qifew) : (F) & (7) FHAR Iwq
g wifasifal F gfeg fear § &
fo IAFEY AFIEAT &1 AW w@r,
FHA sy Qur afafqaw, 1948 ®
Fea g arat @ waife I A @y
¥ feqa @, 9gh SHA 59 AYHT QAT
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gy an AGY g€ @ FW AT W HA-
grfal #1 gear, /g wfasy fafa F ypram
afg § gt guAT OFF FY AT G E AT
IqT HT W &1 AT 9 @ < A1

Views of Chief M:nisters on Change in T.V.
Programmes

11064. SHRI GHULAM RASOOL
KOCHAK : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government had sought the
views of all Chief Ministers on T.V. Pro-
grammes;

(b) if so, how many Chief Ministers have
so far communicated their views on T.V.
Programmes:

(c) if so, who are the Chief Ministers
who have not so far communicated to
Government their views;

(d) what views were sought from the

State Chief Ministers; and

(e) by what time a final decision in regard
to the change on TV Programme will be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
The Government sought have views on Natio-
pal Programme from the Chief Ministers of
those States where full-fledged programme
producing TV Centres exist, i.e., the Chief
Ministers of Tamil Nadu, West Bengal,
Jammu and Kashmir, Maharashtra, Uttar

Pradesh and Punjab.

(b) So far Chief Ministers of West Ben-
gal, Tamil Nadu and Jammu and Kashmir
have communicated their views. An interim
reply has been received from the Chief

Minister of Punjab.

(c) Replies have not been received from
the Chief Ministers of Maharashtra and

Uttar Pradesh,
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(d) Their valuable suggestions on the
format and duration of the National Pro-
gramme were sought.

(¢) Tmprovement in TV programmes is
& continuous process. All the suggestions
received from various quarters, including
those from Chief Ministers, would be taken
into account in effecting improvements in TV
programmes including the National Pro-
gramme.

Retired Officlals Working in Private
Companies

11065. SHRI DIGAMBER SINGH : Will
the Minister of ENERGY be pleased to refer
to the reply given to Unstarred Question
No. 2688 dated 15th March, 1983 regarding
officials working in private companies and
state :

(a) the outcome of the study made of the
report in question;

(b) whether he is aware that some of the
retired officials of his Ministry referred to
in part (b) of the above question are acting
in connivance with the officers dealing with
man-made fibre industry and other staff in
furtherance of interests of their present em-
ployers;

(c) the reasons why he is not rotating
such vulnerable officials despite thic having
been repeatedly brought to his predecessor's
notice on the floor of the House; and

(d) the reasons why no surveillance is
being exercised over the activities of such
retired and serving officials who are working
in close collucion snd the entry of such
undesirable persons banned in his ministry,

THE MINISTER OF STATE IN THE
DEPARTME~T OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) one
Officer has already been transferred.

(b) No such act of connivance has come
to notice,
(c) and (d) Transfers are ecffected a1

suitable intervals as far as possible. Visi-
tors can meet officers of the rank of Under

Secretary and above by appointment.,
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Postponment of Elections/3ye-Elections

11066. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) number of bye-elections/mid-term
clections postponed in the country during
the last 2 and half years; and

(b) if so, the for postponing

these elections 7

recasons

THE MINISTEFR OF LAW. JUSTICE
AND COMPANY AF AIRS (SHRI
JAGAN NATH KAUSHAL):(a) and (b)
The requisite information is being collected
and will be laid on the Table of the House.

Appointment of Senior Officers in Qil
and Natural Gas Commission

11067. SHRT HARISH KUMAR GANG-
WAR : Will the Minister of ENERGY be
pleased to state :

(a) how many officers at <enior level
positions i.e. in the scale of Rs.2401-3200
and above have heen directly appointed in
the Oil and Nafural Gas Commission since
October, 1981; -

(b)Y whether prior to such appointments,
posts were created, advertisements made
and jobs analysed for which the recruitment
was to be made;

(c) if so, the job which was being done
by such officers in their previous organisa-

tion and duties assigned to them in ONGC;
and

(d) number of such officers taken from
CCI, BHEL and others ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) (a) 52 officers
from outside (9 in the Finance and Accounts
and 43 in other operational activities of the
Commission have been appointed to posts
in the pre-revised pay-scale of Rs. 1¢80-2300
(now the revised scale is Rs. 2400-3200) and
above since 1.10.1981, the date the present
incumbent took over as Chairman.
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(b) and (¢) Fifty posts had already been
created before appointments were made and
two posts had to be created afresh for ap-
pointment of the remaining two officers.
Qut of these 52 posts, 8 posts were in exis-
tence at the time when the present incum-
bent took over as Chairman. ONGC. Forty
four posts were created after the present
Chairman assumed office, The Commi-sion
made the recruitment after proper adver
tisement and/or notification to a number of
Public Undertakings of their needs for
senior officers. The appointments were
madc on the recommendations of duly
constituted selection boards which took
into account the duties performed by such
officers and their suitability for appointment
in the ONGC.

In so far as appointments in the Finance
& Accounts Department of the ONGC are
concerned, officers so appointed are carry-
ing out the duties relating to the field of
Financial Management, Financial Planning,
Project Monitoring, Operational Research
Applications in Finance, Investment deci-
sions, evaluation of Capital Expenditure
proposals, Project Cost Estimation, Means
of Financing and Financial Proposals of
Projects, Preparation of Feasibility Study
reports, Management Information Reports
Budget and Budgetary Control and Cash
Flow and preparation of Financial Accounts
and cost statements.

Regarding the officers appointed in other
areas the duties assigned to them relate to
Vigilance, Security, Management Services,
Management Audit, Stores Operational
Purchases, Contract Technical Studies, etc.

As 1he result of a SWOT (Strenoth,
Weakness, Opportunity and Threat) analyses
carried out in early 1982, it was discovered
that in these arcas of the activities of the
Commission, a great deal of reinforcement
was requirad to bring about better standards
of working and effectiveness.

The number of offlcers taken from the
CCI in ONGC in 3, from the BHEL is 5 and
from other is 44,
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Tampering with Accounts of Subscribers
in EPF Organisation in Account Section

11068. SHRI rR.P. YADAYV : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are aware that
in the Accounts Section of the E.P.F. Or-
ganisation, a lot of tamperings are done
resulting in harassment to poor subscribers;

(b) if so, the reasons for such tamperings;
and

(c) if so, what action is proposed to be
taken against all such erring officials in the
Accounts Section of the E.P.F. Organisa-
tion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (¢) Some complaints of a
general nature may have been received by
the Employees’ Provident Fund authorities.
The matter will be looked into.

Representation of SC/ST etc in Recruit-
ment in Gujarat Dadra and Nagar Haveli

11069. SHRI UTTAMBHAI H. PATEL :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether it is a fact that representations
have not been given in recruitment to vari-
ous categories of staff employees and officials
of (1) Scheauled Castes and Tribes and
(2) Adivasis in district of Fulsar and Surat
and other districts of Gujarat and Union
Territory of Dadra and Nagar Haveli during
1-2-1980 to 31.3.1983;

(b) if so, the reasons therefor;

(c) the steps taken to recruit them in

future;

(d) the number of staff recruited in each
categories in each of the above districts
during the above period; and

(e) how many of them belong to the above
categories ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No Sir. Due
representation has been given in attendance

with the general orders of the Government as
far as possible.

(b) and (c) The question does not arise.

(d) and (e) The information is being col-
lected and will be placed on the Table of the
House in due course.

Misappropriation of Gas Cylinders By
Ex-Captain of Army

11070. SHRI K. LAKKAPPA : Will the
Minister of ENERGY be pleased to state.

(a) whether it is a fact that 3 Ex-Capta -
ins of the Army have been held for cheating
and misappropriation of eas cylinders (Ref.
Hindustan Time of 10 April, 1983);

(b) if so, detials of the case and action
taken aginst the alleged cheats:

(c) whether Government are aware that
such gas cylinders fetch very high premium
in the market because of heavy demand for
gas connections;

(d) amount of
money the alleged culprits are supposed to
have amassed by the alleged clandestine
misappropriation of gas cylinders;

if <o, the approximate

(e) whether Government awould consider
checking of stocks of gas cylinders with
other stockist in order to detect shortages;
and

(f) remedial measures taken or proposed
to guard against such losses of gas
cylinders ?

THE MINISTER OF STATES IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI S_HANKAR MISHRA) : (a) Yes,
Sir.

(b) M/s. Sarvatra Gas Service was invo-
lved in misappropriation of 10C’s cylinders
in collusion with an 10C's transport con-
tractor, of some of whose partners were com-
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mon with the partners of M/s. Sarvatra Gas
Service The case was handed over to C.B.1.
and the distributorship was terminated on
6.4.1981. The C.B.1. is proceeding with the
case.

(c) Yes, Sir.

(d) 1t has not been possible so far to ass-
ess the exact amount which might have been
realised by the culprits in clandestine sale of
cylinders suspected to have been misapprop-
riated.

(e) and (f) : Apart from two regular ins-
pections of distributors’ equipment each
year, surprise inspection are also made of
equipment with distributors to ascertain whe-
ther any loss has accured. If misappropria-
tion is suspected suitable action is taken
against cach distributor.

IR (AT ) THARAT Qaaaw
A fadr 7Y SRl wATNA

11071, » ®WaANE WIo a7
Fal X AAT A AAIN I AT FIA
f& -

(%) I¥EI (JHUT) ZHIRNT 0FAHT
a fFad T RA FAsga faa ag AT 39
ugads ¥ wafza aaad fwad s 9%
¥ 7€ AT AZHIIAT § 919 fRadr arzq
WIE T ATITIFAT & ;

(@) Far AT &Y FH F w
argefan w7 WY fagw grar § sk
aifrsa qew 4 04T uE fawiag 24 =@
1983 Y AFTIFHF, AT HET FY A
2 e afg gi, @t 99 9T FA1 FILA1E Y
UL

() Far A& Ay AT F FH FG

wYr fagsa &1 T W & fqq srawas
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(3) wi@agy, fa@aae &t gren
F-ufFmas arge gru AR § Med
F F17 1 cdqwfg w9 a8 O AN w
#1 ®3 aF QU A FAF a4l FINT &
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Grant of Items of bulk drugs to Foreign

Firms
11072. SHRI SAJIAN KUMAR : Will
the Minister of CHEMICALS AND

FERTILIZERS be pleased to state :

(a) what are the names of items of bulk
drugs. licence No. and date and capactiy
granted for these itmes in favour of foreign
firms during the Fourth Five Year Plan

period’

(b) whether it is « fact that these compa-
nies have been untilising their own bulk
drugs for their own captive consumption and
if so, details of production consumption;

(c) whether with the coming into force of
the policy of Rs. 2 crores these foreign
companies have been benefited to the extent
that they are over-producing formulations
without caring for the I (D & R) Act; and

(d) what action Government propose to
take against the ¢ firms ?

THE MINISTER OF CHEMICALS
AND FERIILIZERS (SHRI VASANT
SATHE) : '(a) A Statment giving the req-
iusite informantion relating to the period
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1969-70 to 1973-74 is laid on The table of
the House. (Placed in library. See No LT
6682/83).

(b) : The information about the produc-
tion and consumption of bulk drugs referred
to in the above statement is being collected
and will be Jaid on the Table of the House as
soon as possible,

(a) and (d) : Government’s Policy on
Regularisation of Excess production of
formulations produced by foreign companics
1s contained in Department of Industrial
Development’s Press Note dated 29.8.80 as
modified by this Ministry’s Press Note dated
17.10.81, Department of Industrial Develop-
ment's Press Notes dated 21 st April/3rd
May, 1982 and 8th April, 1983.

Manufactare of DMT. MEG and TPA/PTA

11073. SHRI R. N. RAKESH : Will the
Minister of ENERGY be pleised to state ;

(a) names of the existing parties for
manufacture of DMT and separately for
MEG in country showing the unitwise capa-
cities both in private and public sectors;

(b) the details of licences/letter of intent
issued for manufacture of DMT & MEG;

and

(c) the details of licences/letters of intent
issued for manufacture TPA/PTA in the

country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM' IN
THE MINISTRY OF ENERGY (SHRI
GARG]I SHANKAR MISHRA) : (a) Par-
ticulars of untis manufacturing DMT and
MEG are as follows :

——

S. No. Name of the Unit

Whether in

DMT
1. Indian Petrochemicals
Corporation Limited

MEG

1. Indian Petrochemicals
Corporation Limited

2. National Organic Chemicals

Capacity
(tonnes/annum) public or
private sector
30,000 Public Sector
20,000 Public Sectot
10,000 Private Sector
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(b) Letters of intent/industrial licences for the manufacture of DMT & MEG have been

issued to the following parties :(—

S. No. Name of the party

Capacity
(tonnes/annum)

DMT
1. Bombay Dyeing & Manufacturing
Co. Limited

2. Bongaigaon Refinery & Petrochemicals
Limited

3. J. K. Synthetics Limited

MEG

1. West Bengal Industrial
Development Corporation

60;000

35,000

4,000

25,000

(c) No letter of intent/industrial licence for the manufcature of TPA/PTA has been

issued.

Merger of Coal Washerics of Sail With
B.C.C.L.

11074. SHRI BASUDEB ACHARIA
Will the Minister o° ENERGY be pleased

state :

(a) whether it is a fact that the Committee
Report on the proposal of merger of four
Coal Washeries of Steel Authority of Jndia
Ltd. with Bharat Coking Coal Ltd. has been
received and the recommendations of the
Committec have been approved by Govern-

ment;
(b) whether it is a fact that the merger
will take place in the financial years 1983-84,

and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI

DALBIR SINGH) : (a) to (¢) The Govern-
ment had decided in principle to transfer the
ownership of Central Coal Washeries from
Steel Authority of India Ltd. to Bharat Cok-
ing Coal Ltd. These Companies are trying to
mutually finalise the modalities of transfer,

Unemployment Due To Mechanisation in
I.L.T.D. Division of I.T.C.

11075. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are aware that
over 15,000 stemmers employed by the ITC
in ILTD division in Guntur are facing unem-
ployment as a result of mechanisation intro-
duccd by the comany; and

(b) if so, whether Government propose to
take immediate steps to prevent this large
scale unemployment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) and (b) According to
informantion received from the
Government of  Andhra Pradesh, the

appropriate authority under the Industrial
Disputes Act, 1947, 5,000 seasonal workers
have been rendered jobless not because of
mechanisation but as a result of closure
declared by the I.T.C. Management of their
Stemming and Redrying Factory at Chirala,
Guntur. Efforts made by the State Govern-

ment to the avert closure have not yielded
any result,
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12 hrs.
SOME HON. MEMBERS rose

(Interruptions)””

MR. DEPUTY SPEAKER : All of you
please sit down. Don’t record.
(Interruptions)**

MR. DEPUTY-SPEAKER Hon.

Members, every day I need not tell you that
you must sit down; then, one by one will be
called and he may say something...(Interrup-
tions) How can I hear all of you at the same
time ? Why can’t you have some sortof a
self-discipline ? (Interrputions) Please sit
down..I will go to the next item of the agenda.
Then, you cannot do anything. Iam telling
you. Are you sitting down or not ?7—No.

(Interruptions)"*

MR. DEPUTY-SPEAKER : 1 am going
to the next item of the agenda. Papers to be
laid on the Table.

(Interruptions)*”

MR. DEPUTY-SPEAKER : Don’t record
anything.

(Interruptions)*”

[Some Hon. Members then left the House]

— ——

12.02 hrs,

PAPERS LAID ON THE TABLE

Statement of value of import Contemplated
in 1983-84.

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : I beg to lay on the
table a statement (Hindi and English versions)
regarding value of import contemplated in
1983-84, in pursuance of an assurance given
on the 5th April 1983 while replying to the
discussion on the Demands for Grants of the
Ministry of Defence for 1983-84. [Placed in
Library. See No. LT-6628/83].

Notification under Monopolies and
Restrictive Trade Practices Act.

MAY, 10, 1983
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THE MINISTER OF [LAW, JUSTICE

AND COMPANY  AFFAIRS (SHRI
.JAGAN NATH KAUSHAL): I beg
to lay on the table copy of Notification

No. S.0. 355 (E) fHindi and English versions
published in Gazette of India dated the 6th
May, 1983 directing that the provisions of
section 2! and section 22 of the Monopolies
and Restrictive Trade Practices Act, 1969
shall not apply to any proposal in respect of
an industry or service specified in the Sche-
dule to notification, under sub-section (3) of

section 22A of the said Act. [Placed in
Library See No. LT-6629/83].
Notifications under Fmployees Provident

Funds and Miscellaneous Provisions
Act and Apprentices Act.

THE MINISTER OF.  STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI V. SHIVRAJ
PATIL) I beg to lay on the table :

(1) A copy of the Employees’ Provident
Funds (Amendment) Scheme, 1983
(Hindi and English versions) published
in Notification No. G.S.R. 321 in
Gazette of India dated the 16th
April, 1983, under sub-section (2) of
section 7 of the Employees Provident
Funds and Miscellaneous Provisions
Act, 1952, [Placed 1n Library. See
No. L1-6630/83]

(2) A copy of Notification No. S.0. 1808
(Hindi and English versions) published
in Gazette of India dated the 9th
April 1983 containing Order deter-
mining the ratio of trade apprentices
to workers, other than unskilled

workers in the building and furniture
trade group, under sub-section (3) of
sections 37 of the Apprentices Act,
1961. [Placed in Library. See No.
LT-6631/83.]

Notifications under Oil and Natural gas
Commission Act.

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR): I beg to lay on the table:

**Not recorded.
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A copy each of the following Notifica-
tions (Hindi and English versions) under
sub-section (4) of section 32 of the Oil and
Natural Gas Commission Act, 1959 : —

(1)

(2)

The Oil and Natural Gas Commission
{Conduct, Discipline and Appeal)
(Amendment) Regulations, 1982
published in Notification No. 17(7)/
81-Reg. in Gazette of India dated
the 18th September, 1932.

The Oil and Natural Gas Commission
(Pay and Allowances) Amendment
Regulations, 1982 published in Noti-
fication No. 17(23)/79-Reg. in Gazette
of India dated the 21st August 1982,
[Placed in Library. See No. LT-6633/
83.]

Annual Report of and Review on National
Cooperativeland Development Baoks
Federation, Bombay for 1981-82, of

National Coperative Housiong
Federation New Delhi, for
1981-82, etc,

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) : 1beg to lay
on the Table :
(1) (i) A copy of the Annual Reporl

(2) A statement

(Hindi and English versions) of
the National Cooperative Land
Development Banks Federation,
for the year 1981-82.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of
the National Cooperative Land

Devclopment Banks Federation,
Bombay, for the year 198]1-82
together with Audit  Report
thereon.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National  Cooperative  Land
Development Banks Federation,

Bombay, for the year 1981-82.

(Hindi and English
versions) showing rcasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library See No.
LT-6633/83)
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(i) A copy of the Annual Report
(Hindi and English versions) of
the National Cooperative Housing
Federation, New Delhi, for the
year 1981-82.

(ii) A copy of the Annual Acco-
unts (Hindi and English versio ns)
of the National Cooperative

Housing Federation, New Delhi,
for the year 1981-82 together
with Audit Report thereon.

(iii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Cooperative Housing
Federation, New Delhi, for the
year 1981-82.

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(3) above. [Placed in Library. See No.
LT-6634/83)

(i) A copy of the annual Report
(Hindi and English versions) of the
National Fcderation of Coopera-
tive Sugar Factories Limited, New
Delhi, for the year 1981-82 along
with Audited Accounts.

(ii) A copy of Review and Hindi
English versions) by the Govern-
ment” on the working of the
National Fedration of Coopera-
tive Sugar Factories Limited,
New Delhi, for the year 1981-82

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (5)
above. [Placed in Library See No.
L -6635/83]

(i) A copy of the Annual Report
(Hindi and Enoglish versions) of
the National Hcavy Engineering
Co-operative Limited, New Delhi
for the year 1981-82 along with
Audited Accounts,

(11) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Heavy Engineering
Cooperative Limited, New Delhi
for the year 1981-82,
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(8) A statement (Hinvdi and English
versions) showing reasons for delay
in laying the papers mentioned at (7)
above. [Placed in Library See No.
LT-6636/83]
(9) (i) A copy of the Annual Accourts

(Hindi and English versions) of
the National Federation of
State Cooperative Banks Limited
Bombay, for the year 1981-82.

(ii) A copy of the Annual Accounts
(Hindi and English vcrsions) of
the National Federation of State

Cooperative  Banks  Limited,
Bombay, for the year 1981-82
together with  Audit Report
thereon.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Federation of State
Cooperative Banks  Limited,
Bombay, for the year 1981-82.

(10) A statement  (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(9) above., |Placed in Library See No.
LT-6637/83]

Annual Report and Accounts, of the
Super Bazar, 145 Coopcrative Stores
I td.Delhifor 1979-80.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I beg to lay on the table :

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Super Bazar, the Cooperative
Store Limited, Delhi, for the year
1979-80.

(ii) A copy of the Annual Accounts
(Hindi and English -versions) of
the Super Bazar, the Cooperative
Store Limited, Delhi, for the
year 1979-81 together with Audit
Report thereon.

A statement (Hindi and English
versions) showing recasons for delay
in laying the papers mentioned at (1)
above. [Placed in Library. See No.
LT-6638/83].
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Statements showing action taken by
government of various alsurances,'
promises etc. given by Minpisters
during various sessions of
VI [ ok Sabha.

THE MINISTER OF STATE IF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
HK.L. BHAGAT) : I beg to lay
ocn the table the following statements
(Hindi and English versions) showing the
action taken by the  Government on various
assurances, promises and undertakings given
by the Ministers during the verious :essions
of Seventh Lok Sabha :—

(1) Statement No. XXIV-Third Session,
1980.

(2) Statement No. XVII-Fourth Session,
1980.

(3) Statement No. XVII-Fifth Session,
1981.

(4) Statement No. X-Seventh Session,
1981.

(5) Statement No. IX-EFighth Session,
1982.

(6) Statement No. V-Ninth Session,
1982.

(7) Statement No. 1V-Tenth Session,
1982,

(8) Statement No. II-Eleventh Session,
1983.

[Placed in Library. See No. LT-6639/83]

Annual Report of and Review on Jawahar
Lal Nehru University, New Delhi for
1.9.81. to 31.8.82. and for 1981-82, etc,.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : I beg to lay
on the table :

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the Jawaharlal Nehru Univer-
sity, New Delhi, for the period
form 1st September, 1981 to 31st
August, 1982.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of rtha



303 PLT

| o

(3)

(4)

(5)

(6)

)

@)

Jawaharlal Nehru University,
New Delhi for the period from

ist September, 1981 to 3lst
August, 1982,
A statement (Hindi and English

versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

A copy of the Annual Accounts
(Hindi and English versions) of the
Jawaharlal Nehru University, New
Delhi, for the year 1981-82 together
with Audit Report thereon.

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(3) above. [Placed in Library. See
No. LT-6640/83."

(i) A copy of the Annual Report
(Hindi and English versions) of
the University of Hydrabad, for
the period from July 1981 to
March 1982.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
University of Hyderabad, for the
period from July, 1981 to March,
1982.

A statement (Hin!i and English
versions) showing reasons for delay
in laying the papers mentioned at
(5) above. [Placed in Library. See No.
LT-664/83.]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Gandhi Darshan Samiti, New
Deihi, for the year 1981-82 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Gandhi Darshan Samiti, New
Delhi, for the year 1981-82.

A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (7)
above. [Placed in Library. See No.
LT-6642/83.]

AnswersVAISAKHA 20, 1905 (SAKA)

(9) A statement (Hindi

(12) A statement
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and English
versions) explaining reasons for not
laying the Annual Report of the
Aligarh Muslim University, Aligarh
for the year 1981-82, Annual Report
and Audited Accounts of Delhi
University, Delhi for the year 1981-82
and Annual Report and Audited
Accountsof the North Eastern Hill
University Shilong, for the year 1981-
82. [Placed in Library. See No.
LT-6643/83.]

(iY A copy of the Annual Report
(Hindi and English versions) of
the National Council of
Science Museums, Calcutta, for
the year 1981-82,

(ii) A copy of the Annual Accounts
(Hindi and English versions) of
the National Council of Science
Museums, Calcutta, for the year
1981-82 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Council of Science
Museums, Calcutta, for the year
1981-82.

(11) A statement (Hindi and English

versions) showing reasons for delay
in laying the papers mentioned at
(10) above. [Placed in Library. See
No. LT-6644/83.]

(Hindi and English
versions) showing reasons for delay
in laying the *Annual Report and
Audited Accounts of the National
Institute of Foundry and Forage
Technology, Ranchi, for the year
1981-82. [Placed in Library See No.
LT-6645/83]

Annual Report of and Reviews on National
Institute of Health and Family Welfare,
New Delhi for 1981-82, for Central

Council of IndianjMedicine, New Delhi

for 1981-82, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE
KIDWAI) : I beg to lay on the Table :

(SHRIMATI MOHSINA
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(1) (i) A copy of the

(2) A statement

(3)

4) A

(

)

Annual Report
(Hindi and English versions) of
the National Institute of Health
and Family Welfare, New Delhi,
for the year 1981-82.

A copy of Annual Accounts
(Hipdi and English versions) of
the National Institute of Health
and Family Welfare, New Delhi,
for the year 1981-82 together
with Audit Report thereon.

(ii)

(iii) A copy of Review (Hindi and
English Versions) by the Govern-
ment on the working of the
National Institue of Health and
Family Welfare, New Dethi for
the year 1981-82.

(Hindi and English

versions) showing reasons for

delay in laying the papers mentioned
at (1) above. [Placed in Library.
See No. LT-6646/83.]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Centra] Council of India
Medicine, New Delhi, for the year

1981-82 along with  Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-

ment on the working of the
Central Council of Indian
Medicine, New Delhi, for the
year 1981-82.

statement (Hindi and  English

versions) showing reasons for delay
in laying the papers mentioned at (3)
above. [Placed in Library) See No,
LT-6647/83.]

(i) A copy of the Annual Report
(Hindi and English versions) of

the Institute for Population
Studies, Bombay, for the year
1978-79 along with  Audited
Accounts.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
International Institute for Popu-
lation Studies, Bombay, for the
year 1978-79. )

(i)
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(b) () A copy of the Annual
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Report
(Hindi and English versions) of
the International Institute for
Population Studies, Bombay, for
the year 1979-80 along with
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the International Institute for
Population Studies, Bombay, for
the year 1979-80.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (5) above. [Placed in

Library. See No. LT-6618/83.]

(7) (@) (i) A copy of the Annual Report

(Hindi and English versions)
of the Indian Council of
Medical Research, New
Delhi, for the year 1978-79.

(ii) A copy of the Annua
Accounts (Hindi and English
versions) of the Indian Coun-
cil of Medical of Medical
Research, New Delhi for the
year 1978-79 together with
Audit Report rthereon.

A copy of the Annual
Report (Hindi and English
versions) of the Indian Coun-
cil of Medical Research, New

Delhi for the year 1979-80.

() ()

(i A copy of the Anpnual
Accounts (Hindi and English
versions) of the Indian
Council of Medical Research,
New Delhi, for the year
1979-80, together with Audit

Report thereon.

A copy of the Annual
Report (Hindi and English
versions) of the Indian
Council of Medical Research,
New Dclhi, for the year

1980-81.

A copy of the Annul Accounts
(Hindi and English versions

(cy (i)

(iD)
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of the Indian Council of
Medical Research, Ncw

Ielhi for the vyear 1980-81
together with Audit Report

thereon.

(d) (i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Council of
Medical Research, New
Delhi for the year 1981-82.

(i) A copy of the Annual

Accounts (Hindi and English
versions) of the Indian
Council of Medical Research,
New Delhi, for vear 1981-82.

(¢) A copy of the Review (Hindi and
Ernglish Versions) by the Govern
ment on the working of the Indian
Council of Medical Research,
New Delhi, for the vear 1978 79,
1979-80, 1980-8] and 19%1-82.

(8) A statement ‘Hindi and English
versions) showine reasons for delay
in laying the papers mentioned at
(7) above. [Placed in Library. See¢ No.
L. T-6649/83]

Correct of answer to USQ No o815 Re
housing facilitics for employees of
Indo-Burmai'ctrolevm Co Lid.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) @ |
to lay on the table :

beg

A statement (Hindi and English versions)
correcting the reply given on 3rd May, 1983
to Unstarred Question No. 9815 by Shri
Nihal Singh regarding housing facilities for
employees of Indo-Burma Petroleum Com-
pany Limited.

Sir

I invite attention ol the House to reply
given to Lok Sabha Unstarred Question No,
9815 in this House on 3rd May, 1983, In
reply to the above question it was stated
inter alia “*There are 1325 monthly and 1357
daily wage employees working in IBP Co.
Ltd.” This may be read as follows : —

VAISAKHA 20, 1905 (SAKA)
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No. of employees in IBP Co. Lid.

Permanent (on monthly

wage basis) —1325

Temporary (on daily
wage basis) — 32
Total : 1357

The inconvenience ca,used is regretted.

Correction of answer to USQ No. 10583
Re deficits shown in State Budgets.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) /I beg to lay
on the Table a statement (Hindi and English
versions) correcting the reply given on 6th
May, 1983 to Unstarred Question No. 10583

by Shri A.K. Roy regarding deficits shown
in State Budgels.

STATEMENT

In the Statement laid on the Table of Lok
Sahha in reply to pa:rt (a) against Assam

15.99 be read instdad of —25.99 for the
year 1980-81 and - 110.00 instead of --1.10
for the vear 1983-84, Similarly against total
all States 4 17.78 be read instead of 4 77.78
for the year 1982 83 and — (96.04 instead of
—£87.20 for the year 1983-84,
res retted

The error is

Cudget Estimates of Damodar Valley
Corporation for 1983-84.

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI CHANDRA SHEKHAR SINGH) :
1 bez to lay on the table a copy
of Budget Estimates (Hindi and English
versions) of the Damodar Valley Corporation
for the year 1983-84, under sub-section (3)
of section 44 of the Damodar Vellay
Corporation Act, 1948, [Placed in Library.
See No. LT-6652/83.]

Annual Report of and Review on Wool and

Woollens Export Promotion Counpil,
New Delbi, for 198 |-82, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA) : 1 beg to lay on the table :
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(2)
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(i) A copy of the Annual Report
(Hindi and English versions) of
the Wool and Woollens Export
Promotion Council, New Delhi,
for the year 1981-82 along with
Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by the
Government on the working of
the Wool and Woollens Export
Promotion Council, New Dclhi,
for the year 1981-82.

A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library See No.
LT-6653/83.]

Notifications under Finance Commission
(Miscellancous Provisions) Act, Delhi

Sales Tax Act,

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRI JANAR-

and Customs
Act, cte. See.
IN THE

DHANA POOJARY) : 1 beg to lay down on
the Table :

(1)

(2

3)

(4)

A copy of the Finance Commission
(Salaries and Allowances) Amend-
ment Rules, 1983 (Hindi and English
versions) published in  Notification
No. G.S.R. 379 (E) in Gazette of
India dated the 6th May, 1983 i1ssued
under the Finance Commission (Mis-
cellaneous Provisions) Act, 1951.
(Placed in Library. See No. LT-6654/
83.]

A copy of the Dclhi Sales Tax (First
Amendment) Rules, 1983 (Hindi and
English versions) published in Noti-
fication No. F.4(21)/83-Fin (G) in
Declhi Gazette dated the 14th March,
1983, under Section 72 of the Delhi
Sales Tax Act, 1975.

A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the notification mentioned al
(2) above. [Placed in Library See No.
LT-6655/83.]

A copy each of the following Noti-
fications (Hindi and English versions)

under-Section 159 of the Customs Act,-

1926 :(—
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(i) G.S.R. 366 (E) published in
Gazette of India dated the April,
1983, together with an explana-
tory memorandum extending the .
validity of Notification No. 157-
Customs dated the 26th May,
1982, upto 31st March, 1984,

(i) G.S.R. No. 367 (E) published in
Gazette of India dated the 30th
April, 1983 together with an ex-
planatory memorandum extend-
ing the validity of Notification
No. 76-Customs dated the 3lst

March, 1978 upto 31st March,
1984.
(in) G S.R. 368 (L) published in

Gazette of India dated the 30th
April, 1983, together with an
explaratory memorandum ex-
tending the validity of Notifica-
tion No. 80/82-Customs dated
the Ist March, 1932 upto 3lst
July, 1983.

(iv) G.S.R. 369 (E) published in
Gazette of India dated the 30th
April, 1981, together with an ex-
tending the validity of Notifica-
tion No. 4 Customs dated the
30th April, 1983 upto 31st March,
1984.

(v) G.S.R. 370 (E) published in
Gazette of India dated the 30th
April, 1983 together with an
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 89-Customs dated
the 30th March, 1981 so as to
cxtend the concessional customs
duty on Primiphos Methyl 25 per
cent wdp. [Placed in Library,
See No. LT-6656/83.]

(5) A copy of the Audit Report (Hindi

and English versions) on the Accounts
of the Delhi Financial Corporation

for the year ended 31st March, 1982
under Sub-section (7) of Section 37
of the State financial Corporations
Act, 1951. [Placed in Library. See
No. LT-6657/83.]
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Review on and Annual Report of Central
Cottage Industries Corporation of India,
Ltd., New Delhi for 1979-80, of Handi-

crafts and Handlooms Export Cor-
poration of India, Ltd.,, New Delhi
for 1981-82, etc.

SHRI P.A. SANGMA : 1 beg to lay on
the Table :

(1) A copy each of the following Papers
(Hindi and English versions) under
Sub-section 619A of the Companies
Act, 1956 :—

(a) (i) Review by the Government
on the working of the Cen-
tral Cottage Industries
Corporation of India Limited,
New Delhi, for the year
1979-80.

(i) Annual Report of the Cen-
tral Cottage Industries Cor-
poration of India Limited,
New Delhi, for the year 1979-
8 along with Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. [Placed
in Library. See No. LT-6658/
83.]

Review by the Government

on the working of the Handi-

crafts and Handlooms Ex-
ports Corporation of India

Limited, New Delhi, for the

year 1981-82.

Annual Report of the Handi-

crafts and Handlooms Ex-

port Corporation of India

(by (i)

(i1)

Limited, New Delhi, for the

year 1981-82 along with Au-
dited Accounts and the
Comments of the Comp-
troller and Auditor Genperal
thereon.

() Two statements (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. [Placed in Library See
No. LT-6659/83.1

(3 () A copy of the Annual Report
(Hindi and English versions)

of the Indian Jute Industries’ Re-
gsearch  Association, Calcutta,

for the year 1981-82 along with
Audited Accounts.

VAISWKHA 20, 1905 (SAKA)
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(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Indian Jute Industries’ Research
Association, Calcutta, for the
year 1981-82.

(4) A statement (Hndi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (3)
above. [Placed in Library. See No.
LT-6660/83.]

Anpual Report etc. of Central Institute of
Hindi, Agra, for 1981-82. See.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

(SHRIMATI SHEILA KAUL) : I beg
to lay on the Table :

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Institute of Hindi,
Agra, for the year 1981-82.

(i1) A copy of the Annual Accounts
(Hindi and English versions of
the Central Institute of Hindi,
Agra, for the year 1981-82 toge-
ther with Audit Report thereon.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above [Placed in Library See No. LT-
6681/83.]

COMMITTEE ON ‘PETITIONS
Minutes

SHRI CHANDRA PAL SHAILANI
(Hathras) : Sir, 1 beg to lay on the Table
Minutes (Hindi and English versions) of
Thirty-eigth to Fortieth, Forty-third, Forty-
fourth and Forty-sixth sittings of the Com-
mittee on Petitions.

RAILWAY CONVENTION COMMITTEE

Statement Showing Action taken by
Government

SHRI pTAYYAB [HUSSAIN (Farida-
bad): Sir, 1 beg to lay on the Table Eng-
lish and Hindi versions of the statement
showing action taken by Government on the
recommendations contained in Chapter I and
final reply in respect of the recommendations
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contained in Chapter V of the Sixth Report
of the Railway convention Committee on
action taken by Government on the recom-
mendations contained in the Third Report
of the Railway Convention Committee on
Review of Existing Rules of Allocation of
Railway Expenditure to Capital and Reve-
nue Accounts, Depreciation Reserve Fund,

‘Development Fund and Accident Compen-
sation Safety and Passenger Amenities Fund.

12.05 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Secre-
tary-General of Rajya-Sabba :

“In accordance with the provisions of Sub-

rule (6) of Rule 186 of the Rules of Pro-

cedure and Conduct of Business in Rajya

Sabha, I am directed to return herewith

the Finance Bill, 1983, which was passed

by the Lok Sabha at its sitting held on

the 2nd May, 1983, and transmitted to
the Rajya Sabha for its recommendations

and to state that this House has no re-
commendations to make to the Lok Sabha
in regard to the said Bill.”

ASSENT TO BILL
Appropriation (No. 3) Bill, 1983

SECRETARY : Sir, 1 lay on the Table
the appropriation (No. 3) Bill, 1983, passed
by the Houses of Parliament during the
current session and assented 10 since a report

was last made to the House on the 22nd
April, 1983.

COMMITTEE ON SUBORDINATE
LEGISLATION

Nineteenth Report

SHRI MOOL CHAND DAGA (Pali):
Sir, I present the Nineteenth Report (Hindi
and English versions) of the Committee on
Subord inate Legislation.

MR. DEPUTY-SPEAKER : Now we go
to the next item. Calling Attention by Prof.
Madhu Dandavate.

(Interruptions)**

_MR. DEPUTY-SPEAKER : Please do not

recbi'd anything except Prof. Madhu Danda-
vate's speech.
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(Interruptions)™™

MR. DEPUTY-SPEAKER : 1 am not
permitting anybody. 1 am permitting only
Prof. Madhu Dandvate to raise his Calling
Attention. You must permit him. Calling
Attention is on an important subject,

(/nterruptions)"*

MR. DEPUTY-SPEAKER Do not
record anything other than Prof. Madhu
Dandavate’s speech. Anybody except Prof.
Dandavate will not go on record. You may
call the attention of the Hon. Minister. Do
not record anything else, I am not allowing

anybody else. I have asked Prof. Madhu
Dandvate to speak,

(Interruptions)**

PROF. MADHU DANDAVATE (Raj-

pgr) : Just allow him to speak for one
minute,.

MR. DEPUTY-SPEAKER : Nothing. I
am not allowing anybody. No.

(Interruptions)**

MR. DEPUTY-SPEAKER : Prof. Danda-
vate, you carry on.

(Interruptions)""

MR. DEPUTY-SPEAKER : I have called
Prof. Madhu Dandavate to speak.

(Interruptions)®*

MR. DEPUTY-SFEAKER : Mr. Maya-
thever, if you get up every now and then; I
will have to name you. Please sit down.

Do not record anything.

(Interruptions)"*

MR. DEPUTY-SPEAKER : Are you going
to allow the proceedings to go on or not ?
You are stalling the proceedings of
the House. There is a limit. You must allow
the proccedings of the House to be carried
on. Are you going to take your seat or not ?

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : I am not going te
take my secat,

**Not recorded.
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PROF. MADHU DANDAVATE : He
might be allowed 1o say and to make his
statement within one minute. He can take
one minute of my time,

MR. DEPUTY-SPEAKER : 1 cannot
make any exception ¢nly in his case. How
can 1 allow any exception to him ? If they
allow Prof. Madhu Dandavate to
speak, then 1 will keep quiet,

do not

(Interruptions)**®

MR. DEPUTY SPEAKER
not allow him, I will keep quict,

If you do

(Interruptions)**

MR. DEPUTY-SPEAKER: Anything that
he says is nut going on record. We have got
to conduct the proceedings of the House.
There is a limit. Prof. Madhu Dandavate
has got an important Call Attention. His
own colleagucs do not allow him. I am very
sorry at this. That is the understanding
among the opposition ?

PROF. MADHU DANDAVATE : Please
allow him. They are not raising any issue
ngainst me. They are raising an issue against
them.

(Interruptions)"”

MR. DL PUTY-SPFEAKER : Prof. Danda-
vate, please start, 1 am not permitting any-

body Prof. Madhu Dandavate; I am not
allowing anybody elsc
(Interruptions)*®
MR. DEPUTY-SPEAKER : I am not

going to allow. Today may be the last day.
I have to carry out the agenda. I am, there-
fore, asking Prof. Dundavate to call the
attention of the Minister. Do not record any
other thing except Prof. Dandavate’s Calling-
Attention,

(Interruptions)®*®

MR. DLPUTY-SPEAKLER : If Prof.
Dandavate does not raise, 1 would go to the
next item.

PROF. MADHU DANDAVATE : Don't
threaten like this, I am not able to hear
You.

September, 1979.

MR. DEPUTY-SPEAKER :1 am asking
them to sit down. What is the method, you
tell me.

(Interruptions)**

MR. DEPUTY-SPEAKER : 1 need not
allow anybody. I can restrict anyboy. I have
got the powers. Ihave to conduct the
proceedings.

(Interruptions)"*

MR. DEPUTY-SPEAKER : That is not
possible. I know that. Do not record any-
thing other than Prof. Dandavate’s Calling
Attention.

(Interruptions)**

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported massive marine fraud by two Delhi-
based industrialists of Jain Sudha
vanaspati involving deliberate sink-
ing of two ships to make
fraudulent insurance claim,

PROF. MADHU DANDAVATE (Raj-
pur) : Sir, {1 call the attention of the Minis-
ter of Finance to the following matter of
urgent public importance arnd request that
he may make a statement thereon :(—

“Reported massive marine fraud by two
Delhi-based industrialists of Jain Suddha
Vanaspati involving allegedly deliberate
sinking of two ships carrying fictitious
cargo to make a fraudulent insurance
claim to the tune of Rs. 24 crores and the
action taken by Government in the
matter."’

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :
MTr. in September, 1979, two
ships S.S. AVERILLA AND M.V.

OHDAI sailed from Singapore to India.
The ships sank in mysterlous circumstances
on their way to India. It was reported that
S.S. AVERILLA sank off the coast of Sri
LLanka on 5th September, 1979 and M.V.
OHDAI sank of the coast of Burma on $th

**Not recorded.
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The cargo on the ships was purported to
consist of large quantities of cloves, brass
scrap, P.V.C. Resin and crude palm oil for
various consignees in India. The supplier of
the entire cargo was reported to be one and
the same party in 3 different names. In India
"the insurance covers for the cargo had been
given by New India Assurance Company Ltd.
and Oriental Fire and General Insurance Co.
Ltd. both subsidiaries of the General

Insurance Corporation of India.

The Indian Insurance companies were not
convinced with the genuineness of the [loss
and suspected foul play. Information gathered
by ‘New India’ led them to the conclusion
that there was no real cargo on both these
vessels. Complaints were therefore, lodged
by ‘New India’ with the Criminal Tnvestiga-
tion Department in Singapore. Bes:des both
‘New India’ and ‘Oriental’, also filed separate
complients with the CBI, New Delhi in
November, 1979 so that the matter cou'd be

thoroughly investigated.

We understand that the Singapore Police
has been successful in un-earthing an inter-

national fraud involving banks and Insurance
companies. [t has been proved in the Singa-
pore Court that there was no real cargo on
the ships and the purporied shipment con-
sisted only of rice bran and water in drums
and that the ships we ¢ deliberately scuttled
on the high seas to defraud the banks and
insurance companies.

According to the ‘Record of facts’ placed
before the Singapore Court the conspiracy
was allegedly hatched by Shri R.K. Jain and
V.K. Jain, both brothers who own a large

group of companies in India viz. Jain Shudh
Vanaspati Ltd., and Jain exports Pvt. Ltd.
ctc. They were allegedly assisted by their
associate Shri K.L. Suri of Orient Enter-
prises and their Singapore connecctions. On
account of the over-whelming cvidence pro-
duced by the Singapore Police in the Singa-
pore Court one of the conspirators Mr. Peter
Teh, a shipping magnate of Thai origin who
supplied the ships jumped bail of 3.5 million
Singapore dollars and absconded. Another
accused turned approver and 4 others have
pleaded guilty and have been convicted to
undergo sentences ranging from 4 years (o
12 months. The Singapore Court delivered

MAY 10, 1983

Ins. Claim (CA) 318

its judgement on 31st March, 1983. The find-
ings of the Singapore Court will help the
Indian insurance companies in resisting the
civil claims filed by the Indian consignees in
various Courts of the Country.

The CBI, New Delhi who registered cases
u/s 120 read with Section 420 IPC and 511
IPC were awaiting the results of the Charge
sheet preferred by the Singapore Police
against their own citizens before proceeding
further against the alleged conspirators in
India. In the light of the developments in
Slngapore the Government has requested the
CBI to expedite their investigations and take
further action in accordance with law.

PROF. MADHU DANDAVAT! : Iam
glad that the prima ficie case in my call
attention notice has been clearly established
and some of the contentions of my call atten-
tion notice have already been accepted by
the hon Minister. T would like to ask him
specific questions to seck information on the
basis of the documents that 1 have already in
my possession,

I have fortunately with me the statement
laid hefore one
the Public

of facts of the entire case as
nf the courts in Singanore hy
Prosecutor in which ! the details have
already been given. T have also with me two
important journals—the STRAINTS TIMES
of Singapore and also SINGAPORE MONI-
TOR of March 2% 1983 in which so many
details about this canspiracy and corruption
have already occurred. Fortunately some of
the persons involv:d in th's conspiracy were
tried in the court of law in Singapore and a«
it has heen rightlv admitted by the hon
Minister they have already been sentenced
to certain terms of imprisonment ranging
from 18 months to 4 years,

What T am disturbed and perturbed about
is that some improminent industrsalists, Jain
Brothers of Jain Shudh Vanaspati Ltd. are

involved, who, according to me, are habitual
offenders. 1 would also like 10 know whether

these offenders are also the persons involved
in the famous episode of malpractices regard-
ing import of edible oils. These Jain
Brothers are involved in a big conspiracy,
I would like to place before the House cer-
tain details and seek clarifications from the
Minister.
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1 am the only person who has tabled the
call aitention notice though here it has been
said--‘Notice given by Mr. Madhu Dandavate
and other members." There is no other
member. There is only one person who has
called the attention.

DEPUTY-SPEAKER
take the maximum

Therefore,
time of 30

Mr.
you can
minutes.

PROF. MADHU DANDAVATE : I will
take the maximum time. The moment you
ring the bell, T will sit down- in 20 minutes.

Firstly, I would like to know if the con-
viction of two wealthy Siigapore business-
men, Bhagwan Singh Aujla and his son,
Manmohan Singh by the Singapore court
has exposed actually the 27 million Singapore
dollar shipping scuttling case. 1 would like
to know whether it is a fact that as far this
case is concerned, the two brothers are R.K.
Jain and V.K. Jain whomn he referred to,
belong to Jain Shudh Vanaspati lLid. They
are involved in a conspiracy in which there
are two sets of malpractices that have been

indulged in.

They had cheated the banks in Singapore
to the tune of 27 million Sincapore dollars.

I want to know whether it is a true or not.
Secondly, is it not a fact that they have a
deeprooted conspiracy in which. with the

help of the crew, with the help of the customs
authorities in Singapore and, with the help
of the police, they were able to have a big
plot in the conspiracy ? If you know the
details of this particular case, it almost
sounds like the Arabian Night story. What
is it that they indulged in? The details of
the case have appeared in the Srraits Times,
Singapore of April 1,1983 and Singapore
Monitor of March 28, 1983. 1 want to know
whether these copies have been made available
tohim. Jsit a fact that the dectails about
the conspiracy were reproduced in Flitz
Maine of 16th April 1983 and is it also a
fact the these two industriailsts —Jain Brother
Shuddha Vanaspati and their henchmen and
their agents in Delhi have purchased 25,000
copies of Blitz by paying Rs. 3 or Rs, 4/—
per copy and destroying them in the hope
that evidence would be destroyed and
that no Member of Parliament will be able

to get all the details to raise the
question before Parliament ? I also want to
know whether they have to know that such
efforts were made to purchase 25,000 copies
of to try to destroy the evidence. It is
a fact that this conspiracy had two objective
—One was to cheat the banks on the basis of
bogus documents ? ‘

What was modus o perandi of Jain Brothers
and also their accomplies and their henchmen
and agents in Sigapore? What they did
was that  ...... some of the unused licences
and also letters of Credit to a number
of companies were utilised by them in their
correspondence with the banks. That was
how they..... were able to get these credits.
These credits utilised in order to ensure rhat
certain fictiticts bookings of cargo were made
in the ships as far as this particular episode
sinking of the ships is concerned. Prior to

that, there was another episode that had
already taken place. After that failed, then
this conspiracy was undertaken. I would

like to know from the hon. Minister whether
he is aware of the fact that as early as in
March-April 1978. Jain Brothers already
involved one Bhajwan Singh in sending to
to Bombay shipment of coconut oil purchased
from Philipines packed in drume under the
garb of refined bleached decorised Palm Oil
in vessal ‘Culf Majesty’ because they cannot
directly send this particular commodity of
coconut oil and so, under the garb of the

refined bleached deodorised palm oil, they
put it in that vessal ‘Golf-Majesty’.
The Bombay Customs authority and

Bombay Customs Intelligence in 1978 were
watchful when they came to know that such
a cargo was coming to Bnmbay. they alerted
their forces in Bombay, When Jain Brothers
came to know about it, they diverted the
ship to Karachi and later on the Dubai
wherein they stayed for a long time paying
a heavy demurrage,

I want to know whether the hon. Minister
had taken the information and confirmed
the facts that prior to the conspiracy that
was launched and prior to the sabotage
that was caused to the two ships any which
a reference has becn made in the Statement
any effect was made by the Bombay Intelli-
gence and the Customs to find out whethe,
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Bhagwan Singh on the advice of Mr.
Jain purchased the ship carrying oil for one
of his companies for 9,00,000 dollars.

Then it was: taken to Singapore and the
oil was sold. Whether it is a fact that,
in the entire porcess because their
conspiracy failed - Jain brothers. in 1hat case
incurred a Joss of 2.5 million dollars. Jt isa
fact that, after this initial failure regarding

import of oil in the Bombay Port, the lain
brother who are habitual offenders,
continued their nefarious game and

made a fresh attempt and a new fraudulent
practice by manipulating letters of credit
in the name of a number of companies ? Is
it a fact that they were able to have huge
advances from certain Singaporc banks in

coalition with some of the authorities of the
banks ? Is it a fact that the next attempt that
was that was tried by the—Jain brothers with
the help of their henchmen at Singapore was
actually that 10,000 drums were put on two
ships—he has alrecady referred to the names
of two ships 2 One was Averilla and the
second was o.b Dai. These two ships that
were taken were hired. They put fictitious
cargo. It was cntended that some oil was
being sent, some other commodiy was being
sent; and in collucsion with the Jocal customs
authorities, in these 10,000 drums,
the same Jain brothers and their henchman
actuallay put tap water. They sealed 10,000
drums. They said, they contained oil;

they only contain:d tap water in coali-
tion with the customs athorities.
MR. DEPUTY-SPEAKER : If they had

sent them to Madras. we would have been
very happy.

PROF. MADHU DANDAVATE
Wonderful;, Next time, there can be a
collusion between the Tamilnadu Govern-

ment and the smugglers there so that the
be made for

necessary arrangement can
drinking water.
(Interruptions) I would like the

hon. Minister to confirm the details that
Averila ship was sunk in deap water near
ILanka Coast on September 5, 1979, he has
already said about it —and the second ship
wag sunk of the Burmeaee Coast on 8th
September, 1979, as he has already stated in
his statement. When that was done, there
was a perfect arrangement with the “crew
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not that there was some natural accident.
The crew was warned that in the beginning,
you had to pretend that the engine had fail-
led. Then you had to make a pause for some
time. After some days, you had to
move the ships ahead. At a specific spot
one way near the Ceylon Coast and second-
ly at the Burmese, they were to be sabotagted
Before that, all the crew was asked to take
life-boats and escape through the life-boats
and then a lowed the two ships to be sunk.
Are these details correct? How did the
customs authorities investigate the fraudulent
activities of Jain brothers through which they
cheated the banks on the one side and also
tried to cheat the insurance company.

There are other aspects of the conspiracy
which are equally important. When they
tried to indulge in this type of conspiracy, it
was suspected that Jain brotherf were econo~
mic offenders. There is evidence for that.
Therefore, some persons were trapped in
Singapore. One of them turned out to be an
approver. He gave all the detatils and all the
relecase details were admitted. That approver
was and all the details were confirmed. Has
the hon. Minister come across this statement
of facts placed before the Singapore Court ?
I do not want to go into details of all the
aspects given in this particular statement of
facts, but they reveal every minutest
detail about the modus operandi of these
fraudulent men, these two indusrialists and
also their henchman in Singapore. There
was a great stir in Singapore. The image of
India was sought to be destroyed. So,
these industrialists were not only destroying
own image but they tried to destroy the
reputation of India but that is fortunately
not the genuine reputation of our-country.
That was the reputation of these two fraudu-
lent industrialists. As a result of that, there
was a lot of stir, agitation appcared in the
Singapore newspapers, a lot of facts and
figures given in this particular document have
also been reproduced. Therefore, I would
like the hon. Minister to find out all the
details that have been gtven here.

I am glad to know that the two subsidia-
ries of the General Insurance Corporation,

that is, the New India and the Oriental, have
already field suitos against these fraudulent
industrialists. Their entire conspiracy was to
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allow the ships to be sunk; to allow the fict-
itious cargo containing only tap water t) be
destroyed, claim that there were certain val-
uable commodities in the drums’ then m: ke a
claim with the Indian insurance comr inies,
and they have made a claim- whether it is
correct or not—and their claim that they
have made with the insurance companies s to
the tune of twenty— four crores of rupees!
As a result of that, what happened? \When
all the judgements published in the Sing: pore
papers were available to the insurance comp-
anies in India, the insurances companies’ task
also became very easy; because all the d tails
about this conspiracy were available to hem
and on the basis of that the insurance comp-
anies the New India and the Oriental have
already field cases against these two fraidul-
ent industrialists about the fictitious claim of
24 crores of rupees. It is not meiely 24 ¢ ores
of rupees. It is only tl.e fraudulent practice,
through which they have claimed fravqulenrtly
24 crores of rupees from the insurance comp-
any. Besides that, they have cheated the sing-
pore Bank to the tune of 27 million Sing: pore
Dollars. Therefore, both these aspects have
to be taken into account, whether they have
secured all the details, handed them over to
the lawyers who are conducting the cases inv-
olving the insurance companies, and wh:ther
all the details have been gone through.

He has aid that the CBI have already star-

ted the inquiry. what is the stage or progress
of investigation of the CBI ? Has the CBI

submitted an interim report  on
basis of that, and are they tiying
to prevent further  collusion  between

the Jain Brothers and other industrialists
who are likely to pick up their game? This,
Jain Brothers ma. remain in the background
Someone else may pick up the game; they
may continue the same fraudulent activities,
because the interests of Jain Biothers have
been identified totally, and whether they have
taken adequate precautions to sce that the
persons who are connected with Jain Bro hers
whether they are likely commit the same
conspiracy and cheat the Singapore banks as
well as the insurance company in india in a
similar way. And in order to prevefurther
escalation of such fraudulent activities
what are the concrete steps that the Govern-
ment are going to take?

Sir, in the end I would like to ask one
more question. I am not sure about it, and

thierefore I do not want to make specific 4dll-
€gations. But | want to know about another
Jain Brothers. Some time from the initials we
cannot follow whether they belong to the
same family or whether they belong to the
same gang. Therefore, T would like to know
from the hon. inister because there was
a question that was asked in the other
House, —it wasunstarred Question No.
1409, answered on  9-5-1983 in the Rajya
Sabha, answered by the Finance Minister. It
was a question concerning the Jain Brothers
again. I do not know whether these Jain Bro-
thers are the same as those Jain Brothers.
If they are isotopes all right but whether the
are identical persons or not, I do not know
whether they from the same gang also 1 do
not know. But I know this much that there
were two aspects of the question. They were
industrialists that belong to the Monkar
Company. You rust be remembering the
name of Monark company that figured
during the discussion on' Kuo o0il deal — —
that famous Kuo oil deal, So, these Jain
brothers T am referring to are connected
with that Monark company.

Anyway, I would like to know from the
hon. Minister whether the two brothers are
1dentical or are from the same colerie or
whether they have connections with each
other What happened to these Jain
brothers who are conected with the Monark
company?

The Government wanted these two to be
appointed as Directors of the National Ray-
on and Board and you know that according
bo the provisions of the Company Law Act,
Section 408 gives the powers to the Company
Law Board, to make appointments of the
Directors. The Governmentwanted these
Jain Brothers to be appointed as Directors
of the National Rayon Board. But the Com-
pany Law board refushied to utispse
Section 408 to appoint these Jain Brothers as
Directors on the National Rayon Board; and
when they iefused to do it, you will be shoc-
ked and surprised to know that the present
Government went to the extent of promulyg-
ating an Ordinance for taking away the po-
wers of the Company Law Board under Sec-
tion 408 to appoint these men and under their
own power after promulgating the ordinance
they saw to it that these persons were appoi-
nted as Directors,
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I do not know whether ultimately they
appointed as directors. But in order to see
that every obstruction in the path of appoint-
ed Jain Brothers as directors on the Board of

Directors of the National Rayon Board is
removed, they went to the extent of changing

the law itself. I would like to know from the
hon. Minister  wbether this pair of
Jain Brothers is the same as that pair of
Jain Brothers, who have indulged in drowing
these two ships and making a fraudulent
claim of Rs. 24 crores and also mismanaging
27 million Singapore dollars and cheating the
Singapore bank to the tune of 527
million.

If the enquires are being conducted as
you bave rights started in your statement,

what is the progress of the enquiry that has
alrcady been conducted? Is it a purely CBI

enquiry or do you intend 1o get assistance
of experts from Singapore where the “incident
has taken place? Have you also come into
contact with the Singapore authorities to
exchang notes on the details of this frauqu-
ent casc? In that case, what are the concrete
actions that are being taken by the Governm-
ent not only to sec that this fraugdule-
nt practice is exposed and the guilty punished
properly but also to take preventive measures
so that such an ebisode does not occur in
future? That may destroy and compl-
etely annihilate the image of India. I am equ-
ally interested in seeing that india’s image
outside and inside remains completely bright.
In that case what are the concrete steps
that are being taken?

SHRIJANARDHANA POOJARY : At
the outset, I may submit that commendable
job has been done by out insurance com-
panies. In fact, I am thankful to the hon-
Member for complimenting the insurance
companies So far as the allegations are
concerned, Iwill come to that.

The case in Singa;ore endedin convi-
ction on admission. We have been given to
understand that detailed order has not been
passed and only the conviction has been
pronounced. We will verify it. We have alrea-
dy applied for a certified copy of the
judgment. Not only our insurance companies
but the CBI also have applied for certified
copies of the judgment. The CBI have asked
th¢ INTERPOL to have a copy of the
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judgment of 31 March 1983. Immediately with

out any loss of time, we have applied for a
copy of the judgment.

So far as the facts are concerned what

facts  have been taken into con-
sideration by the court, are not available

to us. We are trying to get all the facts.
Before getting all the facts, it is not
proper to divolge anything” We are not in-
terested in suppressing any  matter
from the Houses. On the contrary, we have
come before the Houses today without supd-
ressing any facts.

Some of the civil cases are also pending.
The matter is sub-judice. If we commit any-
thing, 1 think, that is going to harm the
interest of the Government and the insurance
companies. So, before getting all the facts, I
feel, and I hope the hon. Member will ageree
with me that I should not go into any detail.

So far as the 1978 incident is concerned,
we have got further information that incident
led to the commission of this offence. Any-
way, I am not going into detail about that
incident also but 1 can say that so far as that
claim is also concerned, the insurance com-
panies have resisted and resisted successfully
and no payment has been made.

About the relationship of the Jains, as far
as my information goes, there is no relation-
ship between these Jains and those Jains.»

PROF. MADHU DANDAVATE: Do
they belong to the same business houses, same
coteric, same family ?

SHRIJANARDHANA POOJARY : I do
not have that information at this stage. So
far as the involvement of banks is concerned,
we have to sce the interest of the banks... ..

(Interruptions).

PROF. MADHU DANDAVAYE : Why
don’t you clarify whether Ordinance has
been issued that -Company Law Board's
powers under Section 408 are circumscribed
so that these people are appointed on the
Board ?

SHRI JANARDHANA POOJARY : So
far as the involvement of the banks and the
losses incurred or otherwise are concerned, I
am not in a position to say at this stage.
Alrcady we have advised the Reserve Bank tQ
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. Jook into this aspect because the foreign
banks are also involved in it. There are some
cases, they are also subjudice and 1 do not
want to go in detail. It may harm the intercst
of the insurance companies also. So far as
that aspect is concerned the hon.
Member may have some patience. We
are not going to suppress anything. So far as
the other points are concerned, I do not think
that at this stage it is fair on my part to
comment about Jain brothers saying that they
are habitual offenders. As you know, unless
it is proved in the court that they are involved
in a number of cases and have become
habitual offenders, it is not fair on my part
to say on the floor of the House that they are
habitual offenders.

PROF. MADHU DANDAVATE : One
clarification, Sir. There are certain aspects
which are not before the court of law and,
therefore, they do not come within the ambit
of subjudice matter. Therefore, 1 would like
to know categorically whether it is a fact
that as far as these two Jains whom you have
referred to in your statement are concerned,
leaving aside those other Jains, they were
guilty of malpractices regarding import of
edible oils.

SHRI JANARDHANA POOJARY : This
question is being examined and that is why I
have already submitted tbat no payment has
been made about their claims and this is
being examined. Unless it is proved conclu-
sively..... (Interruptions).

PROF. MADHU DANDAVATE: What

are the preventive steps they are taking to see
that such fraudulent ..... (Interruptions).

MR. DEPUTY-SPEAKER : He has al-
rcady made it very clear that it is not the
intention of the Government to suppress
anything.

PROF. MADHU DANDAVATE: 1 do
not know whether he told you in the Cham-
ber but here he did not say what are the
preventive steps...... (Interruptions).

MR. DFPUTY-SPEAKER : At least you
have met me, he has not met me.

PROF. MADHU DANDAVATE : What
are the preventive steps taken to see that
such episodes will not recur again,

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) Sir, one
point 1 will like to clarify as my colleague
has already mentioned. For these
type of cases, the preventive measure
1 to remain always alert because after
all this is a clear case of fraud as far as
papers appear. After all, we are not sitting in
Judgement, we are not the court but from
what the hon. Member has said and from
information which is in our possession, it ap-
pears that they wanted to perpetuate a fraud
and get money from the insurance companies
but because of alertness of the insurance com-
panies, timely intervention by them and
subsequent investigations, it was possible to
prevent it. So, whenever big claims are made
insurance companies themselves make investi-
gations, it is known to the hon. Member.
What made they adopt, what types of instru-
ments they use, what is the nature of the
investigation, if we disclose all those things,

then the effectiveness of those matters is
lost.

Therefore, it is not possible always. I
once explained this point, when Prof.
Dandavate wanted to raise an incident, as to
what would be the implication ; if say “No”’
it would be some sort of privilege ; if J say
“Yes"” then the whole effectiveness of the
measure would be lost. Therefore, in these
cases, we can pass on information......

PROF. MADHU DANDAVATE : Please
put them on the black list at least.

SHRI PRANAB MUKHERJFE : I can

place them on the black list the moment they
are convicted by sone court.

PROF. MADHU DANDAVATE : At
least do not give them awards and honours.

SHRI PRANAB MUKHERIJEE: That
I can do. The wh ole pioblem is, unless it is
being done by some appiopriate authority,
suppose 1 put somebody in the black list,
that man will go to the court. If the court
askes me, what is the reason, what is the
criterien on which it was done, can I say
simply that I suspect him or there has been
a discussion in Parliament 7 There should be
some proof. When we know some people
are indulging in this type of activity, which
cannot be established conclusively, instead
of putting them in the black list, we can
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take a series of administrative measures. It is
not possible for me to explain the type of
administrative measures we can take.

PROF. MADHU DANDAVATE: On
the basis of the statement of your own
colleague, you can take action.

SHRI PRANAB MUKHERIJEE : 1 do
not know what statement my colleague has
made. What I am trying to emphasize is
that, unless certain things are conclusively
proved and some sort of judgement 18
pronounced by a competent authority,
merely on the basis of the allegations it is
not possible for me to take any action, wlrich
can be subject to secrutiny by the court.

12.48 hours,

STATEMENT RE REGISTRATION OF
APPLICATIONS FOR TELEPHONES BY
FREEDOM FIGHTERS AND SCHEME
FOR PAYMENT OF FREEDOM FIGH-
TERS PENSION ~ THROUGH POST
OFFICE SAVINGS BANK.

THE MINI TER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : I am glad
to inform the House that the Posts and
Telegraps Department has decided to allow
freedom fighters to register for telephone
connections under Non-OYT Special
Category.

Applications for telephone connections
can be registered under Non-OYT (General
and Special) and OYT (General and Special)
categorics. 40% of the available capacity
for 1elease of new connections in a telephone
exchange is allotted to clear the waitling list
under Non-OY I-Special Category. Register-
ed and qualified Doctors and Nurses,
accredited Press Correspondents and
Eminent Publicmen as well as Small Scale
Industries, Public Institutions, and News-
papers are eligible for Special Category
registration. It has now been decided to
include “‘Freedom Fighters™ also under this
category.

A Freedom Fighter is eligible to register
for one telephone connection under Special
Category on the production of a document-
ary proof for the drawal of Freedom
Fighters’ pension from the State or Central
Government. He or she should not have
any other telephone connection in any
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capacity at any other station in the country.
Necessary amendment has been made to the
Telephone Allotment Rules 1980 with effect
from 28th April, 1983.

SCHEME FOR PAYMENT OF FREEDOM
FIGHTERS' PENSION THROUGH POST
OFrICE SAVINGS BANK.

I am also glad to inform the House that
the Posts and Telegraphs Department has
decided to introduce a scheme for payment of
Pcns:.ion to Freedom Fighters’ and their
families under Swtantrata Sainik Samman
Pc_:nsion Scheme formerly known as Frccdonﬁ
Fighters’ Pension Scheme, 1972, through the
Post office Savings Bank.

.Undcr the Scheme, Freedom Fighters and
their families, who are the recipitents of
Swatantrata Sainik Samman Pension, may
draw their pension through Post office Savings
accounts. The Treasury Officer will eredit
the aggregate pension payable for such of
thc?sc who opt for the scheme at the appro-
priate Head Post Office. The pension IS
credited to the respective savings account of
the pensioners, If a savings account stands
at a Sub or Branch Post office, the Head Post
Office will communicate the credit to that
office. The pensioner can withdraw the money
in the usual course from the savings account.
In case of death of the pensioner, the amount
will be paid to the successor under the Post
office Savings Bank General Rules, 1981. and
Post Office Savings Account Rules, 1981.
Nomination is permissible in these accounts.

Payment of life-time arrears in case of
death of the pensioner will however continue
to be made by the Treasury officer under the
relevant Central Treasury Rules.

The Scheme has come into effect from 1st
April, 1983.

12-52 hrs
BANKING LAWS AMENDMENT BILL

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): I beg to move for
Jeave to introduce a Bill further to amend the
Bankers' Book Evidence Act. 1891, the
Reserve Bank of India Act, 1934, the Banking
Regulation Act, 1949, the State Bank of India
Act, 1955, the State Bank of India
(Subsidiary Banks) Act, 1959, the Deposit
Insurance and Credit Guarantee Coporation

*Published in Gazette of India Extraordinary, Part I, section 2, contd. 10.5.1983,
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Act, 1961, the Banking Companies (Acquisi-
ion and Transfer of Undertakings) Act, 1970,
the Regional Rural Banks Act, 1976 and the
Banking Companics (Acquisition and transfer
of Undertakings) Act 1980.

MR. DEPUTY SPEAKER : The question
is @
“That lecave be granted to introduce a

Bill further to amend the Bankers’ Books
Evidence Act, 1891, the Reserve Bank

India Act, 1934, the Banking Regulation
Act, 1949, the State Bank of India Act,

1955, the State Bank of India (Subsi-

diary Banks) Act, 1959, the Deposit

Insurance and Credit Guarantee corpora-

tion Act, 1961, the Banking Companices

(Acquisition and T-ansfer of Under-

takings) Act, 1970, the Regional Rural

Banks Act, 1976 and the Banking
Companies (Acquisition and Transfer of
Undertakings) Act, 1980.”

The motion was adopted.

SHR1 PRANAB MUKHERIJEE :1 intro-
duce the Bill,

DANGEROU5 MACHINES
(REGULATION) BILL®

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : b5ir, 1 beg to
move for leave 1o introduce a Bill to provide
for the regulation of trade and commcrce in
and production, supply, distribution and use
of, the, product any indusiry producing
dangerous machines with a view 1o securing
the welfare of Labour operating any such
machine and for payment of compensation
for the death or bodily injury suffered by
any labourer while operating any such
machine, and for matters connected there
with or incidental thereto.

MR. DEPUTY-SPEAKER : The question
is .

“That leave be granted INTRODUCE A
BILL to provide for the regulation of
trade and commerce in, and production,
supply, distribution and use of, the pro-
duct of any industry producing dangerous
mnchines with a view to securing the wel-
fare of labour operating any such machine
and for payment of compensation for the
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death or bodily injury suffered by any
labourer while operating any such
machine, and for matters connected there-
with or incidental thereto.”

The motion was adopred

RAO BIRENDRA SINGH : Sir, I intro-
duce the Bill.

12.55 hrs

MINES (AMENDMENT) BILL"®

THE MINISTER OF STATES IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): Sir, T beg to move for leave to
introduce a Bill further to amend the Mines
Act, 1952.

Further, wants to make a short state-
ment on the Bill. The Act has been under
continous review of the Government parti-
cularly in the light of the difficulties experi-
enced in the enforcement, need for additional
safety regulations and improvements in the
working conditions and work envirorment
for the workers, some of the important pro-
visions contained in the Amending Bill
relate to the re-defining clcarly of the duties
responsibilities of the owner.

MR. DEPUTY-SPEAKER : Mr. Patil.
you are only introducing the Bill now. When
it is taken up for consideration, you can make

the statement.
The question is :

““That leve be granted to introduce a
Bill further to amend the Mines Act,
1952.

The montion was adopred.

SHRI SHIVRAJ V. PATIL Sir, I

introduce the Billf

12.57 hrs.
MATTERS UNDER RULE 377

(i) Need for construction of over-bridge
at Vanmadkhi railway crossing in Bibar

*Published in Gazette of India Extraordinary, Part 11, section 2. dated 10.5.83,
fintroduced with the recommendation of the President.
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sy i fag (fra) @ ST
wger AgIed, fagre W@ &1 ger i}
wgeaqe sy ¢ | foew gooadt § '/
¥ wgufs aYe fawra & aragg qforar
faxr o afigga & amal & Ffg 7@ g€
2 | foeg gameE) &1 &7 97 OF A1
2| gg WETAQW WA Y ) M &F AN
grarey ® afg g% &, ATIFEUT & A
d9r g€ & | oA od @Al TAH FER
qfefa & &1 w0 & 1 SIE IAAT F FIWOT
qrardY ¥ qmarT afggid ) gwEd B
qraqg FARE) § | HOGT 9T ATAL
fgsr a8 & 1 etav-faw & &wig @ sAar
® FIBT &fsTE FT Qraar FIAT qE4AT
| mEY ary ¥ aa7 x@y sifqn 9T @
qT WY M 97 a7 oFT g qrEr &
=% AT aut & sfafaa agdts F aidd
FY TAAT FT FIFT TLATHT FT FIAAT FIAT
qgAr | AFAF F FwFdy gwad &
A1l a1 aga T TF FAT HFIA]
qeat £ 1 SN FY 10T T @A AT
Yz arma-faa 917 gHEATe @AY W@eT &
gaueEY I|F @ow g9v @ifFai & fao
fasramng, WISAEA &1 TATNA-Tg WY
a8t § | gaway fage F1 ger | w2aA
g1 =@ fau ¥ gArAT F 49U A
g f& FamsEY § @A wfaT 97 AE.
fast &1 faafo @ Y9a @wa 97 faam-
Mg WA 97 Ageaqor ArArgfaan
gFE TT HIX THEH HT F HgTT &
HIET AT AT |

(ii) Need for opening archaeological circle
office in Orissa.

SHRIMATI JAYANTI PATNAIK (Cut-
tack) : Under Rule 377, I make the follo-
wing statement :

The maintenance of the ancient monuments
lying in the premises of Lord Lingaraj temple,
Bhubaneshwar has not been given proper
attention by the Government of India. Clean-
liness of the temple and its premises
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been neglected badly. Most _of the
temples, particularly the Bhub-
aneshwari Temple, Dakhina Chara, Ganesh
temple and Bhoga Mandap etc. are leaking
during rains. The stone floor of the main
temple premises has been damaged. With the
increase in the number of visitors the demand
for the Mahaprasad and Bhoja have also
increased. But it is regrettable that adequate
arangement has not been made to provide
shops for the sale of Mahaprasad. It is neces-
sary to provide shops and dining space to
contain the growing demands of the religi-
ous public. This will also help in keeping the
premises hygenic.

This being an important monument and a
religious institution of national fame attracts
thousands of visitors daily.

All these shortcomings are becomes Orissa
has not had its Archoaeological circle office.
If the office is located in Orissa it will look
after the entire maintenance of the monuments

The Central Archaeological Deptt. has
taken over the maintenance of this temple pre-
mices, but no positive interest has been shown
by it to preserve these ancient monuments,
Thus perfect mainteance of the temple and its
premises has become real necessity and there-
fore, deserves the special attention of the
Government of India.

For a permanent solution 1o these pro-
blems 1 demand that an archaeological circle
office should be established exclusively for
Orissa to look after the maintenance of these
monuments as and when required.

(iii) Need for opening certain offices of
Raiiways In Orissa,

SHRTI CHINTAMANI JENA (Balassore) :
Under Rule 377 1 make the followjng
statement :

Orissa has not so far had the privilege of
having the offices of construction for any
railway lines in the State, These arc always
located outside the Statein spite of the fact
that construction of new lines has been under
taken inside Orissa. The offices of the Senior
Engineers and other administrative offices
for Cuttack-Paradip line and Railway Work-
shop at Maneswar were Jocated at Calcutta
though the real work is being carried out in
this State. The following projects have now
been sanctioned for Orissa
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1. Daitari-Keonjhar rail link;
2. Rayagade- Koraput rail link;
3. Mancheswar Workshop.

The location of important offices outside the
State generates antipathy amongest local
people in the sence that though the actual

work is done in the State, people connected
with construction activities have to travel to

Calcutta for pursuing ordinary day to day
trivial matter. This arrangement deprives a
fair shair for the local candidates in the jobs
being generated in such projects. The coordi-
nation between the project authorities and the
State Government departments be comes the
first victim in this kind of arra ngement.

13 hrs

I demand that the offices of the General
Manager, Chief Engineer, Additiodal Acco-
unts Officer in charge of the construction
organisation in respect of the new rail lines
i.e., Jakhapura-Banaspani and Rayagada-

Koraput and Mancheswar Workshop should
be located inside the State of Orissa.

(iv) Need for stopping use of the Indra-
prastha Stadium for performing cultural
and musical programmes.

* SHRI RASABEHARI BEHERA
(Kalahandi): Under Rule 377, 1 make the

following statement :

Indraprastha Indoor Stadium in Delhi is
the only one of its kind in Asia. It is the
thrid largest stadium in the World. It is fully
airconditioned and was constructed at a cost
of over Rs. 26 crores. The giant structure of
this stadium is equipped to international stan-
dards and has the capacity to accommodate
25,000 persons.

Despite the fact that this stadium is one
of the important stadia in the world, it has
not been maintained well, It has thrice been
used for film ,star-nites” and more booking
is pouring in. But the stadium is mainly

structured and designed for indoor games
‘and is not suitable for any kind of cultural
and musical programmes. The- visitors made
forcible entry into the arena of the stadium
to see the film star closely and thus the arena
and the other parts of the the stadium suffe-

red extensive demage during the
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‘star-nites’. The stereo system imported for
thc purpose of playing music during the
gymnastic floor exercises nearly got burnt
out. To satisfy the crazy audiences the orga-
nisers have been using the special takwood
fioor of the performing arena, constructed at
a cost of over Rs. 60 lakhs for seating pur-
poses. All the norms observed during Asiad
bave been violated and the iron chairs have
been fixed on the floor.

In view o this, I request the hon. Minis

ter of Sports to personally investigate into
the whole affair and ensure that the cultural
and musical programmes are not allowed to
be held in Indraprastha stadium. This pre-
mier sports stadium should be maintained
and used to generate nerve and vigour in
our youths for the sports. It should not be
allowed to become 20th century monument.

MR. DEPUTY-SPEAKER : There are
15 more Hon. Members to speak on this
item. Therefore, 1 suggest that we will adj-
ourn for Lunch and meet at 2 o'clock.

HON. MEMBERS : Yes, Sir.

MR. DEPUTY-SPEAKER : The House
stands adjourned to meet 2 o'clock.

13.01 hours

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha Reassembled after lunch at
Five minutes past Fourteen of the Clock.

[Shri Chintamani Panigrahi in the Chair]

SHRI KRISHNA CHANDRA
HALDER (Durgapur) :Yesterday was 25th
Vaisakha. I was the birthday of internati-

onally famous great poet Ravindra Nath
Tagore. It should be declared a holiday.
Through you I want to urge upon the
Government that from next year 25th
Vaisakha should be declared a holiday every
year for Parliament and Central Government,
In this connection, I have to say that West
Bengal Government had declared a holiday
every year on Tagore's birthday.

* The original spech was delivered in Oriya.
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SEVERAL HON. MEMBERS : We
support it.

SHRI RAMAVATAR SHASTRI (Patna):
Everybody supports it.

SHRI KRISHNA CHANDRA
HALDER :  All support it. Everybody is
supporting it. All are unanimous. in
supporting it, Please convey the feelings

of the House.

MR. CHAIRMAN : Yes. But that is a
different thing. Now statements under Rule

377.
MATTERS UNDER RULE 377-CONTD.

(v) Need for taking effective measures for
controlling hazards of pesticides

SHRI LAKSHMAN MALLICK
(Jagatsinghpur) : Many States of the country
in general and Orissa in particular, are in
the grip of pesticides tread mill. It is the most
injurious phenomenon produced by the
indiscriminate use of toxic agro-chemicals.
It consists in the use of larger and larger
quantities of pasticides. The pesticides tread
mill seplls ruin for the peasant and is disastr-
ous for the economy. The effects of the use of
these toxic agrochemicals on the environ-
ment, plant life, on animals and most impor-
tantly on the health of those employed in the
pesticides manufacturing plants are very
disastrous. It is regrettable that India acc-
ounts for one third or more of all the five
lakh cases of pesticides poisoning estimated
by World Health Oraganisation to occur in
in the underdeveloped country each year.

Unless immediate protection measures are
taken against the situation created out of
large use of pesticide:, it will cause a great
hazard to our environment, Therefore, 1 sug-
gest the Government of India immediately to
control and regulate the use of such pesti-
cides responsible for creating health hazard
to human beings, animals and causing great
damage to the crops and soil.

(vi) Need to Develop Krishana Patanam
Port in Andhra Pradesh

SHRI PASALA PENCHALATAH
(Tirupathi) : The Krishnapatnam Port is one
of the good minor and intermediate ports
situated in the east coast near Nellore in
Andhra Pradesh,
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The anticipated traffic likely to be:gene-
rated at the Port was estimatted a 3.5 lakh
tonnes per annum to move the commedities
like rice rice, bran, salt, oilcake, tobacco, fer-
tilisers, chilles turmeric and Limestone from
Rayalaseema area, Nellore and Prakasam
Districts. At present the traffic is being diver-
ted to other ports due to lack of port facili-
ties at Karishnapatnam Port.

The Central Team headed by the Adviser
(Ports)’ Government of India, and the
Director General, water Power Research
Station, Poona, visited?Krishnapatnam Port
in 1973 and 1974 respectively and after
examination opined. that the Krishnapatnam
Port is an ideal one to be developed.

The Department of Lighthouses construc-
ted a lighthouse of 18 miles range at this hol'xt
for shipping and general navigation. An ap-
proach road, the signal station, stocking
yard, and Jetting, are provided to the port.
Even though the Krishnapatnam Port has the
advantage of excellent physical and natural
features to render it technically feasible for
development into an efficient minor port and
fishing harbour, the Siate and Central
Governments have neglected it, In order to
cater to the needs of the above backward,
areas, the port has to be developed.

Therefore, I urge upon the Minister of
shipping and Transport to take up the
development of Karishnapatanam Port as it

covers the backward areas in Andhra

Pradesh.

(vii) Financial Assistance to Kerala for
solving drinking water problem in the
State, 'y

SHRI K. KUNHAMBU (Cannanore);

The State of Kerala is reeling under the im=
pact of a severe drought. There is widesp-
read damage to crops which has resulted fm
Joss to the extent of hundreds of crores” of
rupees. Although it bas rained in some parts
of Kerala, it has in no way provided any sig~
nificant relief t¢ the people. The most urgent
problem is scarcity of drinking water in the
drought-affected villages. As many as 1106
villages out of 1362 villages in the State are

facing this problem.
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The Government of Kerala had deman-
ded in the beginning Rs. 202 crores from the
Centre. After realistic estimate of the
exteni of damage, the Government has now
demanded Rs. 341 crores to meet the
drought situation.

Therefore, I would request the Govern-
ment to consider the request of the Govern-
ment of Kerala sympathetically and sanc-
tion the amount asked for immediately,

(viif) Penalty being charged for affixing
photographs on the driving licences
in Delhi during the extended period.

o vdm gur fag (feasmam)
gwfq Agea, feset § #ex FFcw
- Q¥ & FFAIT 1A ATEHH T AIAFH FT
R FMAT ATIEAF FT AT AT 9T
FIFTT T 3] A, 1983 aF a4y 1y
w aqq grzfaw =g v faa g
RS AR F1 FT 9l |

3] ®IA, 1983 &1 {7 6 § 7g <182
Ia1ar a1 fE fee=y § ¢ 1@ A FY 0T
HIEET 9T G120 qaaF faumm § S
QY g, dfFa el aF 17 g1 A
g YA ATEET I WY qwgrE 3,
ta fae szge o e a5t fafg

® A FFAT AT IAT AT GFT ATGHA
A WTE BT |

gg qM &Y arg @ fF ey faq
AT, 1983 B FHITTGN ¥ qgy @I
faer fv ag fafw 2 g & fad o= Tqr
€ wE R | W AT FAAFT T ATIRT oA
fe v adt g€ 2wy *) wafw ® o
®IT AIY WITHY 93 FiET A7y F Ay
fawr A 9@ & sAa A oA Feq
25,30 WA FZF AT FUNA gA g1 F
ORI & 1747 wgar g fx sra ag fafq
2 wER & fad agn &Y o€ & @t fee =y
¥ i & w9 § 9l W w9 age #
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ST TEY & AT WY Y GeAeer g adr o
ar tq Fafg &1 S K FT HIG
gaT ?

FAT GIHIT TG TATET I FHAT T
faa @ & gaar aga fwar 741 §, S9!

A frme SN a1 AT 39 § USTR
T 7

¢ faaza § & suifs aga et

®IEY AIGHT g FAqGTA AAT A1HT §,
fewr & aga e @Y &, <t &1 &9
TITH @A §, FAT GLFIT TF 17 & 3q
Fafy &1 ¢ w7 & Ay I F@F &
favrg w3, foad ot &1 gfaar @ s
N fqurT & sregur g 7 g 7

(ix) Need to establish mol.sses-based indus-

trics as Khalilabad in U.P,
WY FOW FiE 9i€ (GHIeTEll)

aaafy wgiza, & fagw 377 & sFasia
AYAT FAT 93 @I §

1971 H &30 4 qaf 39T g3 &
St fea awdr atr afam &1 aNenfas
gfszaior @ &g g1 foser gar & wifua
fawmar g7 |

g 1980 ¥ 97: ;e ax aferar
w798 rarfes gfezmtor & fager g

giEr wifgq fFar qar | goa 99 &
20 AT FA%T F Faaq fazE gy Ay
q oyttt & wrafawar 2 T
a&eq fawar T

I TG GTFTT ¥ @AAAAE TG
aet ® Sefgae g aifwn frar g
AT agt staar &1 ag fazare faenar &
AHIATAE FAIE TEd X §O 9§ IO
AN | U FAW AT T @S T
A wE gt gwE 9T A afawa
T F1 Afew W 2 fear § 1 avrETe
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SAqe FE &1 4] I IRT A@TH
Fez & &7 ¥ fasfaq s a1 GYsET 937
FIEHIT A FAT G ¢

zg &F § U-adfae qFr &t 9.
g8 @1 &, SO FZITNT T&1 &1 T & |
Sy IR FHT ITA Y AF FIA FI
frzeg Wy aXFR  agl fwar wafs
qaf sax ww fadwa: aEdt, a¥w@qy,
dafedr @tAqd) & X &t fad aga afus
¥ afte wra) @7 & oY £ g afaa

T AT § agr fear Srar g1 3w A
ger e I g #) fadra gy At

AR A

odY qar & & gradrar yarw g6 ¢
I HAY WA GUHTL Y 178 FEAT R
@ a3 AT ST ST AT AT aFA §
I GEIMIAIT | AMEAT ST HIT 3T
gq & &1 ag faaq fem <13 fa g4
ferr & gra Fgargr w2 faaw @sEr-
gra T T T FT JAAT &I UFATIT

faa @ |

(x) Need to issue licence for setting up
of Cooperative Sugar Mill in Puwayan
district Shahjahanpur (U.P,).

s} gOm AT AR (DA ) ¢
grAdarg gwrafa oY, A% gEdla &7 #
wigagrgR foar Y ganat qgele 1 favw
A g | Tg @A A, 91T T AG &I
UL FIW FT TIY q§T IYIEF &9 |
93 X @ H 15 IUNT AGY & |

gfasrfal J garar a7 § agwrdy
g1 ¥ w9 faw @wy & fay oF
aiga-g 24 & fafag &g g@wr
fagr & | 9wg Y av & W1 afas &q
qI¥ 9 g wgEIQ A faw @wA &
fod. e gl faar a1 § 1 1w ¥ ogee
2 f& gw@wiT & fouy faal # faq sar-
wor % sifaa Afa w1 afcameT aff @
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W 1 TW ¥ gafea faere # s
& arer oy @ & | F4 gafua srfawric
¥ eq graeg § a1 sray IeglN @amdr
fF garai & ggard A foe &Y eqree
T owEd ¥ sEarg Qi w1 @ 0f
& g Ay gEIR ¥ aqufy aF wg)
fast &

¥ #5179 axF & A wwar § fs
gamar (TEsgiqR) # g @gwd
A e @Yea & far @adew 3 &y
FUT FT |

(xi) Need for strictly implementing use
of Hindi in Government offices.

N aqEifge gwEst (W) -
garafa wgiar, oF T §@ER ArEIET
T ¥ FuT 2, A HR IEFT GIHQ
i1y 39 FIFEAT FT AATH g &
gaw g 2w &Y wir fgelt &y oo
a: faar 37 feedt ax 919, s Wiy &
I 9T HTET T & AT & q1a9
aewRId deqral ¥ 94 fqar § gr @ «wat
T UF II@IT AA A 737 § @Ay
AT § |

g fega gedisgz anw 97, 0t qrar
Hlo To TEe ATTo &To HY qUHIT &Y
araY 8 feeg @@ qdane & aQerfegf
1 fgrd SaarT 37 #Y agafa 7gf &
SF gEqM & agnw, afaq (qdar) ¥
Q6T Weal gIU QF 97 H g agwfa & ¥}y
4 gedIFHd 9% |1 ¢ | & (9% 71547 gy
LT U9 AT WgaT§ 6 q@m
qIHe § a1 GIRIT AT FT ) arg ).y
Y maeqt FATy qifs 99 fear &
fa<ax swfa &1 sraTe g ¥

(xii) Need [for releasing more quota of
foodgrains for Tripura,
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SHRI AJOY BISWAS (Tripura West) :
Sir, due to continuous rains in Tripura, all
the three districts have been affected by
floods which have caused serious disaster

to the economy of the State.

It is reporied that twelive people have
died and 50 thousand people have been ren-
dered homeless and taken shelter in 70 relief

camps. Ten thousand houses have collapsed
and people are in great distress.  About 100

school building have been damaged. The
heavy rains and floods have also caused
extensive damage to the standing baro and
aus crops. The only road like Assam-
Agartala Road has been badly damaged_
Total loss is estimated to the tupe of Rs. 10
crores. The paddy stock in Tripura is being
exhausted and the price is rising sharply.
Previously, the Central Government allotted
8 thousand M.T. of foodgrains for Tripura
every month but, recently, the quota has
been reduced to 7 thousand M.T. which has
already created a problem for the Tripura
Government to maintain the regular supply
of foodgrains in the ration shops and the
recent floods will definitely make the situa-
tion worse.

The Chief Minister of Tripura sent mes-
sage for additional allotment of two thou-
sand M.T. of foodgrains for the month of
May and cnhancement of monthly quota
to 9 thousand M.T. It is also mentioned
that adequate stock of foodgrains are to be

built up before on-set of monsoon and for .

which railway wagons are to be placed on
priority basis.

In-the circumstances, the Central Govern-
ment is requested to extend help to the
Tripura State Government and sanction the
foodgrains as stated and adequate money
so that State Government can meet the
situation created out of the floods,

(xiil) Need for early completion of power
projects in Bihar.

SHR1I R.P. YADAV : (Madhepura) :
Sir, power is the key to progress. It is the
main infrastructure for industry and agricul-
ture and thereby it can be said that the
development of any place depends, solely on
power position. The requirement of the
country is not being fulfilled in spite of the
several projects being taken in hand by the
Government, £
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Bihar’s condition is the worst and North
Bihar’s condition is pitiable. The per capita
consumption of power in the country as a
whole is 143.41 Kws whereas the consump-
tion of Bihar is 81.28 Kwh but the per capita
consumption of North Bihar is 13.43 Kwh.

"If we Jook to the shortage of power in
Bihar, we can see that in 1980-81, the short-
age was 39.9 per cent in | 981-82, the shortage

was 37.5 per cent and in 1982-83, the shortage
was 32.2 per cent.

Under the circumstances,

expect the progress of Bj
North Bihar ? i

bow can we
especially of

Hence, I wil] urge upon the Government
to ta_lke special interest in the pending power
project of Bihar, especially of North Bihar
80 that the removal of regional imbalance'

which is being strived at by the Government
can be achieved.

(xilv) Need for rcopening the Birla Mills
of Delhi, .

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : T would like to draw the attention
of the Government to the indefinite strike
forced upon 6,000 workers of Birla Mills in
Delhi in protest against large scale retrench-
ment of workers on the plea of losses.

Since July 1982 no badli workers were
engaged by the management. That has also
been working in some of the departments
only partially. By December 1982, the situa-
tion detericrated to such an extent that three
-fourth of the total work force which in-
clude permanent incumbents had {0 remain
idle. For two month’ the management even
refused to pay the premanent workers their
wages in time and no compensation was paid
to the badli workers. The managements int-
end to close down the weaving departments
ane all the departments related to it, threat-
ened 3,500 workers with retenchment This led
the workers to resort to a token strike
after, of course, serving a legal notice. The
management loeked out the Mills after that.
Since then the workers have been on struggle.
The workers of the Birla Mills have been sit-
ting on Dharn for a long time. The workers
have decided to court arrest em masse near .
Boat Club to-day. The situation calls for an

immediate intervention of the Government.
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(xv) Levy of Ent:y Tax by Tamil Nadu
Government on entry of goods into
local areas of the State.

SHRI ERA ANBARASU (Chengalp-
attu) : The recent legislation in Tamil Nadu
to provide for the levy of tax on th::e entry
of goods into local area for consumption, use
or sale there in is an attempt to disrupt the
economic unity of India by creating a tarrif
barrier between Tamil Nadu and other

States.

There are three palpable constitutional in-
firmities in the Act.

The levy of entry tax at such a high rate
is and particularly ¢n gecd whic have belen
declared by Parliament to be goods of special
jmportance in inter-state trade of commerce
in Section 14 of the Central Sales tax Act
~would be clearly violative of Article 301.

The second Constitutional infirmity vu:*hich
apparent from a rcading of Section 3(i) of
the Act is that the said Section confer an
unguided and uncanalised powers on the
Government to sclect different locall ar.eas
for the levy of this tax. The only guide line

specified under 3(2) namely population has
po relevent nexus with the object of the tax.

The power is arbitrary and irrational and

violative of the Constitutional guarantee
embodied in Article 14 of the Constitution.

The third infirmity is that the Act is lack-
ing legislative competence as the tax sought
to be levied in pith and substance amounts
to the levy of sales-tax on the goods, which
is ultra-vires the competence of State Legisl-

ature.

Further, before enacting such a law there
should be previous sanction from .the Presi-

dent of India as contemplated in Article 304
(B) of the Constitution.

The levy of tax of 5% on the sche-
duled goods is unconstitutional and con-
travenes the provisions of Section 15 of the

Central Sales Tax-Act.

In the guise of entry-tax, the Government
of Tamil Nadu is making an attempt for the
collection of Sales Tax.
of Tamil Nadu is allowed to collect the entry’
tax, it will not only be a harassment to the
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trading community, but it will also cause
dire hardship to the consumers, specially the
weaker sections of Tamil Nadu by impelling
them to pay higher prices on certain essential
commodities.

Hence I appeal to the Hon. Minister of
Finance to intervene and sefeguard the
interest of the traders as well as the con-
sumers of Tamil Nadu.

(xvi) Need to solve problems of Railway
workers,

Y TATFAT WEAT (TEAT) ; ITF
17 9@ IT qFZI § 1T GIRT T8
AEATHT FT AT A8} fFH9T F F1707
TIFT JGNT & | § vfegq a3 aww
FTAT F ITET H 2@ A AR e
Tfear W@alie o & sare qor
il & & & weqor fergema # aredte
IAT TP & | IT GO FT T FY A qi
A9 F & AT g foar Wy dgaw &
AT § gardY ¥ qug) ¥ g9z F qmwy
91T FAq qT AFATT F2qT FT q4) 7|
F JIRA AT AT F Ay FY SqAT
A9 & fag fagr |

W AR &Y wiat § fer g wiy
mifas & © S @Y @7 F FreamAy
& FAAAT & T71a7 Iqq917 faar smg |
150 9% wgra Y safen ggraar € o
gaaag qdvafa &t Atfa qag & g
1974 & geaTe 97 Zfeq saIrra) ot
19 9@fyg fagqr Srq aar ga%  awmEy
qan &1 A | fwar 91q | sraTaE Yar
sfafqas, vt gean safafqan aar gay
A FTAT & T Far g 1w wwwrd
qFAET qF Fte faaw ¥ arar 14 (2)
F1'E fFar Sq quT ¥@d oA fen
W S & i i 7,
afldFT®  FqATa @ g s
Afae®  (Fogew) s 3w wiaw
ST R e o g wwgdt o
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frafaa fear smg 1 dgmg wa F @A
¥ gmaa fear srg ) fFdy @ s ¥
stz g2 ¥ wfas &g aff faar g
el &1 ¥a7q Tq1aq fawra w QYT A1Q |
fafmear &t darfos glaarst # gfg &
Srg | Jar o @t fefagal & W S
gt & faator 3g sfes wfy &=
&I 1T |

giEIx § 9U gqda gy 6 ag
fgar fadt 3T 3T qAT F &I AT
£ AfF F A FTF@ AT A IF7
gl F EIHIT ST IAF AAT HT g
#3 qifif A9IgL G99 & T I AN F)

fagzmra gt |

(xvli) Exorbitant escalation of rents deman-
ded by Bombay Port Trust.

SHRI RATANSINGH RAJDA (Bom-
bay South) : Bombay Port Trust is the
biggest landlord owning 1800 acres of land
in the City of Bombay. Several principal
commodity markets such as grain, timber,
iron, steel, charcoal, coal, tiles, cotton, sand-
lime exist on these lands since generations on
monthly tenancy or 15 monthly leascs, the
rent whereof was revised periodically aggre-
gating about ten times the original rent.

Recently, B.P.T. has demanded escalation
of rent amounting to 1000 to 1200 per cent.
This exorbitant demand has greatly perturbed
and jolted the tenants,

It is worth nothing that government or
semi-government departments like Food Cor-
poration, Indian Oil, Defence and Bombay
Municipal Corporation have refused to
accept such cxcessive increasement of rent.

If this highly exorbitant rent is imposed
taking advantage Of non-application of the
Rent Act, to B.P.T. lands, the entire” trade
infrastructure, the backbone of commercial
activities in Bombay will come to standstill
and thousands of people would be thrown
out of jobs. '

This exorbitant increment of rent to 1000
to 1200 per cent is not only unjust but it is
reckless, arbitrary, atrocious and monstrous
also unheard of in any civilised society. Cen-
tral Government must behave as an ideal
landlord, if they exploit the helplessness of
common man what remedy lies for common
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citizens. Let us not push the citizens with
ther their backs to the wall. It is high time
the Ceatral Government reconsider the deci-
sion regarding ill-adise dvincrement of rent.

(xvili) Need for development of areas under
Machhlishahr Constitueney of Uttar Pradesh.

1 fammeo awt  (wedlmge) ¢
Qg T, & AT F AT J 37 GIEF[T FT
BITT A §GNT & A F qIAT MAYY
qEENT TGS T ATHT WG & &1F quy
SATYTE T TEEIT ST % A 847 & 7
FAY 34 I1qrRit & Ffaq gl W | 7=
sl &t Mizfaw feafq W 7Y faqeor qar
fageaarqu & | afusrfea) w1 g7 o 5
feafa &Y qur S § 1 59% arae
Wt T gt aF A qw IfeT § 1 gq
a9 @) AT AAFL W K AqT F @
AAT-ATAT AT & & KL TaO9T 60
gfagrd & #Y [BEF ase gt TE8Y 2
GIAIT & FVT F I TQT FITT eeqeq
gcqifed & 1 S9@T FY EREE  @rerg
SIwsH Al BT W@T & | AT UE ey
H gETAT I W A STAar #) faghi
fear 9T @7 & a8 0% A8 & sq¥ war
gAxE @urfal aaa @ g g
&1 fali sq1a A A 1T &1 fqud w5
gyl & ANIII AT AT & FII07 TH
&1 1 FAAT ®Y AT Heasw  QigAlyg
g af 1 & AR @d% QAT oAy &
A6 g1 A ¥ 9FaT ¥ AT vy &y
qigq gHIE g a1 g1 T N gwe
w17 Y feaEt @ @ 3w e,
fea1? wsea gar &#fe Iafa grae
sral & fad fag aF =or 1 aga) &) o

WY AR E) g Fgfear qeFre
a7y AT arfgd |

FATe HYAqT, qgEE WIgAw F F+q-
dg Muy A% & “faafem =@’ 9%
mleﬁ 7o 105 & *miww 9T QF g7 &7
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faalor scos ATIIAF % v Fferarar srfa- ‘That the following amendmenis made by

T AT @5 U'hg‘{ = E‘% gfaa fear Rajya Sabba in t_hc‘Bill further to amend
f N 5 .. f the Merchant Shipping Act, 1958, be taken
g ¥ STUE I EqIHd E’T Tar %:: qwq, into consideration:-

gt A a1q § fs g w1 Faafor gt
gAY % g agl fwar qav) gdY avg

‘“Enacting Formula

> - PN “Thirty-third” the word Thirty-
ST STFEIT Hg‘ i qaTHTE 9% fourth’ be substituted.

af g& F1 faair @ar faarg amasas

& | GHT SEIT T gA WY HET F
& % I A (2) That at page 1 line 4, for the figure
T ‘1982’ the figure ‘1983 be substituted”.

“Clause 1

aFq: AIFR J U e;l-,-i-;}q g fe o The motion wa: adopted.
AgTAq @@ afgmradta weem & KWL vp CHAIRMAN : Now we shall take up
F gqpEter #@ & fdT  JGORTH the amendment made by Rajya Sabha.
frger 2 The question is :
14.35 hrs. Fnacting Formula
MERCHANT SHIPPING (AMENDME- “That at page 1, line 1. for the word Thir-
NT) BILL ty-third” the word ‘Thirty-fourth’ be

substitured.”
MR. CHATRMAN : The House will take

up the Merchant Shipping (Amendment “Clause 1
Bill.
(2) *That at page 1, line 4, for the figure
THF MINISTER OF STATE IN THE '1982' the figure "1983’ be substituted.
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.A. ANSARI): On behalf " The Motions was adopted.
of my colleague, Shri K. Vijaya Bhaskara
Reddy, I beg to move : SHRI Z.A. ANSARI : I beg to move :—

‘That the amendments made by Rajya

That the following amendments made by Sabha in the Bill be agreed to."

‘Rajya Sabha in the BiM further to amend
_the Merchant Shipping Act, 1958, be taken MR. CHATRMAN : The gestion is

into consideration:-
*That the amendments made by Rajya

" * Enacting Formula Sabha in the Bill be agree to.’
(1) That at page 1, line I, for the word The Motion was adopted.
Thirty-third, the word 'Thirty-fourth be sub- R
stituted”. 14‘0 hrs.
“Clause I MOTION RE TWENTY-NINTH,
THIRTIETH AND THIRTY-FIRST
(2) That at page 1, line 4, for the figure REPORTS OF U.P.S.C.

1982 the figure ,1983" be substituted".

) . MR. CHAIRMAN : The house will now
These are technical amendments which I  (ake up further consideration of the following

am presenting. motion moved by Shri P. Venkatasubbaiah
MR. CHAIRMAN : The question is:- on 5th November, 1982, namely :—
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““That this House takes note of the Twenty
fifth, Thirteeth and Thirty-first Reports
of the Union Public Service Commisson
for the periods from 1st April 1978 to 31st
March, 1979 and 1st April, 1979 to 31st
March, 1980, and 1st April 1989 to 31
March, 1981 respectively, along with the
Government’s Memorandum on the cases
of non-acceptance of the Commisson’s
advice mentioned therein laid on the Table
of the House on 26th February. 1981, 18th
September, 1981 and 28th April, 1982,
respectively.”’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

P. VENKATASUBBATAH) Shri  Satya-
sadhan Chakraborty has been on his legs-
for the last five months.

SHRI SATYASADHAN CHAKRABOR-
TY (Calcutta South): I am happy that at long
last and on the last day we are having an op-
portunity to discuss the reports of the
Union Public Service Commission, Most pro-
bably we started the disscussion during thelast
session. Is it not so ? '

SHRI P. VENKATASUBBATAH: Yes; you
are on your legs from 5th November, 1982,

SHRI SATYASADHAN CHAKRA-
BORTY : As I have already pointed out, the
success of all our developmental planning
depends on the efficiency and integrity of our
bureaucracy. And as you know, the political
executive, that is, the Ministers depend on the
permanent executive, that is, the burcaucracy,
for the implementation of the policies adopted
by them. That is why in a democracy the role
of the bureaucracy is very important.

The character of bureaucracy is determin-
ed’by the method of its recruitment. Who are
the persons we are recruiting? What are the
qualities expected of them?

I have already mentioned that since the
British days, the bias has been towards an
English-speaking anglicised section of our
student community who generally got pre-
ference. Even after adoption of the policy of
ali the students being entitled to appear in their
mother tongue, the emphasis on English still
coutinues. And you will see, if you analyse
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the examination results, that most of the stu-
dents who were successful from only four or
five.Universities. This, T think, is due to the
faulty system of examination. First of all,
it has been found that the syllabus is framed
in such a way total the students belonging to
certain universities generally are capable of
answering the questions. I do not know how
the Union Public Service Commission frames
the syllabus; whether it goes through the diff-
erent syllabi of different universities, particu-
larly also of the so called backward universi-

ties. Now this, may be one reason. The second
reason is that in Delhi, there are many tuto-

rial homes and the students pay large sums

therc. These homes train the students and
most probably also——1 cannot say it for
certain they may be having some connections

with some persons concerned, who
arc responsible indirectly or directly,
or there may be some cases——anyway these
tutorial homes prepare the students in such a
way that they concentrate on certain aspects
and on the questions which are likely to be
asked and they become successful. So, this

aspect of the examinations has to be looked
into.

The third point is, that there is an object-
ive test. And in this first examination an great
number of students is eliminated. Now,
generally the objective type of tests consist

of knowing information. Generally students
belonping to the backward areas who are not
acquainted with the urban culture suffer from
lack of so-called modern informition. And
generally they pet eliminated at the first exa-
mination. The second i3, after the written exa-
mination we have personality tests. This is
also a very difficult thing: because what are the
odjective criteria that are adopted for person-
ality tests; we do not know. The Minister
should also explain what the criteria are that
are generally adopted for personality tests.
Also, there is one special subject known as
‘General Studies’. Most of the students com-
ing from different areas may not have profi-
ciency, and generally some of the questions
are,’ which is the longest river ? Which is
the highest peak ?'; and so on. All these
questions generally pu. So my
suggestion is this, that Lo e¢nsurc that in
the Services there may be real balanced repre-
senjation, they should look—— 1 am not an

arc
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expert; I cannot chalk out the details ——into
the system, the whole examination system,
where this types of questions are asked.

I would also point out the fact that most
of the successful candidates——I have the re-
ports with me —— you will see, ——are from
a particular region. This, I think, is danger-
ous. It is there in the report itself.

In 31st Report, at page No. 158 we find :

No. appeared No. gualified
Delhi University 807 134
Rajasthan University 559 45
Punjab University
Chandigarh 385 56
Allahabad Uni-
versity 385 27

We are goiog to discuss even 32nd Report
also. There also the same trend continues,
that is, Delhi University, Rajasthan Univer-
sity, Punjab University and Allahabad Uni-
versity, these are the four universities which
are offering most of the candidates and most
of the successful candidates are from these
universities. May be, it is because of the fact
that these universities take lot of interest and
train the boys or it may be so that the sylla-
bus of these universities as such tallies with
the syllabus that is framed by the U.P.S.C.
This is creating some sort of regional imbal~
ance because in the All India Services,
students from various universities are recru-
ited. Again [ will say that I am not an expert
it is for the Minister and it is for the Commi-
gsion to go into it and to sece that there is

balanced recruitment,

1 would also congratulate the Commission
for presenting this comprehensive report. I
do not have time but, Sir, you will have to
permit me some time 8o that we can discuss
this report. We find in page 4 Departmental
Promotion Committee procedure. So, it is
stated there that these D.P.Cs,

(Departmental Promotion Committees)
meetings are pot held, therg ig no senionty

Jist and the Compujssion says ;
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“The Commission have been observing
that in spite of clear constructions on the
subject, complete proposals for Depart-
mental Promotion Committee meetings are
not sent in time by most Ministeries/
Departments, with the result that in several
cases ad-hoc arrangements have become
unavoidable.”

If you go through the reports, you will
find that in all the reports the Union Public

Service Commission has been poiating out to
the effect that the Departmental Promotion

Committees do not meet, seniority list is not
maintained and that is why the officers who
expect promotion, they do not get it and they
get dismayed. 1 will request the Minister to
kindly explain why this is happening because
the U.P.S.C. has been pointing it out in all
their reports and here also the Commission
points out that without valid seniority list
and up-to-date Character Rolls, how can this
Commission and Department itself function?
It also point out : ‘

“On February 25, 1981, the Department
of Personnel and Administrative Reforms,
Government of India, while inviting
attention to the instructions issued by
them earlier on December 30, 1976 and

September 20, 1979, again stressed the
need for holding the Departmental Pro-

motion Committee meetings regularly
every year.’’
Unfortunately, this is not done. The

Miaister has to explain it. The second thing
which the Commission points out is the
number of vacancies. Number of vacancies
is not duly intimated to the Commission.
Oance the vacancies are notified, it is found
that ultimately they say: No, they do not
have so much of vacancies. In such circums-
tances what happens is that the Commission
advertises, the candidates, appear, they are
sclocted and they wait for the appointment
which they do not get. The Commission has
been pointed out that these vacancies should
be accurately intimated. In this 31st Report
of the Commission, 1 would draw the atten-
tion of the hon. Minister to page 18 where

it is stated :
Combined Limited Dapartmental Competitive

Examination, 1979 :
No. of vacancies notified e 29
No, of vacancies finally
. - 214

”pon -
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In the stenographers’ Examination 1980,
the number of vacancies notified was 60 but
finally report is 103. In the combined
Bxamination for Recruitment to the Medical
Courses of the Central Government and the
Municipal Corporation of Delhi, the number
of vacancies notified was 563 but it ultima-
tely came to 997. Sometimes the number of
candidates notified is selected and then the
vacancies are reduced. These are creating
problems. Suppose there are more vacan-
cies, then what happens ? On the basis of the
notification, they prepare their list. Then, all
on & sudden you say that you require more
candidates. This is also creating problem,
as the Commission has pointed out.

14'51. Hrs.

[At this stage some leaflets were thrown on
the floor of the House from the Visitors’
Gallery].

On page 38 there is reference to shortage
of suitable candidates in certain fields;
particularly, in science, engineering and
medical profession, there is shortage not
only amongst the Scheduled Castes and
Tribes but even the unreserved posts.
Government should go deep into the ques-
tion why meritorious students are 'not com-
ing up. It is because of low salaries ? Or,
is it because they arc able to find more
lucrative jobs eclsewhere ? Why is it that
Government fail to attract meritorious
students to those jobs where special train-
ing and special merit are necessary ? 1 am
happy that the Commission has now
reported that it has been able to recruit
and fill up all the vacancies of Scheduled
Caste and Tribe candidates. Thisis a very
good development.

On page 41 there is reference to cancel-
lation of recruitment. There is many cases
where recruitment is done and then it is
cancelled. It is happening in our Central
Services. The last line says that the recruit-
ment action for 732 posts was withdrawn
before the advertisement. There were many

cases were even after advertisement
there was no recruitment.

Then I come to page 46. What is men-
tioned there is almost a charge-sheet by the
Service Commission against the Govern-
ment. I am referring to irregular appoint-
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ments. The ‘Government should explain
why there has been so much of irregular
appointments. It has been said that Govern-
ment resort to ad hoc or irregular appoint-
ments to give political patronage. Some of
the candidates are recruited, not because of
their merit but because of their political
connection.

In Parliament we have the Public
Accounts Committee and the Public Under-
takings Committee. Can we not have a
similar committee to go into the working of
the UPSC so that the mode of recruitment
can come under parliamentary scrutiny ?

In conclusion, I would refer to some of
the irregularities which have been reported
in the press.

I would like to draw the attention of the
hon. Minister to a report in which his name
is also there, which has appeared in India
Today of 15th January, 1983, regarding pro-
motion, and the Government should answer
toit. The title of this is: ‘“The Powers
that be” where both Mr. Sethi and Mr.
Venkatasubbaiah have been mentioned stat-
ing t! at they are trying to push up one candi-
date and to get one promotion of one candi-
date out of turn. So, I would like to refer
to this report published in India Today dated

5th January 1983.

‘MR. CHAIRMAN"’ : Please conclude.

SHR1 SATYASADHAN CHAKRA-
BORTY : To conclude, I would say that the
Public Service Commission has been doing
a tremendous job. Thousands of candidates
are examined. It is an uphill task. But,
Sir, 1 would say that the Commission should
be independent and impartial and I find that
the Members of the Commission are mostly
from thy Services. I would request the
Government to utilise the services of the
renowned persons who are in different
academic bodies, Universities or who have
the special knowledge, instead of totally
depending on the persons who are in the
Services. For the 'independence of the
Commission I would request that they should
be given more important status, if necessary
by constitutional amendment. And this
Public Service Commission has been doing
a tremendous job for us amd it has amed
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alname also for its impartiality and for its
correct attitude. I would like the Govern-
ment to consider seriously what other steps
can be taken to strengthen it, to make it
independent because on the recruitment and
efficiency of the services depends the imple-
mentation of the programmes and the better
administration of the country.

PROF. NARAIN CHAND PARSHAR
(Hamirpur) : Sir, I am happy that the
U.P.S.C. Report beginning from April 1,
1981 and ending .on 31st March, 1982, has
been taken up for consideration, as it gives
the House a chance to look into the working
of this most important organ of the
Government. _

Sir, the functions and duties of the Com-
mission are defin ed in Articles 320 and 321
of the constitutional and it is expccted to
inspire the confidence of the nation, especi-
ally of the candidates who have to come
from colleges and universities and appear at
various examinations and also the interviews
conducted by the Commission.

The Members of the Commission are
given a very high status and it is expected
that they act in the spirit of the Constitution
that has been reposed in them. In spite of
this fact, numerous cases come to light and
the Report itself mentions some of the
difficulties and constraints under which the
Commission functions. One of these things
that has been mentioned in the Report itself
is regarding the delaycd offers of appoint-
ment to candidates recommended by the
Commission. 1 would like to read a few
lines from the Report because this causes a
lot of heart burning among the candidates
who have come, appeared, qualified, and
finally been selected, but who have not got
the offers of appointment in time. What are
the reasons ? On Page 35 it says: “Cases

where offers of...

SHRI SATYASADHAN CHAKRA-
BORTY : Which is the year ?

PROF. NARAIN CHAND PARASHAR
This is 1981. On page 35 it says :

“Cases where offers of appointment to
candidates recommended by the Commi-
- §sion on the basis of examinations and
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selections were delayed by the Ministries,
Departments, etc. continued to occur
during the year under report vide Appen-
dix XIV.

““The reason intimated to the Commission
for delay in offering the appointment in
these cases was that verification of chars
actor and antecedents of these candidates
was not completed. The Commission
consider that the candidates cannot
reasonably he expected to keep on waiting
for offers of appointment indefinitely’’.

SHRI SATYASADHAN CHAKRA-
BORTY : We are not discussing this Report.
This is the Thirty-second Report. But the
motion is to discuss up to the 31st Report,

PROF. NARAIN CHAND PARASHAR:
Anyhow, I have referred to this. That
Report also refers to the delays and one of
the main reasons for this is the same thing
that verification of character and antecedents
is one of the bottlenecks.

What is the verification of character ? A
candidates has come, appeared in the univer-
sity and then be has been able to qualify.
After this if he does not get this, then what
bappens ? Frustration is caused in his mind
and he looks for placement at other place.
So, he goes outside. This means a loss to the
exchequer and frustration to the candidates,
Therefore, the point would be that the
Government should find an expeditious
method, a quick method, of getting this
character verification, so that the candidate
does not suifer.

15 hrs.

Another point which is a feather to the
Commission and which I must men.
tion is that the Central Information Servige
has also been included in these examinatiog-
for the Civil Service because the candidates
and the persons who wanted to appear .in
that have been making this demand for g
long time. This has been done.

There is another area to which the Com-
mission has drawn our attention and which
is a cause of serious concern i.e. shortage
of candidates belonging to the Scheduled
Castes and the Scheduled Tribes in the three
fields that have been mentioned—medicine,
engineering and of course, vocational areas.
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The exact ipformation is not available. I
have not got the data. But these three
fields are the fields where lot of effect is
required to draw people from these Sections
into the various services and careers which
are promising. According to one estimate
more than 100 of these posts every year
temain unfilled because the candidates from
these areas are not available. We are recr-
uiting people to the IAS and we are giving
them pre-{AS training at various important
" centres. Now the point is, can’'t we evolve
a system of this type that pre-selection train-
ing is given to these candidates belonging to
weaker sections at suitable university centres
for medicine engineering and other vocational
areas. If this is dome, then the nation
would be Dbenefited to gthe extent that
certain strat a of society which is not getting
adequate representation in services of a
particular sector also given opportunity
to come up. 1 would pleased with the Gover-
nment to initiate such pre-selection training
in all the universities of the country. It is
no use having five or six centres at the main
regional focal points because candidates
belonging to the distant areas themselves are
handicapped. Had they not in these circum-
stances, they would have advanced other-
wise. What is required is, each university
should have such training centres and these
candidates should be given a chance to quali-
fy before they appear in the interview so that
latter on UPSC does not come up with the

report that these candidates are not
available.

I would like to stress what is the slant or
proclivity of our testing the personality ?
Gencrally we would like to test a candidates
according to certain level and for this there
is an inbuilt bias for candidates coming from
public schools, candidates coming up with
English and other foreign languages as their
subject of study from the very beginning.
The candidates from rural areas, candidates
who {do not thave very high proficiency in
these languages, they are put at a disadvan-
tage with the result that people who
generally are proficient in regional language
or languages other than Eoglish, thay are
put to a disadvantage. This lacuna should

be removed, in a way that the efficiency or

proficiency in a language, in a particular
grade, in a paritcular set of institution, does
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not become a bar. I have firm faith
that the person who has become a graduate
or who is studying in a university or college
is equally proficient in his mother tongue, in
his regional language, in Hindi or in any
other language, as he would have been in
English, bad he got this foundation from
the beginning.

But because of certain circumstances, he
has come up through a different stream. Why
his entry into the educational system through
a different stream should be a constraint on
his prospects in the career ? Therefore, it
should be possible for him to have an equal
opportunity with his brother who has come
from the other side. In this connection, eur
education system is, you can say, defective.
I can refer to a famous novel in Bengali
Pather Panchali. There was a small young boy
living in a village and studying in the village
school and there was another boy
who was brought up 'in Calcutta and
studying in English school. The city boy asks
the rural boy, Apu aapni janen Bharater
geographical territory ki ? That is, Apu, do
you know what is the geographical area of
India ? This poor fellow sitting there under-
stands Apu; he understands aapni; he under-
stands janen; and of course, he understands
Bharater. [But he does not understand this
big expression ‘‘geographical territory”. Ins-
tead of adimitting that he does not know, he
thinks of a trick and he goes home and asks
his father Baba aapni Janen Bharater
geographcial territory ki 1 Now, the poor
father also does not know “‘geographical
territory”’. This is a big mountain for him. He
does not understand. The father also thinks
that if he admits that he does "'not what will
happen. He goes to the teacher. He asks the
village teacher who is teaching in an elemen-
tary school : Master mosai aapne janen Bhare-
ter geographical territory ki ? So, the teacher
also does not know what this geographical
territory is. Ultimately, the boy has to ask
the city bred boy who is fed with lot of
magazine sand books as to explain to him
what does it mean.

This is the very tilt in education that has
gone against the genius of India getting into
the services. This is a very interesting -study
of the Services by Recruitment in the pre-
independence days. There is one research
thesis from one of the Eastern Universitics
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and there it has been found out how the
Britishers invented and discovered and com-
piled certain very in-built tricks to deprive the
Indians from getting into the services and
encouraging the froreigners. Some such in-
built system seems to be working here, be-
cause the candidates from the rural areas are
certainly at a disadvantage in getting into
the higher services. I have particularly men-
tioned the three fields-science, medicine and
engineering—where the candidates from the
rural areas are not coming, especially
from the weaker sections. But the weaker
section is also largely .from the candidates
belonging to the rural areas.

What I want to say is that the Commissi-
on in its wisdom-they are men of experience
and men in whom the pation has reposed
confidence-should try to find out a systermn in
which candidates should not be at a disad-
vantage simply because they have not had
recourse to higher education or the education
in a particular set-up. One this is done, I am
absolutely confident that our young boys
who are studying in the villages and who
bave only read in the vernacular or fregional
languages will also be able to qualify.

1 would like to bring to your kind notice
the introduction of 1042+ 3 system of educa-
tion. What has happened is that we are in the
Delhi colleges, getting students who have not
read English even in the 9th or 10th classes.
So, the day they join the university level and
up to Ist year, 2nd year or 3rd year, they
find it difficult to carry on with the courses
because the missing link is there. We should
try to find out a system where there is no
emphasis on this side and candidates who
arc simply proficient in .regional languages
and who are able to understand science and
teachnology in other regional languages are
able to go through and make their marks in
the career.

We should provide pre-selection training
courses for candidates whom we are not get-
ting from the weaker sections on the pattern
that we are providing for IAS and other ser-
vices also. We should try to find out a mech-
anism in which the rural boy should get an
advantage rather thad disadvantage, over the
candidates who appear for these selections.
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I would commend the Commission’s
report and I would request the Ministry of
Home Affairs to see that whatever the 'distor-
tions that have been pointed out by the
Commission should be rectified. For exam-
ple, delay in appointments through various
reasons; and then, not accepting the recom-
mendations of the Commission in certain
cases; then, taking out certain vacancies from
the purview of the Commission. It should be
possible for the Government to repose its
confidence in the Commission and therefore
attract as much applause from the House as
possible, :

U P AS‘C—.RGP.

The delayed appointments and not hold-
ing the Departmental Promotion Committee
meetings should be an exception, a very rare
exception and not the rule. The figures that
we are getting are hardly encouraging. These
are rather disappointing that candidates on a
large scale should not be available for ap-
pointments or there should be delayed
appointments or DPC  mectings not being
held. All these things are the factor that
ultimately impinge upon the mind of a young
boy or a young girl who has opted for serving
the nation but he or she is not getting a
chance for no fault of his or her, Because A
system operating or a certain mechanism is
operating over which there is no control. Qur
young men and women of the country look
forward to a bright and brilliant career in the
services. But it is the duty of the Government
the UPSC and the society to see that such,
a career flourishes, the constraints are remo-
ved and there is no frustration for them in
the future.

ot 7w fag oaa (@A) : AT,
It fore qa & vE § A7 xa¥y ez
St wrAETd faw @ @, I9¥ g@ arg )
sgarar ¢ fv @fqera & faq gear #r
NS fwar 1qr §, ag AT AYAT ®TF
fragT safragr T & sT @ g
AL, ¥4 IMa § 5 AW #1omm-
qrfeet & sf | wa € qrear afy
Tt At § AT I gHIX ATET W FEI )
Raya H § 1w swre & ofeers afaw
sHqT AR Aare Al ¥ gfaga qfews
afag wilzw ®r g9d a9 F - qEg
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gfrgra &, aRaqu & wEEe F1Y-
quTet &1 £EF A¥ Y A A A
a7 HY FHT UK W AT JIA TEHT
saafreaqu fadga fear &1 g9d fag
g1aT & £ gat ¥ WA 7 q9Ar
wficar, ted AR SETfaEye 8T & qu
foar

A 35 A1 fA3gA HTAT AIGET § |
wHYEE Y AT X2 & WY gaFT Soad
far & 1| £ aF1Q AgFA faa @@l
% fag g A9d &) ST 91 &
fog 2ee fan amd &, g2veg fag s § oY
wq @ HF QU gl S@r g ar |+
agewal gru Y St § gan & aay
3 f&ga o9& T AraeaFar Ag g |
¥ TIq FI Joar@ WAl STFANT HI QEE)-
Wew ®AS A @AY 47 RO & AW
Iorw fwar &1 5@ avg &1 a7 fasdmrd
qu 14 G FAEFAT AT T G

g1AT wifg |

gg fudtd 1 aag® 1979 & 3] W
1980 a% & | Xg¥ Soor@ fFar nar §—

“Subsequently, the Estimates Commi:tee
(Fourth Lok Sabba) in thc I orty-scventh
Report relating to the Ministry of Home
Affairs/Union Public Service Commission
observed that the Ministries/Departments
of the Government of India continued to
cancel requisitions for recruitment.
“by interview sent to the Commission at a
very late stage, without adequate and pro-
per justification. This not only caused
inconvenience to the Commission and the
candidates but also embarrassed Govern-
ment. The Committee accordingly recom-
mended that Ministries/Departments
should be required to explain to the Com-
mission in adequate detail the reasons for
cancellations of the requisitions stating
why the attendant circumstances could
pot be foreseen at the carlier stages.
Government issued on November 7, 1968,
. further instructions in the matter which
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it was emphasised that all relevant factors
should be fully considered before requssi-
tions are actually forwarded to the Com-
mission and that, thereafter, requisitions
for cancellations of recruitment should
be confined to extremely rare cases when

~such a course is considered absolutely
inescapable.

During the period under report, there are
" several instances where the Ministries/
Departments sought to cancel at various

- stages requirements notified by the
- Commission.” “In some cases,

cancellation was sought immediately
after notification of vacancies while
in others it was sought after the
interview had been fixed and candidates
summoned for interview or after the inter-
views had been held and Commission’s
recommendation had issued. The Com-
mission do not view such cancellations.”

A fTaeT & g8 919 7 o9 fady
¥ & @ | AGEAT T IAT forwar §
W1 TET /9F gIAT §, GHT d@T AT 2,
wfegze 71 s N Fasar, #1%
FAgT AT #E FUART awfe e
SAFT g9 AT &, IAFT AW ST N
¢ faar star @, gewe 8§ gwe
qifva g1d & afea sta qeargedie 3 &y
qUg AT § A AGHAT IGFY 12T 7Y
3 mwrrgamﬁ @Y o 7Y agy §,
wiag Ias &89 FT fear sar @
474Y € & /) S N @ ST a1 i
¥ F R fgredt 3@ 9T AW aww
FT | TRI K T F 4T H7GIE 9
geaed § Y T §, €9 qar AdY | st
feg & ag sga s« g1 AlaE) &
feaml & ¥& a1q ®Y oA g wifey
ff o & aow Y § @ sTw A
fass Tl 1§ @war & fs SareEE
T ¥ N FGY FW N TG qgYY
g T g Sfew IQeme Ao ot
gl SO F 0 & O g9 6ifga #%
feor s @ X Se% i< afe suw



AFN A O I & ar ;e fowwm #@
TE-ATE F THET g1 e §, wrfeat dav
gat § | g7 fagw fag 30 ¥ fag ag
ged g fF g9 =@ @O ¥ HIFEF
F1ZarE 3 A qIFIY AgFAT F7 Q&
TR 3 | | |
AT wTgy £ ) ¥ 5 39 gfA-
afgfeat § fom & fEe fady w9 & agi
9T Ay § | I A swaqe &1 A9 A foam
AT ) ST & § FgAr aAar g %
sgqT gfafedt & #ddzw ot Lufes
fafaw wiag w1 ¥examm &, 5@ ¥ am
€T Saa g sy § faw wisawE.
FRE TITT & AT § | GEHRT FIT g
2 fF uWEdA ¥ AIUeS TIHT W
qrgAerd Wk F fHEr st usa & ofew
21 QR AT § 9T q9Yes gIRed WY Y-
T &, IH GFHIET | IgT ITHY AT
ag & ufas &1 A1 gre@ F AU gEl
Sigsew Y afus ug faw & | qR Wi ¥
gigad FFgfAd & ot F¥e A § @a
¥ fas ITF gHITT H FAHY q&AT I
2| FA FaSTd w ;1w T fawar
Y qF awar ¥ ot gw T sy faerar
2| Faw Wi fF 99 ®eq ¥ M qE
aR & g¥ae @, oo axg weewrq § A
g WRTF g, qgh I ATF T@ JE A
IR FAT FIAY T orgi HETew a
T FAARIE FT §F, TATHATT & T8
ggi & &< gfam o @ | ¥ wiawr gf®
wgtg § 9 qw /| oa/et qur gal
w1 2 fam 2 § e ¢ @@ AT @ ahea
& foa | FfeT eAfaqaT & ggw 5@ azg
FY 2fa A A g sy A wwfygy
VAT IAH T N FRR AT R @ §, T8
AEY g T S | ¥ CF SIg &I fwar g
qTH) FTE SuA! Taeut Agf § | $9-§-v5
i wr wfreey ¥ fow qewmw &
arow foad # fas foard 6 fRafewr
$9 faw & siaa1e ¥ &9y 3 whure

w1, gmrpReT fegr, o faeet § @R
A FT 971 § SgT IX S99 QAT
q9gsr @ < fAw < WA @ EYT SEw
Tga weg fael §, A9 ey §3 1 W
¥ o9 gfgs qa1 9a1¢ | fevdm ¥ qg
T IAF ¢ AU FY yaeqT P IR §
qeAw A3 9T e Ffemm dwT Wy
gfafaa ¥ fag at a8 $NIzq qa @
FT A9F A gFd § X AT I ®Y
wiag & 99 3 F17 I ) 99T W
BT qE § FO | W RAT T IR gw
HIT FTLA1E F §, AR 90fq 5@ § A
AU 1T ¥ 45 OF FAGAT FI1F T 1Y
AlqaEY #1  IFY Sga A€l EgEar
ECCil

AGHT AT AT AT Y &7 TWT
g ug Jer &ty g | ug faegw few.
fad &1 au fAggg & s W
T avg &1 weifar faee ey gf
W@NEFIT ST HIX qX F 7 fqo
g |

AT RHTT AT 1§ To THo FITI
ag A9 AT AAT wEggH w1 § & FAw
F F7 Y AT A9 § X ¥
AT TEAT 99T FIA & | &€ Ao To
qHo WEATAT § AT ag A& HIAT wIgaw
& A wzaT ot Ardo Qo uHe § @Y Iq
FY gIY agAt FraEr T | AT FE
T At @I &7 AT & Y feEr SrE
A€o Qo THo wfami &t Fa¥ avfiaw
AT 9O+ A #T §, IVfET Forw ®
g § wrAF 99 & | 98 3% ¢ fw ag
wraat fafew s & qar Ay 7€ ot fiF 3w
wHa & Ao Ho THo T Ao Po
AR ¥ T 'E, HUA AT &)
gitfaat sare guwa 4, afes s sw
qraAr # §9 QAT smAEw &

An 1.C.S. officer was neither Indian,
nor civil, nor servant.
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T Y FATTAfHRTE oIS WY ST
W@t & 2@ F T anEHY ¥ Iuwr Aqg
oIl §, 9EF 1T FW F AT A g,
IAFT FHETHY F gAEY ¥ fameedr o}
e agf § ar ag Wity yamfas Jar
FT 13 qfaF1d ag) AT AT FAT AW
ag 2w &1 fafae axdz FZATT &1 gHIT
gl g | TAfEY HA19FT ¥ To THo &
gfemtor # gfradl &a s =nfed
X GIFT K@ JICH NIA FEAT
qifgd | ¥ wrar g i s faas AYsara
wfawrY fase @ § ag 91 fRaswt I
g, To #ido Ao o a1 fafany Aew
AT ¥ aiEt F 1§, @t # ) g
%! g7a g1 afFT g @ W § fomet
®H AT 993 Agl g A AW %1 fawrq
fog a<g @ w31 & a8 am@ 99+ fewmr
¥ gl 8, AAAITE YTHACRIAT gAF
feamr & g AgY gaT &

F=q ¥ AU fqaza § {5 west FHuq
& fte aig#® qrax g 3 srearad
fear 2, afFT oY a% 3§ gavg 4 39
gy fear war & & =sgAr g fe dEw
FHNTA #Y fIQE FT 1T AL KT AT A
i famfa #1 & ag @ ot sifem
3, ag sirfaai ot aga foest gf &, «id
aifas ar graifas gfe &) 9@ fene ax
ST R gU IF AN HY A QET Avan A
afe areeror 23 § Q1 IAFr WY garafas
Jarel ¥ OF fgear faoraT |

tq il & 919 & go qlo THo o
FY GFIATE AT EITHT yarsit A A%
w@l § AR 3 g & fag fasg.
e S AHAAN & o w0 F W
¢ IqaEy A A ®19 FIT |

SHR1 BAPUSAHEB PARULEKAR
(Ratnagiri) : Mr. Chairman, Sir, today we
are debating the Reports of the Union Public
Service Commisson for the years 1978-79,
1979-80 and 1980-81. After about five yecars

¢ getting an opportunity to express our
:,::r: uts)out the functioning of the U.P.S.C,
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At the outset I must say that the Union
Public Service Commission 1s doing a com-
mendatele job. Every one of us must congra-
tulate the persons who are working in the
Commission, But at the same time I regret to
mention that the Government is not taking
seriously the suggestions made by the U.P.S.C.
from time to time, and if I may say 59, they
are hoodwinking this Commission which is a
very important body, a statutory body estab-
lished under the Constitution, and through
which recruitment is made to the high posts
in administrative services of the Government.

It is really unfortunate that we, the Mem-
bers of Parliament of India could not get
time to debate on these reports. I would,
therefore, request the hon. Minister for State
for Home Affairs that at least in future oppor-
tuntity be given to hon. Members to debate
on the reports of the Union Public Service
Commission every year so that valuable
suggestions could be made.

I fully endorse the views expressed by
my colleagues Prof. Satyasadhan Chakraborty
and Prof. Narayan Chand Parashar, when
they said that those days one feels that this
recruitment to high posts has become or is
rather be coming 8 monopoly of the more
privileged classes. If we see the recruitment
to the high posts, I feel that the disparities in
the standards of living, type of education
and the social background have tilted the
balance in favour of the more privileged
people. These are not my words. This is what
our hon. Prime Minister in her speech at the
time of the inauguration of the Conpference
of the Chairman of the Public Service Com-
missions of India in 1983 said :

*‘It is the recognised responsibility of the
Upion Public Service Commission and
other Public Service Commissions to devie
methods of recruitment to ensure that
the disparities in such as standards of
living. type of educa tion and social back-
ground did not tilt the balance in favour
of the more privileged people.”

1 would, therefore, like to know why our
hon. Prime Minister was required to make
this observation. This observation has been
made in the year 1980 and I expected that
some reflection would be there in the reports
at Jeast after 1980. May, 1, therefore, request
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the hon. Minister ? In this connection why not
~add a schedule or appendix to the reports
which you will be presenting in future so that
the details of this could be available to the
hon, Members of Parliament so that they can
express their views on this particalar matter ?

I also endorse the views expressed that
proper representation is not being given to
all classes of the society in the country and
only the bright and the elite get representa-
tion. In this connection, I would like to in-
vite the attention of the hon. Minister to the
views expressed by Madam Prime Minister
in the same conference wherein she said :

“It was not enough to choose bright
people as brightness was often a surface
factor that could easily wear off. It was
also not enough to judge people mercly
by their scholastic intelligence. It was
more important to select those who are
earnest and sound and who had character,
courage, confidence and willingness and

ability to continue to Jlearn as they
went along.”
With these rcmarks and with these

observations I feel that the recruitment is not
as per the desire of the Prime Minister of
the country. May [ thereforc, know {rom the
hon. Minister as to what steps thc Govern-
ment intends to take so that this intention
and these ideals of the Prime Minister are
implemented and real persons of the real
type, both boys and girls, are inducted into
the administrative services,

The second point to which I would like to
make a reference is about the consultation
which is requried to be made by the Govern-
ment with the UPSC. Year after year the
annual reports of the UPSC have complained
in a routine fashion and, if 1T may say so,
mey be because of coincidence, from the
same page, the same paragraph every year we
get to know about the increase in the number
of ad hoc appointments to which a reference
~ was made by the previous speakers. without
proper justification and without obtainin_g
the concurrence of the Commission which is
a must under the Constitution.

I may invite the hon. Minister's attenticrn
to pages 48 to 53 of ths 29th Report wherein
the Union Public Service Commission has
quoted instances after instances. Though the

ad hoc appointment ¥¥as tmide in 1973, 1974 or
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1975, no report for getting the concurrence
was sent to the U.P.S.C. for five or six years.
Instances have been given about the appoint-
ment to the post of Research Officer in the
Forest Research Institute and to the appoint-
ment to the post of Deputy Director in the
Central Institute. There are so many.
There is no time for me. So, I would
like to know as to why three, four
or five years are required for the Ministries
to seck the concurrence of the U.P.S.C. to
continue the ad hoc appointments. Therefore,
the apprehension expressed by Shri
Satyasadhan Chakraborty that they are
political appointments is not wrong. I may
also mention that this Commission have also
referred to the progressive erosion of
jurisdiction by the exclusion of certain posts
from the U.P.S.C. recruitment or concurrence
If we see the yearly report, we find that
every year, instead of adding some more jobs
“in the list, the process is being eroded. This
is contradictory to what has been expressed by
the Administrative Reports Commission. [
may also invite the attention of the hon.
Minister to the recommendations of this
Administrative Reforms Commission which
went into the whole gamut of the adminis-
trative  structure it has recommended
formation of as many all-India services as
possible. I would like to know from the
hon. Minister and from the Government as
to what steps theyGovernment has taken to
implement this proposal. If the Government
has rejected it, be frank and tell us. This A,
R.C. has also suggested that just as we have
1.A.S., LF.S. and L.P.S., we should have
Medical Health and Engineering Services—
I.LE.S. What I feel is that Government
practically wants that. 1 have read in a
paper the observations made by the hon.
Minister. Shri Venkatasubbaiah himself
wherein he had gone on record 1o say that
he wants to supplement the efforts from
State Governments. He is alleged to have
said this some time the year 1980.
May I know what further steps have you
taken so that we can implement the directions
of the AR.C. so as to form these two
services as all- India Services ?

in

1 would take this opportunity to make an
appeal to the Governmeat. Of course, while

making the appeal. I am aware that it is
oot exclusively the function of the Home
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Ministry. He will have to consult the Law
Ministry. My point is that since the Commi-
ssion feels that, Government should give a
serious thought to the formation of the Indian
Judicial Service. Now that the A.R.C. has
said all this, you are 2greeable to have the
Engineering and health Service is Central
Institutes. Why not have a dialogue with
the Ministry of law and come to the con-
clusion, namely, that it is absolutely neces-

sary that for at least for these three subjects
all-India service is a must ?

Sir, the next point to which I would like
to make a reference is this. There is need for
a proper assessment of the number of vacan-
cies to be filled through the competitive exa-
mination to which a reference was made by
Shri Satyasadhan Chakraborty, For want of
time, he could not go into details. 1 am not
in a position to appreciate as to what is
wrong with the ministry’s report. Is it that
you are not in a position to assess as to how
many officers you nced for a particular
category ?

May 1 invite the attention of the hon.
Minister to page 27 of this report wherein a
chart has been’ [given which shows that
during the relevant year 1978-79 the Govern-
ment informed the UPSC that the number
of vacancies were 408 and after this long
process of examination was gone through
by the UPSC, our Government came to the
conclusion that not 408 but they were in
need of 701—practically double. In
the case of Assistant Grade examination the
Government notified 277 vacancies but in a
few months time the Government’s need
became 496. So, Sir, if at the cleventh hour
when the examination is being held you
inform the UPSC that the reed is this much
than it becomes impossible to hold the exa-
mination and fill in the vacancies. I would,
therefore, request the hon. Minister to tell
us as to what made the Government give
this much figure only and what were the
compulsions which made you give direction
to the UPSC to double the number from the
one originally notified.

Sir, apart from this there is one more in-
teresting aspect and that is delayed offers of
appointment to candidates recommended
by the Commission. Will you believe if I
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say that the candidates were selected by the
UPSC on the direction of the Government
in the year 1974 and 1975 but till today the

Government has not given them appoint-
ments. Let me invite the attention of the
hon. Minister to page 224 of the report of
April 1, 1980 which shows that in one year
the candidates selected but to whom appoint-
ments were given after two to three years
the number comes to 355 and in this all
Ministries, viz., Agriculture, Commerce,
Communications, Defence, Education Exter-
nal Affairs, etc. are involved. No Ministry
is left. Further, Sir, out of these 355 persons
there are 160 persons who were selected by
the UPSC but have not yet been given job.

May I further invite the attention of the
hon. Minister to page 229, serial No. 58—
Communications Ministry where Assistance
Engineer (Air Conditioning), Posts and
Telegraphs, Civil Wing was selected on
2.2.1974 but till to date Government could
not give him a job. I would like to know
whether you are going to give him a job or
he has to seek some other job. Nine years
have already passed. I would like to know
why are you playing with the lives of these
young people. Then come to serial No. 68—
Assistant Manager, Chemist Department,
Ministry of Defence grade Rs. 700-1300.
One person was selected on 4.2,1974 and the
other on 10.12.1975 and the observation is
‘not yet given any appointment’.

May I know from the Hon. Minister as
to why these appointments were not given
and whether on these posts some other
persons have been appointed ? What is the
position of the persons who have been
selected ? For nine years you are notin a
position to0 give them any job. This is not
a solitary instunce. 1 have given instances of
1974-75 and I have analysed and found that
in 1977-78 there were eight such cases.
In 1978-79 they were 10, in 1979-80, they
were 18, in 1980-81 they were 120. Our
meritorious young boys and girls appear in
the examinations; they come to Delhi from
the rural areas for vice-voce and go to the
Office of the Union Public Service Commis-
sion and find that they are selected. They
are so happy. But they wait and wait, not
for days , not for months;, but for years. And
even after ten yegys yoy have ng courtesy to
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inform them what has happened to their
results ? If that is the result there is no use
crying that bright people are not attracted
to the IAS or IPS; that bright people go to
the private undertakings because they get
more pay. No, that is not the reason. The
reason is callousness on the part of the
Government not to give the jobs to those
who have been selected by the UPSC.
Similar instance are there in all the three
Reports for. 1978-79, 1979-80 and 1980-81,
but I have referred only to one Reports as
an instance.

SHRI P. VENKATASUBBAIAH : But
the figure has corae down now.

SHRI BAPUSAHEB PARULEKAR :
No. From 1978-79 they have increased by
more than 15% in 1979-80.

SHRI P. VANKATASUBBAIAH : I am
talking of subsequent years.

SHRI BAPUSAHEB PARULEKAR : But
we are not debating the subsequsnt reports.

Sir, I would like to say one more point
about the qualifications of the Members of
the UPSC who take the personality test or
the viva-voce. Mr. Chairman, I was surprised
to find on page 10l of this report that the
post was for Indian Economic Service and
the Indian Statistical Service. Members of
the Viva-voce Board for the IES : (1) I will
not take the name. It is there. What are
his qualifications ? Joined the Indian Police
Service as an Assistant Superintendent of
Police Inspector General of Police,
Reserve Police Director General, CRPF
I don’t know how he is going to select a
person for the Indian Economic Service and
the Indian Statistical Service. This is not a

solitary instance. 1 may also invite his
attention to page 102. Indian Statitical
Service. (1) Mr. so and so, Allahabad

jointed IPS as Assistant Sup erintendent of
Police this year, He was Inspector-General
of the Central Reserve Police Force. Of
course, there may be certain reasons; I
don’t know. But if a stranger reads this,
he will fee! that the recruitment is to the
Indian Economic and Statistical Service and
the boys who are MAs and Ph.Ds in
Bconomics, they are going to be interviewed
by these people. Sir, I am layman. I would
like the Hon. Minister to educate me in

this regard.
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Sir, it has come in the papers that‘some-
time in the year 1979-80 and 1980-81 Anpswer

sheets and Question papers of about 80 to 90
candidates were lost.

And unfortunately neither the report has
been confirmed, nor has it been denied. I
don’t find a single word about it here. Who
is responsible for this ? What action have you
taken ? They may say : ‘We are going to
have the examination again.’ But what
about the boys who studies hard and appeared
for the examination ? Because of the fault
or negligence on your part, or because of
fraud, you are going to make the students
again appear for the examinations. What
happened to this incident ; was any action
taken Have the guilty people been punished ?

Some of the educationists have said that
the nature of the examinations
has to be drastically changed,
because with the usual essay, precis and
long answers, it is not posible for the
UPSC to function. For 700 posts, the appli-
cants are 1.5 lakhs. So, objective tests should
be there. I would like to whether Govern-
ment is going to accept this recommendation
which is indirectly suggested by the UPSC.
What is the response of the GOvernment to
this ?

Now -the final point : in order to see that
all persons who appear for the examinations
have a proper opportunity, a suggestion has
been made by some educationists. To-day
what happens is that there is a boy from the
rural areas, and there is a boy from the

public school in Delhi. It is not possible for
the former to compete with the later, 1 may
be wrong. 1 do not claim that I am 100%
correct; but the boy who speaks good English,
with English accent instead of wishing if he
says ‘Hai’, it is appreciated more and he is
taken has a better chance even if he is other-
wise not so bright. Do you have any common
yardstick to measure the intelligence of a
boy who comes from Delhi Public College,
and a boy from my constituency viz. Ratna-
giri acquiring 90% in the school examination ?
The latter comes to Delhi, without knowing
the environment here. When he goes to
UPSC, he becomes confused.

A suggestion was made that after 10th or
12th class, you can make an open recruit-
ment in schools and colleges. Training
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should be given then. Thereafter, a competi-
tive examination for 1AS, 1FS etc. should be
held, i.e. after giving equal opportunity to
study, to learn etc. through good teaching.
And then the students should be asked to
appear for the examination. But unfortunately
if they fail, you can take them up to degree
course. Thereby, all
equal opportunity.

students will get an

I would like to know from the Minister
what is the reaction of the Government to
this proposal, so that all students, whethet
they come from a public school or from a
very small school, are enabled to get equal
opportunities. Then, and then alonc, will the
wish and intention of the Prime Minister-and
all of us-which 1 have quoted, be really
fulfilled.

I would like to know the rcaction of the
Government to these 6 or 7 points.

SHRI SONTOSH MOHAN DEV
(Silchar) : Other Members have spoken about

the various subjects and points raised in the
31st Report of the UPSC. I would not like to

go into details. I would say that we come
from a region where, though there are talents,
unfortunately the scope is not there for the
boys to appear in various examinations.

In this report, at pages 20 and 21, I am
glad to see that they have given some facts
regarding the opening of new centres In the
north-castern region; and the places they

have given are : Kohima (Nagaland), Imphal

(Manipur), Agartala (T ipura), Jorhat
(Assam), Aijal (Misoram) and Itanagar
(Arunachal Pradesh). 1 congratulate the

UPSC and the Home Ministry for taking
this step.

This is rcally good. But the district I
come from has got a lot of scope. There are
boys who have got calibre, but, unfortuna-
tely, because of lack of communications, it is
becoming difficulty for our boys to go and
appear in examinations in other centres in
Assam and other regions, which I need not
explain to the Home Minister, because he
knows about it very well; he is connected
with the Home Ministry and the matter is well
known to him. In view of this, I request him
to consider the possibility of starting an
examination centre other than the main
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examination in Cachar District so that boys

in our area get a chance to appear in exami-
nations.

It always seems that there is a gap between
the examination and the result announced
and the jobs that are being offered. It seems
that the number of qualified candidates are
more than the jobs that are being offered to
them. Also adhoc appointments are being
made. I think the Ministry will take into
consideration the Report of the Commission
and take certain measures 50 that in future
it does not happen.

We are distressed to see that the number
of IAS and IPS in the All India Cadre Service
from the North Eastern Region is very
limited. The main reason for this is that the
scope for training talented boys is very much
less. In that respect, in this Report, they
have also emphasised the need for training
and starting institutions. Recently, the
Planning Commission has set up a task force
how to attract good technicians, officials and
bureaucrats to North Eastern Region to
take up this responsibility, while it is a step
in the right direction, at the same time, I hope
steps will be taken whereby the talents which
are hidden in the North Eastern Region,

which is mostly from the backward
community, tribals, plain triblas,
hill tribals, linguistic and religious

minorities, will be utilized. The represen-
tation of the Assamese people in the All
India Cadrne is very minimum I request that
government should take teps whereby our
boys can get a chance for training for com-
peting in All India Examinations. I am sure,
the Minister, who knows very well about
their problems which 1 had mentioned
through my several detailed letters to him-X
do not want to elaborate them now-in today’s
answer, would react to them favourably.

SHRI G.M. BANATWALLA (Ponnani) :
Mr. Chairman, the UPSC is entrusted with
the stupendous and responsible task of
holding examinations for recruitment at the
centre. We appreciate the fact that this task
is stupendous. We also appreciate that every
effort is being made by the UPSC o disch-
arge its functions in an efficient maoner.
However, there are & few things that must be
pointed out.
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Let us look at the brief ecvaluation of
the work that has been done by the UPSC.
During the year 1980-81, the total number of
posts or vacancies was 4294 and the number
of posts for which recruitment actioa was
completed during the year was only 3237.

The number of candidates recommended
came to 1936. In other words, during the
year 1980, while the total number of vacanc-
ies was 4294, action was completed with res-
pect to vacancies numbering 3237 and the
pumber of candidates recommended was
only 1936. This leaves out much to be
desired with respect to the pace of work of
the Union Public Service Commission.

We witness the same sad story in 1981 Re-
port also, The total number of vacancies
was 6654. The number of posts for which
recruitment action was completed during the
year was 4755. But the number of candidates
recommended stands at the poor figure of
2055. Therefore, I must, without going into
the details of other figures with respect to
to promotions and so on and so forth, emph-
asise the fact that there is a great need for
stressing upon the increasec in the pace of
work of the UPSC. It is a sad commentary
to say that when the number of posts was
4009, the number of candidates recommend-
ed was hardly 1500 or so.

Let us look at some of the points with
- respect to examinations. 1 must appreciate
the fact that the UPSC has been trying hard
nad has been experimenting with series of
reforms to make the system effective and
foolproof- This is a step in the right direction
because we find severai such things as the
answer books written into particular langua-
uage being examined by an examiner, who
does not know that language. A candidate in
the IAS examination conduction by the
UPSC, has, in a writ petition, complained
about the evaluation of his answer books
written in Kannada by a non-Kannad knowing
examiner with the assistance of a Kannada
knowing translator. This is a rather upsatisfa-
ctory state of affair. That needs to be looked

into.

Greater and more reliance should be put
on the objective type of tests.

There should also be & carcful assesmen

by tha various Minister and Departments of
their manpower requirements. We hore have
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a very unsatisfactory state of affairs- For
example, for the engineering service examin-
ation held in 1980, the UPSC was first told
to rccruit 219 persons for various posts.

But the figure was later on iocreased to
¢95. This shows that the

‘ Department had no clear assessment of
1ts requircment, bad no clear idea of its
needs. Similarly, for recruitment to the mu-
nicipal posts under the Central Government
the number of vacancies was raised from 563
Lo 997. For the combined Defence Services,
{hc Rumber was raised from 365 1o 477. For
Stencgraphers examination, the number of
vacancies was revised from 60 to 103. In brief
I must’ therefore, emphasise the need to seec
that our various Minisieries land bcplrt-
Menismake a very careful assessment of
their man-power requirements.

Let them be clear as far as possible with
respect to their needs. Here I was telling you
sgmcthmg about the revision on the increase
side. In seven cases involving recruitment
for 11 posts, the indenting organisation cho-
S¢ to cancel recruitment at various stages of
the recruitment process. Therefore, I say
that this 1s another aspect that needs to be
16 hrs.looked into.

There is also a growing tendency, unfort-
unately, of the higher adminiration to
ignore the Commission’'s advice on
filling senior level vacancies. We fiind a sorry
state of affairs thercby while the candidates
selected by the UPSC are made to wait inter-
mipably for app.intment letters, on the other
hand, the Government indulges in ad hoc
promotions without consulting the UPSC.
On the one hand, we find candidates waiting
for their appointment letters, candidates
recommended by the UPSC waiting for
appointment letters, on the other hand, the
Government is going ahead with ad hoc
appointments without consulting the UPSC
with respectto those posts. Therefore, 1 must
say that this is a neglect of the UPSC and
peglect of UPSC is undermining Axticle 320
of our Constitution.

I have a few words to say with respect to
the so called farce of the interviews and the

viva voce.
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These interviews are by and large farrical
Success here depends largely on the whims
and fencies of the interviewer. There is no

objective test. There is no logical and rele-
vant criterion also for selecting questions. An

interviewer asked a question to the candi-
date : what is the distance from earth to the
sun. The candidate was in a great trouble,
He merely said with the presence of mind :
I do not know, Sir, but I know that the dis-
tance is not so short as to come in the way
of my working as Clerk. There should be
some Jogical and relevant criterion with
respect to the questions put up. There is no
scope of objectivity and reliability of the
results of the interview. I grant the fact that
you have to assess the personality the sense
of responsibility and the quality of leader-
ship of the candidate. But science has made
great progress. There are a number of psy-

chological tests that are now available to
reveal the mental attitude of a person.
These tests are of immense help. 1 know
about them, because, I, having a degree
in them from the University of Bombay, have
had the occasion to deal with these tests.
I must, therefore, strongly urge wupon this
goveroment to completely abolish this
system of interview and viva voce. This
system leads to scope for injustice and un-
fairness. It is this interview system which
leaves the door open for all sorts of nepo-
tism, favouritism and corruption,

A last word and T would resume my seat.
India is a plural society. It is a multi-lingual
multireligious and multi-cultural society.

Unfortunately, our recruitment to various
cadre does not reflect this character of our
society. The recruitment, therefore, has not
resulted in any balanced cadre. This is an
aspects that must be seriously considered.
We are being repeatedly told that there will
be steps to see that the minorities specially the
Muslims have their due participation injthe
services. I do not, however, know what steps
have been taken in this respect., These pro-
mises are there. As the days go by, the Jsitua-
tion deteriorates with respect to the participa-
tion of Muslims in service. 1 may, because
of the paucity of statistics in this matter,
refer to the Maharashtra Public Service Com-
mission and the position as it came out

after the examination of the First and Second
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Class Gagetted Officers. For the post of
Police Commissioner, out of 18 candidates
there was not a single Muslim candidate
appointed. For the post of Assistant Comm-
issioner and also the Superintendent of Poli-
ce, the representation of Muslims is zero
percent. For the post of Collector, the total
number of candidates selected was 25 but
there was not a single Muslim. For the post
of Finance and Accounts Oficer, the total
number of candidates selected was 17, but
again, there was not a single Muslim candi-
date. For the post of Registrar, Classes I, the
total number of candidates seleched 17, but
not a single Muslim was there. In the case
of Tehsildar, there were 25 selections, but

only one Muslim candidate was sclected out
of 103 persons sclected for the post of
BDOs, there was only one muslim. In thecase
of Assistant Registrar, 14 candidates were
sclected, but again, there was not a single
Muslim. This is a serious situation. My only
request to the Government is that this is a
situation that must be taken into considera-
tion and remedial sieps should be taken.

[MR. DEPUTY-SPEAKER in the Chair

SHRI Y.S. MAHAJAN (Jalgaon) : The
work entrusted to the UPSC is of vital impor-
tance to the nation. The Commission has to

select the future administrators of the country

after subjecting the candidates to an unbia-
sed and objective test of their intellectual
capacity. This work the commission *as

been doing in a highly commendable man-
ner.

The selection system should ideally be
based on merit. There should be no discri-
mination except on grounds of relative
merit. In the British regime, the viva voce or
oral examination played a very important
part and gave considerable discretion to the
examiners to choose candidates according to

to their own inclinations or prejudices. This
discretiopary or arbitrary element has
been reduced to the minimum. In this I do
pot agree with Mr. Banatwalla. The oral
examination has become largely a persona-
lity test. It has become a means of discover-
ing the candidates, intellectual as well as
moral and social aptitudes. In a developing
society like ours what is necded is an admin.
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istrator with a sense of identification with
the masses, sympathy% with their urges and
aspirations and his capacity to communicate
with them.

The Commission has to be very cautious
and has to ensure that the process is pot
loaded in favour of the privileged classes,
who have generally no sympathy for the
masses. In spite of the great care and caution
exercised by the Public Service Commission,
it must be admitted that black sheep do get
in, unruly elements with favourable social
background, with high connections, get into
the services. It is only two years ago that an
incident occurred where a young IAS trainee
assaulted a young lady undergoing similar
training and whipped up a revolver from his
pocket. Therefore, the Public Service Comm-
ission must ensure that such unruly elements
are not selected, and no weightage is given to
their social blackground.

The Public Service Commission, besides
holding examination, is consulted in matters
of promotion. It is a very important function
therefore, it has the responsibility to
keep a watch or bhold wunder close
observation the performance of the
permanent civil service. Over the years,
there is no doubt that the performance of
the civil service has undergone great
deterioration. While considering cases of
promotion, there should be close scrutiny of

their performance and of the image they
have built up.
The reasons for deterioration in there

performance are two-fold. One is political
interference and the other corruption In our
society corruptions 1is all peruasive it is
almost endemic and even the threat of the
CBI enquiry does not prevent hardened
criminals from indulging in their activities
and sacrificing in a callous manner the inter-
psts of the community as a whole. In some
departments the rates are fixed and the
sharing takes place all along the line so that
the game goes on merrily without the fear of
consequences.

Some time ago the general opinion or
general thinking in our country was that eco-
nomic offences should be punished severely.
This was due to the Report of the Law Com-
mission which it had then submitted. I am
afraid, nothing much has happened.
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In my view, changes are necessary in the:
law. At present, the bribe-giver as well as the
acceptor of a bribe are held equally guilty
with the result that no evidence is forth-
coming and the accused escapes scotfree.
The giver of a bribe does so because he is
compelled eitherby circumstances or by the
manocuvring or mi:use of power by the offi-
cer concerned. Unless the giver is assured
freedom from punishment, he will not co-
operate with the Government agencies in
exposing corrupt officials.

The second change necessary in the law
is to ensure that the officer found guilty is
made 1o disgorge his ill-gotten wealth. There
are officials who say : 1 have made enough
wealth, it does not matter if 1 have got to go
to jail for six months or one year. So, unless
the ill-gotten wealth is disgorged, it will no
serve apy purpose. Unless the Augean stables
are cleansed, it is chimerical to believe tbat
it would be possible to provide India with a
clean and efficient adminisiration. If this is
not done, the work of the UPSC will go to
pieces and it will be of no avail.

Another thing which demoralises the ser-
vices is the threat of transfer. Here the res-
ponsibility lies squarely on the politicians.
Whenever an officer does not respect the
wishes of the local political boss, the con-
cerned politician runs (o the Minister, which-
cver may be the party in power, and asks for
the transfer of the official. More often that
not, such transfer is not justifiable. There-
fore, this misuse of the power of transfer for
purposes of punishment destroys the morale
of the bureaucracy and makes it look round
for political patronage.

The Public Service Commission should
enjoy an unfettered authority in matiers of
promotion rather than have simply an advi-
sory role, as at prescot. This makes the offi-
cers rely on political patronage and is often a
source of frustration and demoralisation.
The officer ipevitably losses his sense of
independence and integrity.

The Report says that the Commission
could pot recommend a sufficient number of
candidates 10 fill the quota for SC/ST sec-
tions and therefore relaxed standards had to
be applied to ensure that sufficient number
was recruited. This is done, that is, the re-
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laxation is applied, with the condition that
the candidates must go through in-service
training and other courses to bring their
efficiency up to the level of others. The
principle of reservation is sound and neces-
sary to enable the SC/ST candilate to get
their legitimat: share in tne administration
of the country. But when this principle is
applied to promotions as well, it leads to
anomolous situations in which the subordi-
nate becomes the boss of his seniors and this
creates a lot of bad blood and internecine
warfare. 1 do not know why a person should
enjoy mr double benefit. Once a person has
been admitted to the race, he must run with
the rest. Promotions must depend upon p:r-
formance in service. No doubt there is sub-
jectivity in assessing the performance of the
candidates and we have any number of cases
where this right is misused. But our efforts
must be directed to reducing the arbitrariness
in this process rather than follow an ana-
molous method under which a junmior be-
comes the head of all his superiors. This
creates, as I said, bad blood and internecine
warfare and destroys the morale and effici-
ency of the whole Department.

Finally, I would like to make one sugges-
tion that the Public Service Commission must
become an appellate authority for all Class I
Services in respect of all service matters. This
will relieve the judiciary of much of its work
and make for speedy justice. This will also
prevent political patronage and corruption.

With these words 1 recommend the accep-
tance of the Reports.

SHRI P.K. KODIYAN (Adoor) : Mr.
Deputy-Speaker, Sir. one common criticism
of the method of recruitment of the U.P.S.C,
was that the whole method was to fav-
our recruitment for the city bred people,
urban bred people, and the candidates
from the backward areas are given a
raw deal in the U.P.S.C. examination sys-
tem. Several hon. Members have already
pointed out to this aspect in their speeches.
So, I do not want to go into the details.
But I want to point out one thing. There
is no mention about this aspect of the
Commission’s work in the Reports presented
here excepting the Report for 1979 which
mentions that 43 per cent of the candidates
recommended for appointment by the Com-
mission were from rural background.
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B_ut‘in the subsequent reports nothing is
mentioned about this aspect, Even if it is
437, it is not at all satisfactory according to
me. As much as 57% of the posts are con-
cerned by the people coming from urban
areas where only 202/ of the population live
in our country. The Commission should
have pointed out in the subsequent reports
that efforts have been made by the Commis-
sion to remove this imbalance and to get into
the servicesthr yugh their recruitment method
as many from the backward areas and also
people belonging to the weaker sections as
possible. But nothing has been mentioned.

My hon. friend Shri Banatwalla was very
strongly pleading for the abolition of viva
voce. When discussion on the U.P.S.C. report
was held in 1980, I myself had raised this
question. I had then suggested (hat this sys-
tem should be abolished. But the hon. Minis-
ter Shri Venkatasubbaiah very strongly defen-
ded this viva voce system. We are opposed to
this system becausec this method of interview
helps only the privileged sections. It s
mostly candidates coming from the village
arcas and the people belonginging to the
weaker sections who fail in this viva voce
test. An example has already been given. 1
was told in one of the personality test, in very
hot summer, as soon as a candidat eenter-
¢d the room, he was asked about the colour
of the curtain. He was entering the room
from bright sunlight outside. You will appre-
ciate when you enter a building from out-
where there is bright sunlight, you can-
not distinguish the real colour of a curtain
or any other object for some time. What is
the use of putting such questions ?

I would plead on another ground that this
is likely to be misused in favour of a parti-
cular candidate. I was told, I do not know,
the hon. Minister should tell us, in one
personality test one of theg candidates was
given 238 marks out of a total of
250 marks.

It is said that the personality test is for
assessing the character, the personality the
mental alertness of the candidate and also
his capacity to react to a situation. Interview
is hardly for half an nhour. I do not think
that in such a short time there can be proper
assessment of a candidate.
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Therefore, Sir, I should plead that this
personality test should be abolished.

Second point which 1 want to bring to
the notice of the hon. Minister is the method
of allotment of various posts or ‘the
cadre allottment. Of course, it is strictly
upder the purview of the Union Public
Service Commission. But since the purpose
of U.P.S.C. holding this examination is to
select a right person for the right post, even
after the final results are announced and the
list of successful candidates is out, it should
be the endeavour of the Government to see
that for allotment of cadre, a proper assess-
ment is made. The present system is mainly
based on the intellectual capacity of the
candidates. The bulk of the candidates come
from the urban classes and those who have
secured the highest number of marks will be
naturally allotted to the top like L.F.S,,
I.A.S. etc. The others will be allotted to
various other cadres like Group A, Group B
etc., on the basis of marks obtained by the
candidates. There is also a three-month foun-
dation course for all the successful candi-
dates. My point is, three-month foundation
course is not enough. There must be a longer
period of training for the successful candi-
dates in which not only lectures, discussions
and seminars but also practical training out-
side the class-room, in the villages, in the
district should be there. This would enablc
the candidates to mingle with the people and
understand their problem also. This sort of
practical training should be included in the
curricula of the training courses. And, at the
end of such training, a test can be held so
that you can assess the aptitude of the candi-
dates, their willingness and their capacity
to adjust to the given circumstances etg,

1 am very happy to note that the perfor-
mance of the Scheduled Caste and Schedul-
ed Tribe candidates has been going up and
the Commission was able to fill up almost
ull posts reserved for the Schedule Castes
and Scheduled Tribes. Not only that, in the
last two or three years, some of the schedul-
ed caste candidates have done better than
that of their brothers in the pravious years.
On the basis of merit itself, they have come
at par with the general candidates. Now, in
1979, in 1980 and in 1981, there has been a
steady progress in the performance of the
Scheduled Castes candidates in particular.

In 1979 and in 1980, 13 of the §.C./S.T. candi-
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dates were successful on the merit list, and

in 1981, 20 of them were successful on the
merit list along with ths gen eral candidates.

Iam also happy to know that in 1981
one of the S.C. candidates secured sixth rank
in the order of merit. This is a very good
progress. But I regret to point out that those
S.C./S.T. candidates who have been successful
and entered the merit list by their brilliant
performance were not considered for
appointment in the category of posts
in the general sector, that is, for un-
reserved posts. These successful S.C./S.T.
candidates, even the one who had secar-
ed the sixth rank in the order of merir,
were appointed against the reserved quota.
I would request the Government to make a
policy decision that hereafter, the candidates
belonging to S.C./S.T. who do meritoriously
well in the examination and qualify themsel-
ves in the general list should de considered
for appointment against unreserved posts so
that more and more S.C./S.T. candidates who
have qualified in the reserved list under the
relaxed standards can enter the service. This
is particularly so in view of the fact that
there is a backlog of their representation in
the Central services. Therefore, 1 would
urge upon the Government to make a policy
decision on this issue without much delay.

Many hon. Members have referred to the
irregularities in appointments—I need mnot
repeat all that—that is, irregular ap-
pointments, ad hoc appointments, delay
in making a reference fto the U.P./S.C.
in cases of confirmation, etc. Since
several hon. Members have already made a
reference to that, I do not want to give any
figures. But I want to point out that under
the Constitution, the U.P.S.C. has been given
certain supervisory jurisdiction over the
appointments and promotions of officers in
the Central Services. Under the Constitution,
the Commission has an autonomous status,
it is an independent autonomous body with
the power of supervision over certain matters
in relation to appointments and promotions.

Now, the U.P.S.C. has been repeatedly
pointing out the irregularities which several
bon. Members have already referred to.
But the Home Ministry has failed, 1 should
say, consistently and miserably without any
justification to rectify these irregularities.
This is a deliberate attempt of encroachmien,
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on the supervisory jurisdiction and autonom-
ous character of the U.P.S.C. This is not
a small thing to be ignored. Therefore, the
Hon. Minister should give us sufficient ex-
planation for the continuous failure of the
Government and to rectify these mistakes.
Then the gap between vacancies notified and
finally reported also has been referred here
not only pertaining to any particular year.
For example, take the question of Combined
Limited Departmental Competitive Examina-
tion. I will deal with the figures for a num-
ber of years.

Year No. of vacancies No. of vacancies
notified finally reported

1978 7 228

1979 29 214

1980 21 145

I am giving only one particular examina-
tion that is, Combined Limited Departmental
Competitive Examination for the three years
1978 to 1980. Similarly, I can give the figure
for other examinations also. I have got them
with me. But 1 do not want to take the time
of the House. What I want to point out was
that this is not pertaining to any particular
year. The same thing is being repeated year
after year, a number of years and still the
Ministry of Home Affairs has not been able to
do anything. I do not know what the Depart-
ment is doing. On the other hand, sometimes
I have found on very small things, this De-
partment has got real ‘wooden headed appro-
ach; and they act like machines without any
soul. Now, for example, I can tell you about
allottment of cadres. After the final exami-
nation results are out, declaration is made
about successful candidates. Now each
candidate is asked, according to his
position in the merit list, to show his
preference for allottment and some of
these candidates, the youngsters who might
be appearing for the first time and might be
entering Government service for the first
time do not have any idea about the cadre,
about the various services, and the prospects.
Nothing. They give some preference. This
allottment is done mainly on the basis of the
candidate’s preference. Of course, their
performance in the three months' foundation
course is also taken into account, but by and
large it is done on the candidate’s prefe-
rence. Suppose one young girl or boy, who
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is completely unaware of-the going—on in
various services and departments, gives her
or his preference for a service which later
on the candidate finds to be not proper or
not suited to his or her upbringing or train-
ing and the candidate wants a change, then
the Department does not allow that at
all, Once a candidate has shown his
or her preference, that preference re-
maing final, there cannot be any change.
That is why I say that this Depart-
ment sometimes behaves like machine with-
out showing any human consideration. But
at the same time in matters which are under
their direct jurisdiction, they have not been
discharging their responsibilities satisfacto-
rily, particularly in relation to rectification of
the various irregularities that have been
repeatedly pointed out by the U.P.S,C. in

their Reports.

With these words, 1 conclude.

st AR FAWY (ETIE) ¢ qTAHG
SUTEdE HWEIRY, HY AIH [ar {14
g 2T H qF Q&I FreEvarag aye) @,
gF QT geqr g, sifF aedlw w@T @y
Jaret Y qderT AAT §, eIy AT
AR IAH 17 TH WM FT 477 H@Y g,
WY qR A H WIW@ GI®R &7 Y
AYAT AL FT & |

AT, ot §o ang ggd {A gy
g3q & fAaw 377 & svaq UF  H{HAT
IB1AT 9T I 3 Jo e THo &lo &
grafeag a1 | @A § 98 FwEr AR
Ag F U1 ATAI 91, ST § @HRAr g
fs aga & wgeaqer a1, fa@w qx
37 @ & fAT STt 9o dre qWo Hlo &V
qerat ¥ wfeafaq ga or @ g 1 Wy
¥9 fa qger g9 1% AT FIANT F AGT
G (HAZT 97) &7 g1 A AT Ag
awEqT aga gY wfew gy W | gEAURW
u% faomer @ @, aga T B@W {1 o0
FE8T g FaT § 61T SH oT BTH
T8 ¥ aFq Jafe ag TF A YT €@
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9T qgf A w19 Har g, @ fFaay feswa
IqF AN A F | ATTH I HIH @A
gl T X ¥ ogWg ¥ AW &
Fo o THo Ho & wfamifeal J a1ge
¥ AW Fr G AoT g w1 fTan, faw
gqg ¥ gar Agr feaw e, W
AIgo @o THo, AT§o o THo AT
AT§o UHo THo &Y qlera} H afemfeaa
QAT ARy ¥, ¥ ITH 957 7 AfHT @
N AT HAY AT A AT qOF THH AT
T AGT W1 | ATH YT 9L ST AFAT 377
fraq ¥ seqva oAl AT §, qEafeEd
AT IGHT IAL T & AfEHT TH ATHSA &I
sy g% AT qrg 1§ ITT AL &AT4T §
AT & ag Mywar g f& w7 srwafaal qv
Fq7 &1 <@ &y | & s Aigar g fF
gg Qo dvw g§ & ar Agf | qT 3F
qE g% &, ar AAY AGET qARY AT FY
% go Mo o do & TFEAT H GIH
SIgFd AAT H F41 g & A FA A
Y FH 97 WY & AT FIgT F AL HY
A AN 7 <@ & ar Ag ? g9 Jrawrd g
fe &7 6 AT IFAIEATL TaH warfaq
git, fgasr & A8t faar g & A
Fo qlo q@e Ho Ft T & A o
qIed F199(3 @ {6 qr@l T F HIA
¥ o fo q@o o FT ATAT JIATEATAT
®qT & STy F19 F41 A0 fqar 71 @r g
wa feqre smar g§ @t araR F FEI
91 ZT 19 BIAT FT TTAIG AT BT
gear fed | T agr aF 70 JEHr)
2, ST F AN FY Y IF BIH AGN AN

CIRCE

sy, &9 @t wifaal & qea-a9
faax suwa fodr §, & Fa@ @AT wgAr
T fF Fofr o o FYo I IHHIGATY AT
¥ KT YT FIG & W AW
T WY YT H A1 & | THW 9 § qEX
ar ag § fF gAR 2T # 25-30 wfawa
s wggles wifed & &)1 99 B
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HISTE AT 9T Y 99 gAY gUIL Gfaema
U ag staam fear war ar fe gark der #
g9, %8l @1l ¥ ot Afgw @ §
fs 9t awg avg & saEw gy | §,
Q¥ ANTY F AT GIFIT AR qr=AT
g 1 Afl § el far
AT | T Arn & fao Avsfar &
g WY feeg £ faar qar gv e
Y% a8 FET gU A grar @ fw 35 @
CFD HIATEY & 1T W W GIEICHY
A&l ax mg g Fr Awia)
¥ ATYET FXTH & AN & AHAT HT
FIET AT qF G AGI gAT § | 9gF a%
A8 AR ¥ AIGe®w Feaw & fog
AT GLEHIT &Y AHAT 918 I1g 9Ee
fesrgaa & 1 fws a8 sasag &1 T g
fF Bggee Frezq @A 9 M@ g &
FraqE W, Tad wEfase @ & ataag
Y, AT qF ITHT F12T GO AZF AT § |
qAAT g HA Y g9 9T THIEr &
fasre #3 1| ag <t greqreag @ g &
35 HW ®Y HNEY & g A @
srgfadls &1 af&fal § ®er qu ag)
far mar 8 1987 % W@ GIEHTT &Y
1A} FT A9 §, IF A7 (@S F
gfeFs & @791 9 N g g
at & 1 zafac U aER ¥ FgOT §
fs ®3gez Frga &1 Awfar #&
fasiard g grar arfge | faaar sasr
fraffea qe@=2sr &, sa® qU &7 &
fau wfas ¥ sfas g7 Nar &1 A=y
q fear sy

AAd, qat 5 adt §3 g e
fogi ar fes g oF faarer ¥ &)
wgi % A0 Ay §, it Fw
val a1 fs w@ & g5 qz ¥ g
&Y aETg & oY 4 1 gEil W e
qga a€Y FAE qAiE] & a@ar § %
ag afawacada 1 0¥ a0 gy
% qg-faR @ g & aragr f ITH
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qry @Y ¥ AgY B\ fF 9 g g7 FH<
qdegrelf ¥ 95 9% ) Efag JU ST 9
fraga & fs wiwg @ faq Y g@ @ sa
oY get W usEifagy | qqQeng
XI1T #T G7¥ @1 A1C | 198 98 A
& 9% fr ogwRw, geawda faasr &
au%e HY aga afas § iz faad f&
FrardY Y agg afaw §, T gai & @
sgas ggd ¥ Qe Few @i 9
faad fF afes  afas &7 gder o
45 9% |

Sy Ffd § a7 wfafafa g e
5§ @aT & @) geey WA wfafafa §
gl q9 q19 F JAT g & gHIU AW
faer & fegar fuser garg | @@ @
fegma e gart @, a@ & fawr ag
W &, 93 -fag o i ag @ § 1 afed
WF AT oI 6l gAR AT § fEHa
fazervar g, feay a9d fad & &1 ag
A Fo Yo THo Ho §, ug TF AENATHY
¥ & | HOAY FHTATT F HTLO0 AT EHIT
qrE. Aq-9q SEERE &1 fawrfa
Ffagama g1 A w@d w7 sfafafa g
{ﬁfacr_ ¥ Q1@ ®1 ¥4 JEAT g1 "}y
avg gax ga-vfafafa @t @ amw
AT G 1 BIRT AF § AT qrg AN
o @Yo THo, Ao o THo H HYA-HIY
geizar & 997 & fae fawifa s=am
% fag A § 1 agt ax & aifaad
faad fedr &1 fawifea gt @ awa),
ga® fag W 1ia & &1, NA-9 A}

gegd § fawmfw w@m & fagang § e
ang g fawifa w3 Sfag faa f+
GEWT gL 98 ¥ & uTY, 3o Yo TaHo
AT o o THo H AT IFHIZTT &7
sqq g ATq |

¥q 9T IETT ) wRar ¥ faumr

®TAT WG | X6 §YG & g Al A wA
wqaa § o1 Y }1 gW ¥ AR A
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SAF W ALY < gHA, AfFT G 0@
SAFT qHF A AgY ol § 1 ¥ FIAW
oy g 97 ¢ f& gardr fawifig #x
fse | ot @ fawifem ar fzaa & qre
g §, 9% a1 | wraar § fase s
91fgq | g6 4§ & i@ F199 91T A
=ifgq faad g7 MNefat & fraga av
faeifka @ a9 a% | @9 @Al &
gedige X &ifaq «ro g | gg /A
gIwTT § fawifa g

gHIT 34 H 14 WIS &1 {regar
S g | TG F ANT /T g EAISE &, WA
AGHY qI9T § gAAT T EIH F H1OT G
gl 9w &1 zad wRfos v s
wiaEt § qO&ar 3 &1 wEwT 8, @S
foa @& &= nglem &1 aor |1 sigar
g |

#eq ¥ qF qF A FAT WAt g
GHIVT &Y 15 3TET 1947 FT ATNIE Y
AT AR AAT fgrgearT G ¥ | Afwq
a1 fgegeard & A%a< aFw ¥ fgraearn
& 9T WITEGET IqF AqATT &1 0F Agy
QI AT AT AT §, FIF qgaq A
was @ WY SAEr T FWag ¥ A AT &
AT § | T F ARAT & I AFAT A1
g w<at | gafag Aw fAAza § fe @
A€oToTdo HATo TVoqH o, HTE cYHoTHo,
owloqqo AIfHAT F1 ¥7 q3g &7 faAw
wfaawr faar smr sifge faad & qig &
AN & T TF | §AR) a1 AT SIfgQ
f fgrgeama & Awaa g 1 AW
far qgt ¥ &% TC § | IAFT FATAT ST
qifge f& ama S'aa & wer F oY
g€ g AfeT W[t el & Ry
ST 9rfee orad et afaw § ofaw
gravy wid & A1 ¥ 9G¥ | aTor o &Y
F) QX SqIRT § | XFQT ®T @r6ay F
fagare a1 <@ O® Qg @ oA
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AITTAr & §iF 4 o0 '{Trrr | 3AH!
ST STAZIL IZAT GIT |

gF T T aga § AIAAra qEedi
Fgt &1 & oY wgar g fe oQar &1 s
aftaT &, zad e ar afg@T FI
arazasar § | ¥v qu fasare § fE 4
g TS, 0.ug., WS uk.OE,, 91.Eey,
HGET SaT £ JaT FA q) dqqr #@y
foerad § ¥ fasad ag W |

ST SH g@ FT ATAT §@, SAF @
FY §GAT G&@ GHH X L AW q IAHT
wez 730 @1 gawr g faadr war
gt &, faar  ae=Ar gt § Ag
gt &T IAFY IadT & #fos MAF g,
% 1At ®Y saey & fuw wmar &Y
ST |

1 gwa fgar war § & fagdy asg
AN § IAR qaEei ¥ e far
STy | ST # e S g § g
T ) ged faq amd qar g fS@
91T ¥ T TE ¥ wgr 91 SEF YU
FT N AGAT A6 gHIT FWF | A g
AT Tgar g e g frga.dl, g sH
ATgT NS 1 <@ F av Agh ) amT A A%
a1 g & @ ST I ¥ qeEr AT F)
aqaeqT &Y S wifgg | @@l w9y
QY <& S Y@ «wEr qar g A faa

w1 w7 § agY AT ST @ R SEH A

HaTar aTaT A1fgy | & H1Ht FY FH T
faedlY qTel W1 AR 7 agT aTE)l &)

wgga AT =1y |

| & amosr A g & st gw
axg faar |

tﬁﬁrwrt'tmwm (Sreraran) ;
tro'froqqoa'r.mw‘rmmw g SEw
QG ST qFN | M@ F @A @
qx fadwm wary & ar #ifa sl
qqaTE @ AT o aeer sm fean &,
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g% g I9F qIAE R AT wifgd |
affd gad a9 g1 gH fow sw &
sfaerdt arfga, s a=y ¥ F=u1 *FIH
FT %, MAAEl F sl w7
g%, iAo g4 & fawre & fag sarar
SATRT =BT &9 FX %, T IF I
& afasrd faqaa & ar o §, ag W
e® &1 q@ar |rfga | sfawifiaY & aqrop
gi1g @7t g% & f& ®Y9 sarar s=er qerq
gaFiar g, ®d afeqr ®IT @adaar g,
F19 afgar & afgar sryuor 993 qfa &
arm & fag @dIar @ ) gg srAAaq
FT 49T @ P gHIR  wRFEX X Tg
qgd AT 9sql AMAT & | ¥ fEaT w7 M7
gaR aAfa®rdl s agd swrar Ay &
qIg 18 11 1g § | g49Y a9 ¥ g
faqet wigal F gAY AT w1
w1, ateT amT &1 w0 fawar § 1 agy
S0 & fF gaR sfaFdy Farfas gfee
¥ oW A FW N I TR & afq
wifet &1 afas gfee & ¥ em
L 8% | zafAg  swmr  qmag
T IR | fawdra & & gowarg aw
¥ 9ET & A1 9 A fedT AT 'arfﬁ
fr afamd o afarc & @ ag) amar &
fa® T1g F19 97 & 91 AAATAG_TH
qgr s&d 9fi@T 7 gev faar 7 o< g
SHTC & @i &1 faeraara far sor &Y
fafeaa &7 & g9 AW FY gy waqa
FAM § HGFH! TR 4G e @
g qr.oq. 1. d A7 a1 W@ 6 qrangear
g ST ST FY GIEEAYS HT AT WY
g%, T @01 &1 9a1 9T § WY ANy
99 & 39 & fawrg 4, gl @
afa® graa garid ¥ q1rErT 2 g | foa
wial ®Y ATI JEAX TAAT gAT § W A
W SFT ¥ Fafewes W g W
HE1TZT F AILFANT F T T &K
T ST FT g% (6 qg AfqHrdr i ww
FEH T § 0 F007 frgy g
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& TId AT AT GHAT | FF T 7T THIC
& @y drag 1 gfgga & agt agy
37 g qF gt S sygedr § ag 3F
Agt g qradt |

a1w gred gg & T8 fagy w A
fasig & F &= gfasd a1 & a0 §
ATE o ToUH o, AIEoM o THo, HIFoUROTHO
grfe @ v fezm gr g § 1 S 9
& g § 1 g%t aaa faar fear § wa g
qEIT F @RT G2 a7 e a1 g fF H9q
aaErE & @ F7 SAIET ¥ SART GIAA
£y Fyforer $30 | a8 @mnfas a@ g
sifr & fgma ¥ oY &Y @Y AT &
£ afew v &) fow wqfe & s
Fo o qHo Wlo H REATHS WY §

ag aAqdY snfa F At w STET A
el gAq @ wfad ®AIT, 1§
qrEEET ¥ AT 9T AN | FAR
SYEET qigd A SF gl fv @R W &
A w fowddga agy  fadarn, &
gad B AT AT | A FIAY AT,
ST, STfT YT §H F HIAIT AL AW B
77 #Y ;few F3@ § 1 qwiEd v anw
ﬂ'@' qie A Jgo o Ugo We U gEEY T
fadsqa AT AT ¢ @Y Q& &M Wi
waTaE A1 nfgd s g1t W FT I
W THW FT A=Y & Fog AWl H1 FF |
T qIg $ qaeqr AIF1 FLEY AUEA |

gHR gi | aga & ko WMo Qo -

fgsrdt § N g A9 WA V) IIA
®T H97 ATHFIA F1 gEI@T Q& |
XY AW ®T | A F sgrT v@AT
Irfgd | o {Y oF fa9g g sgrArwgor
weara fgan a1 /a3 H9Y | IgHT EA&G
agl € 1 &few ot ag wYr arran @ fraa
M X W oY w1 = awfwg FEr
STEAT § | gWTR AgT 9E] FY 1T & AR
s-nfafafe &, st W@ F
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WIFIIST § uF guA &) freware w57
faar | faw qraadt & st g7 Aar
femmnar i S guEas 7 da ¥ nfEa d
& FITATA I W@l & A1 98 53 @ o
fo ot g% AX F9T ¥ 75 FIT gEHIWr
qEI SBTAT SATAT O IF  ATHIOT  HAGT
®EAT, AT F T HUG F HEHAT
qqo Elo &To 1 § AT AT HT T3 §
A A FT 1R & fF 5@ %3 gwEd w1
F19g faqar sta, agl @Y aAIr Awa
AT GAT @AIST TgF QT | HAY )Y g®
g & N fgAw eaw & f9a@ amw
SITATT § AGANT SHIT g Ig AT &l |
¥g saufafafa &9 saEg agl S
it ag #gar g fF AN faars s
YEAAT SATAT 7T & | IGHT Fgar § &
qUT T g g A 39 Afysry F oy
fraar wafgd 3t F@ wY aw Far
Fifgd  zafar N waAfas g@aa )
AN F FA AT & fasiw & FH Q@
8 Q¥ AT el & gfgasw d agl aAr
wifgd #4ifF 398 s @l & awA®
gIdt & | gafad smagasqr § f& gant
g A gErAY gy @i afgds § &g
faad wfox qT gsar 7 &%

A9 3G f5 qfeas qaeT & faq
® AEY I31 @1 § ag frg I3 A
WA E, JasgE S, A9 wErg A
a@r gt fe st Agrusren Y aw@
qg ST @A § , QAT §@ § 1| O
arfaastdt ¢ fadae #30 § aY ada B
¥ SIFF 50 TEE WWT 4T qT qIIT IT9 F
I3 & IAFT HY FEqT Fgrr 7 gH A
wiawifal #t qrasasar Ag) 3, afes A
wfewry 97 s =[ifed, qar wEda
QIR WIT q IAMAT F9H FH X g
g fe gt agi 0 sfasy @7 gy
foaal 2w fazare smaw @1, sfoy
wsBr g, T J g & gfq
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9A% ¥A § GIWIFAT g, FqN 29 &
FrqaT 2= |17 ) QAT ) fh fa¥w & ufa
SEY ATEAT g |

Ao To THo, ATEo Qo THo &IT
e Mo THo HE WY g A, TR
feregee F1ee w1 g a1 faggee ZTEsw &1
@ IR AAEfT vEl grady 8 f& ag
HqY af@ arel & g ¥ q3A7 96
AgY ®Xq | g facpd qay orq T F«q
g & o fr fgegeara & wgAamg @
Ay gY | T § IAFT F1E qrGE A
& | g SHIT FY g g9 Al afadr
F &t & Iy F gard w H A ge g |
T gfgsrdt ST ATH SAAT BT JHATR
FT 3@AT W AT AL FG, ATAA &
aqt fa=zat a9 G § | AT A€ TH
2 FY FAAT T AW F FIE gATA IS
g Srfi ag fa g2 7€F & o19 398 qOIH
o s o a1 gw Aw F g7 @1 fFa
aeg ¥ aafs §T @ § AV I9F waw u
wTaY T ®Y 47 qa7C &t g ? fHw aw@

¥ 2w & e A & w1 fRAT & 7

waferd 37 Jarel & arfasrfal « fqfea
78 g T1fgh fF IFT F1 g7 FIAT
g g

g7 gfasifal & faams sav fod)
G FT FLCAA FT A0S W @1 g A
F€§ Sax fgars  wEaEr  Ag
gt | gx wg wH WwEaw T
gu &, gaw1 gafedaa @At g€ &, 1%
fad1® F1E THFIAI HA JIaT G

useqm #r fgmmAwar A @®
afaEr & faursd FIqE & qGHFT AT
A T ¥, IgHY gEgE Y fwar qgr qr
afr sav fasres g adf gar &<
wre ¥ g%l gifaw frgeede s g
#YT W&} §IT I§ GILHIT & AT T97 |
gEife 9as fams 9w 3% ¥, afew
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Fife @t wng @o Yo qHo §3 U
%, A%l ueifedea @+t g€ & SAwy
afady §, #<ce wfawrd & fawms A #rf
FIFATE LT &Y JATC A8Y arar & |

T gma A gmaea § v w9 ¥
§ gy WA ® 96 93, o e raa
% gues g, feam ok qagd & i
qEH I g | T qF §F AGT ¥ @A
qgY g1, A A AgY &g v

Tia & @ F) T afaqsy # ey w5
qF1 gt famar § | afeas e § agz
F IgHT &1 A AT W gWR F
UIOHE T KT GIIT & | AT F AW A
9T qF T TF &7 geifaw R
R A7 7FI & wqAT 9T Forerr ag
SN 99 9% 9AF a4l &1 Wi Ag) fae
a1 | AT AT & fF amra fwamy,
adaY, faggew Fern 7 ziess & &y &
fad  a@ramnr  Rzagw  agEifiaw
FAQST TN 9599 aqf F =0 N @
YAt giads & o &% N grevor &
w1 fawfaa 17 &1 91F1 faer ) gg faara
ATIRAF & |

ag &gl 41 & fF gmIT uewwT F
wRT &1 agd agr fiw Sndaw faear
gAR #gt WAt sifa & 3w« fagges
TIEeST & ¢ Il §¥9+T g1 UL & | qg W
feada Y awg & qA9C o1 W@ §,
wqfay usta &1 {7 Svewq faem )
17 gr wdt § | fususe wrez & fad) )
S1ZHT FT AT KT F61 TG Awar @ o

TRTEATT UF qga a%4% R § | qgr
& /Y w1 afafaw & q@ & fau Neaga
2 oY faar smazawar § 1w awg
gfafawr & &v@ g & &0 &7 a7
%Y sqeqr $ T qUFY |
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ATEo Yo UYo, ATTe Tro THe I
HTEoUFoTHo F 9z TFAGA H 37, A,
It Ar@ FEET I50 § AfFw gar
gefaaeE ¥ faw @19, o9t g @
95 qId g | GIHITFT QAT sggear FTAy
qifge f agar wwwifadga & Fa9 am™
wddey & & Sfexdls a1 sfaai g,
Svg gX fFar g, arfe 3 gat g
AW § g5 T TTGL F LT 9T G
qF |

gR W1 OF TEENT & HMES H
foae Taaqg F A §  goA W 8,
wiifs IEk &L F% AT F AMGH
safe agf g § 1 afafas & fag
fargma & oY fiswa guawa & | Tga-
& =g & v awfafas 7 & fag 9@
g, fagay awg & I8 FgrNEw F
¥ fougma ae-sfear §zd 9T @AT
aifer A @t =g & 3ad fgear
faerar =fzw |

g0 fxq1E § wgraar § f& feagnza
¥ @rfaarfedy faee o adl g g,
foad & 1307 feqIEHzs THYas 97 97
gl g 81 &1 &fHal &1 g7 &
wTfga |

wq% FAmar feqrznzsr FHearsT 1
Ag WU G | TF JIE FAIC ATA]
AFFA IFTLE & gad aus femene
ag ATAHI Ag) w@a 5 39% ggp foadl
sg Al g | ¥ "I ¥ gg Ay qg
T & AT go dYo wHo HYo HY g A
g1 I Fo qlo uHe HIo QITIfHAmA
¥Y §aTY wIaT 8, A I Fgr waw g fw
gm gl a%E g @ret § 1 ey
feqredzw £\ gieaar sifge g @

% Y fegqrdweq &1 qg 943
B! 95T § & q Qodloumedte & wifd
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Sag f5e oo FIF F FoOC Q@ T
JqF ¥ Jq4 AR A AWT A@A & |
Tt sggedt s Arfge fe feqddie &
frat srg @reft g1, godroumodo &
Ffey IAF |/ A1Q |

fregee Fieed A fasger Trpew
g1 fraffes smgi s o= aw
g wu war g 1 fasges weEw
F AT a1 GI§ qFA AWM G¥ g,
afew fagges zeeq & s ar & 9IHE
A ot afafesw §agi § 1 g7 awt &
gar anl # g fqw s saedr Ay
aifge, arfe & grag@al & qifawrd &1
g% | ugY sagegr &A1 fAai@  Arazaw
g AT IgF fau @ A AT FIAT
F0fET | |

TZT TN §H FIF qgF 9T AR
FATEY T, § IAFT JAGUAT AT ATAT |
gfes ag a@ 9w FgAr =w@gar g w
gfaaa afsas afag @7 § e g
F Wray g wrfgq | MwRET gy 3
gwia fear fo uaeafada s ores |
fersee qiasa Ig @ 9 Ffga faq
F1 AW AR gl—

MR. DEPUTY-SPEAKER : Give some
points to your other Parliament Member,

Shri Mool Chand Dage, from Rajasthan.
He will repeat the same things,

st faedt wm smw: & fAdaw
%7 @1 97 & g 76 F &0 F:1 ®)
frarse® qzaeq g% 91 AY FY argFRrAre
1 W 93 @F AR N W FIW F fao
Sfaq safe w1 arsaq ®T g, TY &Ny
Y afsrw afgg s@aqs ¥ fagr smr
qifge arfe A% 91T § aawT g gk

TTPIF TATKEHZE HR W
qaTEIRZE oY T § T agf g1 =nfgy)
aui gy g Ay aofewms afqw siwa &1
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wwig a1 wifge | 59 % ITH
HFEHT 7§ fOq0 ar aF 9% IARY
afew ¥Ry 9@ FHT swAr Sifge | ag
FEHIG aga @ WA § agl ) vk ]
faad e ¥ qfens afaw s ¥
FYUIT G &1 217 Awiea fwar g |
X Y 89 WG B CSHEIHT FAT G
g JUgT 1 WA w1 oqir S
QRaeigs AT aifgu | IgF 17 FUT
T @ M AT AR @R TEH
gegry ede # Y fafesaq ad ¥ ofeas
afaw sH19T &1 FeHLT  JAT AAAF
& 99 a% gg 7 far I@ a9 aF qAAT
Xt =fge fr ag a9 § 9 o0 y5©
F AT FH AZ FIAT gy |

S geaTiEHe g9 § IEw GSEH A
& g fAaeT s@r qigar § | afils-
FWT @ I, qRAT gL Y, IJaW AL
#F - Nadfla g9 % TG TE
faardr—

MR. DEPUTY-SPEAKER :
not want any examination !

You do

»t freardy e sgme ;. TragA W
qrg g §1q, 99F qI§  oTg fAad 7 3
FqT g1 ? Saw svg faaely wfge 1 a8
g grg w1 e #qy fAwaar g 7 o=
T GIRAA g1 79T § ATeToTHo, AT
Q%oTHe I &R I@U gfagsw ¥ 37
us fafeag srafa & s7gT areqrzane ar
STfgy A T QeAIEEHT AgE A § al
aawe oy gu sngst = sfascd &
wg foad fer IwIc 931 gan ST few
T FHAQT I FI a% | §@E 0
y@gE Hi9FT qqrar |@ifge qfe Q@
|1l %1 axets 7 &1 wifE swgrrwEe
sy wga gEl g1aT § | sAgeeTaRe
¥ Q-E TP @RS WA e
TeaT §f ardt § 1 gafaq g@ sageT W
WY T AR WY AT § |
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Q% §EAT wEaHI ggy 4
Seen Wt § wwgT ww@r g | SEA gk
fF ag ¥i3a aga wedt &) AT THFY |
128 @es & FT JI¥GT FY oqEEdT
%3 Fifge | IaF are o To U,
AZoUhoTT AT @ afgw ¥ forasy
A% § A%y 7 A7 &Y and9 w9
ara # fgu faaq fF Ia) g sq
ATIRARAN & ATET RIo¥ TH, T IG
¥ &7 gF o6 fF T &Y ArasATAr § )
gg 1T FIN AT FT @ IF g
# XWA GgT UG A GNIT | &I
S AT BT TIZA AT FT AT JOFT
fo Twagm & a@ A A a1 9 A9
#1 ¢ fam &) o} T ag aga  @zr.afy.
FrO gx wmr g, fa v sH¥ET a@r
fefezae afsege a9 omar @ oy ofNa
gl & 1| uF giw F 9% femer & feanr
fegT o MawT, €WET WY AET aREHT
g1

o faerdy ok v Fr gfag &
arz gF q1 faor wr @ifas g7 ag &t
sax feam & feg gFR & foge ar
TN qg ATT @HE GFA & | gEiA0 gE
¥ &Y Iar @ wer & Ffaw foadr
qifgq foad fd & syaar & Jas a7 aF
arfa® Agh | Jwar F FAT F FART
gwr faear F1fgq | 57 IR I sqaeqy
arg#r &Y wifge | o fam arfasr-
fat & wfeq ¥ ang wefafaez @ e
®@ & 3% taars oA &t ®) oaga
fasrad & | ¥ @va+q | srast  fafeaa
weq 9213 «rfgy arfe smar &1 fGga @
g%, aqifes feafa & goear &% Ik
gmIQ WwATd N6 qwT ¥ fEmfan g
a% | & 7 St T =TT 57 AT ATHIGT
wen wgar g & rde aogy, fred
& e argwif e ot ward e fear
w e WY wwian goee & O
afewry Furt &9 wfgy wife w3
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F W agw ¥, qqq At AN ArfaF
feqfa gay & sagr ¥ saERr AMEA
FLHF |

gA TRl & g § gg fRaOE &
qAgqy & § A IeAg F@ g &
wedl HEIEd AL GWET 9T A w4 |
AT |

st qetgog srTr (IET): JareAA S,
wgreRT AiEY ¥ oF aq FE g N Th
Tgq A=Y | | I FAIE

“Knowledge without character is a

power for evil only, as seen in the ins-

tances of so many ‘talented thieves’ and
‘gentlman rascals’ in the world.

IS g AAAY N FY AG WA AT
Fifew fim ge@a & fawaz arg g 1 A
#1€ gqF 4N FAr g & wgEaA #@
froge 7Y 1§ & oY @g gy Agi @ |
zadt ara ag & & anar Y gard AvE.
gqrgy gonardt wafaal R A
gafgal & sF¥r gig | @A ag g f+
grw qfems afqw & & s O A19
& gad avgar, A &R fAsar § ar
FgY ar ¥ aorHfas AT 9T & § 7
gqy TE §ATE A4g § (% AW o=y
qAears g X =y AR AT agf
qT @ w1g faasr gar § sfass g
gt AT a7 gg Wy wfaw sdgT &
grare ¥ @AY H @I B § | AT
9gd &9 Al § @16 JF0 qaNT §ATA
&R g | g =1 &Y ¥o W Fg AfFq
feafa ag & f& st ot &t oW & @
g | wa afses afgq sataa & amEIT
T g oA awE § fmAamd §9
ey ?

7o T1T g B e 9 & sdraef
TATRE T wEFT Am g e §
et w1€ oo AEY glar @ ek
e wurge & fafesar sk sy

VAISAKHA 20, 1905 (SAKA)
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Tt & qar swared afy AgY oFwar | W@
Ffgs1dr g1 saarfal #Y garfad) a7
qqT & | IARN WA, D AT FAYAT
¥ JAIGT ®T 1T A1 I goHar | g
g1 aY ag gy wrfge fd& & ATawn
afzg  FAME § IAFT T ST G
wsifadsaa gt =Frfge, ofefaoed e

grar aifge | & gawar g ag agy &
A

T 59 9T FY TA &, ATAFIA
TG @ | AT-Z-3T AT @A F fAQ
RART qOFT 1A HrFqF g 1 gARY
qAAT T I F1 IT8 ¥ ' ¥ AYFWEG
fraraz & 92 T gg™ 9% § 1 A A
¥ ag wgar argTm § fw W F arar
ATHIATE &9 FIT &, IA4  fa & AT
qET FH AW & | ATFIATGN ITHT AMA
A AW & 1| WD FT ATH AT qF
Ffaza &7 weHr & AFQ 7 srQ,
afeq wfg &1 qgr-faar sedr AFO &
qgl ot Asar g | afqaa afsas afaq
FHITT & OF TAT AR AT F1(ZT,
o &1 warg wiEY # a6 g ogErT
aq T &7 AT §

TR WA AW (ATHI) ¢ gEl-
g AU F qd F |

st gaga ywn: gafae & @@y
AT FQT § 6 9 W g fig g
g AT fqq aral & AT F9wr wwE
qrafed fear mar § e qfews afag
FAIIA FY A AT §, ST I HIIRY

ZICIECIEE NI G C A O
HIFY AT FHF FIATE |

q'}w rgz (fﬁ-ﬁﬂ"{) + All our
learning  or recitation of the Vedas,
correct knowledge of Sanskrit, Latin,
Greek and what not, will avail us nothing
if they do not enable us to cultivateZabsolute
purity of heart. The end of all knowledge
must be building up of character.
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e aId g &1 9d FLFR G
7gF @, o afaw & ¥ wH AT
S &rF Fgr fF o ggr faar gam @,
a grEsEge ¢ @ g1 & s
gfewrdl & o & wgAr wgar g1 99
qorta & dax fafeezx gaar @ @
71 gafede «faw  faqsga
AT ar) agl & s glwAa
F1 wa@ fear g1, w1 f& 25 gfqwa
Awfeai  gfsml & ¥ T 4@v )
T g€ ga gt 9v ) gE ST agt
feg 8, fag & ot aie faar FIT |
TT QALK FTH LA & | IqH AT o
& agt arrar, @Y wga & {6 AIYeT FEeH
§© Agl 941 § | garT qfeq® glaw FAT
i AT sfee.gA-A1 AAWA § 1381 9foqF
glag &0wa #9 gfeaa Jawa §
e a1 A8 & o gfeaat & qg agama
gt 21 anfedtouwe AIfHAT T &,
faast sigi @amT =ifgy, ag  agi Ag)
g1 & 1 ot # errs.dr.ua, arfea #ar
FW FT @ & | agl qa (G 3
&) UM THIW FE B ATE LG qAT
<@r gaT g | foaEdl Sgr 9T AT
S1fgm IqET ag7 9T AGH ATAT JIET § |
WG AT Y U 1 7 FH A
FT @, Ug #41 qEIAM § | wAeT (@4
¥ Q@ g1 @0 AFIR A gAST §, Te-
faa &, wfer A= §7 81 FIF.T
FY F13 Y IegiA Far g, F Far 5 | A
FIGHT TAATAT AGAT §—ag a1 Fhawd
g &1 & o fafqeet 9t a@ oA @
¥ wgar a1 f& mgewr il & fFaE
qqY, AT FEIT FIFEL 3F g0 |

MR. DEPUTY-SPEAKER : Mr Sunder
Singh, you can continue in the next session.

You would be on your legs till the next
session.

17.31 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

A e sp—
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Reported un-anthorised entryeof Trans-
national Information Corporations into the
Country

MR. DEPUTY-SPEAKER : We will now
take up the Calling Attention. Shri Narayan
Choubey—Absent, Shri Chitta Basu—absent.
Shri Satyasadhan Chakraborty.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I call the
attention of the Minister of Information and
Broadcasting to the following matter of
urgent public importance and request that
he may make a statement thereon :

The reported unauthorised entry of
Transnational Information Corporations
into our country and incidence of direct
contacts being established by them with
sections of Indian Press and action takeq
by Government in the matter.

17.32 hrs.

[SHRI CHINTAMONI PANIGRAHI in
the Chair]

THE MINISTER OF STATE OF THE
MINISTRY | OF INFORMATION AND

BROADCASTING [AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : A report publi-
shed in a Bombay Weekly a few dayy
back to the effect that a Trans-national
Information Corporation, Associated Press
(AP), is involved in the major violation of

existing Indian laws governing operations
of such trans-national monopolies in this
country and that it is reaching three Indian
newspapers unfiltered, although technically
through United News of India, has come to
the notice of the Government.

The Associated Press, a news agency of
U.S.A,, has arrangement for distribution of
news in India through the United News of
India. UNI has stated that AP has not
supplied its news, at any stage, direct to any
subscriber by-passing UNI. It has also
mentioned that for want of transmission
time, it has been sclecting from AP service,
only spot stories of the day for own service,
as the bulk of the rejected material consists
of feature type stories for which there is no
g}enernl demand from subscribers. It has
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further imengoned that it ,is supplying full
AP gervice, on reguest, 0 thige Dmewspapers
to enable them to select for use interesting
feature stories which do not go out in UNI
pews service. UNI has also mentioned that
it has been keeping a careful watch on the
kind of material the three newspapers select
from the full AP service and that it has ‘had
no .reason to feel, at any time, that.any

undesirable kind of material is published by
them.

In the interest of the Indian news agencies
as well as in the interest of the development
of the Irdian Press, the Government of India
had taken a decision in 1956 that communi-
cation facilities to foreign news agencies
should be granted only where the distribution
of news within the country is to be effected
through the Indian News Agencies owned
and managed by Indians, which would have
full and final authority in the selection
of forcign news for  distiitbution and
which would also be in a position to supply
Indian news, in reasonable volume, to the
foreign news agencies with whom they have a
working arrangement. The decision is being
followed. However, there is no statutory
provision regarding this matter.

As stated by UNI, all AP material is being
routed through UNI. However, tbree IJNI
subscribers are getting the full AP npws
madterial unfiltered.

1 would like to reiterate the commitment
of the Government to the freedom of .the
Press. The Government have no intention
of interfering, in any way, with the working
of the Indian news agencies. However, in
the interest of the development of the Indian
Press as a2 whole, the Government -expect
that the Indian news agencies ‘will epsure
that the news material supplied by foreign
news agencies is disseminated to the advan-
tage and benefit of the country.

SHRI SATYASADHAN CHAKRA-
PORTY : Mr Chairman, the hon. Minister
in this reply has admited that three UMN1
subscribers are getting the full AP pews
material unfiltered. Actually, through my
Calling Attention 1 wanted to draw the atten-
tion of the Minister to this very Tact. There
are four giant transnationals-Associated
Press of India, Reuter, UP1 and AFP.
These ‘transnational news agencies rule the
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world eof .information. Most of werld’s
reading population is significantly influenced
by them, and their ability to influence is
very great.

When T raised the discussion, when 1
drew the attention of the Minister, my
object was to safeguard the freedom of .our
country, the Independence of our country.
The ‘Minister bas rightly said, and I also
subscribe to the view, that the freedom of
the press should be maintained, should be
zealously guarded. But equally it is true
that the freedom of the country should alse
be zealously guarded.

Freecdom does not mean only political
freedom. K also means ecenomic freedam,
it also .means cultural freedom and it alse
means educational freedom. Unfortupately,
today we find that just as in the ‘field of
economic operatian transnational compamies
are infikrating, they areworking against the
basic economic interests of our country, they
arc influencing the policies of the Govern-
ment.—not -only that, sometimes they alsp
decide what type of Government the Third
World coupntry should have.—so also tottay
we find in the field of infarmeation and
culture such big transnational agencies are
influencing, moulding, shaping the opinion
ofthe people-of the Thind ‘Warld cpuntrics.
Unforiunately we haye still remained the
consumer of information, the consumer of
knowledge, and it ‘bas been Tightly pointed
ont in the Non-Aligned Ceonference recemtly
held in Delhi that just as we should have
new economic order where the Nerth will
not ‘domdinate the South, where there will be
equality of parinership, where the South,
will be able to speak with honour apd

dinity and right, so also in ‘the same
dpoument we find that there should fbe
new information order. This arises qut of
fact that the news we get unfortunately is
from the giant international organisations,
and the ceuntries Which centrol them mot
only control the economic resources of the
wesld, but also would through thesc agencies
the opinion .of the wonld. And ithet is the
danger.

Sir, if you go through the statistics ahich
I have with me, you will find that out of the
34 ‘milion ‘words ‘put <eut by the 30 larger
agencies woperating at <he intermationa
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level, these four giants control 97 per cent of
the words. Of these four giants, the A.P.
(The Associated Press) is the biggest and the
most powerful. The Reuter operates 30
services in six lapguages and sendsout 1.5
million werds a day from its London head-
quarters.

MR. CHAIRMAN : Mr. Chakraborty,
what you are to say is to know from the
Government. That is what you should do.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, T am giving the background.
I am the only speaker. So you sheuld give
me time. This is very important.

The A.F.P. issues more than double that
figure, nearly 3.5 million words: the U.P.I.
(The United Press Jnternational) puts out
11 million words while the gigantic A.P.
(Associated Press) on its own puts out a
staggering 17 million woids a day. It is
anfortunate that if you want to know some-
thing on what is happening in Sri Lanka,
if a man in Madras wants to know what is
happening in Sri Lanka, he will have to
know & v g London. In the 1X Asiad games
the people af Asian and .African countries
jearnt gbout it frem London, from Paris
and from New York. The coverage was done
by these giant.news agencies.

There lies the danger because they select
what should be the news. They select what
should get prominence and that .is why we
find news items which are not important
from .our national peint of view, those items
get wide publicity, Even when our Prime
Minister or Forcign Minister visits the foreign
country what is to ‘e reported is -determined
by there.Somretimes some frivolous reports are
them. Sometimes certain important significant
aspects from our own mationel standpoint,
that geteclipsed. In Manila when non-aligned
leaders met, whole the western press was talk
about how some ‘of the leaders were spending
their mights, all the time making fun of al)
this ‘bit. That i how these western agencies
fook at our problems, at-our -meetings. They
always -scc it from their westem view point,
from ‘their western cye -and not from the
third world view point. And there lies the
dapger. You will agree with me that there
bave beep instances when because of this
propaganda, all these news, there have been
shange in the Government. There have been
turmoil in certain countries. Their power to
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influence public opinion is such that they can
even influence the internal political events
of the third world countries. I am very happy
that one enterprising Reparter of .the
Bombay Weekly to which you have menti-
oned, Mr. P. Sainat, he has come out with

this Report that in our country, violating the
norms, this A.P. news is reaching sameof
our papers unedited, unfiltered. Normally,

the practice is and it is a very goad one, o

self-respecting country can allow fereign

agencies to reach our press directly, and that

is why we have norm based on this procedure

‘that these foreign agencies should come shro-

ugh our Indianagencies U.N.]1. and P.T.1. Whis

AssociatedPr ess has the .arranpement with the

United News of India. All theit) news items

are classified, arc being filicred by the UM,

teking iinto view the reguisements of the

Indian reading populatoin. But, funfortu-

nately, we find to-day that a section of she

press now gets the news from the Associated

Press unfiltered. Thatis why we bave seen

when some other agencies were actually

sending news about the visit of our ‘Prime

Minister in U.K., and U.S.S.R.... ..

MR. CHAIRMAN : It is geing 1o he
fifteen minutes.

SHRI T'SATYASADHAN CHAKRA-
BORTY : I am the only speaker......

MR. CHAIRMAN : Does that mean that
you will carry on upto 7 p.m. ?

SHRI SATYASADHAN CHAKRA-
BORTY : Not at all 1 have not spaken for
fifteen minutes.

MR. CHAIRMAN
fourteen miniutes.

: You bave taken

SHR1 SATYASADHAN <CHAKRA-
BORTY : Because of this arrangement, ¢the
Associated Press could send the ‘mewsand
these were jublished m the Indian news-
papers. This is & very -dangerous arend.
Our Minister, in his statement has said shat
the ‘Government- depends on the volition of
the press. All right. There ismo doubt that
the Press [should ‘behave in a Tesponsible
mannper. If they do net do t, if they heve
a direct link with these trans-national
agencies, if Transpational Agency -establishes
1links directly and Works contrary t® eur
pational interest, what is the ‘Govermmen
going to do? Here, you have swid that thero
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is no statutory obligations. There is no law
to take any action against them. But from
the experience gained f{rom other third
world countries, I would like to draw your
attention to the happenings in Chile. How
the Allende Government which was eclected
democratically by the people was ousted
and what was the rol: played by this Trans-
pational news-agency. 1 would ask you that
question. Will you remain satisfied simply
with this ? Or are you contemplating more
concrete steps ?

I would also like to ask the hon. Minister
how is it that the U.N.I. has been main-
taining a separate transmiter machine so
that this nc.s can reach this section of the
Press unfiltered? Actually, the U.N.I. has
been maintaining it and your statement
corroborates it. Otherwise, how can it reach
this section of the Press unflltered, the Asso-
ciated Press news? If that is so, is the
Government going to prevail upon the U.N.IL.
from actually not allowing this Press to use
the transmission facilities?

I will ask these two questions and I will
request the hon. Minister to answer to them
and enlighten the House as to what other
steps they are contemplating——of course,
retaining and protecting the freedom of the
Press but at the same time trying to maintain
the freedom of our own country?

SHRI H.K.L. BHAGAT : Sir, I am very
greatful to the hon. Member for raising this
issue along with the other Members of
Parliament. 1 do agree with him that for
freedom of our country, it is necessary that
our news agencies should develop properly
and we should be careful to see that nothing
is done which goes against the interests of
our country. That is why in 1956 a decision
was taken by the cabinet and it was decided
that these news should be filtered through
our own news agencies, i.e, U.N I, and P.T.I.
These are the two pnews agencies.

Now, the question which bas been raised
through the call-attention motion relates
only to U.N.L. Now, I would like to tell my
hon. friend that I am not enamoured of
these foreign news agencies. That they are
powerful is a correct statement. Their influ-
ence is there. There have been instances and
_several things have been quoted. That is way
it is mentioned that the Indian news-agencies

be manned completely by Indians and their
news should go through them. That has been
the practice being followed all over the years.

It is also true that there is a necessity for
New Information Order and it has found .a
place in the New Delht Summit Declaration,
And then, this pool was formed in 1976 with
the object that the Non-aligned nations must
have their own pool. We should be strong
enough to counter it. It is quite possible that
any news-agency of any country of any power
that be is likely to be biased to its own point
and to the policies of its own Government.
That is why there is a necessity for this idea
of new information order. The news goes in
a particular manner and India is one of the
participating Members of this news-pool
through PTI. In so far as the New Informa-
tion Order is concerned, this has been ex-
panded and its professional expertise on the
tele-communication links are also being
modernised. With that, I am completely in
agreement with him.

Now, my hon. friend has talked about
many hypothetical situations that if this will
happen what will the Government do and if
that will happen what will the Government
do?

I cap assure him that the Government is
quite conscious of the fact aud the Govern-
ment will not let any news agency to do any
mischief to this country.

Now, as far as the UNI is concefncd. they

are giving the news, the entire stuff, to the
newspapers by an agreement. At their requ-

est, they have given the news. While accor-
ding to the position the news should be filter
red, the news are not being filtered. As to
what news went, what was sent and what was
written, it i1s not before me to say and I
cannot say what is the cffect of that. In
general words, he has pointed out that these
news agencies have used so many millions of
words and all that. Thart has appeared in the
weekly Blirz. 1 am conscious of that. I have
gone through that question already. So, I
share his views that we should be careful in
this regard.

This arrangement was made in 1956. We
we can certainly go into this question of revie
wing the arrangement. As I said, his observa.
tions are too general on this matter. As to
what has happened or Wwhether any damage
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"has been done, he has himself not said it. The
arrangement was made in 1956; the Cabinet
bad taken a decision about it. Quite a lot of
time has elapsed. Certainly, the Government
can review the position.

As far as his views about the new infor-
mation order are concerned, the necessity to
keep our views and not be exploited by any
other agency, Western agency or any other
agency, I agree with that.

st wer wif  (Fiwwgn) o /A
WERT 7 A FEdsy fgar § IWH I
FO TAYT I17 IS1E & 1 TG #N THAAN
A GBI TARH qF &) § SEH AT
9 g1 ¥ AT FIE EIWT FIA
ISIFA qrfe Ara gET Y favwa:
98 g€ & g1 ¥ @yl qEAHd ghaar
F foqer g ?

7 anft gfrgz gf O I T%T g
TEAT NG AR A T TR
g Y arg g T gAT gHT A A9

QT3 e §IHE &1 GIET I4f I9 IF
difear & gra o g gar, faaa

Mfear grar 9y gq17 fwar 7971 ag 99
g ¥ Agl fpar war fqg gwT ¥ fFan
st Fifgy 911 Far ag  faedd 9=
gl 9r ?

1955 & @Y faurg  foar war A T
3@ faa & arear feg F53@ &
HTTWFIT WA AGrag Agl GAWA § ?
w7 #§ wiarg fadel & @rar § A
@t F1a7 g fw faqal & s g=aye gar

gH I AR 9 3w & fawg
B1aT § | 4T ¥qY AT WIg g w4 7
IHAdr Y T Favar § fF o wawea @
ORI Hadlzge wga ST § | W "gey
39 fawg & sa1 AT WAE@A &, 41 AMfg
AYATAT qIEY § 7 ¥47 Q@7 g AEY aAT
T1fgd a0 ara gy T W9 & fgal ¥ fag
aF L AT T AEIHGT FAA L oY
PGl TUIH F1 JHATT TEAT GFA §Y 7

Ent. of TIC (CA) 414

HIF Y AT AT AT | HYHT I
o e gy wfwEw AT A AvET Ag
SEFTT AIF TIETq A% weAfaey ¥
IR F qr | g5 9 Fzrod raqdz qew
®1 afer gwAfacze & gElEw ®
faes fazr faar sirar @ ga¥ ar? § 9
qQAFEZE & ALY (wAAY ww@r g
g #Y7 foqy srsaY 7Y s & & orav
8T @rgar | fva F qoar wgar § f&
17 afen seafaeza & fAY & <ar ad@)
gAY wrfgd 3y 5% vEirEw W AG-
mE agY fewar srar arfgy ?

AT QAR gafe & a F e
®q § §AT & 1§39 F FaET afgd
fr 3% @1 § wI #F7 & fag ag
Y A FIVIT FIH ISHA ATWEGH§ 7

St w9 gAT §, d€ed wifear F
fea w®wx = foar, g a% qr f&
T8 ? s dmY S qwes g
TAIeAdE FXAT g IuFT fedeq amg
Foifs ¥F e @ TEr gUT 91 OF
fergeardt @i ot waswrer @ W Famat
& & ufa arear 7 g @ gHI F AIA
X9 OA-T ¥ 79 T @A a1 qg qoFedr
e THIT A KT ALT FT GHAT |

s gHo #o Udo WA | AT,
& dyar wrf St F) WEFAT F GAHATE |
F7 qg> Y w1 2 F 1956 ¥ Iy WAz
fear  war a1 @ FTer &W@i gYaar
gafay Iawt gw freg &7 asa &1 &
oI 9gF guIT WAAT qwAEl o q
g gAwI St g AL VA gAr
wifg¥ qrag &1 fear & 1 g wga § &
g ¥ § ofr ot ®mAl g gEr a4 gl
fogd ¥ & fga # Fram 9N, gAIL
ST &1 JEEIT GZF 4T gH TC gEd
qawdY &Ter W7 grAY g1 AW 1 wEd faw
qIH I3 qaw ¢ |

¥ iy
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gare e graX & B WA F
fors fear, sesr sae fRar agr o
WIS 7 QI QT § IAF FIET A
o wae § aaigede xig F SN
eTwre #r§ qEe agl W 3, g #E
FfaeTe Al sEw AW ST AT FAFT IR
R B W w3 fav | Sgi oF guIe
¥E X O1F TFY F QU F A FT G
& swwr MwFae agr A wifgd | e
i o R 09l & @I ¥ uAAT
WEERATRQEM G T @D §

fe gard oS=Aggew & e S4Tar-

Ta9q gl, arg¥ & fa¥ o gardy AT
IG% fqd w581 Tasrw @, g gAY
et § 1 5 X A F gawar § #18
Hugagf 1 @R AEIAIGT 7 AN
T4t g% §, o fvx g feeelt gfaz &
¥4 g8, fw3 zawAza fafaczg &t
Qe M, Iqd ard g | gw g A
& gl 1§ & g I eaaAfar e §,
AT-QATE® § IAHT o g9 =BT AT
Sifgd ot qFw ¥ GH, AN &1 ANF
g ¥ G NGFE FT & A g
gANgee  Wlw gl fawis A
@ gg g g0 srfam g &)
M FGIATT AT § SAFT gw [y #X
a5 § WX FYA | AR ST g TIA=HTS
g, & & wwan g 5 gmiy st A A
q¥=eior § ag & F@ &1 sqE I@AT
IMET YN gm AW ¥ faars fadh
FHAAH % 1 T gz 98 wa1 %
ITH WA g1 ) AT wg B W
SR o |AT WY § IFFT AT gRE
g v oR fawna § fo gurdr oSS e
1§ 1w gl s 3N o ¥ fg & famrw
Ll

eax Twadf & wgr f& owrew
aeft o g gy & @Y @@
HERA § A AR @S 99§ g HI
€9 JUW! 4 A FTAT g | afew gW
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¥ sqrar grefaer dvad wHew wrw @
@ # g3t FF §1 I Fg A<
faedr awar F1§ sgor AT TEm W AR
a1 fBT e3H1T 341 w397 ? A4y fadqead
WTHIT FT @I @F §, 71 gz a1 o
TSeEY g AT 1€ &7 F ) 3 F g
% f@ATs gl ar geEdTI S¥  qa-w 7Y FiX

AFAT AT AIFTT IFHT Ay W 787 FM )
FIAA A S T G F qre afeq v,

gasr gaim fe@ sgm, IfEE @s
defere g3 § | & a1 FQLE &
FIY IR AT IV T Y FG FgT W
gF g1, IAFT =8 T & SFuT g |

18.00 hrs.

wYET Ot ag) @, afea & qF 2 weg AR
FgaT | ¥ wawar g fe gar o o &, g
W & =g q9§ & q1§ T AT Poh 99
gferraara 3, ¥fea s va) agg
By SraY § foad sasr #gAn glard fw
ag a1 3% g, afFT s FqT @ I q
gt § foad $® 33817 &) 191 8, g
¥ IE ATFIT q2T ZIIA1 & 3NT IgFT Fg'
a1gY gHiR W & fasis w1 1 aFar
g\ & wgar g fE og armat & qAy
FY gOF FIGAT WY AT ITHT AGAT
FIT ATF F33F Tq9 a1aT1 JTfEA | gArd
LHIT FT VT Jg Y€ § W |

TH Tt § fF F9 a1 7, F q9q
F AEAATZATT 7, AFIIT F, AL 7
q3%F §B T¢h Fereqama fvar §, @@
ag # ndrfaaa N e § 1 go WM
AT @ E & var agy A
atfgg | & Wzq aiE T @ F (U AT
AT g, A1 9AFTd F7 qTEL KW@ §,
goua warg & fadr ov o fwaw
FIEE AG) ST ATgAT AfdhT § T T€Y
gaT ATgAr § JAgH €9 Ag FEW §,
sEary g g aog X § g
gyat & 5 ¥ arafadie #r, fafdw
gave w1 fafagex &1 afens & gT dwq



417 Rep.—Un-autho.
Ent. of TIC (CA)

BT WE A1% FeFe giAT q1fgd, AT A
7g o5 § fF o FI A1 A1 gH I A
av fad g7 & 1T (16 FIFRL T4
rfed, @Y g fear ® aafa a7
gar =rfgd |

A §I% I FgT ¢ (& o7 9 Fd
g fF g “wmeT{ FT FIT ATH HEFE Al
Tifgd @ aAFIA §1 W KT AF FSHE
AT aifed | § TS FEA, FEAT F
A Fadi g, Thsmens fe 98 &
g A g Jfea gfF a7 Wi F |Fw
gorar g fF fog e & NF foe a1
aret g, My A ga AF 9 M€ q
A &3x FgAT JAfas quEn |

gg @1 4@ q g1 qreqEd Al
WAl §, 9% W FT AT § § AqFAT AR
g & & g9 w9 fauAR s &
guIR @ard & fa@q & gdd # F©
Fqq1 Gok grarae fefafma gmrT wifgs
frgg sk MY og gm @ <19 7 fagr
1y fagg garR Iw F1 afas e H
Ja9 g i, A A AgEE oS,
ASTEST g1 914 3y 37 FISAT F1 HIT
faais AT fFar sy | @ @9 @
@it qFAT &1 qT H@ATA FT G¥IT AGY
g, |« I grasq §, ¥ 93¢ fa=91T gEr
=18 |

Fo arll 1 W4T s fawrs g
Frge A g1 (& s@mari § 1§ g
g a4 afechdaq g, § fraY & faame
T8 g wfed guid &+t 7 qew fefafeare
Syar aifg? aif Qar a1 7 oy faad
g Jwata @11 SH F qrg § HoAY @@
o @l g |

(Interruptions)**

“  MR. DEPUTY-SPEAKER : The matter
is not on Calling-Attention. The Minister need
not reply. Do not record anything.

MAY 10, 1983

Contempt of the 418
House (Motn)

18.04 hrs
MOTION RE CONTEMPT OF THE HOUSE

- MR. DEPUTY SPEAKER :As the House

is .aware, at about 14.50 hours. a visitor
calling himself Ram Sarup son of Shri Gainda
Lal, shouted slogans and threw a piece of
cloth containing some printed matter thereon
from the Visitors' Gallery on the floor of
the House. The Watch and Ward officer
took him into custody immediately and
interrogated him. The visitor has made a
statement, but has not expressed any regret
for his action.

1 bring this to the notice of the House for
such action as it may deem fit.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): 1 beg
to move :

“That this House resolves that the
person calling him:elf Ram Sarup, son of
Shri Ganda Lal, who shouted slogans at
about 1450 hours to-day and threw a piece of
cloth containing some printed matter there
on from the Visitors Gallery on the floor of
the House, and whom the watch and Ward
Officer took into custody immediately, has
committed a grave offence and is guilly of
the contempt of this House.

That this House further resolves that he
be let off with a stern warning on the rising
of the House today.

MR DEPUTY-SPEAKER
tion i8 :

: The ques-

“That this House resolves that the person
calling himself Ram Sarup, son of Shri
Gainda Lal. who shouted slogans at
about 1450 hours today and threw a piece
of cloth contaniming some printed matter
thereon from the Visitors Gallery on the
floor of the House¢, and whom the Watch
and Ward Officer took into custody
mimediately, has committed a grave offe-
nce and is guilty of the contempt of this
House.

That this House further resolves that he
be let. off with a siern warning on the
rising of the House today.,,

**Not Recorded.
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The motion was adopted.

18.05 hrs.

MESSAGES FROM RAJYA SABHA

report
the

SECRETARY : Sir, I have to
the following messages received from
Secretary-General of Rajya Sabha : —

(i) ““In accordance with the provision of
rule 127 of the Rules of Procedure and
Conduct of Business in_the Rajya
Sabha, I am directed to inform the Lok
Sabha that the Rajya Sabha, at its sit-
tirg held on the 9th May, 1983, agreod
without any amendment the African
Development Bank Bill, 1983, which
was passed by the Lok Sabha at its
sitting held on the 3rd May, 1983,,,

‘In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to infrom the Lok
Sabha that the Rajya Sabha, at its sit-
ting held on the 10th May, 1983, agreed
without any amendment to the Central
Industrial Security Force (Amendment)
Bill, 1983, which was passed by the Lok
Sabha at its sitting held on the 3rd May,
1983.”

(if)

MR DEPUTY SPEAKER : Hon. Mem-
bers, we come to the close of this Budget
Session. I, on behalf of the hon. Speaker,
have very great pleasure in thanking the Lea-
ders of all political parties from the Opposi-
tion and the Leader of the House from the
ruling party and the Par]iame‘ntary Affairs
Minister and also the entire staff who have
been responsible for running this House very

successfully.

You all know that we belong to a very
great democracy, the greatest democracy of
the world and that is there because this
Parliament is here. Therefore, we have a very
great responsibility and we have conducted
the deliberations in the most peaceful man-
ner to set an example to other countries in
the world that our Parliament is the best
Parliament in the world and for which the
Members of this House are responsible. I
thank them and also the staff led by our
Secretary, the able Secretary, Mr. Rikhy and
all the workers.

With you permission, I am going to
adjourn the House.

The House stands adjourned sire dle.
18.07 hrs,

Lok Sabha adjourned sine die.
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